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LOK SABHA DEBATES

fijoi
LOK SABHA

Friday, September 4, im/Bhadra 13, 
1881 (Sake)

The Lok SabKa met at £leven of the 
Clock.

[Ms. Srmkdt in the Chair)

ORAL ANSWERS TO QUESTIONS 
Vm-totit An* la Bntfe

*1132. Shri Hurish Cluuidn MsthOr:
Will the Minister of Commerce add 
Industry be pleased to state:

(a) whether Government is aware 
o£ a new scheme tor a Free-trade 
Area in Europe sponsored by U.K.;

(b) if so, the nature of the scheme, 
and

(c) how it is likely to affect India’s 
trade?

T.is Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir.

(b) A draft plan for setting up a 
Free-trade Area in industrial products 
between the United Kingdom, Den-
mark, Austria, Switzerland, Portugal, 
Sweden and Norway has been agreed 
to by the Ministers of the seven 
countries and has now been submitted 
to the respective Governments.

(e) Developments are being careful-
ly watched. A fuX assessment can 
'be made only alter details ol arrange-
ments in regard to various aspects ot 
the Scheme have been finalised.

Shri Hariab Chandra Mathtf: May 
I know if this has already been dis-
cussed with out country? It not, is 
there any likelihood ot its being dis-
cussed in ttw fttar future?
Ill LSD-1.

630a
Shri Xamungo: No. At present the 

discussions are between the seven.
Shri Hwbb Chandn Matinu; When 

the Finance Minister goes abroad, haa 
he on his programme to discuss this 
matter, particularly with reference to 
the tree market proposal which it 
already there?

Shri Kanungo; I have no definite
information, but I think it is prema-
ture tor India or any Indian repre-
sentative to discuss the matter.

Shri Tyagi: Are Government con-
sidering any proposal on similar lines 
to have a scheme for a Tree trade 
area in East Asia?

Shrt Katuuifo: No, Sir
Shri Harish Chandra Math nr: Is it a

fact that the hon. Finance Minister ia 
likely to attend the GATT Conference 
at Tokyo, and is this subject and the 
counter-proposal likely to be discuss-
ed there?

Shri Kanungo: No. The finance 
Minister is not attending the GATT 
Conference. A Minister from the 
Ministry of Commerce and Industry 
will be attending. This item does uot 
find a place in the GATT Conference 
because it is a scheme in ideas only; 
nothing has emerged.

Slot Sn] Kaj Singh: Will Govern-
ment have some such scheme, jf not a 
free-trade scheme, between India and 
Pakistan?

Shri Kanungo: We are trying to 
discuss with Pakistan how to accele-
rate the trade. The stage ot free 
trade bte not yet come.

Shri Harish Chandra Diathur: Is i* 
a fact that even the African countries 
are going into the orbit of the Euro-
pean Common Market proposal? It 
bow is it likely to affect our trade?
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Shri Kannngo: Yes, not in this free- 
trade scheme but in the European 
Common Market scheme which has 
already been inaugurated on the 1st 
January this year The colonial areas 
m Africa are included therein for 
certain commodities

Demonstration before Indian Consu-
late at Lhasa.

+■
r Shri P. Q. Deb:
I Shri Rajendra Singh.
J Shri Raghonath 8ingh.

1I3S- T Shrt Tridlb Komar 
I ChanlDinti:
Shrimati Maflda Abmed

Will the Prime Minister be pleased 
to state

(a) whether it 15 a fact that some 
time back over 500 Tibetans forced 
their way into the Indian Consulate at 
Lhasa and demanded to know whether 
the Dalai Lama was under duress in 
India,

(b) if so, did Government ascertain 
who had been responsible for or 
guru sing this demonstration, and

(c) was any protest lodged with 
the Chinese Government’

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) to (c) No, S11 
There was no such demonstration at 
Lhasa

Shri P. G. Deb: Is it a fact that the 
Tibetans wanted from the Indian 
Consulate-General the latest photo 
graph of the Dalai Lama in Mussourie 
to be sure that he is safe9

Shri Sadath All Khan: We received 
no such request As I have said, there 
was no such demonstration of any 
kind in Lhasa

Shri P. G. Deb: May I know whe-
ther film shots of the Dalai Lama 
tnirow by the Films Division at Tez- 
pur, Samath and Mussourie were 
shown to the Tibetans in Lhasa, as 
desired by them?

Shri Sadath All Khan: No, Sir

Shri Raghonath Singh: After the
Dalai Lama episode, how many thnw 
were demonstrations staged before 
the Indian Consulate at Lhasa?

Shri Sadath All Khan: I require
notice

Shri P. G. Deb: Does it not show 
that our Consul-General at Lhasa was 
prevented from discharging hie duty 
by the Chinese authorities?

Mr. Speaker: It has been asked 
again and again The hon Prime 
Minister himself has already replied
to it

Heavy Electricals Limited, Bhopal

4-C Shri Sobodh Hansda:
*1134 -i Shri S. C. Samanta:

I  Shri Kalika Singh:

Will the Minister of Commerce aad 
industry be pleased to state

(a) whether the construction of the 
niain building for the factory of 
Heavy Electricals Limited, Bhopal has 
started,

(b) if so the progress made up to 
date,

(c) whether the plant and equip-
ment for the factory have been 
received, and

(d) if S3, the total amount spent 
0n the plant and equipment so far?

The Minister of Industry (Shri 
Manubhai Shah)r (a) and (b) Yes, 
Sir, foundations for the main factory 
blocks, required for the first phase, 
are being laid from the Bhopal Fac-
tory Fabrication of steel work of 
these is m progress including erection 
of the maintenance block. The con-
struction of the main services tunnel, 
one and a half mile long, whieh will
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carry water, gas and compressed air 
pipes and electric cables to the fac-
tory is nearing completion.

(c) Placement of orders for the 
plant and machinery required for the 
first phase has commenced and some 
of the machines have already been 
received.

(d) The total expenditure on the 
project upto end of July, 1959 is 
estimated at Rs. 6 83 crores. No exact 
separate figures for plant and equip-
ment have been worked out.

Shrl Subodh Hansda: May I know 
when the construction is likely to be 
completed?

Shri Mannbhal Shah: It will be 
according to the schedule The first 
production of the transformers is like-
ly to be completed by the end of 1961

Shri Subodh Hansda: In accordance 
with the schedule, it was to go into 
production in 1960. Will this sche-
dule be maintained?

Shrl Mannbhal Shah: No, Sir It
was never so. As a matter of fact, as 
the House is aware, at one time, a 
year before last, due to the foreign 
exchange difficulties, the programme 
had to be cut into two phases. Now 
fortunately with the new improved 
situation, we have tried to accelerate 
both the phases and make them into 
one. It will go according not only 
to the original schedule of the whole 
factory but even an accelerated one

Shrl S. C. Samanta: May I know 
whether the negotiations with a group 
of British bankers for credit facilities 
have been completed?

Shri Mannbhal Shah: It is as a
result of the completion of those 
negotiations that actually already 
placement orders have begun to be 
finalised and some of the machinery 
has started arriving.

Shri Palaniyandy: May I know
whether indigenous manufacturers 
manufacture some items of heavy 
electricals? If so, will Government 
get those itepw from them?

Shri Mannbhai Shah: Actually, these 
are very heavy capacity turbines, 
turbo-alternators, rectifiers, conden-
sers, transfbrmers and switch gears 
which are so far not being manufac-
tured in the private industrial sector. 
But as a result of the “very great ex-
pansion that is taking place in electri-
fication, if any private industrialist 
wants to establish such capacities, we 
will welcome it.

Mr. Speaker: Copies of the annual 
reports have been circulated to hon. 
Members. There is a motion pending 
before me. I have admitted a no-
day-yet-named motion for discussion. 
All these matters that are asked here 
are contained in the reports. I do not 
know for what purpose these reports 
are distributed. It is a waste of time 
of the Government and much more of 
the House. Shall I ask Government 
not to place these reports on the Table 
of the House hereafter?

Some Hon. Members: No, no.

Mr. Speaker: Then why is it that 
questions are asked about what is 
contained in those papers?

Or. Bam Snbhag Singh: That is 
wrong.

Mr. Speaker: Hereafter, hon. Mem-
bers will try to read through the re-
ports as soon as they are published. 
Whatever is supplied to them in the 
evening or at night, they should go 
through in the morning and know 
about what is contained therein.

Shrl Jaganatha Rao: Have Govern-
ment considered the fact that the 
Bhopal soil is black cotton soil which 
is unsuitable for installation of this 
factory?

Shrl Mannbhal Shah: All those mat-
ters have been gone into. The soil 
has been tested and proper and ade-
quate measures, wherever the piles 
have to be sunk, are being taken. 
That is why the progress is so much 
more satisfactory than, perhaps the 
House would have anticipated.
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Khaana): Sir, recently I made tvwShri VU71  C hun Shukla: May I 
know if the construction costs in 
Bhopal are much higher than those 
in other cities of the country?

Shri Manubhai Shah: In some way a, 
they are cheaper, but in some other 
ways, being the capital of a big State, 
the rates are bound to be higher But 
on balance, the project seems to be 
getting on well

Shri S. C. Samanta: With reference 
to part (c), the hon Minister has said 
that plant and equipment for the fac-
tory are coming May I now whether 
equipment for the training school has 
also come*

Shri Manubhai Shah: Most of it has 
already come As a matter of fact, 
that was the first portion of the 
machinery to arrive Actually, the 
training block is also ready The pro-
gramme has already started

Movable Properties of Displaced 
Persons

+
f  Shri D C Sharma

•1135. J Shri Ajit Singh Sarhadi: 
('Shnmati Ila Palchoudhuri*

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
refer to the reply given to Unstarred 
Question No 252 on the 13th February, 
1959 and state the progress made so 
far m settling the issues pending bet-
ween India and Pakistan pertaining 
to the movable properties of displaced 
persons*

The Deputy Minister of Rehabilita-
tion (Shri P. S Naskar): There has 
been no further progress

Shri D. C. Sharma: Is the hon 
Minister aware of the statement issu-
ed by the Pakistan Minister of Re-
habilitation that Buch issues will be 
taken up only after the refugees had 
been resettled properly m Pakistan’  
If so, what are the reactions of the 
Government of India to that state-
ment* .

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand
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communications to my counterpart in 
Pakistan, one was in relation to the 
movable property agreement and the 
other was in regard to the verifica-
tion of claims on the spot on a reci-
procal basis between the two Govern-
ments Recently, I have received a 
reply to both

As regards the former, that is the 
implementation of the movable pro-
perty agreement, the Rehabilitation 
Minister of Pakistan, Gen Azam Khan 
said that he was in full agreement 
with me that we should do something 
for these unfortunate people but at 
the moment he was rather too busy 
with other matters and that he will 
take it up with me a little later

As regards the verification of 
claims, he has stated that the matter 
was initialed by them, but on account 
of the ma-tial law regime m Pakistan 
the exaggerated claims that were"Sled 
by the claimants were looked into and 
withdrawn and there was no necessity 
now for the verification of claims on 
the spot between the two countries

Shri D. C. Sharma: May I take it 
that the evacuee property issue bet-
ween India and Pakistan and the 
movable property issue between India 
and Pakistan, both are now in a con-
dition of stalemate and no furtliei pro 
gress is possible?

Shri Mehr Chand Khanna: There 
are two very important issues still 
pending between us and Pakistan In 
relation to evacuee property we feel 
that we have left properties worth 
about Rs 500 crores in Pakistan, on 
the other hand, the Muslim evacuees 
left properties worth Rs 100 crores 
In regard to that the Government of 
Pakistan is not prepared even to start 
any negotiations

The other I referred to relates to 
the implementation of the movable 
property agreement In that there 
are certain important items like hank 
deposits, lockers, safe deposits, stocks 
of the joint-stock companies etc 
They are of the value of crores of 
rupees That I am trying to pursue
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For the time being the Pakistan Minis-
ter has said that he will be willing to 
discuss these matters with me later 
But as regards evacuee property issue, 
there is hardly anything that is hap-
pening in tbe matter.

Wirt Ajlt Singh Sarhadl: May I
ask if there is any possibility of fixing 
any date between the two Ministers in 
this connection?

Shrl Mehr Chand Khanna: It is
very easy for us to fix a date and 
this is what the Government of Pakis-
tan would like me to do because they 
owe us hundreds of crores of rupees. 
We want to get the problem resolved 
and see if we can solve it and get a* 
much as we can from Pakistan

Shrl Ajlt Singh Sarhadl: It was re-
ported in the Press that there was a 
declaration by the Minister there that 
he would like to settle the issue of 
movable property and evacuee pro-
perty at an early date.

Shri Mehr Chand Khanna: I have 
just stated that the reference I made 
was in regard to two specific matters, 
the implementation of the movable 
property agreement and the evaluation 
of the claims. As I said, a reply has 
come in regard to both the matters
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Shrl D. C. Sharma: From the reply 
Oie hon. Minister gave it appears that 
the martial law regime was standing 
in the way of the implementation of 
these things. May I know whether 
the restoration of democracy in Pakis-
tan will be much more conducive to 
the settling of this issue?

Shrl Mehr Chand Khanna: As re-
gards the second part of the question, 
I think, it may be addressed to the 
Prime Minister. I am only concerned 
with the first part of the question. 
According to the Rehabilitation Minis-
ter of Pakistan, what he has said is 
that our work has been made easy to 
a certain extent because on account 
of the martial law regime the fraudu-
lent claims have been withdrawn by 
the claimants.

Meeting of Press Correspondent with 
Naga Rebels

+
f  Shri Bam Kristian Gupta: 

Shri Anrobindo Ghosal:
Will the Prime Minister be pleased 

to refer to the reply given to Unstar-
red Question No. 4002 on the 5th May, 
1959 and state:

(a) whether suitable action has been 
taken against the officers of the tea 
estates for their part in helping the 
Daily Express correspondent to meet 
Naga rebels in January last; and

(b) if so, the nature of the action 
taken against them?

The Deputy Minister of External 
Affairs (Shrfanatl iJikshml Menoa):
(a) Yes.

(b) The displeasure of the Indian 
Tea Association was conveyed to both 
the planters and they were also warn-
ed. One of them has left India in 
June last as a result.
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Shri Bam Krishan Unpta: May I
know whether the purpose of his 
visit has been ascertained’

Shrimati laMiml Menon: The pur-
pose of his visit was to interview the 
Naga hostiles and get from them 
whatever information he wanted

Shri Hem Barna: May I know whe-
ther it is a fact that Mr Johnstone, 
Assistant Manager of the Kotomban 
Tea Estate, who actively assisted the 
representative of the Daily Expre 
has not been externed from this coun-
try, but on the other hand Govern-
ment made an informal request to the 
management to transfer him from 
Assam? If so, may I know whether 
the steps taken by Government are 
commensurate with the mischief that 
has been done to this country’

Shrimati Lakshml Menon: An ex- 
temment order was served on Mr 
Johnstone and he left India on 3rd 
June, 1959

Mr. Speaker: It is more than a
month now

Shri P. C. Borooah: Did the Daily 
Express correspondent interview the 
Naga rebels or Naga contractors’

Shrimati Menon: Through
the son of a Naga contractor he man-
aged to get an interview with the 
Naga hoatiles

Dr Ram Snbhag Singh: What is thi 
harm if some enterprising newspapei 
man gathers some information, 
especially when we did not ourselves 
go there to get accurate information'

Mr. Speaker: This is a matter of 
opinion

Shri Hem Barna: This representa
tive of the Daily Express has report-
ed that m the course of two years
35,000 Nagas were slaughtered by th 
Indian Army and that type of infor-
mation we do not want in foreign 
papers

Shri P. C. Borooah: Is it a fart that 
a very voung English lad of about 20 
years of age who came to India onlv

3 or 4 months before the incident wit 
unnecessarily harassed and ordered to 
leave Assam even though he did not 
actually help the Daily Express cor. 
respondent’

Shrimati Lakshin! Menon: As far as
the young man is concerned—his name 
is Rigby—the Government had served 
an externment order on him and by 
the intervention of his mother who 
pleaded that he was not really guilty 
of the charges against him, the ex-
ternment order was withdrawn: and 
he is still in India

Shri Hem Baraa rose—
Mr. Speaker: The hon Member who 

comes from that area must be inform-
ed about the man who was externed 
more than a month ago and he should 
not have put a question

Shri Hem Baraa: It is not about 
that, Sir I want to know from the 
Deputy Minister whether there is any 
ban imposed on Mr Johnstone’s re-
entry into this country He has gone 
on leave for two months

Shrimati Lakshml Menon: He has
been externed An externment order 
was served on him

Indians in Ooa Jails
+

Shri D. C. Sharma:
Shri Goray:

*1138.̂  Shri Vajpayee:
Shri Damar:
Shri S A. Mehdi:

Will the Prime Minister be p'eased 
to lay a statement showing*

(a) whether the Portuguese autho-
rities in Goa have released any of the 
Indian nationals from their jails 
during 1959, so far,

(b) if so, their names,
(c) the names of persons still in Goa 

prison,
(d) the terms of their impiison- 

ment; and
(e) the steps taken to secure better 

treatment for them?
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JJttns (Shrtaistl I*ksiim< Menon): 
(ft) and (b). The following Indians 
Have been released In 1959:

Shri Madhusudan Guntuk.
Shri Gangadhar R. Manjrekar.
Shrimati Sudha Joshi.

(c) to (e). One Indian, Shri Mohan 
Laxman Ranade, sentenced to 26 
years, is still in prison. The Govern-
ment of India have repeatedly drawn 
the attention at the Portuguese autho-
rities in a variety of ways to the need 
for proper treatment of all poJitical 
prisoners.

Shri D. C. Sharma: Will the hon 
Minister tell us what are the variety 
of ways in which the attention of the 
Portuguese Government has been 
drawn to this problem?

Shrimati I.akshtnl Menon: May I 
have the question repeated?

Shri D. C. Sharma: The hon. Deputy 
Minister stated in her reply that the 
Government of India has been trying 
to draw the attention of Portuguese 
authorities to this problem in a variety 
of ways. May I know what are those 
various ways in which their attention 
has been drawn?

Shrimati Ijikahml Menon: Through 
the U.A.R. Embassy which is acting 
for us. The Counsellor of the UA.R. 
Embassy went to Goa, interviewed the 
prisoners, inspected the jails and made 
certain suggestions for the improve-
ment of the conditions. These were 
taken up and some changes have 
taken place there

Shri D. C. Sharma: May I know 
when the First Secretary of the U.A.R. 
Embassy visited the Goa prison last 
and when his report was sent to the 
External Affairs Ministry?

ShHWtt latahsit Menon: The last
visit was in October, 1958.

A H  D. O. Shama: May I know 
whether the difference between 
October 1958 and 4th September, 1959 
is so negligible that some other visit

could not even be arranged by that 
gentleman so that we could have 
known the situation much more 
precisely than now?

Shrimati Lahshml Menon: From the 
repo:*/it was evident that much of 
the allegations made about the treat-
ment of prisoners were not true, and 
some of the difficulties experienced by 
the prisoners were brought to the 
notice of Red Cross as well as Portu-
guese authorities as a result of which 
action was taken in order to provide 
increased facilities for prisoners.

Shri Vajpayee: There was some 
dispute between India and Portugal in 
regard to the nationality of Mr. 
Ranade who is still in jail there. May 
I know what steps have been taken 
by the Government of India to con-
vince the Portuguese that Mr Ranade 
is an Indian national?

Shrimati Menon: I do
not remember aqy dispute with re-
gard to the nationality of Mr. Ranade; 
the dispute was about the nationality 
of Sudha Joshi

Shri Joachim Alva: May I know
what concrete steps are taken by Gov-
ernment to render assistance to these 
prisoners and their families on their 
release?

Shrimati Lakshml Menon: There is 
only one prisoner left—Shri Ranade.

Mr. Speaker: Hie wants to know 
whether on their release any assis-
tance is given by the Government.

shrimati i.airnhmi Menon: I want
notice for that

Shri Vajpayee: Some time back the 
Prime Minister of the United King-
dom offered his services to mediate 
between India and Portugal on the 
Goan issue May I know whether 
that offer had been explored’

SkHmatl Menon: No offer
was made.
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+
«tm  f  Shri Wdyi C k xu  Shukla 

\Shri Bam Krlshan Gupta:
Will the Minister of Commerce and 

Industry be pleased to state:
(a) whether Government have re-

ceived the recommendations of the 
U.S.A. Trade Mission which visited 
India recently, regarding American 
finance and technical co-operation m 
promoting small Industries in India,

(b) if so, broad features of the 
recommendations; and

(c) if the reply to part (a) above 
be in the negative, the stage at which 
the matter rests at present*

Ike Minister of Industry (Shri 
HunUul Shah): (a) to (c) As the 
House was informed, in answer to 
Unstarred Question No 1451 on the 
24th August, 1959, the U.S Trade Mis-
sion had come to organise their ex-
hibits only and therefore there is no 
question of their submitting any re-
port to Government of India though 
they have made some useful sugges-
tions by which Indo-Amencan techni-
cal and economic co-operation could 
be enlarged

Shri TUja Charan Shnkla: Sir, my 
question relates to those suggestions 
only I want to know what specific 
suggestions have been made for ghnnp 
encouragement to small-scale indus-
tries in our country?

Shri HuiwKtoi Shah: Those are b 
way of increasing the productivity 
through different fields by employing 
more modem techniques for which 
the American Government and Ameri-
can industrialists would be prepared 
to give necessary assistance to us 
Another suggestion was to develop 
e«rtain types of handicrafts for which 
there is a ready market available end 
could be expanded in the United 
States Various other small and big 
suggestions regarding specific indus-
tries were also made

Shri VMya Charan Shakla: May I
know if the question of developing

small-scale industries as of
big industries was also * and
any suggestions nufBe regarding this?

Shri Manubhai Shah: Tl\is delega-
tion did aot really come up for that 
specific purpose Far ancillary indus-
tries, as the House is already aware, 
we are taking so many steps. But 
ancillary industries, if I may remind 
the House, is not the only way of 
developing small-scale industries. 
There are end-product Industries, self- 
contained industries and other differ-
ent activities at small-scale industries 
including ancillary and feeder indus-
tries to the large scale sector which 
are also being developed in the coun-
try

Mr Speaker: He wants to know
whether this matter was discussed.

Shri Manubhai Shah: I have already 
answered that this delegation did not 
come up /or that specific purpose

Shri Ram Krishan Gupta: May I
know whether any technical help has 
been received so far for development 
of small scale industries’

Shri Manubhai Shah: This hardly 
arises out of this question A large 
orbit of help comes from different 
countries of which the hon Member 
and the House is already aware

Shri Taagamaai: This Mission came 
in connection with the small-scale 
industries exhibition which was going 
to be set up in Madras May I know 
whether this exhibition was held, for 
what period and with what result?

Shri Manubhai Shah: If I have your 
permission, Sir, I would like to club 
Question No 1144 which is on the 
same subject and which also covers 
the point that my hon friend, Shri 
Tangamaiu has raised

This Mission did go to Madras and 
they are also helping in arranging the 
exhibits of small-scale industries. I 
have no doubt that as a result at tide 
exhibition appearing in different parts 
of the country there win be definite 
promotion of small-scale industaiaa.
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Shall I raid out the answer to Ques- 
tion No. 1144*

Mr. Speaker: The hon Member who 
has tabled the Question is not here 
Anyhow, hon Ministers have always 
got the nght to give the House— 
whether the Member concerned is pre-
sent or not—the answer to a particular 
question if they want to clear up any 
differences or any misunderstanding

Shri Mannbhai Sbah: The hon 
Member Shri Raghunath Smgh has 
come now

Mr. Speaker: He has come alter I 
had called him Therefore, half the 
question may be answered (Laugh-
ter)

Shri Maanbhai Shah: I have already 
replied to half of it I may reply to 
the other half also, with your per-
mission

•* •• •• ••

Mr. Speaker: Yes He may answer 
Question No 1144 also

C.S Trade with India
*1144 Shrt Raghnn&th Singh: Will 

the Minister of Commerce and Indus-
try be pleased to state

(a) whether it is a fact that a US 
Business Conference on Trade with 
India was held at Cleveland (Ohio), 
and

(b) if so, the decisions of the Con-
ference regarding trade with India’

The Minister of Industry (Shri 
Manubhai Shah): (a) Hie United
States Trade Mission to Eastern India 
on their return to UJ3A held a Con-
ference which was attended by many 
businessmen in Cleveland to dissemi-
nate the knowledge gamed by them 
during their stay in India

(b) Discussions at the Conference 
are reported to have centred round 
the trade and business opportunities 
fDr the American entrepreneur in 
India
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Displaced Penwaa In Farldahad 
Industrial Concerns

•1140. Shri Ajit Singh Sariiadi: Will 
the Minister of Commerce and Indus-
try be pleased to state

(a) whether any conditions have 
been imposed or instructions issued to 
the loanees of industrial concerns in 
Fandabad that they must give 
priority to the recruitment of displaced 
persons settled in Fandabad township, 
and

(b) whether it is a fact that a very 
small percentage of the employees in 
these concerns is from the refugee 
population of this township*

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir

(b) No, Sir In accordance with 
information available, employment of 
displaced persons in the schemes is
66 ? per cent

Shri Ajit Singh Sariiadi: Is it not a 
fact that when some of the displaced 
industrial concerns were given grants 
a condition imposed was that they 
should employ displaced persons at 
Fandabad*

Shri Manubhai Shah: That was pre-
cisely why this scheme was adum-
brated and implemented As made out 
m my answer, out of 1,825 people 
employed m the Faridabad industrial 
colonies, 1,200 and more are refugees

*• Cxptwged as ordered by the Chair
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or displaced persons It u true that 
hundred per cent of them are'not dis-
placed persons, but, as the House will 
appreciate, these are all technical 
matters and some of the important 
posts have got to be filled up by 
experienced people Therefore, we 
could not necessarily insist on hundred 
per cent employment of displaced 
persons.

Shri A jit Singh Sarhadi: May I just 
ask whether the 66 per cent, which 
the hon. Minister just now mentioned 
has been arrived at as a result of a 
recent survey or an earlier survey’

Shri Manubhai Shah: This is as 
recent as I could lay my hands on, 
but we continuously go on looking 
into this matter As my hon friend 
the Rehabilitation Minister has already 
told the House, m the new set-up also 
we are trying to enforce that the 
employment will be as far as possible 
restricted to displaced persons
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State Tndinf Corparatian
*1141. Shri Panigrahi: Will the

Minister of Commerce and Industry
be pleased to state

(a) whether it is a fact that an 
order of 70,000 tons of iron ore was 
placed with a firm in Bombay in
1957-58 through the State Trading Cor-
poration,

(b) whether it is also a fact that 
the âid firm went into liquidation, 
and

(c) whether any advance wa-> made 
to this firm’

The Minister of Commerce (Shri 
Kaniingo) (a) 49,743 tons only, pre-
suming the reference is to Mlb Asso-
ciated Enterpriser, Bombay

(b) No, Sir
(c) Yes, Sir
Shri Panigrahi: May I know whe-

ther the advance which has been 
made, according to the answer to part
(c) of the question, has been realised 
from this firm by now?
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Start Kanungo: Yes, Sir The balance 
was Rs 16,000 only over the whole 
contract There was an advance of 
Rs 20 lakhs plus certain amounts xn 
regard to demurrages Now, all the 
outstandings have been secured by 
securities and collection is going on 
apace

Shri Panigrahi: May I know whe-
ther any fresh order has been placed 
with this firm for 1958-59*

Shri Kannago. Yes, Sir
Start Supokar* For that year, did 

they fulfil the contract*

Start Kanungo: Yes, Sir
Start Vldya Charan Shukla. What 

was the total amount of the order and 
what was the amount paid as advance 
to the company*

Shri Kanungo. 1 have not got the 
value of the order as such and the 
quantities, but the advance paid was 
somewhere about Rs 20 lakhs I 
would submit that this was in the 
initial stages of the State Trading Cor 
poration’s business, when most of 
the shippers and mine owners had 
non-co-operated

Star! Ttairumala Rao In regard to 
part (c) of the question, the hon 
Minister said that an advance had 
been made to the Arm But, is it a 
fact that the firm is in verv great 
difficulties and will the Government 
look to the other sub-contractors, 
shipping agents, etc, who have got 
connection with this firm and whose 
monies are tied up with this firm*

Start Kanungo: No, Sir As far as 
my information goes, this is a partner-
ship firm which never went into 
liquidation There was some dispute 
and it had been settled The firm is 
working satisfactorily

Start Morarka: The hon Mimster 
just now said that an advance of 
Rs 20 lakhs was paid to this firm 
May I know what was the security 
against which this advance of Rs 20 
lakhs was paid*

Start Kannngo: Security of goods o 1 
movement

Shri Morarka: Is it a fact that the*e 
goods were not taken into possession 
when the advance was madfe*

Shri Kanungo. it might be that cer-
tain goods were not taken possession 
of It was the accounting penod, it 
was almost a year As I said, it was 
in the Initial stages when the shippers 
and mine-ownerg had firmly non-co- 
operated with the Corporation

Rise in Price of Dtaal
*1142 Shri Nagi Reddy: Will the 

Minister of Commerce and Industry be
pleased to state

(a) whether the Madras Provincial 
Foodgrams Merchants Association has 
addressed any communication regard-
ing the steep rise in the prices of 
Dhal due to illegal forward trading 
by speculators in Agra, and

(b) if so, whether Government have 
taken any steps to punish those who< 
were responsible for the rise in price*7

The Minister of Commerce (Shri 
Kanungo)- (a) Yes, Sir

(b) The matter is under investiga 
lion

Shri Nagi Reddy. May I know what 
was the rise m prices in that penod 
in the State of Madras and whether 
steps have been taken to supply dhal 
from this market by now*

Shri Kanungo. I would submit that 
the prices m Madras did not rise very 
much The point is the fluctuations 
were not verj significant though the 
prices rose The reason for it is 
explained by a smaller crop of dhal 
in the years 1957-58 compared with 
that in 1956-57 The complaint was 
about illegal forward transactions in 
certain dhals m certain places and 
that matter is being investigated

Shri Nagi Reddy. My question was 
not answered I want to know 
whether arrangements have been made 
now
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Xuntigo: Zt is not • controlled 
fCoxnmodity. The movement* are free
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Bhri Kannngo: Fluctuation! are
there But, as I said, the fluctuations 
are not significant It is a normal 
fluctuation

Shri Shlvaaanjappa: What sort of 
•control does the Government exercise 
/O ver  forward trading’

Shri Kannngo: There is* an Act of
Parliament which is administered by 
the agency of the Forward Market 
Commission

Shri Nagi Reddy: May I know the 
form in which the Government is try-
ing to enquire mto the matter and 
how long it will take to finish the 
enquiry’

Shri Kannngo: The complaint was 
made somewhere about June The 
investigations are going on It is a 
widespread investigation, and it will 
take a little time
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Shri Kannngo: As I have said, the 

prices have a tendency to mcrease by 
■mall values, but that is mainjy due 
to lower production m the year 
1957*58 compared to that m 1856-57
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Slurl Kma|o: There is no control 
of dhal trade as such There is a 
severe control or, rather, a prohibition 
of forward trading in dhal There-
fore, the complaint was that illegal 
forward trading was indulged in fay 
some parties, that is being enquired 
mto Forward trading is prohibited 
Trade in dhal is free

Service Conditions in Film Lsboar
•114J. Shri Vajpayee: Will the Minis-

ter for Labour and Employment be
pleased to state

(a) whether Government’s attention 
has been drawn to a resolution passed 
by the Conference of film workers 
held m Bombay on the 4th June, 1859 
demanding early steps to regulate 
the working and service conditions of 
film labour, and

(b) if so. Government’s reaction 
thereto’

The Depnty Minister of Labour 
(Shri Abid All)* (a) Yes

(b) Government of Bombay being 
the appropriate authority, its labour 
directorate is attending to ttys matter

Shri Vajpayee: May I know if the 
Bombay Government appointed a 
committee some tune back to enquire 
mto the conditions of work of film 
labour and, if so, whether a copy of 
the report will be placed on the Table 
of the Sabha’
' Shri Abid All The enquiry was 
conducted by the Government of 
Bombay m 1955 The Labour Minis-
try has not received the report

ShH Vajpayee, in view of the fact 
that film labour is spread over the 
whole country, may I know if there 
is any proposal to hold a Central 
Government enquiry mto the working 
conditions of film labour’

Shri Abid AN: Not at present

Rrnrtf
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Sbri 1M|mw b I{ In view of the fact 

Hut film labour u concentrated 
mainly m the three States of Bombay, 
West Bengal and Madras, will the 
Government request the State Gov-
ernments of Madras and West Bengal 
to go into the question of the eondi- 
tions of service among fihn labour so 
that there can be uniform conditions 
on the lines of the enquiry which was 
conducted in Bombay*

Shri Abid All: The State Govern* 
went can take up the work them-
selves

Shri Tangamanl: My question was, 
whether the Central Government will 
request the two State Governments 
concerned, in view of the fact that 
these are the two States, apart from 
Bombay, where there is concentration 
•f film labour*

Mr. Speaker: Let the members of 
the State Legislatures concerned take 
up the matter

Shri Vajpayee: The question is 
whether the Central Government will 
take the initiative

Mr. Speaker: He does not propose 
to do so I cannot ask why How-
ever, the Minister may say why the 
Centre itself does not take up the 
matter

Shri Abid All: As the hon Member 
said, it is concentrated in three or four 
States The State Governments are 
alive to their responsibilities

Shri Anaar Harvanl: In view of the 
fact that some of the film stars get

Oral Answer* .

fat salaries at the cost of the lower 
rungs of the industry, will the Gov* 
eminent propose to put a celling on 
their salaries?

Shri Abid All: I think it does not 
anse

Press Plots in DelU
•1146. Shri Kesbava: Will the 

Minister of Works, Hearing and Sup-
ply be pleased to state.

(a) whether it is a fact that the 
Central Government are taking or 
have taken back the two plots m the 
Press “Estate near Mathura Road, 
Delhi, and

(b) if so, the reasons therefor*
The Minister of Works; Housing 

and Supply (Shri K. C. Reddy): (a)
and (b) The Chief Commissioner, 
Delhi has exercised the right of 
re-entry m respect of three plots due 
to non-compliance of the terms and 
conditions of the agreements for leases 
but physical possession has not yet 
been secured

Shri Keshava: May we know if the 
Government has under its considera-
tion another scheme for forming a 
journalists' colony and allot house-
building site* for the working jour-
nalists who are an unenviable lot*

Mr. Speaker: Why all these epithets*
Shri K. C. Reddy: I do not know 

about their unenviable lot If they 
have any difficulties, I have my 
sympathies for them But as far as 
I know, there is no such proposal at 
present

Pandit D. N. Tiwary: May I know 
the reasons for not taking physical 
control of the plots*

Shri K. C. Reddy: I do not quite 
catch the question

Mr. Speaker: What is the reason for 
not taking physical possession pf this 
property*

Shri K. C. Reddy: These are air 
legal matters As I have said in the*

1 (SAJCA) Oral Annom 63
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answer, the Chief Coaunisatoner has 
exercised hu right of re-entry Some 
-of the parties are contesting the deci-
sion and we have to take action under 
the Public Premises (Eviction of 
Unauthorised Occupants) Act, which 
was passed in the House in 1958 We 
have taken action or propose to take 

.action under that Act All those pro 
t cesses have to be gone through before 
we take back physical possession of 
those sites

Shri Joachim Alva May I know 
whether the hon Minister is aware 
that m his own State, plots have been 

.granted lor working journalists7 Is 
the Minister ready to examine that 
scneme and do something here on 
those lines7

Shri K. C Reddy. The answer is 
-■yes’ to both parts of the question

Import Restrictions on Non-ferrous 
Metals

+
C Shri Bhanja Deo

”1141. J Shri Jaipal Singh 
I Shri M B Thakore

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether Government is aware 
-of the difficulties caused to manufac-
turers using non-ferrous metals owing 
to import restrictions, and

(b) if so, what action is conteni 
plated to ameliorate the situation7

The Minister of Industry (Shri 
Mannbhal Shah), (a) Yes, Sir

(b) A statement is laid on the 
Table of the House [See Appendix 
III, annexure No 121 ]

Shri Wimj« Deo: Substitutes can
ee manufactured for non-ferrous 
metals in which we are short Will 
'Government consider setting up utdus- 
-tnes for manufacturing such substi-
tutes which have been experimented 
j t  the National Metallurgical Institute 
j»t Jamshedpur7

M: Speaker: It is a suggestion.
The hon Member evidently wants to 
know if there is a proposal to establish 
manufacturing units for all thoje 
imported non-ferrous metals?

Shri Manubhai Shah: To the first
part of the question, I had the privilege 
to place before the House several 
schemes which are under considera-
tion for the development of the non- 
ferrous metal industries, of which the 
most important is alummium. The 
other day we had a question here 
about the Rihand project The pro-
ject at Salem in Mettur is also 1>eing 
considered for the development of 
aluminium The proposal for the 
third project in the private sector has 
been received today, viz, the Key®* 
aluminium project We are setting 
up many more as far as aluminium is 
concerned

Regarding copper, as the House is 
aware, the expansion is taking place 
at Ghatsila for almost doubling up the 
capacity of the present smelter The 
Government of India is also thinking 
of establishing a smelter at the Khetn 
mines, after they are properly 
assessed and the ore resources are 
proved In the matter of zinc, as the 
House is aware, in Rajasthan, we have 
a proposal for setting up a smelter at 
Udaipur based on the Zawar mines. 
This project is now more enlarged 
than what was originally contem-
plated Prom 10,000 tons, now the 
project is contemplated for 45,000 tons 
of zinc and 25,000 tons of lead

Shri Tangamani. From the state-
ment we And that aluminium, copper 
and nickel are being supplied by 
Canada under the Colombo Plan Aid 
programme May I know how much 
has been supplied during this year 
and how it has been allotted to the 
various States?

Shri Manubhai Shah: As the hon
Member rightly mentioned, a portion 
of the imported copper is canalised 
through the State Trading Corpora-
tion About 6,500 tons of copper is
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expected to-arrive under the Canadian 
Plan All canalised imports through 
the S.T.C. and some portions of other 
imports axe distributed to the small- 
scale industries on pro rata basis based 
on the past c(insumptions and require-
ments

Shri TMfamanl: May I know
whether the Directors of Industries of 
the various State Governments and 
representatives of small-scale indus-
tries and scheduled industries are 
likely to meet* so as to review the 
distribution and also the possibility of 
production m this country?

Shri Mannbhai 8hah: If the hon 
Member refers to para 6 of the state-
ment, he will find that a senes of 
meetings are being separately called 
with the Directors of Industries of 
State Governments, representatives of 
small-scale industries and representa-
tives of scheduled industries to review 
further the distribution of non- 
ferrous metals and allied questions

International Airways Plane

Shri Shree Narayan Das* 
Shri S. A. Mehdi:

Will the Prime Minister be pleased 
to state

(a) whether the Government of 
India have received any communica-
tion from the Pakistan Government 
stating that a Pakistan International 
Airways plane was buzzed by Indian 
Air Force fighter aircrafts some 
months ago, and

(b) if so, the precise nature of the 
complaint and the reply given*

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khaa): (a) and (b) A 
statement is placed on the Table of 
the House setting out the position in 
the matter [See Appendix in, 
annexure No 122.]

Bhr) Hen Barna: May I know 
whether before coming nearer to the

un.dentifled Pakistan aircraft, our 
aircraft tried to establish radio contact 
with the unidentified aircraft and if 
so, what was th? result’

Shri Sadath All Khan: The details
of the whole thing are set out m the 
statement

Shri Hem Baraa: In the statement 
it is only said that that Pakistani air-
craft did not establish radio contact 
with us It is not said specifically in 
the statement that we tried to esta-
blish radio contact before coming 
nearer to the Pakistani aircraft in 
order to decipher its identity

Mr. Speaker: He wants to know 
whether we on our part tried to 
establish contact

Shri Sadath All Khan: I cannot say 
just now whether we did it first or 
they did it first I will have to find 
out

Shri Vldya Charan Shnkla: The
statement says that our interceptor 
which went to see the unidentified 
plane was unarmed May I know why 
our fighters are unarmed when they 
go in the air to find out unidentified 
planes9

Shri Sadath All Khan: That is the 
internationally accepted rule

Dandakaranya Project
+

f  Shri Panigrahi:
*1151. -I Shri Sanganna:

I Shri Kumbhar:
Will the Minister of Rehabilitation 

and Minority Affairs be pleased to 
state

(a) the area of forest reclaimed for 
cultivation in the Stafes of Onssa 
and Madhya Pradesh in the Danda-
karanya Project area, and

(b) what is the area of land so 
reclaimed and assigned to the Adivasia 
of each State so far’
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The Minister at mahaWttatton and 
MMeiity A M | (ttul Mehr Cknl 
Skah i ): (a) About 3,000 acres in 
Madhya Pradesh only.

(b) No allotment has been made to 
the Adivasis so far

&hri Fanlgrahl: The Government 
assured that when lands are reclaimed 
in these areas, a certain percentage of 
land would be allotted to the local 
adivasis When 2,000 acres of land 
have been reclaimed, may I know 
why no land has been allotted to the 
adivasis?

Shri Mehr Chand Kfaanna: As I said 
in the House earlier, we have decided 
that about 25 per cent of the reclaim-
ed land will be allotted to the adivasis 
It is not essential that 25 per cent out 
of every chunk that we reclaim should 
be given to them That will be the 
over-all proportion and the allotment 
is made talcing mto consideration the 
requirements of the tribal population 
Our difficulty up till now has been 
that we have not been able to appoint 
the tribal adviser We are trying to 
select a good man Once we get a 
man, we are going to set up a proper 
organisation under that tribal adviser 
in the Dandakaranya project to look 
after and advance the interests of the 
tnbals

Shn Vidya Char an Shnkla: Is it a 
fact that while reclaiming the forests, 
the Dandakaranya authorities des-
troyed large tracts of valuable forests, 
on which the Madhya Pradesh Gov-
ernment made strong protests and 
stopped further reclamation’  May I 
know what is the present position 
about it’

Shri Mehr Chand Khanna: I would 
not go so far as that When we made 
the start last year, we started operat-
ing in the Pharasgaon area Then we 
were told we will be given certain 
Nishtori forests and not the forests in 
Which we were operating. I had a 
meeting with the Chief Ministers of 
MP and West Bengal and the Hnanoe

Minister r f Orissa only towards the 
middle of last month. According to 
the arrangement arrived at between 
me and the State Governments, I am 
going to get about 2 lakh acres in 
MP and Orissa From now onwards, 
for this season, we are getting about
40,000 or 70,000 acres—I am talking 
from memory—and for the next season, 
we will get some more land

Shri Vidya Chanua ShuUa: I want 
to know what is the cost of the 
reserve forests destroyed and what is 
the present position Are the M.P 
Government allowing the Danda-
karanya authorities to reclaim the 
area or have they stopped the opera-
tions’

Shri Mehr Chand Khanna' I do not
know the cost of the forests destroyed 
The position is—I am talking subject 
to correction—I reclaim the area and
I get the land, but the timber goes to 
the State Government concerned In 
fact, I am helping the State Govern-
ments in salvaging the timber at the 
expense of the Government of India 
and the timber becomes their property

Mr Speaker: All that he wants to 
know is whether the cutting of the 
reserve forest is with the consent of 
the Madhya Pradesh Government

Shri Mehr Chand Khanna: I may
say that when we started last year 
the vie”, s of the State Government 
were taken into consideration Now, 
these area? have been allocated to me 
by the State Government and m 
consultation with the State Govern-
ment I am domg it I go a step fur-
ther In the Dandakaranya authonty 
the Chief Secretaries of the two State 
Governments, namely, Madhya Pra-
desh and Onssa, are represented

Shri Fanigrahl: The Dandakaranya 
authonties started a pilot project in 
Omarkot area in Orissa part of the 
scheme May I know the progress 
made in carrying out that pilot pro-
ject and the amount of land relalmed 
in that areaT
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M  IM r a * m  ******  We have
not started reclamation tfi Umarkote 
am  as yet But I think we arc going 
to operate in Umarkote, Paralkote and 
Minghachal in the coming year But
I cannot say which area I am going
4  take first It will depend on com-
munications, bridges and transport 
cawmgements.
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Bfcii PanifrahJ: May 1 know land 
will be alloted to Adi basis’

A rt Meter Chand Xhanna: 1  have 
ju t  now answered the question. I 
aas trying to set up an organisation 
aad then we will take that into 
consideration 

2 1 9  L S D — 2

MtahooM Wage*
f-

/  Shri L. Achaw Singh:
\  Shri Anthony Filial:

Will the Minister of Labour aad 
Employment be pleased to state:

(a) whether any steps are being 
taken to review and revise the mini-
mum wages prescribed prior to M56 
under the Minimum Wages Aot, IMS 
in the light of the increased cost at 
living, and

lb) if so, the nature thereof*
The Parliamentary Secretary *• the 

Minister of Labour and Employment 
and Planning (Shn L. N. M U n):
(a) and (b) For certain categories
of workers in the Central sphere 
undertakings under the Minimum 
Wages Act, 1948, rates of wages noti-
fied prior to 1956 have been revised. 
Revision has been generally upwards 
taking into consideration the increased 
cost of living and other relevant fac-
tors

2 Some State Governments have 
also revised the rates

Shri S. M Banerjee: The hon Minis-
ter has stated that certain wages have 
been revised May I know the cate 
gories m which it has been revised 
and to what extent’

Shri L. N Mishra: We have alreav 
notified the revised rates in June 1959 
on the basis of the recommendations 
of the Committee We have revised 
the rates for certain categories of 
workers m the following the Indian 
Agricultural Research Institute, New 
Delhi, the Central Potato Research 
Institute, Patna, All India Radio, 
Indore, employees m the tanneries and 
leather manufactunes under the 
Ministry of Defence, certain categories 
of workers in the construction of 
building operations earned on by the 
Central Water Power Station at 
Khadakwssla and the TOms Division, 
Bombay, unde** the Ministry of Infor-
mation and Broadcasting Retarding
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tbe extent, though I cannot give the 
exact figure, it it definitely upward

Shri S. ML Banerfee: To what ek- 
ten* What is the difference?

Shri L. N. Mahra: I cannot say the 
exact percentage But it has been in-
creased

Shri Palanlyandy: May I know 
whether the Government has taken 
any decision to notify some more 
cotton ginning factories in the 
schedule to +ht Minimum Wages Act9

Shri L N. Mishra: I require notice

Shri Baa Krlshan Gupta: May I
know the nature of the steps taken so 
ter to implement these revised rates*

Shri L. N Mishra: There is a defin-
ite provision for the implementation 
of the recommendations

4 arwrr̂ nprT
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Shri Tangamani: Certain norms for 
fixing minimum wages were accepted 
<n the Fifteenth Indian Labour Con-
ference m July, 1937 I would like to 
know whether after these decisions 
were taken revision of minimum wages 
has taken place in any of the States 
on the basis of the recommendations

Shri L N. Mishra: So far as the 
States â e concerned, I have no infor-
mation So far as the Central sphere 
»  concerned, a revision has definitely 
taka place after that

L a t w  i a m y n  by CM tnw tet*

t !iu  f  Shri Anthony MUai:
11 \  Start L . Achaw Singh:

Will the Minister of Lahpar aa4 ■*> 
ploywent be pleased to state*

(a) whether any enquiry has been 
conducted into the conditions at labour 
employed by contractors,

(b) whether Government have 
formulated any steps for the elimina-
tion of this form of employment, and

(c) if so, the details thereof*
The Parliamentary Secretary to the 

Minister of Labour and Employment 
and Planning (Shri L. N Mishra):
(a) Special surveys are being conduct-
ed by the Director, Labour Bureau, 
Simla in regard to the condition of 
contract labour in five selected indus-
tries, » «

(i) Building and construction
(u) Iron Ore Mines,
(ill) Ports,
(iv) Railways, and
(v) Petroleum

(b) and (c) No such proposals 
have yet been formulated The ques-
tion will be examined when the 
reports of the surveys are received

Shri Palanlyandy: May I know 
whether Government would suggest to 
private employers to encourage co-
operative societies instead of contrac-
tors, thereby eliminating intermedi-
aries*

Shri L. N Mishra: That is our 
policy We want to eliminate cont-
ract labour m a progressive manner

Shri S. M Banerjee: May I know 
when the survey is likely to be com-
pleted * Is it likely to be completed 
within this year*

Shrt L. N. Mishra: Labour Bureaus 
have done quite a good woffc In
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building and construction, n iron or* 
mines and porta. They have shown 
good progress But it ia difficult to 
give any exact time.

Shri I n  KrMhw Onpte: M i; I 
know bow far the wage rates differ 
from State to State? Also, nay I 
know the steps taken to make them 
uniform?

Shri L. N. MGUm: It differs from 
industry to industry, or even from unit 
to unit.

firtt xm  fWWT It v t %
nT$ *st

mo nr® ftw farawfl m
tHIfl n£f 35W 1 1  aft
araqfr t  sw t *jar ?ft fffnna? jttct ?  
arif % aftfv fw flfcw % fa*
£ i afar* m&r fsfissr fc ftp ftrcr 

fft sn̂ r £ i sr*
aftftF »sr «r  «ft i

Deeemeebury Ulna on Exportable 
Goods

*1185. Shrimati Maflda Ahmed: Will 
the Minister of Commerce and Indus-
try be pleased to state*

(a) whether it is a fact that Govern-
ment have decided to produce docu-
mentary films on various exportable 
goods of the country; and

(b) if so, the broad details of the 
programme?

The Deputy Minister of Commerce 
and Industry (Shri Satiah Chandra):
(a) and (b). A statement is laid on 
the Table of the House.

St at zmxnt

With a view to stepping up publicity 
tar our exportable surpluses in foreign 
countries, the Films Division have 
been,requested to lay special emphasis 
on esports. The following films have

already been produced for export pro-
motion publicity:—

(i) Promotion of exports (General
film). {

(ii) ‘Blade in India’ (Film on engi-
neering products oft India).

The following films are in the stags 
of completion:—

(1) Promotion of exports (In 
Eastern Markets)

(u) Promotion of exports (in Wes-
tern markets).

The following films have been in-
cluded in the production programme 
for the current year:—

(i) Quality Control for Exports 
(xi) The Story of Leather
(iii) India and Your Home
(iv) Food and Fruit Products of 

India.
The documentary films so produced 

are sent to Indian Missions abroad 
through the External Publicity Divi-
sion of the Ministry of External 
Affairs and the Trade Missions arc 
requested to make suitable arrange-
ments for exhibiting them in their
respective areas

In addition to the above films, the 
Tea Board has produced independent-
ly the following two films:—

1 Tea Garden to Tea Pot
2 The Cup that, cheers.
The Indian Jute Mills Association 

have also produced on their own two 
films of the Jute Industry called: "The 
Yam worth spinning’ and “The Land 
of Bengal*

Corporation for Closed down 
Industries

L
f  Shri S. A  Mehdl:

*1156. J Shri Assar:
^Shrt Aurobindo Ghosal:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government have fina-
lised the scheme to establish a Corpo-
ration to run industries which have 
closed down;
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(b) if not, when it will be finalised,
(e) whether Government have made 

any arrangement! or formulated any 
scheme to run such industries until 
the establishment of a corporation, 
and

td) if so, what are those arrange-
ments or schemes and how many in-
dustries have been taken over*

The Minister of Industry (Shri 
lfanabhal Shah): (a) to (d) Gov 
eminent do not have under considera-
tion any scheme to establish a Corpo-
ration to run industries which have 
closed down However, all necessary 
steps are being taken to examine the 
cases of every closed unit or units 
which are closed or likely to get closed 
and necessary steps are being taken 
ut order to restart them, if these units 
are found economic to work, with 
different forms of assistance, technical, 
financial, managerial etc that the Cen 
tral Government and other agencies 
could extend to them Suitable action 
wherever necessary and possible is 
being taken under the Industries Act 
and other measurr ire being taken 
to help restarting or continuing work 
mg of such units

Sevpi-nl Cotton Textile Mills, jute 
sugar a id engineering units have 
been enabled to restart working in this 
manner

Shri S A. Mehdi: May I know whe-
ther any application has been received 
from UP about the close-down of an> 
industry’

Shri Manubhai Shah: The Artherton 
West Mills from UP has been taken 
over by the UP Government as 
authorized controller , In the Mahesh 
wan Devi Jute Mills we are interven-
ing and trying to give some financial 
assistance So, there also it has start-
ed working

Shri S. M. Banerjee: May I know 
the number of such closed industries, 
the number of those likely to "be 
closed and the number of those taken 
over by Government*

Spxl Maawbfeal Shah: About tac-
tile a*111*  • sugar factories «ndl 
angjneerinc concern were investigated 
under this procedure of which three 
text1** mills, seven sugar milks and 
one engineering concern were Mkm 
over by (he authorised controller

ghri Keehava: May we know iftth  
procedure has been adopted in cctanec- 
tion with the closing down of the hotel 
m(j*istry> particularly (hat of doting 
dorfn Hotel Cedi?

gfari Manubhai Shah: That does aot 
extend to Hotel Cecil

ghrl Hen Barua: May I know 
thef tea gardens that have been dos- 
^  dawn. are. included, m. this, scheme 
an(j, if so, whether the request of the 
State Government to legislate for 
taking them over has been granted by 
the Central Government*

ftfr. Speaker: He wants to know
whether tea gardens, which have been 
closed down, also come within the 
purview of this

ghri Manubhai Shah: Regarding tea 
gardens, as my hon colleague had the 
pleasure of informing the House the 
other day, we are trying to bring in a 
separate piece of legislation, if neces-
sary They are not covered by this 
Act, but there will be a separate Act 
for them They are agricultural 
plantations rather than industrial 
umts

1* hrs
Short  No t ic s Quest io ns

U 8 Socket Bases in Pakistan

S/N.Q f  Shri S M Banerjee-
jio 9. ^Shri Panlgrahl:
Will the Prime Minister be pleased 

to s**4®
(a) whether the attention at the 

Prime Minister has been drawn tfr a 
oe^s from Moscow—Tied Star* (ap-
pearing in the Hindustan Times dated
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tte tfth August. 1«M) that Pakistan 
has U.S. Rocket bases;

(b) whether certain strategic bases 
hitherto under Pakistan control
under Pakistan—UJS. agreement are 
now passing Under the control of the 
U.S. command;

(e) whether this is against the as-
surance of the U.S. Government; and

(d) if so, the steps taken by Govern, 
ment in the matter?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Government have seen a 
newspaper report to this effect.

(b) and (c). The Government of 
India have no precise information but 
a Government spokesman in Karachi 
had described the newspaper report as 
“utterly false". We have also seen a 
press release on the U.S.-Pak agree-
ment issued by the U.S. State Depart-
ment on July 18, 1959, which refers to 
the establishment and operation of a 
communication unit at Peshawar, as 
part of a world-wide United States 
communications system.

(d) Does not arise.

Shri S. M. Banerjee: May I know 
whether intensive work of building 
American military bases in Pakistan 
was continuing and, if so, whether we 
have any information through our 
sources?

Shri Jawaharlal Nehrn: It is rather 
difficult to say as to what is a military 
base. Every airfield made is a poten-
tial base. It is big enough to be a 
potential base which can be converted 
into such, if necessity arises. Every 
other military establishment may 
beoome a base. But apart from that 
we have no defihite Information.

UN P^njgrahi: May I know whe-
ther these so-called communication or 
military bases in Pakistan , do not 
constitute any danger to India, in 
view of what the hon. Prime Minister 

'has said?

Mr. Speaker: Will the hon Member 
please repeat his question?

Shri Jawaharlal Nehru: I have go* 
it. That entirely depends on the 
minds and intentions of the people 
there.

Shri Hem Barua: May I know whe-
ther the attention of the Government 
has been drawn to discussions in the 
United States Congress to the ettsct 
that US military aid to Pakistan is 
progressively being utilised againat 
India?

Shri Jawaharlal Nduru: Yes; Sir, 
and I have answered some questions 
on that point here in this House.

Baja Mabendra Pratap: Are we to
understand that this base at Peshawar 
is directed against Afghanistan? Now 
that'you are going to Afghanistan you 
can talk it over and we can have in 
alliance with Afghanistan on this 
point

Mr. Speaker: There is no question
involved m it.

Shri Vajpayee: May I know if this 
question of American military assis-
tance to Pakistan was referred to at 
the meeting which the hon. Prime 
Minister held with the Pakistan Presi-
dent recently and whether his atten-
tion was drawn to the reaction that 
has been created in India as a result 
of this military assistance?

Shri Jawaharlal Nehrn: No, Sir It
was not referred to.

Shri Panigrahi: The report says 
specifically that there are three bases 
—one in Quetta, another in Gilgit and 
the third in Peshawar. May I know 
whether the Government of India's 
information is that there are no such 
bases in these three places?

Shri Jawaharlal Nehru: I have said 
that it is very difficult to know what 
to call a base. Every airfield and 
every military establishment is a 
minor base. But normally the Word 
base is used as a major jumping-off 
ground to attack some place at a
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distance I have no precise informa-
tion but I have read the denials of 
the people concerned

Bkii B C. Kamhle: May I know 
Whether the Government of India 
Have studied

Hurl S. M. Banerje. One question, 
Sir

Shri H N. MakerJee: May I know 

Mr. Speaker: Shn Mukerjee
Shri H N. Mnkerjee: As far as I

recollect, in the newspaper report 
referred to in the question, there was 
a clause which said that Pakistan 
would be obstinately denying the 
truth of this kind of a report but that 
it was true In view of this kind of 
statement from a foreign source and 
from a fnendly country, may I know 
if special efforts are being made by 
the hon Prune Minister to make sure 
that this kind of thing is not done 
and that U&A in particular, gives 
us very special guarantees in the 
matter’

Shri Jawaharlal Nehm* We do our 
best to keep in touch with facts

Shri B. C. KaanMe. May I know 
whether the Government of India 
have studied the significance at the 
dMfriwg of the Pakistan capital” If 
so, with what result* '

Mr Speaker. Has that anything to 
do with this*

Shri Jawaharlal Nehru We have 
certainly been informed of it and we 
try to understand and find out the 
reasons for it

Baja Maheadn Pralap My ques-
tion has not been answered, namely, 
whether this base at Peshawar is 
directed against Afghanistan

Shri Jawaharlal Nehra: I do not 
know

Shri B. G. Kamfcle: Mv question
remains unanswered. I asked whe-
ther the significance of shifting of 
Pakistan capital has been studied and

if so, with what mult That las not 
been answered

Mr Speaker: The hon Minister is
not able to say anything about it

Blse In frrice of Sogar In Madias

f  Whriiaatl Parvafhl Krishna*: 
Shri Warior:

* ° '  ̂ Shri Nagi Baddy:
[  Shri Mohammed Elias:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether Government are 
aware of the phenomenal nse u  the 
price of sugar m the Madras State,

(b) whether it has been brought to 
the notice of Government that the 
traders are hoarding the stocks of 
sugar, and

(c) if so, what steps Government 
propose to take to ease the situation*

The Deputy Minister of rood and 
Agriculture (Shri A. M Thomas): (a) 
Yes, Sir, there has been a rise in the 
pnce of sugar in Madras State

(b) From press reports it appears 
that there is a hoarding tendency both 
among the sugar trade and the con-
sumer

(c) A meeting of the representa-
tives of the four States in the South 
has been called to consider the situa-Ntion

Shrimati Parvathi Krishaan* What 
quantity of stocks have been sent 
from Andhra to Madras State during 
these past few months and what are 
the reasons in Government’s opinion 
for this scarcity*

Shri A M Thomas: It has been
stated that the nse in prices is due to 
inadequate supplies from the Andhra 
Pradesh lactones whose surplus was 
being taken up by the inflated 
demand within that State

Shri Warier: How much sugar has 
been hoarded in Madras State accord-
ing to the Government’s estimate?
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Sfcri A. M. Timms: With regard
to the State of Madras, its require-
ments are estimated to be about 10,000 
tons per month. The release from 
the Madras factories comes to about 
8,786 tons. That is for the current 
month So the sugar must move from 
the surplus areas of Andhra Pradesh 
and Mysore.

Mr. Speaker: He only wanted to 
know if the hon. Minister has got an 
estimate of the quantity that has been 
hoarded in Madras.

Shri A. M. Thomas: There is no 
such estimate

Shri Nagi Beddy: May 1 know whe-
ther the Government is aware that 
due to the phenomenal rise in price 
of sugar, that is, from Rs 1|8|- to 
Rs 2-8-0 per vias, the hotels in the 
whole of Madras State have raised 
the pnee of a cup of coffee* Is Gov-
ernment prepared to take immediate 
fcteps to eliminate this situation7

Shri A. M. Thomas: 1 am not 
aware of any rise m the price of 
coffee

Mr. Speaker: Many consequences 
flow out of that Coffee is one.

Shri V P. Nayar: It affects the 
common man

An. Ho b. Member: This is* very 
serious.

Sbrimati ParvatU Krlabnan: May I
know whether Government is aware 
of the fact that as a result of the 
scarcity of sugar the pnee of country 
sugar and jaggery has also gone up* 
What steps do they propose to take 
to check that rise?

Shri A. M. Thomas: That is a fact. 
It is not possible at all to control the 
prices of pur and other country 
sugar

Shri ThJraaaaJa Km : The hon 
Minister was pleased to say that the 
demand from the Andhra Government 
was inflated. May I know what was 
the noitaat demand in Aadhra for 
sugar and what is th« new figure of 
inflation?

Shri A. M. Thoaaas: it has been
estimated that the Andhra State re-
quires about KUO tons per "xmth 
The present requirement is estimated 
to be more than 8000 tons.

Shri Narastanhan: The Minister
stated that there was going to be a 
conference of three States. When and 
where will it take place?

8hri A M. Thomas: Shortly, on the 
6th and 7th; here in New Delhi.

Shri Subbiah AmbaUun: May I
know whether any representation has 
been received by this Government 
from the South Indian Sugar Mills 
Association and the Madras Govern-
ment to the effect thAt the quantity 
that is allowed to be released per 
month at the rate of 28,000 tons per 
month is only sufficient for the next 
two months and unless supply is 
effected from the North for the month 
of November, practically no stock will 
be available for supply to the local 
people* May I know what steps Gov-
ernment are taking to release stocks 
for the month of November*

Shri A M. Thomas: In normal cir-
cumstances, the South Indian States 
taken together are more or less self- 
sufficient in the matter of sugar, 
because the requirements are esti-
mated to be about 27,500 tons. We 
have been releasing at the rate of
28,000 tons per month. Normally, it 
should be sufficient to meet the 
requirements of aH the States The 
rise in the prices in the south has 
been more or less a recent develop-
ment It might have been sympathe-
tic rue because sugar pnees in the 
north have gone up. There has been 
representation from the South Indian 
Sugar Mills Association. They esti-
mated m June that the consumption 
requirements would bo about 27,500 
tons. Now. they say that with the 
increase in demand, the requirements 
will be something more, and there 
roust be an additional allotment from 
the north As the hon House knows, 
the sugar position in the north also is 
rather tight.

Seane Hen. Members rose—
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Mr. I M wri Nest question. I have 
allowed a number of questions. 
NAtttaud ana Grindlays Bank Dispute

S.N.Q No U. Shri Keshava: Will 
the Minister of Labour and Employ- 
meat be pleased to state:

<a) whether Government have 
received any report of the mediator 
who was appointed to help the settle-
ment of dispute between the em-
ployees of the National and Grindlays 
Bank Ltd and its management;

(b) if so, with what results;
(c) whether this has resulted in 

any salutary effect; and
(d) if so, whether this course will 

be adopted in respect of such disputes 
in the private sector as well?

The Depaty Minister of Labour 
(Shri Afcid AH): (a) Yes

(b) to (d) The mediation has 
tailed

8hri Joachim Alva: Is the 
Minister aware that during the course 
of the strike at the Connaught Circus 
branch of the Grindlay'g tank, the 
workers got on the tables of the exe-
cutives and managers and kept on 
shouting creating a verv unfavourable 
impression m the nunds of the out-
riders’  What assistance* was given to 
the bank when the worker; created 
such an ujly scene7

Shri Abid All: Report* to aus effect 
were received Sometimes the help 
of the police also was sought

Shri Frabhat Kar: May ’  know 
whether it is a fact that due to the 
refusal of the management to accept 
the mediator’s terms, the mediation 
has failed’

Shri Abid All: Mediation has failed 
That is the report of the mediator 
nothing more

Shri KeAavm: In view of the fact 
that mediation has failed, what fur-
ther steps do the Government propose 
to take m this matter’

Start AIM All*. There was um wi 
turn of referring the mattei to adfri#
cation.

Shri Tanga man!: May I krow wha- 
the the mediator Shri V K ..1  llama 
has suggested that those six amplngw 
who were dismissed must be taken 
back and the management refused to 
take them back and that is the reason 
why mediation has failed?

Shri Abid All: The mediator was
appointed It was informal mediation 
The mediation has failed and he has 
said, as I said earlier, I beg to report 
that mediation has failed Nothing 
more, nothing less.

Shri Tangamant: I wo<ild like to 
know the reason*.

Mr. Speaker: The mediator has not 
given the reasons

Shri V. F Nayar I* :t tnat thaw 
was only oiu> sentence in the report?

Shri S M Banerjee: After the fai-
lure of the mediation as Sta*"d by the 
hon. Mmistet, I want to kr v* when 
the Labour Ministry is going to refer 
it to adjudication and the causes of 
the failure of mediation

Shri Abid All: After the report of
the mediator, the Union representa-
tives were called and the question of 
referring the matter to adjudication 
and the terms of reference, etc., ware 
discussed with them They wanted 
some time to give reply Still their 
reply is awaited

Shri Frabhat Kar: In view of the 
fact that the Labour Minister has 
explained today that the policy will 
be one of mediation, may I know 
whether it has been ascertained why 
the ftrst effort of the Labour Ministry 
has failed’

Shri Abid All: We have had media-
tion on several occasions previously 
also and successfully too Because it 
is informal private mediation, what 
the parties contend before the media-
tor need not be made public Cer-
tainly so far as I am concerned, I am 
not aware of it
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Shri T>m»iMlri: In the recent 
In&Un Labour Conference ir. Madras, 
it was agreed by all the parties that 
instead of referring the issues for 
adjudication, arbitration should be the 
method Here, mediation was retort-
ed to by the Government May we 
know whether the Government will 
compel that party which has not ac-
cepted the final decision of the 
mediator?'  *

Shri AMd All: We can take a horse 
to water; we cannot force it to drink 
Mediation and arbitration are of a 
voluntary nature If we force the 
parties to agree, then it becomes 
something else not mediation.

WRITTEN ANSWERS TO 
QUESTIONS

Hindi Type-WrHen

*1137. Shri Fangarkar: Will the
Minister of Commerce and Industry 
be pleased to state:

(a) the steps taken, if any to pro 
duce India’s requirements of Hindi 
typewriters, and

(b) the result achieved so far*

The Minister of Industry (Shri 
Mannbhal Shah): (a) and (b) There 
are three manufacturers of standard 
typewriters m the country and they 
can manufacture typewriters with 
vernacular key boards including 
Hindi, within their overall sanctioned 
capacity of 33000 Nos per annum 
However, only one manufacturer has 
been producing Hindi typewriters and 
production of this type in the first six 
months of 1959 was about 1000 Nos

Dandakaranya Scheme
*1146. Shri Tridib Kumar Chau- 

dhnri: Will the Minister of Rehabili-
tation and Minority Affairs be pleased 
to state

(a) whether it is a fact that the 
Government have adopted a new pro-
cedure for the selection and disposal

of displaced families from camps in 
West Bengal for the Dandakaranya 
Project,

(b) if so, in what way this new pro-
cedure differs from the one in vogue 
up till now, and

(c) whether the opinion of the West 
Bengal Government has been ascer-
tained in regard to this matter’

The Minister of Rehabilitation aad 
Minority Affairs (Shri Mohr Chaad 
Khanna): (a) to (c) The procedure 
for the selection of displaced families 
from camps in West Bengal for em- 
ployment|rehabihtation m the Danda-
karanya Project is that the Danda-
karanya Authority will indicate their 
requirements from tone to tlm» which 
would be conveyed to the State Gov-
ernment Selection will be by 
the State Government from the «<"p 
families m West Bengal to suit the 
specific requirements of the Danda-
karanya Authority This procedure 
has been evolved in consultation with 
the West Bengal Government
Modernisation of Cotton Textile aad Jute Mills

*1147 Shri Damaal: Will the Minis-
ter of Commerce and Indnstry be
pleased to refer to the reply given to 
Starred Question No 2064 on the 27th 
Apnl, 1959 and state the progress 
made so far as a result of the intro-
duction of a new scheme by the 
National Industrial Development 
Corporation for speeding up the pace 
of modernisation and rehabilitation of 
Cotton Textile and Jute Mills in India*

The Minister of Industry (Shxi 
Mannbhal Shah): Details of the new 
scheme were finalised by the Cor-
poration only in the end of July, 1959. 
Three applications were received from 
Cotton Textile Mills upto 15th August, 
1959 These applications are under 
consideration

The progress of National Industrial 
Development Corporation 
for modernisation of Cotton Textile 
and Jute mills so far is given m the
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statement laid on the Table of the 
Bouse [See Appendix III, 'annexure 
No 123.]

Interest! ansi Film Festivals

*1148. Shri Bibhutt Miahra: Will the 
Minister of Information and Broad- 
)— be pleased to state.

(a) the names of Indian films that 
were sent to International Film Festi-
vals held dunng the year 1958-59,

(b) the criteria adopted in selecting 
these films, and

<c) whether Government were 
consulted m the selection of these 
61ms?

The Mtnhrtnt of Information and
Broadcasting (Dr- Keakar): (a) A
.statement is laid on the Table of the 
House. [See Appendix III, annexure 
No 124]

,(b) Films are selected keeping in 
view the standard of the film and the 
rules of the Festivals concerned

(c) Entries are generally made by 
.Government in consultation with the 
Film Federation of India except in a 
few cases m which the rules of a 
particular Festival require entries be-
ing made by the film industry or the 
producers themselves

Hisdattaa Antibiotics Ltd.

*1152. Shri F. K Dm : Will the
Minister of Commerce and Industry 
]be pleased to state:

(a) whether any research has been 
,done at the Hindustan Antibiotics Ltd, 
Cor the treatment at ‘Eczema’, 
‘Leprosy’ and ‘Leucaemia’;

(b) if so, the result of the research, 
fuid

(c) the steps taken for the mass 
production of the drugs discovered7

The Minttar of Indnatry (Shri 
M isilfcsl Shah): (a) and (b). The 
Mycology Department of the Hindu-
stan Antibiotics Limited is conducting

preliminary experiments on the as-
ternal treatment for IBrawaaa and 
Leprosy; no work on Leucaemia has 
been taken in hand.

(c) Further research work is neces-
sary before mass production at the 
drugs for treatment of these diseases 
could be recommended.
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Cement Production

*1158 Shri Tangamani: Will the
Minister of Commerce and Mhrttry
be pleased to state:

(a) whether Government have fixed 
the target for output of cement for 
the year 1959-60; and

(b) if «o, how it compares with the 
total production of 1958-99?

Th« Minister of lataatry (Shri
MaaaMud Shah): (a) On the basis of
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*tfce ip»aMS aCfcemea which are l ik e -
l y  to 1m» «*BH>Ieted during the remain- 
1ns |M  of the year, actual product-
ion Mtfeg lW9-f» estimated at 7 5 
mMlM tons.

flb) Production in 1958-59 was 
about 6 million tons

M U a Davie Cop Tmb la U.8 A
fShrl
J Sbri A  K. Gopalaa:

"i'^rim ati Parvathi
?

Will the Prime Minister be pleased 
to state*

(a) whether his attention has been 
drawn to a report appearing in the 
Hindu’ dated the 20th August, 1969 
concerning alleged lack of attention by 
Indian Officials in U SA to the Indian 
Davis Cup players visiting that coun-
try, and

(b) the detailed facts of the case’

The PartUmeatary Secretary to the 
Minister of External Affain (Shri 
Sadath All Khan): (a) and (b) We 
have seen reports on the subject in the 
Hindu of 17th and 18tb August, 1959, 
but not of 20th August We have 
written to our Embassy in Washington 
about these reports and are waiting 
for their reply We shall inform the 
Rouse about the Embassy's comments 
as won as they have been received

tTkai Power aad Irrigation Project
•11M rShHP B. Patel:

^  Shri Pfctefcatah Ghedasar:
Will the Minister of Ptaaalag be 

pleased to state*
(a) whether the Planning Com-

mission have got the Ukai Power and 
Irrigation Project surveyed by ex-
perts; and

(b) if ao, whether they have receiv-
ed the reports of the experts’

The Depaty Mtnlstsr of PfauMriag 
<8hri & N. Mlahra): (a) and (b)

This will be answered by the Minis-
ter of Irrigation and Power on a sub-
sequent date
Industrial Estate at Gaahati (Aasas)

*1181. Shri Baanmatari: Will the
Minister of Coouneree and ladustry
be pleased to state

(a) whether it is a fact that con-
struction of industrial estate at 
Gauhati is held up due to non-avatt- 
abilily of iron and steel, and

(b) if so, the steps taken by Gov-
ernment m the matter so far’

The Minister of Iadastry (Shri 
Manubhai Shah): (a) and (b) The
construction work of the Gauhati in-
dustrial Estate has progressed satis-
factorily 52 sheds of the Gauhati 
Estate have already been constructed 
and allotted to the industrialists Bie 
expenditure so far incurred on the 
construction is Rs 19*25 lakhs Tbit 
construction of the Industrial Estate 
is not held up due to non-availability 
of iron and steel

Block Advieory Boards 
f  Shri Sam KiUhaa Gapta: 

Shri Daljit Singh:
Shri 8arja Paadey:
Shri Palladia:

•1162  ̂ Shri State Nanyaa Das: 
Shri Harish ChaaAra 
Mathar:

Shri Saagaaaa:
Shri M. V Krishaa Kao:

Will the Minuter of Plaaatag be 
pleased to refer to the reply given to 
Starred Question No 847 on the 3rd 
March, 1959 and lay a statement show-
ing*

(a) the further progress made so far 
m replacing the Block Advisory 
Board* and District Development 
Advisory Committees by Block Deve-
lopment Councils and Zila Pamhads 
(State-wise), and

(b) whether any target date has 
been fixed within which every State 
has to implement the recommendat-
ions of the Study Team for Community 
Development’
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A e  Oowty Mhhhr of Ptautat
(Shri S. N. Mtahnt): <a) A atatement 
i« laid on the table of the House. [See 
Appendix HI, annexure No. 125].

(b) Vo target date haa been Axed.

Pakistani Police Attack on Amrnka
•11*3. Bhri D. C. Sharma: WiU the 

Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 1112 on the 1 1 th March, 1959 and 
eteto: \

(a) whether the reply received 
from the Government of Pakistan 
with regard to the attack made by 
the Pakistan armed police on the 
Indo-Pakistan border at the Amruka 
irrigation, canal in Punjab has since 
been examined; and

(b) if so, Government’s reactions 
thereto?

the Parliamentary Secretary to the 
Mtehtw  of External Affairs (Shri 
Sadath All Khan): (a) Yes, Sir

(b) The Government of Pakistan’s 
claim to de facto possession of the 
right bank of the Amruka Minor, and 
their version of the incident are not 
supported by facts. The matter is 
again being taken up with the Gov-
ernment of Pakistan.

Calcutta Dock Workers (Regulation of 
Employment) Scheme
fShri Paagarkar:
[ Shri S. M. Banerjee:

*11MJ Shri JagdUi AwasthI:
I Shri A. K. Gopalan: 
l_8hri Kanban:

Will the Minister of La boor and 
Employment be pleased to state-

(a) whether the one-member Com-
mittee appointed to review the work-
ing of the Calcutta Dock Workers 
(Regulation at Employment) Scheme 
has submitted any report so far;

(b) if the reply to (a)* above be in 
the negative, the time when the re-
port is expected; and

(c) if .the reply to <a) above be M  
the affirmative, the findings or *eap»> 
mendations thereof?

The Deputy Minister of Ififctv 
(Shri Abid All): (a) No

(b) Shortly.
(c) Does not arise. t

Distribution at Raw Films

*1165. Shri Keshava: Will the Min-
ister of Commerce aad lad—fay Be 
pleased to state:

(a) whether Government have aay 
scheme to arrange the distributioa of 
raw dims in a manner that the re-
gions get the allotted stock wttkeot 
the least delay; and

(b) whether Government are allot-
ting a separate quota of raw fllaw to 
Karnataka through the Mysore Film 
Chamber of Commerce?

The Minister of Commerce (Sfcri 
Kaaango): (a) The distribution of raw 
films is made in accordance with the 
advice of Regional Advisory Com-
mittees. No change to the preaaat 
procedure is envisaged

(b) No, Sir.

Promotion of Exports
fShri Damanl:

*1166. J Shri Ram KriShan Gapta: 
l̂ Shri Anirudh 8inha:

Will the Minister of Commerce aad 
Industry be pleased to state:

(a) whether any approach has been 
made to shipping cpmpanies and Rail-
way Ministry for revision of rates to 
accelerate promotion of exports; and

(b) if so, the outcome of discussion 
with the respective agencies*

The Deputy Minister of'Couuaerae 
and Industry (Shri Satlsh Chandra):
(a) Yes. Sir.

(b) A statement is placed on the 
Table of the House, ttet Appendix 
m, annexure No. 126].
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In tel bparta
*SAit. Shri tntab Chndn Kittar:

WJH the Minister of Commerce and 
AMfeltty be pleased to state:

(a) whether any study has been 
made by experts into the causes of 
Calling exports in spite of increased 
producticm;

(b) whether it ia a fact that home 
eOMitmpnon is cutting into our ex-
ports; ijnd

ie) what steps Government propose 
1* lake to correct the situation?

Ike Deputy Minister of Commerce 
u d  Industry (Shri Satish Chandra):
(a) • The presumption that exports in 
general are continuing to fall is not 
correct, although such a trend has 
been noticed in respect of some com-
modities. The causes of such decline 
a re wider constant review.

(b) Yes, in respect of certain com-
modities the production of which has 
not increased adequately.

(c) Steps are taken from time to 
time to raise production with a view 
to creating larger export surpluses.

« !  n fo

Tijmw w  swr*
q? ST3TT flRjf far :

•ftvrcff % A trrfa-
wrft 3 fi?Rr *tr %
%  V P FtC T *ri*T %  'TTCT VPITCT

*natfarat < r v f l  %  fa ir  3 * 5 .

*  ;

• ( « )  lft T O « T E 5 t T T r a f t T T

fWftWl) : (* )  tffx (w) ?

tTftjw roo A fcarc
vrofhr ar?r«t m ^  ww,

3fw*r«rtf%«Rphr qrofcr vro 
% f w  % urnsfto err %
Tfinrr (<wr) «qnr 1 *rafer
*ra?ft w  <n: t  *rm w

srfV TTfVRTFft fWT ^  »fk
*?nr 1

•nfv r̂pft sfiw foff % w ffw  
ftwr »p?r $ ft; t  vm  t «  fa
wrcfor f*n% ^ % nx-vr^ft
5PRT p5T H 5 * I

Compensation to Displaced UaHsi 
Concerns

*1169. Shri Ajit Singh Sarhadi: Will 
the Minister of Rehabilitation and 
Minority AflUn be pleased to state:

(a) the steps taken to rectify the
assets of Limited concerns displaced 
from West Pakistan whose claims have 
not been verified; and ,

(b) whether there is any proposal 
under consideration to pay them any 
compensation?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) Under Section 2(e) (ii) 
of the Displaced Persons (Compens-
ation and Rehabilitation) Act, 1994 
no compensation is payable to Limit-
ed Companies. Therefore, their 
claims were not verified and if veri-
fied, no compensation is being paid 
against them.

(b) No.
Dandakaranya Scheme

•1179. Shri Sangaana: Will the
Minister of BekabHKatton and Ml—r-
ity Attain be pleased to state:

(a) whether any organisation has 
)A'sn set up in the Dandakaranya De-
velopment Project to look after the 
Welfare of the tribal people;
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(b) if bo , whether any oompttUata 
htarn been received by ti»e Oqpaisat- 
iqn from the tribal people; and

(c) if bo, the nature of the com-
plaints?

The Minister of BehaMHtattwi aad 
BUmc Hjt A lain  (Start BUhr Chand 
Kfcaaaa): (a) A poet ol Adviser; Tri-
bal Welfare, waa sanctioned but it 
has not so far been possible to re-
cruit a suitable person. A Special 
Organisation will be set up after this 
ofBoar has joined.

(b) and (c). No complaints have 
been received.

Per Capita National income
•1171. Skrt Fanigrahi: Will the

ntiim ‘ be pleased to state:
(a) whether the attention of Gov-

ernment has been drawn to the de-
cline In the per capita national income 
in 1857*88 as revealed in the Estimates 
of National Income* and

(b) U to, whether Government have 
ascribed any reason for this fall in 
the per capita national income m
1957-SB?

The Depstr Minister of External 
Affairs (Shriaatl lafcshini Menoa):
(a) Yes.

(b) The main reason waa the failure at agricultural crops during 1957- 
58 due to unfavourable weather con-
ditions.

Core for “®oot-rot” to Plants
*1172. Staff P- K. Deo: Will the

Minister of Ceraneroe aad Xndoatry
be pleased to state:

(a) whether any research haa been 
done at the Hindustan Antibiotics Ltd. 
to cure the root-rot disease in the 
Chilli and Tobacco plants; and

(b) if so, the results of the research?
The Minister at Industry (Start

It): (a) Yes, Sir.

(b) Preliminary investigation* 'on 
anti-fungal antibiotics for preventing 
root-rots of tobacco and chilly seedl-
ings have shown promising result#. 
Further experiments are in progress.

Export off Bendleeaa (M il
*1172. Start Tangmmanl: WiU. the 

Minister of Commeree aad ta M ty  be
pleased to state:

(a) whether any target haa been 
fixed for the quantity and valUe of 
handloom cloth to be exported during 
the year 1959;

(b) how does it compare with ex 
port figures in 1957 and 1958; and

(c) what is the quantity and value 
exported during the first six months 
•f 1959?

The Minister of Commerce (Start 
Kannngo): (a) No target for 
of handloom cloth in 1959 ha« besto 
fixed

(b) Does not arise.
(c) 12*418 million yards valued at 

Rs. 210*69 lakhs upto May, IMS. 
Figures of exports for June 1989, ate 
not yet available.

Ancillary aad Feeder Industries 
("Shri Harish Chandra

*11741‘ ; Shri Damani:
^Shri K. N. Pandey:

Will the Minister of Commerce aad 
Industry be pleased to state:

(a) whether Government have fina-
lised any scheme for the growth of 
ancillary and feeder industries;

(b) if so, what is the nature of the 
scheme; and

(c) what results have so far been 
achieved in adjusting relationship bet-
ween large scale and small scale In-
dustries?

The Minister of Industry U 
Mannbhal Shall): (a) Yes, Sir.

(b) The Scheme envisages approach 
by various agencies to large scale units
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foe the purpose of obtaining vountary 
agreements from them to purchase 
their wqutraments of components and 
parts from small scale ancillary units.

(c) A number ot large manufactur-
ing concerns both in the private and 
public sectors have approved the 
Scheme in principle and several an-
cillary units are in an advanced stage 
of establishment Of these feeder 
units to give only some illustrations, 
four units will be for Sen Raleigh 
Industries of India, three for Hindu-
stan Machine Tools; one for Premier 
Automobiles; one for M/s. Kirloskar 
Oil Engines; one for Jay Engineering 
works and one for Indian Telephone 
Industries. A very large number of 
ancillary and feeder units are already 
functioning in the country and a great 
number will be further established 
as a result of this policy

Speeches aad Writings of Netaji 
Subhas Chandra Bow

**11*. Shri D. C. Sharma: Will th<» 
Minister of Information and Broad-
casting be pleased to refer to the re-
ply given to Starred Question No. 
1602 on the 14th April, 1999 and state 
the further progress made with regard 
to the publication of a collection of 
speeches and writings of Netaji 
Subhas Chandra Bose’

The Minister of Information and 
Broadcasting (Dr. Keskar): The col-
lection of material is still in progress

Death Sentence for an Indian in 
Pakistan

*irw. Shri Ram Krishan Gupta: 
Will the Prime Minister be pleased to 
refer to the reply given to Unstarred 
Question No. 2380 on the 26th March, 
1919 and state:

(a) whether Government have since 
reeatfed a copy of the judgement and 
full facts of the case of Shri Sardool 
Singh of Amritsar; and

(h) if so, Government’s reactions 
thereto?

The ParHwwmtsry Secretary to the 
M M *r i f  External Affairs (Shri

Sadath All Khan): (a; and (b). While 
a copy of the judgement of the Ad-
ditional District Magistrate, Sialkot, 
sentencing Shri Sardool Singh to 
death has been received, according to* 
later press reports in Pakistan, the 
West Pakistan High Court has com-
muted the death sentence to 10 ' 
years’ rigorous imprisonment. The 
Pakistan Government' have been re-
quested to confirm whether the press 
report is correct and to supply a copy 
of the judgement of the High Court. 
A reply from the Pakistan Govern-
ment is still awaited.

Steel Quota for Bombay
*1177. Shri Pangarkar: Will the

Minister of Commerce and M n iqr
be pleased to state-

(a) whether it is a fact that the 
Bombay Government have requested 
the Central Government to increase the 
State’s quota of steel to meet the re-
quirements of Small Scale Industries- 
during 1959-60;

(b) if so, with what results; and
(c) the quantity of steel allotted 

during 1958-59 and to be allocated 
dunng 1959-60 for Small Scale In-
dustries in the State9

The Minister ef Industry (Shri' 
Manubhai Shah): (a) to (c). The de-
mand of the State Government for
1958-59 and April-September, 1959 
were 18,300 tons and 12,966 tons res-
pectively. Against this, 15,707 tons 
were allotted in 1998-59 and 12,266 
tons in April-September, 1959 te, 
six months.

Loanees in Pnnjab
*1178. Shri Ajit Singh SariuuH: 

Will the Minister of Rehabilitation 
and Minority Affairs be pleased' to 
state'

(a) whether it is a fact that a Urge 
number of displaced loanees are un- 
traceable m Punjab;

(b) if so, the amount involved; and
(c) the steps taken to trace them?
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The Minister af Behafailltatioa and 

r— otlty A h h  (Shri M r  Chand 
llw ifc ): (a) and (b). The amount
involved is about Rs. 82*00 lakhs.

(c) In the ease of urban loans names 
•of untraceable displaced persons have 
been circulated by the Punjab Gov- 
-enunent to other State Governments 
aad all the Regional Settlement Com-
missioners for making efforts to trace 
their whereabouts. In the case at 
rural loanees District authorities and 
the additional staff appointed for re-
covery ‘work have been directed to 
make vigorous efforts to trace the de-
linquent loanees or their sureties

La boar Co-operative Societies la 
Delhi

214S. Shri Bam Krlsban Gupta: Will 
the Minister of Works, Housing aad 
Sajply be pleased to state:

( a )  the number of Labour Co-opera-
tive Societies registered bo  fa r  in the 
Union Territory of Delhi; and

(b) how many of them were award-
ed minor works of construction by the 
CP.WD. without calling for tenders?

The Minister of Works, Housing aad 
Supply (Shri K. C. Reddy): (a\
Sixteen

(b) One

Holiday Home* for Factory Workers, 
Fanjab

2146. Shri Bam Krishan Gupta: Will 
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the Punjab Govern-
ment have decided to have holiday 
Bomes for regular factory workers; 
and

(b) if so, the nature of aid to be 
given by the Centre?

Fnfrnicmnirt l a  SWataqr Bala

The Deputy Minister el 
•(Shri Abid A ll): (a) No.

(b) Does not arise.

2147. 8hH Bam Kriahaa Gaffe: Will 
the Minister at Labour aad BmpMp* 
meat be pleased to refer to the reply 
given to Starred Question No. 888 oa 
the 3rd March, 1989 and state:

(a) whether Government have cfaaoe 
taken final decision in regard to fa- 
hancement of statutory rate under 
Employees' State Insurance Scheme la 
its application to employers; aad

(b) if so, the nature thereof?
Hie Minister ef Labour aad BmftW- 

usent m i *  Planaing (Shri Naada): (• )
No.

(b) Does not arise
Radio Seta

2148. Shri D. C. Shanna: Witt tee 
Minister of Commerce aad InJutrr
be pleased to state:

(a) the number of radio sets pro-
duced in India from the 1st April to 
31st July, 1959; and

(b) whether any of these have been 
exported to foreign countries?

The Minister of Industry (Shri 
Manubhai Shah): (a) The total num-
ber of radio sets produced by the 
firms borne on the Development 
Wing’s list during the period 1st 
April to 31st July, 1959 is approximate-
ly 67,500.

(b) The total number of radio sets 
exported from India to foreign coun-
tries during April-May, 1959 is  ̂ 50 
Statistics of export of radio receivers 
beyond May 1959 ate not yet avail-
able.

Educated Unemployed la Paajab

f  Shri D. C. Sharma:
*i49. ^ 8hrl Ham Krishan Ga**a:

Will the Minister of Labear a*d 
Employmeat be pleased to state the
number of unemployed Graduates, 
intermediates and Matriculate* oa
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liv e  Registers of the Employment 
Exchanges in Punjab on the 81st 
July, 1069?

The Dtprtjr Minister of Labonj* 
<8hri Abid All): The information as 
on the 31st July 1959 is not available. 
’Hie position at tbe end of June 1959 
is given below:

Category
Number on the Live 

Register as on 30th 
June, 1959

1 2

Gisduates 1*359Intermediates 1,437Matriculates 16,376

T o t a l 19,17*

Small Scale and Cottage Industries In 
Bombay

2159. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any schemes for the 
development of small scale and cot-
tage industries in Bombay State 
during the year 1959-60 have been 
sanctioned;

(b) if so, the amount proposed to be 
.spent thereon; and

(c) the nature of schemes?
The Minister of Industry (Shri 

Mannbhal Shah): (a) to (c). Accord-
ing to the present procedure, continu-
ing schemes of small scale and cottage 
industries are sanctioned by the State 
Governments under their normal pro-
cedure and no sanction is required 
from the Central Government. Only 
in case of new schemes technical 
approval of Government of India is 
necessary. The details of the amount 
sanctioned and the nature of the 
sanctioned schemes are shown in the 
statement laid on the Table. [See 
Appendix HI, annexure No. 12?].

Cflsamanity Receiving Seta far 
Bombay

*151. Skrl Pangarkar: Will the
Minister of Information aad Broad-

rasttwg he pleased to state the nuzp- 
ber of community receiving sets gup- 
plied to Bombay State during IMS- 
59?

The Minister of Information aad 
Broadcasting (Dr. Keakar): During
1958-59, 2195 community receiving 
sets were supplied to the Bombay 
State under the Central Government's 
Subsidy Scheme.

PXB. Branch Offices in Bombay
8152. Shri Pangarkar: Will the

Minister of Information and Broad-
casting be pleased to state the num-
ber of branch offices of the Press 
Information Bureau which have been 
working during 1958-59 in Bombay 
State?

The Minister of Information aad 
Broadcasting (Dr. Keskar): Two
branch offices have been working in 
Bombay State, ie., at Bombay and 
Nagpur.

Export of Black Pepper to U.8A.
2153. Shrtmati Maflda Ahmed: Will 

the Minister of Commerce and Indus-
try be pleased to state:

(a) whether -it is a fact that there 
is a big fall in our supply of Black 
Pepper to U.S.A.;

(b) if so, the reasons therefor; and
(c) the corresponding Hgures of 

value received therefrom in 1958-59?
Hie Deputy Minister of Commerce 

aad Industry (Shri Satish Chandra):
(a) and (c). There was only a slight 
decline which can be attributed to 
normal market fluctuations. During 
1957-58 the export was of the value 
of Rs. 80:23 lakhs as compared to 
Rs. 78*22 lakhs in 1958-59.

(b) Mainly competition from the 
cheaper varieties of pepper from other 
sources.
Productivity Team’s Visit to America 

and Japan
IVA. Shri S. M. Deb: Will the 

mnmntor of Commerce aad Industry 
be pleased to refer to the reply given

2 1 3  L S D — 2
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to Unstarred Question 2?o. 857 on the 
14th August, 1889 and state:

(a) whether Government have ar- ■ 
ranged the visit of productivity teams
to America and Japan; and

Cb) if so, the composition of such 
teams?

Hie Minister of Industry (Shri 
Manubhai 8hah): (a) The teams refer* 
red are sent by the National Pro-
ductivity Council, not by the Govern-
ment of India.

(b) The composition of teams so far 
sent out is given in the statement 
laid on Table. [See Appendix III, 
annexure No. 128]. For the teams to 
be sent out in future, the composition 
Is determined from time to time. The 
criteria governing the composition of 
such teams are contained in the book-
let entitled “Productivity Teams” 
copies of which have been supplied 
by the National Productivity Council 
to all the Members of the Parliament.

Unsold Handloom Goods in Orissa
2155. Shri Panlgrahl: Will the Minis-

ter at Commerce and Industry be 
pleased to state:

(a) the present stock of unsold 
handloom goods in the co-operative 
sector in Orissa State; and

(b) the steps taken to dispose of 
such unsold stock of handloom goods 
in Orissa?

The Minister of Commerce (Shri 
Kaanago): (a) 3,72,488 yards as at the 
end of March 1959, the latest month 
for which information is available.

(b) No special steps have been 
taken.

Wool Development Council
2156. Shri Kami Singhji: Will the 

Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Unstarred Question No. 726 on the 
23rd February, 1959 and state:

(a) whether Government have rince 
received the recommendations of the

JPOfA Development Council made 4k 
ttwdr meeting he)d in Rajasthan m  Us* 
Srd February, 1959;

(b) if so, the nature of the recom-
mendations; and

(c) whether a copy of these recom-
mendations will be laid on the Table?

The Minister of Commerce (Shri 
Kannngo): (a) Yes, Sir.

(b) The Council recommended some 
measures to be taken to increase 
export of woollen goods, effect im-
provements in woollen cottage indus-
try and better the quality of indi-
genous woollen yam.

(c) No, Sir; a copy of the Annual 
Report of Development Council for 
Woollen Industry during 1958-59 in-
corporating all the recommendations 
will be placed on the Table of the 
House in due course.

Lemongrass Oil
2157. Shri Maaabendra Shah: Will 

the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the 
production of Lemongrass Oil this 
year is expected to be only 50 per 
cent of the last year; and

(b) if so, the reasons therefor?
The Minister of Industry (Shri 

Manubhai Shah): (a) The production 
of Lemongrass Oil during the current 
year is estimated to be 30 to 35 per 
cent less than that of last year.

(b) Over-production during 1958 in 
India and abroad coupled with the 
competition to the crop from Topioca 
and the availability of alternate 
sources of Citral, namely, Synthetic 
Citral, and Citral obtained from oil 
of IAtsea Cubeba (an oil of Chinese 
origin), resulted in the fall of prices 
in the international market. Incen-
tive to production was, therefore, lost 
and hence the fell in the acreage 
under this crop.
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MaH Bode b W v
MS* Shri Harish Chaadra Mathur: 

inn the Minister of Commerce aad 
bdntrjr be pleased to state:

(a) what steps Government propose 
to take to decentralise the establish-
ment of Small Scale Industry in the 
country;

(b) whether the Karve Committee's 
recommendations in this respect have 
been accepted by Government; and

(c) if so, with what results?
The Minister of Industry (Shri 

Manubhai Shah): (a) to (c). A state-
ment is laid on the Table. [See Ap-
pendix III, annexure No. 129].

Coffee Marketing System

. . . .  f  Shri Subodh Hannda:
\  Shri S. C. Samanta:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the report of the 
Expert C9nunittee set up by Govern-
ment to study the marketing system 
adopted by tjie Coffee Board, has since 
been submitted;

(b) if aJfte recommendations made 
by the Gaamittee; and

(c) whe&jer any action has been 
taken on these recommendations?

The Minister of Commerce (Shri 
Kannngo): (a) Yes, Sir.

(b) and (c). The report is confi-
dential and -is at present under con-
sideration.

Indian Political Prisoner In Malaya

2168. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 1125 on the 11th March, 1959 
and state:

(a) whether the Government of 
India have since received any report 
regarding the fast undertaken for an 
indefinite period by Shri K. Ramiah, an

Indian political prisoner, serving a
seven-year term in the Pudu Jail at 
Kuala Lumpur; and

(b) if so, the nature thereof ?
The Prime Minister aad Minister of 

External Affairs (Shri Jawaharlal 
Nehrn): (a) Yes.

(b) Further information from our 
High Commission in Kuala Lumpur 
indicates that Shjri K. Ramiah S/o P. 
Kannusami alias Karuppiah of Madras 
State went on fast in the Pudu Jail, 
Kuala Lumpur on the 14th January 
1959. The immediate cause of the fast 
was his transfer against his will from 
the Seremban Jail to the Pudu Jail 
where according to him {he treatment 
meted out to him was not satisfactory. 
He complained that in the latter jail 
he was placed in solitary confinement 
in a small room without proper venti-
lation and that he w*s not provided 
with ordinary amenities such as 
blankets, book? or opportunity for 
exercise. He also complained that he 
was placed along with regular crimi-
nals as distinguished from political 
prisoners. On the 7th day of his fast 
nasal feeding was commenced by the 
Medical Officer of the Prison. He 
started taking food voluntarily from 
the 25th March 1959. When the case 
was brought to the notice of the Gov-
ernment of India, they decided after 
necessary verification of his Indian 
citizenship that he should be r e p a tr ia t -
ed to India. Instructions were there-
fore issued to our High Commission 
that Shri Ramiah should be repatriat-
ed immediately if the Federation Gov-
ernment arranged for remission of the 
rest of sentence. Shri Ramiah was 
finally repatriated by the G o v e rn m e n t  
at the Federation of Malaya about the 
middle of May, 1959.
Youth Employment and Vocational 

Guidance Section
2161. Shri D. C. Sharma: Will the 

Minister of Labour and Employment 
be pleased to state:

(a) whether the Youth Employment 
and Vocational Guidance Sections have 
been .opened in any Employment Ex-
changes in Punjab;

(b) if so, the number thereof;
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(c) the place of their location; and
(d) the remit achieved so far?

The Deputy Minister of Labour. 
(Shri Abid All): (a) Tea.

(b) One.

(c) Ambala.

(d) Since its inception in July 1958 
till end of July 1959, Vocational 
Guidance has been given to 1300 
ybuths; to 1155 in small groups and 
to 145 persons individually. Most of 
the senior classes in the High Schools 
in Ambala have been addressed.

Employment Opportunities la Punjab
2162. Shri D. C. Sharma: Will the 

Minister of Labour and Employment 
be pleased to state:

(a) whether it is a fact that employ-
ment opportunities in Punjab {(tiled to 
Improve during 1958;

(b) the total number of vacancies 
notified in public sector and those in 
private sector during the above period;

(c) the number of industries closed 
down;

(d) the number of persons declared 
surplus or retrenched due to rationa-
lisation or closure; and

(e) whether it is a fact that the rate 
of new jobs created under the Second 
Five Year Plan has slowed down?

The Deputy Minister of Lkbour 
(Shri Abid All): (a) No.

(b) The total number of vacancies 
notified to Employment Exchanges in 
Punjab in 1958 was:

Public sector. 39,059
Private sector. 2£75

(c) 7 units are reported to have 
closed down, including those of a 
seasonal temporary and other nature.

(d) Information is not available.
(e) No.

Markets at Jaatfatti and Irwin Road

Shri Bam K tU n  Chqrta:
Shri A. EL Gopalan:
Shri Kaahan:
Shri P. C. Borooah;

Will the Minister of Works, Housing 
aad Supply be pleased to refer to the 
reply given to Unstarred Question 
No. 4015 on the 5th May, 1959 and 
state at what stage stands the ques-
tion of construction of markets at 
Janpath and Irwin Road in New 
Delhi?

The Minister off Works, Housing and 
Supply (Shri K. C. Reddy): The plans
of the proposed shopping centre on 
Janpath and connected details are in 
the process of finalisation, in consults-, 
tion with the Delhi Development 
Authority and the Town Planning Or-
ganisation. This question is depen-
dent on the vacation of the site by 
the various offices, etc., accommodated 
in the hutments there and also linked 
up with a proposal for location of a 
central bus terminus on the plot 
adjoining the site. The other proposal 
for construction of a shopping centre 
on Irwin Road may be abandoned.

Survey of Graduate ent

2164. Shri Ram Krishan Gupta: Will 
the Minister of Labour and Employment
be pleased to refer to the reply given 
to Unstarred Question No. 3986 on the 
5th May, 1969 and state:

(a) whether the details of the sur-
vey of graduate employment have 
been finalized; aqd

(b) if so what are they?
The Deputy Minister of Labour 

(Shri Abid All): (a) Yes.
(b) 1. This be a sample survey and 

Is designed to indicate the nature of 
employment secured by graduates, 
salary or income, period of unemploy-
ment if any, attitude towards Job, 
etc. relating to graduates who have 
obtained a degree from any Twrfian 
University during 1954.
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2. It is proposed that samples should 
be drawn and analysis made separate-
ly In respect of different type* off 
graduates aa below:

Oradaataa
(0 B A ,
(li) BCorn,
(iii) BSc (Agri),
( i v ) BSc (Others),
(v) BL,
(vi) BT,
(vn) Degree in Engineering and 

Technology,
(vui) Degree m Medicine,

( i x ) Degree in Veterinary Science, 
and

(x) Other Bachelor’s degrees 

PoBt-gmdoates

(xi) MA,
(x») MSc,
(xiu) MCom,
(xiv) PhD and other Doctorates,
(xv) Other Degrees and Diplomas 

Indian Nationals in Ceylon
2165. Shri Bam Kriahan Gnpta: Will 

the Prime Minister be pleased to refer 
to the reply given to Unstarred Ques-
tion No 3980 on the 5th May, 1959 
and state at what stajge stands the 
question of claiming compensation on 
account of damages caused to the pro-
perties of Indian nationals in Ceylon?

The Prime Minister aad Minister of 
External Affairs (Shri Jawaharlal
Nehru): The Government of India are 
still awaiting the decision of the 
Ceylon Government regarding the 
payment of compensation to their own 
nationals. The question of claiming 
compensation on behalf of Indian 
nationals will be decided finally when 
.the Ceylon Government’s decision is 
known.

Lakaar Infanaattea Centre, Delhi
2166. Shri Ham Kriahaa Gupta: Will 

the Minister of Labour and Employ-
ment be pleased to refer to the reply 
given to Starred Question No. 221? on 
the 5th May, 1959 and state:

(a) the steps taken so far m setting 
up a Labour Information Centre in 
Delhi, and

(b) the results thereof?
The Deputy Minister of Labour 

(Shri Abid All): (a) and (b) Preli-
minary steps for the opening of the 
Labour Information Centre have 
already been taken. Research “work 
already has been undertaken, parti-
cularly analysing the Awards of some 
Labour Appellate Tribunals and also 
those received from other States under 
different heads The centre furnishes 
information on current labour topics 
to employers and employees who 
approach the Delhi Administration for 
the same

Sericnltnre
2167. Shri Ram Kriahan Gupta: Will 

the Minister of Commerce and Indns- 
try be pleased to state.

(a) whether it is a fact that the Gov-
ernment of India have decided to set 
up a working group to evaluate the 
progress of sericulture during the 
Second Five Year Flan; and

(b) if so, whether the Group has 
been set up7

"The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir

(b) Yes On the 16th April, 1959

Development Projects
rshri Ram Kriahan Gupta:

«  2168  ̂Shri Vldya Charan 8hukla: 
[  Shri Pulpahi:

Will the Minister of Commerce and 
ladastry be pleased to refer to the 
reply given to Starred Question No. 
405 on the 18th February, 1989 and 
state the further progress made with
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respect to the negotiations with West 
European countries for joint projects 
to develop iron ore resources, trans-
port and port facilities in India?

Hie Deputy Minister of Commerce 
and Industry (Shri Sattsh Chandra):
Negotiations are still in progress.

Caloutta-Durgapur Gaa-Grid 

rghri Bam Krtshan Gupta:
t in  J shri] Shri Hem Barua:

I  Shri Haider:

Will the Minister of Commerce in i 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 388 on the 18th February, 1989 
and state:

(a) whether the final decision to 
connect Calcutta with gas-grid from 
Durgapur has since been taken;

(b) if so, the nature of the decision 
taken; and

(c) the details of the scheme?
The Minister of Industry (Shit 

y S h a l t ) :  (a) to (c). the
Government of India have accord fed 
approval fttt the construction of a Gaa 
Grid ttom Durgapur to Calcutta by 
the Government of West Bengal.

The Gas-Grid will be about 120 mile* 
in length and the cost is estimated tt 
Hk. 118 <«>». The Yugoslav Govern-
ment Agency has offered to supply 
pipes on the basis of rupee payment, 
{he rupee beirtg utilised in accordance 
with the agreemeht existing "between 
Intertrade, Yugoslavia and the State 
Trading Corporation. Tbe Govern-
ment of West Bengal will continue to 
supply gas locally to certain projects 
at Durgapur and to spare daily
67 fnfflinfa cubic feet of gas of 480 BTU 
value for transmission to Calcutta.

Exports to Burma
2Il9. Shri Sam Hrishan CHOP* 

Will 'the'ttinilfef of OeMttwreft « i  
fadnsfcty be tflfeftMd tb Mfer to the 

given M UM  tfcitttlaff

No. 684 an the 28th February, 1980 
aad state: .

(a) the nature of steps taken or pro-
posed to be taken to increase the 
export of textiles, coal, fish, etc. to 
Burma; and

(b) the results thereof?
The Deputy Minister of Gommeree 

and Industry (Shri Satish Chandra):
(a) and (b). A statement is laid on 
the Table. [See Appendix III, an- 
nexure No. 130.].

Conversion of Provident Fund Scheme
2171. Shri Bam Krtshan Gupta: Will 

the Minister of Labour and Employ* 
ment be pleased to refer to the reply 
given to Starred Question No. 2129. 
on the 30th April, 1959 and state:

(a) whether Government have 
examined the recommendations made 
by the Study Group on Special Secu-
rity regarding the conversion ef 
Provident Fund Scheme into an old- 
age and/or survivorship pension (for 
widows and children); and

(b) if so, nature of the decision 
taken in this regard?

Hu Deputy uhiMiiT Labear 
(Shri Abid All): ft) The rtcoWAen- 
dations are still under examination.

(b) Does not arise.

Heavy Foundry Forge Project

Shri Bam Krishan Gupta: 
Shri NUgt Beddy:
Shri ML B. Yrtohna :
Shri Haider:

2171-1

Will tiie Minister o f ------------------
Industry be pleased to refer to fta 
reply given to Starred Question 
No. 2132 Ob the 30th April, 19M tad 
state tiie progtetfk made so fftr In 
Urtallsation of ttte Heavy FMfttty 
Pfrrge Plant?

The mwWir ef M n b y (Byl 
Manubkal Shah): A team of U t a
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Engineers is at present in Checho-
slovakia for participation in the pre-
paration of the Detailed Project Report 
fbr the Foundry/Forge Project The 
Detailed Project Rep6rt is expected to 
l>e received by about the middle of 
November, 1959.

2. Preparatory work is in progress 
regarding acquisition of land, level-
ling and dressing of the Plant site, 
construction of field offices, staff 
quarters, hostel, godowns and storage 
houses, building of a dam(by the State 
Government for the supply of water 
etc.

Tea Guarantee Fund

Shri Bam Krishan Gupta: 
Shri Hem Raj:
Shri Wodeyar:
Shri P. C. Borooah:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 2127 on the 30th April, 1959 and 
state at what stage stands the scheme 
io establish a Tea Guarantee Fund 
under the aegis of' the Tea Board in 
respect of forking Capital Loans?

The Minister of O tonwct (Skit 
Xannngo): The Scheme it at present 
in the final stages of consideration by 
Government.

Employees’ State Insurance Schema
2174. Shri Paagarkar: Will the 

Minister of Laboatf aad Employment
be pleased to state:

(a) the number of factory worker* 
who are expected to be covered by 
Employees’ State Insurance Scheme 
by the end of 1959; and

(b) the number of employee* 
actually covered upto the end of June 
19587

Iha Depaty MaMer of Latov 
<M*i Attt' 431): (a) 17.38 lakhi.

(b) 14.14 lakhs.

Board*
2175. Shri Paagarkar: Will the 

Minister of Labour and Employment
be pleased to refer to the reply given 
to the Starred Question No. 1642 oa 
the 3rd April, 1959 and state:

(a) the names of the States where 
Mining Boards have been constituted 
so far; and

(b) the States where they are likely 
to be constituted during the year
1959-60?

The Minister of Labour and Employ-
ment aad Planning (Shri Nanda): (a)
Andhra Pradesh, Bihar, Madhya Pra-
desh, Mysore, Orissa, Rajasthan and 
West Bengal.

(b) None.

Central Trade Union Organisation*
f  Shri Narayaaaakatty Ma a :

___  I Shri PnimiHitft*
*176' ^ Shri Sadhan Gnpta:

(_ Shri Dauar:
Will the Minister of Laboar aad 

Employment be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 974 on the 26th February, 
1959 and state:

(a) whether verification of member-
ship of the Central Trade TJriion 
Organisations has since been coni- 
pleted; and

(b) if so, what is the verified 
membership of eacbr Central Trad* 
Union Organisation?

The Deputy Minister at Laboar 
(Shri Abid All): (a) Not yet.

(b) The verified figures as on 81st 
March, 1958 forwarded to the Organic 
sations for submitting objections, If 
any, are:

I.N.T.U.C.—8,98,527.
A.I.T.U.C.—5,17,306.

1,84,084.
U.T.U.C.—80,345.
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gMHiyim’ State hwm aw Befc—>»
n n . Shri Fanigrahl: Will the 

Minister of Labour and Employment 
be pleased to refer to the reply given 
to Unstarred Question No. 2562 on the 
81st March, I860 and state:

(a) the reasons for not extending 
the Employees’ State Insurance 
Scheme to Orissa so long, and

(b) whether the Orissa Government 
have been requested to implement this 
scheme?

The Deputy Minister of Labour 
(Shri Abid AU): (a) During the First 
Five Year Plan period the scheme was 
implemented at centres with an 
insurable population of 5,000 or more 
each as also at places which could be 
grouped with such centres There are 
no such centres in Onssa but only 
5 places with an insurable population 
of less than 5,000 each These are 
scheduled to be covered during the 
Second Plan period It has not been 
possible to do so yet because of the 
difficulty m making the medical and 
other preliminary arrangements

(b) Yes, and the arrangements for 
Implementing the scheme are neanng 
completion

Subsidised Industrial Housing Scheme
2178. Shri Panigrahi: Will the

Minister of Works, Homing and Sup-
ply be pleased to state.

(a) whether the Orissa Government 
have -utilised Rs. I S  49 lakhs during 
the first S years of the Second Five 
Year Plan period for implementing the 
Subsidised Industrial Housing Scheme, 
and

(b) if so, what we those schemes 
which tirere undertaken and have been 
dempleted?

The Deputy Minister of Works, 
Bowsing and Sopply (Shri Anil K.
Chanda): (a) The Orissa Government 
report that they utilised a sum of 
Rs. 8.20 lakhs only for the implemen-
tation of the Subsidised Industrial

Housing Scheme during the first three yean of the Second Plan.

(b) A statement showing the pro-
jects so ter formulated by the Govern-
ment of Orissa and sanctioned under 
the Scheme, indicating the present 
stage of construction, is laid on the 
Table [See Appendix III, annexure 
No 131]

Ad-hoc Committee for Small 
, Industries

2179. Shri Bam Krishan Gnpta: Will 
the Minister of Commerce and Indus-
try be pleased to state:

(a) the details of measures suggest-
ed at the first meeting of the Seven 
man ad hoc Committee for small 
industries held at Ludhiana during the 
last week of May, 1959, and

(b) the nature of steps taken to 
implement them9

The Minister of Industry (Shri 
Manubhai Shah), (a) and (b) Hie
seven men committee which was set 
up by the Development Commissioner, 
Small Scale Industries, to look into 
the problems of export of Woollen 
Hosiery Industry held its first meet-
ing at Ludhiana on 27th May, 1959. 
No final decisions are yet taken.

Cement Factory In Jammu and

_ia_ f  Shri Bam Krishan Gnpta:
BW‘ \  Shri Bibhuti Mishra:

Will the Minister of Commerce and 
Industry be pleased to state at what 
stage is the scheme to set up a cement 
factory in Jammu and Kashmir State?

The Minister of Industry (Shri 
Manubhai Shah): The Government of 
Jammu and Kashmir are proposing to 
import plant and machinery for setting 
up a cement factory in Kashmir with 
an installed capacity of 19,800 tons 
per annum. *
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Import Lie—cw h  J u a n  n d  

Kflhmir

S1S1. Shri I n  l iM u  Gupta: Will 
the Ifiniitw of Commerce m  Indoa- 
trj be pleased to state the nature of 
decision taken for the opening of an 
office for the grant of import licences 
in Jammu and Kashmir State?

The Minister of Commerce (Shri 
Kannngo): There was no proposal to 
open an Import Trade Control office 
is the State of Jammu and Kashmir, 
and therefore the question of taking 
a decision thereon does not arise.

ftrfcn it sit

firn : WF ^RT

fa :

(* ) WT ^ fa
* xnai fa&r fo r  t

fa xrsn % faft*rr *r jit
hr# % faff ffTfan sfWf fT 
3TT# forr artf ; vfrz

(w ) qfc wr t w

* ?

y w n f o i W K u f f l  ( i t ® f f c m ) :
(«*) ?WT (* ) . S * ftWPT %
*f«Pf % W  «JWR % 5TT̂ STF-*nr t  
fa H *5T fanr-
Praf «n*ft tot? (wnftw) St?* 
% fa t srtffarr $  1 *afa$ sfcr
snwrtf ?pt t  % nrfta w^irt i f f  
^ iw  ftwr w  | fa  * wrsfcr r̂sTRff 
lit 9rrtt «jt
fw *  fa ifcft faw  aft
vfinff q?t % fa3 nmfiia f t  ̂  
f r  sr=mt[fcf«pft 
«n# 1

Stadri Fertilisers aad Ctemteab LUL
XUS. Shri Abbott Mishra: Will the 

Minister of Commerce aad Industry 
be pleased to state:

(a) the present stock of unsold 
Ammonium Sulphate at the Sindzi 
Fertilizers and Chemicals Ltd.;

(b) whether any part of the 185ft 
output ot the factory has been carried 
over to the present stock;

(c) what is the present monthly 
production and the quantity that goes 
out for sale every month;

(d) what are the present arrange* 
ments for the disposal of the accumu-
lated stock; and

(e) what are the causes of this 
accumulation and how far it is due to 
lack of satisfactory arrangements for 
distribution and sale of Sindri's 
ammonium sulphate in the rural 
areas?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) 2,151 tons as on 31st July, 1959.

(b) The stock on 1st January, 1959 
was 30 tons.

(c) The average monthly production 
and despatches during the period 
January-July 1959 were 26,543 tons 
and 26,240 tons respectively.

(d) and (e). There is no accumu* 
lation of stock. The stock on 31st 
July, 1959 represents only a little over 
two days' production.

fagir ^ ftw ifa  «rfar

f*rrvf*rfa :

(* ) % fafaw fanff *  H
a* fa«* famifw 

arfaivf wwt *nrr;
( i f )  *TT JW faOT

« * f a * r w  ;
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(»r) «r»ft **r rm  A ftsw
ftWlflni ifiwtft JWTJTT JTlft t  ;

(* ) f3R tfWt wnft **r % 
3|t *prr |, w  # m*fr tftfror

?

y w li (w  n w n 'w -w l
{•ft *>£* W»* WITT) : (v ) %fk (* ).
■Mlfruft TlfafdH ^rwrr^r# 
fawftra arfantf *> *rtr $ff «nftwH 

w r *  f^ ifq?r strf̂ jift 
-▼t VETHTT W  I

(W) TO "
,̂oV,v»t,̂ c;v9 I

(n) #fo<n <*r k .vc vj
faprrfVa srfw t  ’wht 
t '

I W t f  of Indian Cattle by Pakistanis

11Bl f  Shri S. M. Banerjee:
* **• \  Shri Baghaaath Singh:

Will the Prime Minlater be pleased 
-to state:

(a) whether it is a fact that the 
I?akistanis carried away a good num-
ber oi cattle along with an Indian 
cattle grazer on the 13th June, 1899 
by trespassing into the Indian terri-
tory at Sabdalpur District Maldah; and

(b) if *0, the action taken by 
‘Government?

tte  Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 1 
Nehra): (a) On 13th June, 1959, at 
about 6-30 a .m . about 150 armed 
Pakistani nationals trespassed into 
Indian territory at Mbuza Deonapur 
ia District Malda' and assaulted 'and 
kidnapped Madan Ghosh, an 
-cowherd. They also took away 108 
head of. cattle valued at Rs. 2,060.

(b) The District Magistrate and the 
State Government have brought the

incident to the notice of their counter-
parts in Pakistan requesting the 
immediate release of Madan Qbosh, 
return of the cattle and deterrent 
punishment to those responsible for 
the crime.

Institute of Chartered Aeeeontanta
2186. Shri Shree Narayan Das: Will 

the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Unstarred Question No. 887 
on the 3rd December, 1958 and state:

(a) whether the consideration of the 
report regarding the working of the 
Institute of Chartered Accountants of 
India has since been finalised;

(b) if so, the conclusions reached in 
this regard; and

(c) whether any action has been 
taken or is proposed to be taken to 
give effect to such recommendations aa 
have been accepted?

The Minister of Commerce (Shri 
Kanango): (a) No, Sr. Some of file 
more important recommendations of 
the Committee are still under the con. 
sideration of the Council of the 
Institute.

(b) Does not arise.
(c) Recommendations which involv-

ed amendment of the Statute and 
which were accepted by the Govern-
ment have already been given effect 
to in the Chartered Accountants 
(Amendment) Act, 1959. Other 
recommendations which have been 
accepted, have to be implemented by 
amendment of the Chartered Accoun-
tants Regulations, 1949, or by execu-
tive action through the various Com-
mittees of the Council of toe Tn«t<tn̂ » 
of Chartered Accountants. The Insti-
tute has been requested to 
necessary action in the matter.

Naga Hostile*
*18?. Shri BflUmtl MMta: Will toe 

Prim* Minister be pleased to state:
(a) the total expenditure incurred 

by the Central Government in keep-
ing peace ia Naga areas since 1968to 
81st July, 1959;
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(b) total number of Ntga rebel* and 
Indian Government employees (both 
Mlitafy aad civilian) killed during 
the above period; afid

(c) the extent to which efforts have 
been successful in restoring peace 
there?

Tbe Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) An expenditure of
Rupees one and a half crores has been 
incurred during the period, 1st Decem-
ber 1957 to 31st July 1959.

Information about such expenditure 
prior to 1st December, 1957 1b not 
Available, because neither the Assam 
Government in respect of the Naga 
Hills District nor the NEFA Adminis-
tration m respect of the Tuensang 
Frontier Division kept a separate 
Head in their budgets for such 
expenditure.

(b) Naga hostlles—1,588.
Indian Government employees— 

334.
(c) There has been a steady 

improvement in the law and order 
situation in the Naga Hills Tuensang 
Area. More than four thousand hoa- 
tiles along with 879 firearms of various 
types surrendered since 1st December, 
IV57.

Ceateenee ef State InkiMlltitina 
MtatMen

tUt. Shri AJlt Singh Sarhadl: Will 
the Minister of BifattUIfafloa and 
Minority Affairs be pleased to state 
the nature of decisions taken at the 
conference of Rehabilitation Ministers 
held at Srinagar in June, 1959 regard-
ing the rehabilitation and payment of 
compensation to displaced persons 
Cram West Pakistan?

The Minister of Rehabilitation and 
'Minority Affairs (Shit Motor Chand
ih — a); This Conference was held 
mainly to consider the residual pro-
blems relating to the rehabilitation of 
displaced persons from West Pakistan 
and to plan the oompletion ef t e t  
task, if possible, by the end of the

e
current financial year. The decisions 
of the Conference thus related to con-
sideration of the residuary problems 01 t̂ ie Ministry to the steps to be 
taken to expedite the solution of these 
problems and to remove bottlenecks 
and obstacles wherever these existed.

Conference of Regional Settlement 
Commissioners

- iao /S h ri Ajlt Singh Sarhadl:zu9. ^  Shrl s A Mehdi;

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state the decisions taken in the Con-
ference of Regional Settlement Com-
missioners held at Srinagar on the 
26th June, 1959?

The Minister of Rehabilitation and 
Minority Affairs (Shrl Mehr Chand 
Khanna): Tbe Conference was conven-
ed to elicit views of the Regional 
Settlement Commissioners on various 
outstanding problems to enable 
expeditious disposal of the residual 
work in that Organisation. Such con-
ferences only make recommendations 
Which Ire examined by the Govern- 
merit.

All India Badfo
SIM. Shri AJtt Singh Sarhadl: Will 

the Minister of ttfartbitltfri ahd 
Brbadcasttjtg be pleased to state:

(a) how many new transmitters 
have been installed and receiving 
centres and studios Opened during the 
year 1956-59; and

(b) the total expediture thereon?
The Minister of Information and 

Broadcastlftir (Dr. Keskair): (a) and
(b). During the year 1958-59 six 
transmitters ode each at Cuttack, 
Hyderabad and Bhopal and three at 
Delhi and a Receiving Centre at 
Bhopal Were installed. Permanent 
Studios at Calcutta and Madras w£ra 
tdkeh Into regular service during the 
yme. The tfllfl Expenditure incurred 
on these prttf&ts upto lffM f was 
Rs. 1.19 crores appreattnatdy. 'Thehe
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pmjaeti form part of the 2nd Five 
Tew Plan.

All India Printing Ink m —hefaww 
Association

2191. 8hrimati W«M> Ahmed: WID 
the Minister of C obbrw  and Indw- 
try be pleased to state:

(a) whether any representation bns 
been received from the All India 
Printing Ink Manufacturers Associa-
tion;

(b) if so, the main points of the 
representation; and

(c) the reactions of Government 
thereto?

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir.

(b) and (c). A statement is given 
below.

S t a t e m e n t

In January, 1959, the All India 
Printing Ink Manufacturers’ Associa-
tion, Bombay, urged that there was 
no justification for Government's 
decision to consider applications from 
newspapers for ad hoc licences for 
rotary and photogravure inks. While 
the import of these types of inks has 
been banned during the current licens-
ing period (April-September, 1959) to 
Established Importers, Government 
have been allowing established news-
paper publishers to import a small 
proportion of their requirements of 
these inks on an ad hoc basis, as the 
indigenous inks are not yet up to the 
requisite standard. Even at present, 
most of the newspaper establishments 
have been using a mixture of indige-
nous and imported rotary ink in equal 
proportions. The All-India Printing 
Ink Manufacturers' Association have 
been informed of the Shortcomings in 
the quality of the indigenous ink and 
have been requested to make all 
efforts to improve the quality in order 
to enable the newspapers to use larger 
proportions of indigenous ink and thus 
eliminate imports.

Sale eff Oars by Diplomats
2198. Start Dinaah Singh: Wffl the 

Prime Minister be pleased to state:
(a) whether foreign* diplomats ia 

India are allowed to sell their can 
without payment of duty;

(b) whether this facility is given on 
a reciprocal basis; and

(c) it not, what is the reason tor 
allowing this facility to foreign diplo-
mats in India?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehra): (a) Foreign diplomats can 
sell their cars without payment of 
duty after three years of their import

(b) and (c). Practically all coun-
tries giant facilities to foreign diplo-
mats to sell their cars. The rules 
however vary from country to country. 
In some countries, diplomats are 
allowed to sell their cars without pay-
ment of duty much earlier than three 
years and in others diplomats can sell 
their cars at any time on payment of 
duty.

Export Promotion Connells

2193. Shri S. A. Mebdl: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) how many meetings of different 
Export Promotion Councils concern-
ing different products have been held 
during 1959 so far; and

(b) what are the main decisions 
taken by each Export Promotion 
Council at such meetings?

The Deputy Mlnlstw of Commerce 
and Industry (Shri Satirii Chandra):
(a) A statement is laid on the Able. 
[See Appendix III, annexure No. 132.]

(b) The main decisions reached at 
the meetings at the Councils related 
to such matters as the supply of raw 
materials to manufacturers by im-
ports as well as indigenous sources, 
registration of exporters, market sur-
veys, publicity, trade delegations, set*
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lenient of disputes, quality control, 
code of conduct etc

2194.

Dandakaranya Scheme
Shrl P. K Deo:
8hri B. C Prodhan:{

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state

(a) whether any agreement has 
been signed by Government with a 
Japanese concern to take up reclama-
tion work In Dandakaranya, and

(b) what are the terms of the agree-
ment?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) No

(b) Does not anse

Government Advertisements

f  Shrl V. P. Nayar:
S195.  ̂ Shri T. B Vittal Rao.

('Shrl Ramam:

Will the Minister of Information and
(roadcastlng be pleased to state
(a) what is the total amount for 

which advertisements given to the 
Indian Press by the Government of 
India, the various State Governments 
and autonomous Corporations control-
led by the Government of India have 
been routed through the Directorate 
of Advertisement and Visual Publi-
city of the Government of India m 
1958; and

(b) what is the estimated amount 
for the year 1959?

The Minister ef Information and 
Broadcasting (Dr. Keskar): (a) and
(b) During 1958, the advertisement 
of no autonomous Corporation or 
State Government was handled by the 
Directorate of Advertising and Visual 
Publicity The total cost of adver-
tisements routed through the Direc-
torate during 1958 and the estimates 
for 1959 are Rs. 32,23,556 and 
Rs 37,30,846 respectively

Kxpogrt ef Tn— r Sttk
f  Shri Snbodh Hansda:
\Shri B. C Majhl:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that Tussar 
silk is exported to foreign countries,

(b) if so, the names of the countries 
to which it is exported, and

(c) the quantity exported during 
the year 1958-59 and the amount of 
foreign exchange earned thereby9

The Minister of Industry (Shri 
Mannbhal Shah): (a) Yes, Sir

(b) and (c) Exports of tussar silk 
fabrics are not shown separately in 
the trade classification of the country 
Exports to the United States of 
America are regulated by an agree-
ment concluded between the Govern-
ments of India and the United States 
m February, 1958 Under the agree-
ment all consignments of tussar silk 
fabrics for export to that country are 
to be accompanied by a certificate of 
ongm issued by the nominees of the 
Textile Commissioner The quantity 
of tussar silk fabrics for which certi-
ficates of origin were issued far ex-
port to the U SA dunng 1958-59 was 
43,161 yards valued at Rs 4,31,610 
approximately

Watch Factory at Methnpalayam
2197. Shrl Nanjappa: Will the

Minister of Commerce and Industry
be pleased to state

(a) whether it is a fact that a 
watch factory is to be set up in the 
Private Sector at Methupalayam (Nil- 
giris) Madras State;

(b) if so, who are the sponsors and 
what is the total capital investment; 
and

(c) with whom are they collaborat-
ing for the setting up of the factory*

The Minister of Industry (Shri 
(Shri Mannbhal Shah): (a) to (c).
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No specific propoul hu b m  received 
so ter.

German Tourists la N io  Hills

MM. SferfaMfttt Msnjata Devi: WiU 
the Prime Minister be pleased to 
state:

(a) whether three German tourists 
from Frankfurt on their world tour 
were given permit to visit Naga Hills 
recently; and

(b) whether any other foreigners 
have been given permit to enter Naga 
Hills area since the outbreak of 
trouble in that area?

Hie Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehrn): (a) No Sir.

(b) Yes. Rev. F. LARREA a Spanish 
national accompanied by an Italian 
Bishop O. MARENGO were allowed to 
visit certain villages in Lotha area in 
the Naga Hills from 1st December, 
1858 to 18th December, 1958.
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Tea aad Coffee Production in Madras 
State

S  Shri R. S. Anunngam:
\  Shri Ganapathy:

Will the Minister of Commerce aad 
Industry be pleased to state the quan-
tity and value of tea and coffee pro-
duced by Indians and non-Indians in 
Madras State during the years 1956-59 
(year-wise)?

Hie Minister of Commerce (Shri 
Kannngo): Information is being col-
lected and will be laid on the Table of” 
the House.

Talks m  Disputed Areas in Assam

2201. Shri P. C. Borooah: WiU the 
Prime Minister be pleased to state:

(a) whether it is a fact that the 
talks between the Deputy Commis-
sioners of Khasi—Jaintia Hills 
(India) and Sylhet (Pakistan) over a 
disputed area held on 8th and 9th 
August, 1959 broke down; and

(b) if so, the details thereof?

Hie Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehrn): (a) and (b). In pursuance 
of the agreement reached at the meet-
ing held on the 4th and 5th August 
1959, the Deputy Commissioners of 
Shillong and Sylhet again met at 
Tamabil (East Pakistan) on the 9th 
August, 1959 and at Dawki (Assam) 
on the 10th August 1959 to inspect 
jointly the betelnut grove and orange 
garden on Bakurtilla the ownership 
of which is under dispute between a 
Pak national and an Indian national. 
Although they could not come to an 
agreement on the ownership of the 
plot, the Deputy Commissioners 
agreed that the demarcation of the 
boundary in the area should be taken 
up urgently to decide whether the



6j9S VfitM l Amwtrs BBAOBA IS, 1881 {SAKA) Written Anawtn 6 ]$ f

disputed plot fell is  India or Pakistan 
and in the meantime, Bakuitilla 
evacuated by Pakistani troops, rein-
forcements brought into the area by 
either side reduced, and peace main-
tained.
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Export Trade with East Asian 
Countries

EMM. Shri Daljit Sinfh: Will the 
Minister of Commeroe and Industry
be pleased to state

(a) what steps have been taken to 
expand India's export trade with 
neighbouring East Asian countries; 
and

(b) whether any survey has been 
made as to the items for which busi-
ness possibilities exist7

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) A statement is laid on the Table 
[See Appendix III, annexure No 134 ]

(b) The overseas representative of 
the Engineering Export Promotion 
Council in Rangoon, the representa-
tives of the Silk and Rayon Textiles
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Export Promotion Council in Colon* 
bo and Rangoon, and the representa-
tives of the Cotton Textiles Export 
Promotion Council in Rangoon and 
Singapore conduct periodical market 
surveys of their respective areas in 
regard to the goods handled by these 
■Councils. In addition, the Chemicals 
and Allied Export Promotion Coun-
cils have conducted surveys in regard 
to alcohol m Singapore and Malaya, 
Plaints and glassware in Ceylon and 
cosmetics in Hongkong and Indonesia 
Our Commercial representative in 
Ceylon has also conducted market 
surveys on sports-goods and roofing 
lies.

Nangal Fertilisers and Chemicals Ltd.
2205 Shri Daljit Singh: Will the 

Minister of Commerce and Industry
be pleased to state the value of the 
stores purchased by M|s Nangal 
Fertilizers and Chemicals Ltd, Naya 
Nangal both in India and abroad dur-
ing 1958 and 1959 so far7

The Deputy Minister of Commerce , 
and Industry (Shri Satish Chandra):
During 1957-58 Rs 61,72,225 92&P 
■During 1958-59 Rs 185,99,293 sonp

The above figures do not include 
the price of plant and spares etc

Medium Scale Industry in Manipur
2206. Shri L. Achaw Singh: Will the 

Minister of Commerce aad Industry
> be pleased to state:

(a) whether there is any proposal to 
start any medium scale industry m 
Manipur during the Second Five Year 
Plan; and

(b) if so, the size of the industry 
and the employment potential of the 
"Unit’

The Minister of Industry (Shri 
Maanbhai Shah): (a) and (b). No, 
Sir. However if some proposals are 
received from some parties, Govern-
ment will always give favourable 
consideration to the same

All U k  Badtot Cattaek
*M9. Shri D. C. Malik*: Win the 

Minister of Information and Broad-
casting be pleased to state:

(a) whether any producer has bean 
appointed at All India Radio Station 
at Cuttack (Onssa) for dramas and 
rural programmes; and

(b) if not, the reasons therefor'?
The Minister of Information and 

Broadcasting (Dr. Keskar): (a) hnd
(b) There is already a Producer for 
Drama (Oriya) at All India Radio, 
Cuttack, and the appointment of an 
Assistant Producer for Rural Pro-
gramme is under consideration

Foreign Tourists
2268. Shri Onkar Lai: Will the 

Prime Minister be pleased to state:
(a) the number of foreigners who 

visited India since 1954 year-wise on 
official or non-offlcial purposes and 
the countries they represented; and

(b) the number of Indians who 
went abroad during the above penod?

The Prime Minister and Minister of 
External Affairs (Shrl Jawaharlal
Nehru): (a) Statistics of foreigners 
who actually visited India were not 
being compiled till October 1958 
Statistics were however kept of the 
number of foreigners to whom visas 
to visit India were granted and these, 
for the year 1954 onwards, are given 
below, together with names and 
figures in respect of countries from 
which a substantial number of visitors 
came to India during each of these 
years These figures do not include 
Commonwealth nationals, as the latter 
normally do not require visas

Number
Year o f  Main details

VIMS

1954 16,760 U.S.A. 6*12
Germany
Burma

**47°
1*087

Japan «99
Fiance 6x7

*955 16,806 U.S.A. 8,116
Germany . 1.832
Burma *>058
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Somber 
Year of Main detail*
________ visa*

Russia 849
Japan 7x1

195* 23,961 U.S.A 8,621
Germany 2,411
France 2,085
J apan 97s
Lussia 4)9

*957 29,433 U SA 10,526
Gennany 2,5i3Fiance 1,848
Burma 1,556
Japan 1,240
Russia 236

1958 32,283 USA 10*503
Burma 3,181
Germany 3,050
Fiancc 2,178
Japan 1.391
lussia 1,346

Afghanistan 1,042
Switz rland 854
Thailand 776
Italy 742
Iran 717

(b) Since a passport holder can go 
abroad at any time during the five 
year period of validity of the passport, 
no accurate figures of the number of 
Indians who went abioad during the 
years 1954 to 1958 are available 
Arrangements have now been made 
to compile such statistics but figures 
for 1959 are not yet available

News Bulletin of All India Radio
2209. Shri Tanga mani- Will the 

Minister of Information and Broad* 
casting be pleased to lay a copy of 
the text of the news bulletin broad-
cast by All India Radio, Delhi about 
the Lok Sabha proceedings on 17th 
August, 1959 on the President’s Pro-
clamation on Kerala*

The Minister of Information and 
Broadcasting (Dr. B V. Keskar):
The desired text is laid on the Table 
TSee Appendix III, annexure No 135 ]

H aj Pilgrims
2216 Shri P G Deb: Will the 

Prime Minister be pleased to state
(a) how many Indian Muslims who 

went for Haj this year from this coun-
try died in Saudi Arabia due to severe 
heat; and 
213 LSD— 4

(b) what arrangements were made 
by our Consul General m Saudi 
Arabia for their burial’

The Prime Minister and Minister at 
External Affairs (Shri Jawaharlal
Nehru)* (a) and (b) The informa-
tion has been called for from the 
Embassy of India, Jcdda and will be 
laid on the Table of the House as 
soon as it is received

Coal Depot Sites in New Delhi
J 2211 Shrimati Saeheta Kripataai: 
Will the Minister of Rehabilitation 
aad Minority Affairs be pleased to 
state

(a) how many coal depot sites are 
proposed to be reserved m Lajpat 
Nagnr (New Delhi),

(b) whether the Delhi Municipal 
Corporation would be consulted in the 
matter

(c) the basis for the allotment
(d) how long will it take to finalise 

the matter, and
(«) whether the depots and these 

plots, after allotment, would be con-
structed according to the prescribed 
standard by Government or by the 
individual allottees*

The Minister of Rehabilitation aad 
Minority Affairs (Shri Mehr Chaad
Khanna)* (a) Seven

(b) It is not necessary to consult 
the Delhi Municipal Corporation

(c) The plots when demarcated will 
be disposed of either by auction or by 
allotment m commitment cases

(d) Shortlv
(ft) Bv the individuals concerned 

Kingsway Camp
f  Shri A K. Gopalan.
1 Shrimati Parvathl Krishnan:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state

(a) whether it is a fact that the 
temporary structures which were
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built in Kingsway Camp lor 3 years 
have already outlived their life and 
in every monsoon season walls of 
various hutments get cracked and 
become unsafe for habitation; and

(b) if so, the action proposed to bt 
taken by Government in the matter9

The Minister of Rehabilitation and 
Minority Affairs (Shrl Mehr Chand 
Khanna): (a) and (b). Kingsway is 
a very big colony The number of 
tenements and shops constructed 
there is 3,198 and 375 respectively If 
any particular case is brought to our 
notice the matter will be looked into

Refugee Peasants In Tripara
2213. Shri Dasaratha Deb: Will the 

Minister of Rehabilitation and Minori-
ty Affairs be pleased to state-

(a) whether Government have 
received a memorandum from the 
refugee peasants of Tnpura, lequest- 
mg Government for agricultural loan 
for carrying out the agricultural 
operations this season; and

(b) if so, the action taken thereon’
The Minister of Rehabilitation and 

Minority Affairs (Shrl Mehr Chand 
Khanna): (a) and (b) If by agncul 
tural loan is meant “Taccavi loan”, 
this Ministry is not concerned with it 
Taccavi loan is given to deserving 
agriculturists including displaced per-
sons by the State Administration

Shankar Market, New Delhi
2214. Shri P. C. Borooah: Will the 

Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether any rules were fiamed 
for the allotment of commercial flats 
in Shankar Market, Connaught Circus, 
New Delhi in 1956,

(b) if so, whether a copy oL the 
same will be laid on the Table;

(c) whether any application-, were 
invited through any press note or 
advertisement m the newspaper for 
allotment of flats in this market; and

(d) if so, whether a copy of the 
same will be laid on the Table’

The Minister of Rehabilitation aad 
Minority Affairs (Shri Mehr Chaad 
Khanna): (a) Certain conditions for 
allotment of commercial flats in 
Shanker Market were laid down.

(b) A copy of the conditions laid 
down is placed on the Table of the 
Sabha [See -Appendix III, annexure 
No 136.]

(c) Mo.
(d) Does not arise.

Firing by Pakistani Forces
2215. Shri P. C. Borooah: Will the 

Prime Minister be pleased to state*
(a) whether it is a fact that Pakis-

tan Armed Forces opened several 
rounds of firing on the Indian outposts 
at Latang and Borhill from their own 
outpost at Ambartalla, on the 16th 
August, 1959; and

(b) if so, the action taken by Gov-
ernment in the matter’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Pakistani forces fired four 
rounds against our border outpost of 
Latang and Borhill on 16-8-1959.

(b) Indian forces did not retaliate 
to any of these shots, m deference to 
the Cease-fire Agreement of the 2nd 
August, 1959 The Government of 
Assam have drawn the attention of 
the Government of East Pakistan to 
these unprovoked stray shots

Industrial Development of Punjab
2216 Shri Hem Raj: Will the Minis-

ter of Commerce and Industry be
pleased to state:

(a) whether the Central Govern-
ment have recently received any 
request from the Chief Minister of 
Punjab for the location of some large 
*.cale factories m the public sector in 
Punjab, and

(b) if so, the decision taken there-
on’

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). It is 
not clear whether information is 
sought in regard to the location of 
large scale industries in the Punjab
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State o r  to  an y other proposal o f  the 
C h ie f M inister o f  P u n jab  personally  
Or through corresp on d en ce m ade to 
the M inistry  S om e large scale indus-
tries in  the p u b lic  sector are 
alread y  included  in  the S econd  F ive  
Y ea r  P lan  fo r  the S tate o f  P u n jab  It 
is n ot k n ow n  w h eth er the H on ’bLe 
M em ber is re ferrin g  to any such large 
sca le  industries that are to  b e  located  
in  the P u n jab  o r  to  som e particular 
schem e o r  schem es sponsored  b y  the 
C h ie f M inister o f  P u n jab  G overnm ent 
and i f  so, relating to  w h ich  period  
S evera l proposals are continuou sly  
be in g  received  from  all S tate G overn  
m ents

Industrial D evelop m en t

2217 Shrl H em  R a j: W ill the M in -
ister o f  C om m erce and Industry  be
pleased to state

(a )  the num ber o f  large scale fa c -
tories to be  established during the 
rem aining tw o years o f  the Second 
F ive  Y ear P lan , and

(b )  h ow  they w ill be distributed 
State-w ise and reg ion -w ise9

The M inister o f  Industry  (S h ri 
M anubhai Shah) (a ) and (b )  It 
is not v ery  c lear w h eth er the H on ’b le  
M em ber refers to large scale indus-
tries in the private  sector  o r  p ublic  
sector It cannot be  stated as to  h ow  
m any la ig e  scale fa ctories w l l  be  
established in the private  sector d u r-
ing the rem aining tw o years o f  the 
Second  F ive  Y ear P lan as it w ou ld  
depend on the n u m ber o f  entrepre-
neurs com in g  up w ith  applications 
for  setting up  o f  large scale industries 
a id  the total capacity  ex istin g  and to 
be  a llow ed  fo r  fu tu re  d evelop m en t 
In regard  to  the reg ion -w ise  o r  S tate-
wide distribution o f  the la rg e  scale 
industries in the private sector also 
w h ile  it is the intention o f  the G o v -
ernm ent to  so d isperse the location  o f 
these industries that there is fa ir  
S ta te -w ise  and reg ion -w ise  distribu-
tion w ith  particu lar re feren ce  to  the 
backw ard  areas, fa ctors  like  ava il-
ability  o f  ra w  m aterial, supply  o f  
w ater and p ow er, p rox im ity  to  m ar-

kets and transport facilities, ̂ etc h a ve  
also to  b e  taken into account^ In the 
sphere o f  the p u b lic  sector also 
reg  on -w ise  and  State-w ise distribu-
tion is determ ined  on  the above basis 
The p o licy  o f  the G overnm ent is to  
g i /e  pre feren ce  in the establishm ent 
o f industries to the less d eveloped  
areas

1216 hrs.

M O T IO N S F O R  AD JO U R N M E N T  
S i t u a t i o n  i n  W e s t  B e n g a l  

M r. S peaker. I h ave received  notices 
o f  three o r  fo u r  ad jou rnm ent m otions 
I w ill read the first S h n  S M  
B anerjee, S h n  Jagdish A w asthi and 
Prakash V ir  S hastn

N eed to discuss the brutal 
firing on 3rd  Septem ber, 1959 in 
H ow rah, Calcutta and other placet) 
in W est B engal resulting m death 
o f  11 persons, serious in juries to 
m ore than 120 persons and com  
p lete breakdow n o f  law  and order 
situation and adm inistrative 
m ach inery  m  that State C alling 
o f  troops has fu rth er aggravated 
the situation and paralysed  the 
city  life  com p letely  Centre’s 
intervention is absolutely  neces 
sary to safeguard the interest o f 
the people  o f  W est B engal as 
m a jority  o f  them  have com pletely  
lost confidence in the State G ov  
ernm ent ”
H ow  have w e got jurisdiction over 

this m atter’  I w ill put one question 
and one o f  them  as representative 
m ay answ er not all o f  them  Y ester-
day, this m atter cam e up W henever 
the civ il authonties And it difficult to 
m anage the dispersal o f  the crow d 01 
other gathering or  thev apprehend 
that law  and order w ill be threatened 
it is open to them  under the Criminal 
P rocedure Code and the norm al law 
o f  the land to  ca ll m  the aid o f the 
troops I f so, the Centre is not res-
ponsible fo r  that under the law  itself 
Thev are bound to send I f  they had 
com m itted default certain ly  I w ou ld  
adm it an ad journm ent m otion  here 
w h y the Centre has not sent or  the
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[Mr. Speaker] 
troops refused to go. Normally, 
legally, the civil authorities are 
entitled to call upon them. How is 
there jurisdiction? I will call Shri 
S. M. Banerjee who is the first 
signatory.

Shri S. ML Banerjee (Kanpur): My 
submission is this. Yesterday, this 
was denied by the hon. Prime Minister 
that troops were called.

Mr. Speaker: Leave that alone.
Today it would not be denied. How 
have we got jurisdiction over this 
matter?

Shri S. M. Banerjee: I will only 
make a subh^ssion........

Mr. Speaker: The hon. Member 
must satisfy me and not in general go 
about discussing things. First of all, 
what is the default on the part of 
this Government?

8hri S. M. Banerjee: I will tell you. 
This agitation started only for a piece 
of bread. Actually it was the food 
situation and food is a thing........

Mr. Speaker: Order, order; 1 am not 
going to allow all this. Every day 
we find here something relating to 
food, a committee being formed to 
just resist. All that we have heard 
So far as this is concerned, this is 
purely a matter of law and order. A 
number of persons might have been 
shot dead. It is that Government that 
is responsible for law and order. If 
they had not called the troops, possibly 
a large number of men might have 
died in the other way. Let us not 
therefore enter into all that. First, I 
would like to be satisfied on 'this.

Shri S. M. Banerjee: Eleven persons 
died and 120 have been injured. One 
Minister is doing all these things. 
(Interruption).

Shri Mohammed Ellas (Howrah): 
We have also given an adjournment 
motion.

Mr. Speaker: Order, order. I will 
call one after another if necessary.

Shtl S. M. Banerjee: Troops have 
been called. They have a right under 
the law to call the troops. But, what 
are the circumstances? Is it not a 
fact that the present Government of 
West Bengal has completely failed to 
maintain law and order?

Some Hon. Members: How?
Some Hon. Members: No, no.
An Hon. Member: Eleven have been 

killed (Interruptions) (Laughter).
Shri S. M. Banerjee: Let them laugh 

at their peril; I do not mind.
Mr. Speaker: Order, order.
Shri S. M. Banerjee: I maintain that 

today—I am not generating heat— 
what I say is, is it not high time that 
the hon. Prime Minister should try to 
restore confidence among the people 
of West Bengal who have absolutely 
lost confidence on that famine Minis-
ter whom West Bengal Government 
an* not going to turn out; but they are 
going to kill the people; they are 
giving bullets in place of bread. This 
is not fair. (Interruptions).

Some Hon. Members rose—
Mr. Speaker: On behalf of the Com-

munist Party, 1 shall hear Shri H. N 
Mukerjee or Shn A K Gopalan as 
they choose.

Shri A. K. Gopalan (Kascrgod): I 
have given an adjournment motion 
which you have not taken up. If 
necessary, I can read it out.

Mr. Speaker: I need not read out 
everyone of them.

Shri A. K. Gopalan: In my adjourn-
ment motion, I have stated that there 
is a breakdown of law and order and 
of the Constitution of India. I say this 
because the information is that it is 
not only those people who took part 
in the agitation who have been killed, 
but even a man who was inside the 
house was killed, who had nothing to 
do with the agitation or anything like 
that; he was standing outside, and he 
has also been killed.
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Mow, the question is this. The whole 
law and order situation has been 
handed over to the military And 
even when it has been handed over 
to them, as far as the life and pro-
pel ty of the people are concerned, 
there is no safety for them So, it 1? 
not a matter where you can ask how 
under the rules it can be raised here

In this connection, I would submit 
another thing also It is true that 
there may be certain rules But it is 
a very grave and serious situation, 
every day, firing is going on there 
And if we bring forward a motion 
here, we do so because we want a dis-
cussion on this matter in order to see 
that this is not continued there Even 
if it be a question which under certain 
rules cannot be raised here, yet we 
must remember that here is a situation 
for the last three days, when there had 
been firing always, every day, there 
had been firing, and that will continue

So, what we say is that Government 
muat consider whether they are to 
allow this situation to continue or they 
should talk with the committee that 
is there and set that this situation 
docs not continue Though it may not 
come under an adjournment motion 
under the mies, yet it is the lespon 
sibility of the Government also to 
appreciate that here is a very grave 
and serious situation where the mili-
tary has been called, and some area is 
under their control We do not know 
what will happen today Already, 
eleven persons have been killed 
(Interruptions) Some Members say 
they know, they may know, but as far 
as we are concerned, we want to know 
the position We represent the people, 
and it is our duty also to consider it 
Here is a serious situation, that situa-
tion is continuing, that situation will 
continue Every day, there is firing 
It is not just one instance of firing, 
there has been firing for the last three 
days. So, it is the dtaty of the Centre 
to intervene When law and order 
has broken down, it is the duty of the 
Centre to intervene and see that the 
situation is put an end to; I mean the 
food situation Whenever there had

been similar movements in other parts 
of India, the Centre intervened..

Mr. Speaker: I put only two ques-
tions to the hon Member Shri A K 
Gopalan

Shtl Mohammed Ellas rose—

Mr. Speaker: 1 have called Shri 
A K Gopalan Let the others ait 
down What is the meaning of getting 
up like this when I am asking Shri 
A K Gopalan7 Am I to understand 
that the military have taken charge of 
the administration in Bdngal*

Shri A. K. Gopalan: Mo, the military 
has not taken charge of the adminis-
tration, the military has taken charge 
of some areas

Mr. Speaker: Has the military taken 
charge of the administration m any 
particular area7

Shri A K. Gopalan: Yes

Mr. Speaker: Or have they merely 
come under section 129 of the Criminal 
Procedure Code, under the direction 
of Government and in aid of the 
people9

Shri A. K. Gopalan: That is what 
we would like to know It is reported 
in. the papers that the whole area is 
under the control of the military 
That is why we want a discussion 
That is one thing

The other thing is this It is not 
only a question of whether the mili-
tary has taken the whole administra-
tion under their control, but it is a 
question of a very grave and serious 
situation I want to know whether 
the Central Government have nothing 
to do with the situation there, and 
whether they consider that the situa-
tion is not grave I want to know 
whether the Central Government have 
nothing to do with it If the Central 
government say that they have 
nothing to do with it, we want to hear 
it from then.
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[Shn A K. Gopalan]
Then, I would submit that the mili-

tary has taken control of that area. 
That is the report m the papers.

Mr. Speaker: He may answer one 
other matter Now, a particular party 
has started an agitation on the ground 
that food is not supplied, and that the 
prices are vory high, and the hon. 
Minister has been explaining what 
steps this Government have taken one 
after the other; if in spite of that, it 
goes on just organising this kind of 
agitation, then is that Government to 
keep quiet7 (Interruptions)

Shri A. K. Gopalan: This is not a 
matter where the movement began all 
of a sudden on one day Before the 
movement began, so many times, the 
parties tned to approach the Govern-
ment. The point is that a situation is 
created The Famine Resistance Com-
mittee again and again went and 
approached the Government there, but 
the Government there did not pay 
heed to it, the Government there did 
not want to listen to them If only 
they had paid heed to them, the situa-
tion could have very easily been 
solved, the struggle would not hav>. 
been continued; and the movement 
would not have been there

Shri Keshava (Bangalore City): This 
is all their creation

Shri A. K. Gopalan: If there had 
been some discussion with them, this 
movement would not have been there, 
if there had been some discussion 
when they had approached the Gov-
ernment there, then the movement 
would not have been there.

Shri Raghunath Singh (Varanasi): 
It is all a creation of the Communist 
Party (Interruptions).

Shri A. K. Gopalan: When you have 
allowed me to speak, I want that the 
hon Members should not interrupt 
like this.

Shri Frabhat Kar (Hooghly): Go to 
Bengal and face the people.

Shri Tridib Komar Ciuodhnri (Ber- 
hampore): The Vice-President of the

West Bengal Pradesh Congress Com-
mittee, the dictator of the Congress 
there, has accused the Central Gov-
ernment that they do not send sup-
plies m times. What answer have 
they got7 Shri Atulya Ghosh is a 
Member of this House; he does not 
dare to appear before the people there; 
he does not dare to go and answer 
the charges. Are we to see our people 
being shot down day after day9.. . 
(Interruptions)

Shri Tangamani (Madurai): Twenty- 
seven people were killed

Shri Prabhat Kar (Hooghly): Why 
do you not go to Bengal and face 
them’

Some Ho’i. Members: Go to Bengal 
and face the people. It is a challenge 
to them

Shri A. K. Gopalan: The other day 
the Prime Minister was asking me, ‘I 
ask the Leader of the Communist 
Party whether this is parliamentary 
democracy.’ Now, I want to ask him 
the same thing I was talking here, 
and he has been seeing what is hap-
pening I was speaking here, and 
even if my hon friends opposite are 
going to answer me, I do not know 
whether this is the way in which it 
thould be done

Mr. Speaker: There are interruptions 
from the hon Member’s side also

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nenrn) rose—

Mr. Speaker: Now, the hon. Prime 
Minister Other hon Members may 
kindly sit down.

Shri A. K. Gopalan: I have not 
answered the second question that you 
had put to me The second question 
was about the movement. The move-
ment had not been started all of a 
sudden The movement was not start-
ed for the sake of pleasure or tama-ha. 
The movement has been started 
because in spite of the fact that several 
times they approached the Govern-
ment, and even now, they are
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approaching, Government are not talk-
ing to them Even now, no approach 
is being made from the Government 
side, as far as the Famine Resistance 
Committee is concerned, they are all 
m jail, and they are not even talked 
to on this matter

Mr. Speaker: Now, the hon Prime 
Minister

Shri Jawaharlal Nehru: Mr Speaker, 
Sir, yesterday, after the question hour, 
when you were pleased not to allow 
those adjournment motions, some hon 
Members of the House on the othor 
side approached me and spoke about 
this Calcutta situation They said that 
the food situation there was very good 
now

Shrimati Renu Chakravartty (Basir- 
hat) Who said that9

Shri Tridib Kumar Chaudhuri: I
repudiate that

Mr Speaker Let the hon Prime 
Minister go on In the end, hon 
Members can have their say

Shri Jawaharlal Nehru. They said 
—1 say so firmly—that the food situa-
tion had greatly improved

Shri Prabhat Kar That was not 
sa d by us

Shri Tridib Kumar Chaudhurl: That
is completely wrong (Interruptions)

Shri Jawaharlal Nehru: that
prices had come down and that the 
harve t was very good, a promising 
one In other words, there may be 
some difference of opinion in the 
measure of improvement, but there 
was no doubt that prices had come 
down by as much as Rs 3 to Rs 5 or 
Rs 7 per maund This was not said 
by them I am saying this Prices 
had come down There is no doubl 
about it, that is, about these facts 
whether they said them or not, that 
the prices have come down by Rs 3 
to Rs 7 per maund in that area, that 
the harvest is a very good one, and 
perhaps that is the reason why the 
prices have come down

Further, in Bengal, even previously, 
about 50 per cent, of the people were 
rationed, they got ration cards, the 
entire population of Calcutta sod a 
good part of the rural population 
That was so some time ago Now, 
even this area has been expanded, it 
is much wider, that is, rationing has 
been extended in the rural areas, to 
the smaller peasants or farmers Now, 
that is the position I do not mean to 
My that everything is well in Bengal 
on the food front But I would sub-
mit that it is not only improving, but 
is somewhat better than in some parts 
of India That is, of course, nothing 
tor me to be proud of, but it is so

But I would submit that at the pre 
sent moment we are not considering 
the food situation here only, the food 
bituanon is going to be considered in 
a big way tomorrow in Delhi by the 
Mational Development Council We 
cannot consider the food situation in 
every bit of India, forgetting the rest 
of India, therefore, all the Chief 
Mmi&i.erb of States are coming here, 
aiong with their Food Ministers, for, 
*re consider it important to discuss 
this matter, not only from the point 
A view of the separate States but in 
its organic unity of India There it is 
But the present position to which the 
hon Member objects 15 relating to 
what is happening in Calcutta The 
hon Member says that the army have 
taken chaige of parts of Calcutta, 
parts of Bengal As a matter of fact 
nothing of the kind has happened 
The army was called in yesterday I 
said at mid-day yesterday the army 
had not been called in It was called 
in at 6 pm yesterday to Howrah 
parts of Howrah, because there was a 
very bad trouble there I might men 
tion that till three days ago the Chief 
Minister of Bengal deliberately did 
not issue firearms to the police, because 
he did not want the use of firearms 
When ambulance cars, milk vans were 
burnt, apart from buses

Several Hon. Members. Shame
Shri Muhammed Ellas: From them 

they were shooting people throughout 
the city
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Shri Jawaharlal Natea: Did the hon. 
Member say that ambulance can were 
•hooting people?

Shri Nagi Reddy (Anantapur): Is it 
not a fact that ambulance vans ware 
uied as police vans?

Shri Mohammed Elias: It has been 
agreed by the Mayor of Calcutta and 
he hag agreed that he will make an 
enquiry into the matter.

Shri Jawaharlal Nehro: Hon. Mem-
bers have helped me—I thank them 
—that because the ambulance vans 
had policemen they had to be burnt, 
according to them. Is that the argu-
ment of hon. Members opposite?

Shri Nagi Reddy: When policemen 
began to shoot the people, naturally 
the people got angry. Are ambulance 
vans to be used as police vans?

Shri Jawaharlal Nehru: Ambulance 
cars do not even belong to the Gov-
ernment. Ambulance is not a govern-
ment organisation; it is a private 
organisation. Milk vans which were 
distributing milk, large numbers of 
them, were burnt, apart from other 
damage and arson done. When the 
situation had become so bad, then 
only the Chief Minister, under great 
pressure, agreed to the issue of fire-
arms to the police, because the situa-
tion was getting bad with regard to 
arson, destruction, etc., not to mention 
other cars and buses which were 
burnt.

Yesterday in Howrah at first, m the 
course of the morning, there was some 
dispute between two sets of workers, 
one set, a large number at workers, 
who wanted to continue to work m 
the mills—and they did not approve 
of the hartal and, what is more, they 
did work for some time, for a good 
time—and another set which objected 
to their walking. There was some 
trouble between them. And those 
workers did work in the mills for 
some time, I say. It was only after 
that. .. (Interruptions).

Mr. Speaker: Order, order.

&tari Jawaharlal Nebra: It waa only 
after that, when that set of workers 
finished their work that day, that the 
trouble became worse in Howrah, 
Howrah town and the neighbourhood 
of Howrah, and ttfe forces were sent 
foi, the army was called m in aid of 
the civil power, and they went only 
to Howrah.

And what they have done thus far 
is this It is not a question of taking 
over the administration; very far from 
it The troops carried out the follow-
ing two things. They patrolled the 
Howrah police station area in vehicles, 
they laid a cordon round the jute mill 
in Dashnagar area etc. to enable the 
police to arrest miscreants suspected 
of causing loot, arson and murder 
The police arrested a number

May I say that people die in these 
things, and it is not for us to shout too 
much about it But it is a manner of 
domg things that is sometimes even 
worse than that Today's paper 
announces that a policeman was killed 
Well, a policeman was killed. There 
it is But how was he killed? He 
was pulled out and an attempt was 
made to cut, to decapitate him with 
a sword That is utter brutality, I 
say (Scterul Ho). Members: Shame) 
And I say it is utter, naked brutality 
And this is the kind of brutality that 
is being encouraged by this behaviour 
and this action in Calcutta. (Inter-
ruptions) .

Mr. Speaker: Order, order

Shri Nagi Reddy: The shooting of 
people is responsible for all these 
things

Mr. Speaker: I would request hon 
Members to work as a team or as a 
party or as a group, the leader to 
command the rest of his following. 
Otherwise. I won't recognise the party 
as such.

Shrl Tangamanl: You need not tell 
us about it.

Mr. Speaker: Z am her* to tell it 
Order ̂ please. Otherwise we cannot



control the House Any organised 
group, one alter the other, the leaders 
are here, let them e’ect a leader ̂ for 
the day and speak tfxrough him, and 
xf he wants some other person to 
speak, I have no objection, if he is m 
possession of better facts If all of 
them jointly want to speak, whom am 
I to call from the Communist Group? 
All of them simultaneously7 Shri 
Hiren Mukerjee What does he want 
to say’

Shri II. N. Mukerjee (Calcutta- 
Central) Sir, on behalf of our Group

Mr. Speaker* Just a minute Let 
the Prime Minister finish

An Hon Member What has he got
to finish’

Shri Nagi Reddy: He ha;, made the 
last insinuation ,

Shri M P Mishr* (Begusarai) 1 
want to ask a question

Mr. Speaker. Order, order
Shri M P Miahra I want to ask
Mr. Speaker* Order, order The 

hon Member it, irrepressible I will 
have to ask him to go out of the 
House Shn Hiren Mukerjee

Shri H. N. Mukerjee: Sir, you have 
permitted the Prime Minister to make 
certain circumstantial references on 
the basis of whatever information he 
has got in hib possession, and that i-> 
why I am constrained also to have 
to refer to certain other things, and 
I hope you will permit me to make a 
reference to them

The Prime Minister has referred 
particularly to one case where a 
policeman was dragged out or some-
thing like that happened and he was 
killed under circumstances which, 
from the paper reports, were certainly 
very regrettable and gruesome, I might 
add But, Sir, the Prime Minister 
chose to omit any reference to the 
fact that in only two days' time as. 
many as twenty-seven people have 
been killed in Calcutta and in Howrah 
If this account has any claim to
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veracity, in a few hours’ tune eleven 
people were killed m a small town 
which has not more than a population 
of three hundred to foui hundred 
thousand people

Now, what I want the government 
of this country always to be<u m mind 
is this, that when m any particular 
pait of the country, ê peciall> a 
strategic and a very important place 
like Calcutta, the greatest city m this 
country, when in that area there is a 
movement—for good reason or bad 
reason, it is not for us at this moment 
to decide upon—when m that city 
there is a movement of which the 
leaders are taken away altogether, it 
is completely decapitated of its leader-
ship by means of Preventive Deten-
tion, the West Bengal Security Act 

a hundred other devices which 
are m the armoury of the 
Government, the leadership is com-
pletely out of the picture, and second 
third and fourth rank leaders have 
also been taken away, Government 
itself in Its press note says that as a 
result of the leadership not being 
there, the movement has got mto the 
hands at anti-social elements—it may 
or may not be true—but the situa-
tion has ansen on account of a basic 
dissatisfaction with the food policy of 
the Government, and particularly the 
personal vanity of one particular 
Minister, the Food Minister there, 
who refuses to follow the example nf 
Shn A P Jam In Calcutta, as I 
said the other dav in a paienthe 1 
which perhaps escaped you, even Cor- 
gress newspapers like Jugantar art. 
saying that a shameless policj is 
being pursued I am not going into 
the details of that policy, because at 
this point of time it is not for me to 
say anything about it But I am 
astounded to see the attitude that is 
being displayed bv the Prime Minis-
ter of this country when twent>- 
seven people are killed m two days’ 
firing m Calcutta, which shows that 
he is completely callous in this regard 
And I remember how m regard to 
Bombay he has come with sack cloth 
and ashes to give Samyukta Maha-

1881 (SAKA) for Adjournment 64I4
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{Shri H. M. Mukerjee] 
rashtra and Gujarat after he has 
killed more than two hundred people 
in the agitation over there. And he 
is supposed to be the most sensitive 
individual whom we are supposed to 
respect We respect him a great 
deal, but he is forfeiting the respect 
of this country if he is going to adopt 
the attitude which he has done in 
this present debate

I tell you, I beg of you to remem-
ber this, that in a part of our coun-
try which you cannot ignore—you
cannot wish Bengal off the map of 
India, you cannot desire Calcutta to 
be wiped out at the map of India, 
you cannot wish it, it is there, and 
we are here by the mandate of the 
people—I wish you, I beg of you to 
bear m mind that in Calcutta there 
is agony, there is distress, there is 
torture and if we in Delhi sit and 
do nothing because a policeman has 
been killed in gruesome circumstan-
ces, because Communists have got to 
be made the scape-goats, because the 
vendetta has to continue till the 
Kerala elections happen, then I say 
good-bye to all hopes of democracy 
and progress under the leadership of 
the Prime Minister.

I beg of you to allow discussion of 
this in calmer circumstances But 1 
have lost my equilibrium because of 
the attitude displayed by the Prime 
Minister.

Shri Jawaharlal Nehru: It is not
necessary for me to say much because 
the hon Member opposite has con-
fessed that he lost his equilibrium 
And I think he lost it unnecessarily 
because I would be inclined to agree 
with him even in respect of a great 
deal that he said Nobody likes, or 
does not deplore, what has happened 
in Calcutta. I brought a casc to the 
notice of the House because it was a 
very brutal and callous one; it is 
not a clash of people and people 
dying, which is unfortunate of course

Now, the question is, there is a 
situation in Calcutta which has

aiuen because of a movement,—if 
you like, I am prepared to admit it; 
it is not a matter for discussion. The 
hon. Member may be right in saying 
that the attitude of the West Bengal 
Government is not good or bad in 
regard to food That is a matter for 
discussion You can discuss it, if you 
like But let us keep that separate

7116 point is, that a movement was 
started The reason for that move-
ment, il it was the ‘food’ reason, no 
longer exists. That is my submis-
sion Not finally, of course, but for 
the moment, it does not exist because 
the food situation is much better

Now, certain conflicts have occur-
red between the government poLce 
forces and the rest, which ig unfortu-
nate always We might really 
deplore them But it passes my com-
prehension what the Government is 
expected to do m these circumstan-
ces when large-scale arson is being 
done all over I do not know whe-
ther it was done more than necessary,
I am no judge at the present moment 
Anyhow, I do submit that even though
it may be said—as has been said_
that many of the leaders of the Com-
munist Party or other groups who 
started this agitation are in prison 
or are detained, there are hon Mem-
ber opposite who can withdraw the 
agitation

Some Hon Members: No, no
Shrimati Renu Chakravartty; How

can we7

Sh-i Jawaharlal Nehru: Why do
they not say ‘Withdraw the agita- < 
tion’?

Shrimati Renu Chakravartty: May I 
just make a submission7 Even during 
the time of the British, when there was 
movement, the goods were delivered 
by the leaders of the Congress who 
were in jail. The British Govern-
ment leaders went to the jails to
discuss and settle with the leaders In 
jail. It is not open to individual* 
who are not on that Committee, it is
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not fo r  people  lik e  us, to ca ll' it off 
1 w ou ld  b eg  o f  the P ru ne M in u -
ter to consider this. I m et him  y e s . 
terday and I to ld  him  that the price 
o f  rice  had com e dow n by  Re. 1 or 
Rs. 2 It m ay go dow n  still further 
because w e  are now  going  to  have 
the am an crop  m  D ecem ber I also 
to ld  him  that the prices are far beyond 
the reach o f  the people  m  the villages 
and that in the villages, the food  
situation is v ery  bad 1 w ou ld  beg 
o f  h im  to consider this. I also told 
him  that the situation is very  bad and 
w e w ant him  to intervene, because 
w e h ave no faith in the F ood  M inis-
ter and the C h ief M inister there 
T hey are adam ant Repression is not 
going  to achieve anything I w ould  
beg o f  hun to consider that 27 people 
have been killed  A  seven -year old 
b oy  has been k illed  Instead o f say-
ing that the situation is so bad, he 
should intervene He did so in 
K erala H e even w ent there when 
the agitation was going on and he 
asked the C hief M inister, S h n  N am - 
bood inpad , to negotiate w ith those 
w h o w ere actually m the m ovem ent 
Shri N am boodm pad  agreed to nego-
tiate Can that n ot b e  done even 
from  D elhi in this case9

Shri M uham m ed Elias. I w ant to 
contradict the statement w hich  the 
hon P rim e M inister has m ade just 
now , because it has been given by 
the W est Bengal G overnm ent A li 
through, the people  o f  W est Ben gal 
do not b e lieve  w hat the W est B engal 
G overnm ent says The people  do 
not believe those statements because 
the statements g iven out b y  them  are 
false W e have got a tsunk call from  
H owrah, m y  constituency I want to 
say that n ever during the genera1 
stiikes— and m any strikes have taken 
p lace in H ow rah— have an y distur-
bances occurred I am personally 
connected  w ith all the factories and 
their unions I know  very  w ell that 
d istu rbance; had never occurred 
E ven yesterday, the people  o f  H ow rah 
everyw h ere rem ained silent, w hen

the lathi charge took  p lace  on the 
23rd, they d id  not react in that w ay , 
m  a v io lent w ay. But the m ilitary 
was ca lled  in. T he m ilitary started 
firing A  seven -year o ld  boy  has 
been killed  A  78-year o ld  m an 
was sitting inside the house 
He w as k illed  In this w ay, a 
num ber o f peop le  are being killed

In W est Bengal, unlike the V im o . 
chana Sam iu leader o f Kerala, the 
leaders have not said that they are 
going to overth row  the Governm ent, 
that they are going  into the Secre-
tariat to overth row  the C hief M inis-
ter, B  C R oy , and the Food  M im s, 
ter H ere they have on ly  dem and-
ed a handful o f  r ice  The G overn -
m ent cannot g ive that T hey w ant to 
stand on prestige, they want to save 
the prestige o f  one man*** the
F ood M inister (Interruptions) For 
his sake, a num ber o f people  are being 
killed, on w hich this trouble arose

M r. Speaker: I have heard both 
sides So fa r as this particular 
matter is concerned, it is regrettab'e

awfterwerwft (fsrsfk)
>it , A m  *rrer f w  «rr f r

1 ,smr M y ^

M r. Speaker: O rder, order I am 
not going to a llow  the hon M em ber 
to speak There is n o  good creating 

,m o fe  dissatisfaction regarding this 
m atter

Shri B raj R a j Singh (Firozabad) 
T he other day you  w ere so im pa-
tient

M -. Speaker* Order, order The 
ion M em bei is now  creating it

Shri B raj R a j Singh: I  have been 
and am peaceful, though I had m y 
adjournm ent m otion and you  did not 
read it out

M r Speaker: I have repeatedly told 
him  that when I am on m y legs he 
should not speak I have heard suiii. 
n en tly  about this matter

***Expunged as ordered  b y  the Chan*
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* 1  3PTf,-ST W W  : ^  3rr, 
«rm <r<T ftnrr «rr 1

Mr. Speaker: I am sorry that all 
this has happened. It is unfortunate 
that such a situation should have 
arisen in Calcutta. At the hon. 
Prime Minister has said, this matter 
seems to have arisen out of the food 
question. That is said even now, 
that the food situation is the main 
reason for all this, for parties or 
Croups of people organising them, 
selves to resist famine. This started 
on account of food scarcity. Then 
there was the question of prices and 
then of distribution. Though this 
matter is primarily the concern of the 
West Bengal Government, I have been 
allowing discussions in these matters.

The other day, when Shri A. 
Jain was here, I allowed the House 
an opportunity to discuss the West 
Bengal food crisis and also the ques-
tion of rise in prices. After all, food 
can be rushed from one State to an-
other to make up the deficit. After 
Shri A. P. Jain spoke, 1 heard some 
voices here saying that he ought not 
to continue. In disgust, I think, he 
resigned and went away. Some such 
thing must have occurred. Now, 
another hon. Minister comes in. It 
is now said that Shri A. P. Jain 
was better! (Interruptions).

Shrl S. M. Banerjee: No one said 
that. '

Shri Tridib Kumar Chaudhori: We
did not say that.

Mr. Speaker: Someone said ihat.
So far as the facts are concerned, 

this is a very important matter. I 
would request hon. Members to see 
the situation. We have been taking 
note of it here. We have not been 
indifferent to any situation, whether 
Food is a State subject or not. We 
have not- been saying that we arc 
not concerned with. it. I have been 
allowing a number of questions and 
Call Attention notices, though it is

not a matter lor discussion by way 
of an adjournment motion.

As I have been able to see, at one 
time, it was suggested that there was 
want of foodgrains. Therefore, even 
yesterday the hon. Minister said that 
every step had been taken to rush as 
much foodgrainit as possible. After 
that, the question of prices was taken 
up. The prices also started coming 
down, in view of the rushing of 
supplies and in view of the fact that 
very soon there will be a harvest, 
though the fall in prices may not be 
to the same extent as some people 
may like it to be. It is not as it over, 
night the entire population will be 
able to purchase any quantity as Ihey 
like. But to some extent, prices, 
have also come down.

Then the complaint was made—and 
we had also a discussion here on 
that—that the distribution system 
was wrong. So far as that is con. 
cerned, some hon. Members had been 
to West Bengal and had studied the 
situation. It is not as if only one 
section alone represents West Bengal. 
Other sections have also visited West 
Bengal and gone from place to place. 
There was also a non-Bengali Mem* 
ber who went with that team. It 
was only a few days ago that they 
returned. They have said that they 
went round and found that lots of 
people had sufficient rice; there was 
not that complaint

Then it was said that the quality 
of the foodgrains supplied—the qua. 
lity of the rice supplied—was not of 
the standard. It is unfortunate that 
though Bengal is ■excellent in many 
respects, the quality of the rice 
supplied to Bengal from Madhya 
Pradesh does not come up to that 
standard. But West Bengal does not 
produce sufficient quantity of rice. 
So the only alternative is starvation 
or having some quality of rice which 
is available. Wherefrom are the 
Government to get the rice of the re-
quired quality, if West Bengal does 
not produce it and Madhya Pradesh
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rice i> not to be eaten because it is 
of a bad quality? What i> this poor 
Government to do7 (Interruptions)

< 1
The hon Members who have raised 

this question have not suggested any 
alternative to the steps taken There-
fore, all possible steps are being 
taken Nobody is indifferent to the 
situation Everybody must eat, and 
everybody knows the difficulty of 
starvation Therefore, all that has 
been done

Still, if the agitation is going on, I 
have not been able to notice any 
reason excepting one that there is 
some kind of dissatisfaction with the 
Food Munster there Again and 
again, it is repeated on the floor of 
this House that that Food Minister is 
not competent to be there (Inter- 
rupt'ons) I will assume that the 
Food Minister may change or go on 
changing, just after getting as much 
of food as possible and distributing 
it Yet, it is for the Members of 
that Assembly to get rid of him and 
not for us It is open to them 
That seems to be the only cause 
of resentment now (Interruptions)
I would like to give another opportu-
nity also to the hon Mmistei to 
explain things, if necessary, and for 
the hon Members to tell him how 
best to relieve the situation if it has 
started out of food It was only 
yesterday that he said something here 
Ultimately, what I heard them say 
was that he must go to the spot 
Excepting the Food Minister and the 
Prime Minister going there there is 
nothing, it might create disturbance*

After all, this House is not in 
charge of law and order If we create 
an impression that those people who 
are in charge of law and order 
there—if that Government—are not 
able to manage the show notwith-
standing the fact that the food pro-
blem has been solved or is being 
solved, I do not know whether by 
that the hon Members want to ask 
me or ask this House and through 
this House this Government to take

over charge of West Bengal as in 
Kerala

V
An Hon. Member: We never said 

that
Mr. Speaker: I am sorry* what is 

happening7 (Interruptions) I am 
trying to analyse what exactly is 
happentag It is highly regrettable 
that 14 people had to be shot down

Shri Muhammad Elias: No, 27
people

Mr Speaker: Or 27 I am exceed-
ingly sorry My heart and sympathy 
go forth to those people who have 
died and to all those persons who 
have been deprived of the companion-
s/up of (hose persons From this 
House I send our condolence to the 
fam<lios of all those persons who 
have deceased (Interruptions) 
Order, order I do not know how we 
can relieve the situation by merely 
having a discussion here (Inter. 
r«ption«) Hon Members will per-
suade their friends there to with-
draw this and restore peace in West 
Behgal

I disallow these adjournment 
motions

Shri Mnhammed Elias. What is the 
fate of our adjournment motion7 (In- 
terruptions) I want a discussion 
here, I want the House to adjourn and 
discuss the matter

Mr Speaker: Order please Hon 
Members need not come to my aid 
When a decision has been given with 
respect to one matter, with respect 
to one motion, on a similar matter 
other adjournment motions cannot be 
raised in this House I have disal-
lowed this adjournment motion and 
I disallow all the other adjourn-
ment motions as being barred because 
they relate to the same subject- 
matter

Shri A. K. Gopalan: I am only 
sorry to say that the attitude of the 
Prime Minister in the reply that he 
has given is something which is not
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helpful Therefore aa ■ protest we 
walk out

An Hon. Member: Shut up (In-
terruption)

Mr. Speaker: Why should hon 
Members object to the walking out7

The Minister of Rehabilitation and 
Minority Affairs (Shrl Mehr Chand 
Khanna): Lai topi

Mr Speaker: Hon Ministers must 
also be restrained

(At this stage Shn A K Gopalan 
and some other hon Members left 

the Bouse.)

12.55 hrs.

PAPERS LAID ON THE TABLE

R e p o r t s  o n  c o n d u c t  o f  c e r t a i n

OFFICIALS CONNECTED \*ITH INVEST-
MENTS MADE BY LIC

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir, 
on behalf of Shn Govind Ballabh 
Pant, I beg to lay on the Table a 
copy of each of the following papers

(1) Vivian Bose Board of In-
quiry’s Report of the Life 
Insurance Corporation In-
quiry

(u) The advice of the Union 
Public Service Commission in 
Shn H M Patel’s case

(111) The advice of the Union 
Public Service Commission in 
Shri G R Kaxnat’s case

(iv) Government Resolution
No F 15/58-HS, dated 27th 
May, 1959 [Placed in 
Library. See No LT-1594/ 
59]

MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report the 

following messages received from the 
Secretary of Rajya Sabha —

(1) “In accordance with the pro-
visions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the Central 
Excises and Salt (Amend-
ment) Bill, 1959, which was 
passed by the Lok Sabha at 
its sitting held on the 25th 
August, 1959, and transmit-
ted to the Rajya Sabha for 
its recommendations and to 
state that this House has no 
recommendations to make to 
the Lok Sabha m regard to 
the said Bill”

(2) “In accordance with the pro-
visions of rule 125 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to inform 
the Lok Sabha that the Rajya 
Sabha, at its sitting held 
on the 2nd September 1959, 
agreed without any amend-
ment to the Oil and Natural 
Gas Commission Bill, 1959, 
which was passed by the Lok 
Sabha at its sitting held on 
the 20th August, 1959 ”

(3) “In accordance with the pro-
visions of rule 125 of the 
Rules of Procedure and Con-
duct of business in the Rajya 
Sabha, I am directed to in-
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held on the 3rd September, 
1959, agreed without any 
amendment to the Rajasthan 
and Madhya Pradesh (Trans-
fer of Territories) Bill, 1959, 
which was passed by the Lok 
Sabha at its sitting held on 
the 11th August, 1959”

(4) “In accordance with the pro. 
visions of rule 125 of the
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Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to in-
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held on the 3rd September, 
1959, agreed without any
amendment to the Govern-
ment Savings Banks (Amend-
ment) Bill, 1959, which
wag passed by the Lok Sabha 
at its sitting held on the 31st 
August, 1959”

(5) “In accordance with the pro-
visions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to enclose a 
copy of the Criminal Law 
(Amendment) Bill, 1959
which has been passed by the 
Rajya Sabha at its sitting held 
on the 2nd September, 1959 ”

BILL PASSED BY THE RAJYA 
SABHA LAID ON THE TABLE
Secretary* Sir, I lay on the Table 

of the House the Criminal Law 
(Amendment) Bill, 1959, as passed 
by Rajya Sabha

COMMITTEE OP PRIVILEGES

T e n t h  R e p o r t

Sardar Hukam Singh (Bhatmda) 
Sir, I beg to lay on the Table the 
Tenth Report of the Committee oi 
Privileges

12’57 hr*.
CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE
T a l k s  b e t w e e n  t h e  P r e s i d e n t  o f  
P a k i s t a n  a n d  t h e  P r i m e  M i n i s t e r  o f  

I n d ia

Shrt Supakar (Sambalpur) Sir, 
under Rule 197, I beg to call the at-

Attentian to 64*6 
a Matter of Urgent 
Public Importance 

tention of the Prime Minister to the 
following mater of urgent public 
importance and I request that he
may make a statement thereon:—

“The talks held between the
President of Pakistan and the
Prime Minister erf India on the 1st 
September, 1959 *

Shri Jawaharlal Nehrn: The Pre-
sident of Pakistan reached Palam air-
port on the 1st September, 1959, soon
after 11  o’clock in the morning He
was received by the Prime Minuter 
and stayed at Palam about an hour 
and a half For the greater pert of 
this time, the President and the
Prime Minister met by themselves 
and discussed various matters To-
wards the end of this meeting, the
Foieign Minister of Pakistan, the
High Commissioner of Pakistan in
India, the High Commissioner of
India in Pakis an and the Common-
wealth Secretary of India were also 
invited to join in these talks At the 
conclusion of this meeting, a loint 
statement was issued, a copy of which 
is attached

The talks between the President 
and the Prime Minister were informal 
m nature and were very friendlj 
throughout Tne President of Pakis-
tan expressed his strong desire fot 
neighbourly relations between the 
two countries and said that there was 
no problem between them which 
could not be solved in a friendly way 
The Prime Minister entirely agreed. 
No particular subject was discussed 
in detail Casual reference was made 
to some of the problems between the 
two countnes and the President 
pointed out that if fnendly relations 
could be established between tlie two 
countries and fears and apprehensions 
of both of them removed, this could 
result in a reduction, on both sides, of 
expenditure on armament and thus 
help in releasing moneys for econo-
mic development The Prime Minis-
ter agreed and added that in India 
the primary objective that they had 
before them was social and economic
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[Sfan Jawaharlal Nehru] 
development and that they have 'em* 
bodied their programmes in their Five 
Year Plans They felt that from every 
point of view this social and economic 
development, resulting in the better-
ment ot the people of the country as 
a whole, was an essential and urgent 
task. This Involved necessarily a very 
heavy burden and any saving on De-
fence expenditure would be welcome 
indeed.

Some relerence was made to the dis-
cussions going on on the Canal waters 
issue with the assistance of the repre-
sentatives of the World Bank and the 
hope was expressed that these would 
lead to a satisfactory settlement

IS hn.

Both the President and the Prime 
Minister expressed their great con-
cern at the continuation of* disputes 
and incidents on the eastern border 
These incidents, often resulting in 
firing, had absolutely no justification 
and could do no good to anyone They 
only harassed the local people con-
cerned and vitiated the atmosphere 
between the two countries. It was 
agreed that everything should be done 
to put an end to these disputes and a 
procedure should be evolved for this 
purpose. Recently a Chief Secreta-
ries’ Conference had been held and 
the statement issued after this con-
ference was a good one. The difficulty 
was not so much m laying down good 
principles, but in implementing them 
The President suggested that a high 
level conference should be held for 
this purpose. This conference 
should be at Ministerial level and 
senior Army Commanders and Chief 
Secretaries as well as representatives 
of the State Governments concerned 
should attend this conference. Attempt 
ehould be made to remove the causes 
of disputes wherever possible and 
demarcation of boundaries should be 
expedited. A procedure should also 
be evolved to deal immediately with 
any incident that might arise on the 
borders in the eastern region. The

Attention to tyfg 
a Matter oj Urgent 
Public Importance

Prime Minister entirely agreed with 
this proposal and it was decided that 
steps should be taken to have such a 
conference

Reference was also made to the
India Office Library in London and it 
was agreed that a joint approach 
should be made on behalf of India 
and Pakistan in regard to this 
Library

A similar approach should be made 
about the old Embassy and Consulate 
buildings which had been financed 
from the revenues of the undivided 
Government of India, but which are 
Shit in the possession of the United 
Kingdom Government

Shri Braj Raj Singh (Firozabad): 
May I ask to know whether the
Prime Minister has decided finally 
about paying a visit to Pakistan while 
on his way to Afghanistan or on his 
way back’

Shri Jawaharlal Nehra: There is no 
question of my deciding it I have 
not considered it. It is not that I 
have any objection to doing so but in 
fact it is difficult It is not on my
way and it does not fit in with the
programme which is a very tight one.

Shri Supakar: May I know if there 
wer*> any talks or discussions about 
the Nehru-Noon agreement?

Shri Jawaharlal Nehra: No. There 
was no reference to it.

Shri Vajpayee (Balrampur): The
President of Pakistan is reported to 
have stated at Dacca that the question 
of Kashmir was raised at the meeting. 
May I know if it was really referred 
to and if so, the nature of the dis-
cussion held about it?

Shri Jawaharlal Nehra: The only
reference to Kashmir was a tingle 
one I think President Ayub Khan said 
that all our problems, even Kashmir, 
were capable of peaceful settlement. 
I agreed.
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BUSINESS O r THE HOUSE
The Minister at Parliamentary 

A M b  (BM Artn M m jia Stnha):
With yrntr (permission, Sir; I rite to 
annaance (hat Government Business 
in this House ter the next week will 
consist of—

(1) Discussion o f ' Vivian Bose 
Board df Inquiry’s Report of 
the Life buuranee Corpora-
tion Inquiry, the Advice of 
the Union Public Service 
Commission thereon and 
Government of India Resolu-
tion dated the 27th May, 1959, 
on a motion to be moved by 
Shri Harish Chandra Mathur 
and others.

(2) Discussion of the First Report 
of tbe Commissioner for Lin-
guistic Minorities for the 
period 3Oth July, 1957 to Slst 
July, 1958 on a motion to be 
moved by the Minister for 
Home Affairs.

(8) Consideration of any item of 
Government Business carried 
over from today's Order 
Paper.

(4) Consideration and passing of— 
Securities Contracts (Regu-
lation) Amendment Bill.
Criminal Law (Amendment) 
Bill, as passed by Rajya 
Sabha.
Mines (Amendment) Bill.
Andhra Pradesh and Madras 
(Alteration in Boundaries) 
Bill.

(5) Discussion on the Annual Re-
port of the Employees’ State 
Insurance Corporation for the 
year, 1958-59, along with the 
Revised Estimates for 1958-59 
and Budget Estimates for 
1959-60, on a motion to be 
moved by Shrimati Parvathi 
M. Xrfertman and others on 
Wednesday, the Mh Septem-
ber at S m l

46) Diseerssion on the First An- 
mar Report of the Qrtam 
Mining Corporation (Private) 
Limited, 1957, on a motion to 
be moved by Shri Chmtamaoi 
Paaigmhi, on Thursday the 
10th September, at 8 p .m .

(7) Discussion on the Second An-
nual Report of the State
Trading Corporation of India 
Limited for the period ending 
the 90th June, 1958, on a mo-
tion to be moved by Shri
Ram Krishan Gupta and
others, on Friday, the lift
September, after disposal ef 
Questions.

Shri Feme Gandhi (Rai Bareli): 
May I know If you have set aside any 
time to discuss the Vivian Bose re-
port?

Shrl Satya Narayan Stnht: Not yet. 
We are in the hands of the House. As 
the House desires, the time may be 
extended. Under the rules the timq 
could be only 21 hours. It may be ex-
tended for the whole day—five hours.

Mr. Speaker: We will have a full 
day’s debate.

Shrl Khadllkar (Ahmednagar): If
necessary, a few more hours exten-
sions also may be given.

Mr. Speaker: Five hours can be ex-
tended by one hour.

Shri Satya Naxayaa Sinha: Under 
the rules, the Speaker has always got 
the right to extend the time by one 
hour.

13.95 hm.

ELECTION TO COMMITTEE
C o m m i t t e e  o n  P u b l i c  A c c o u n t s

Shrl Satya Narayan Sinha: Sfae, I 
beg to move the following motion:

"That the Members of this House 
do proceed to elect in the manner 
required by sub-role tS) eff RxOe 
254, read with sub-rule (1 ) of Rule

21* T j s n _ i i



6431 Mints* (Amendment) SEPTEMBER ^ 1999 
Bill

[Shri Satya Narayan Sinha]
309 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
one Member from among them-
selves to serve as a Member of the 
Committee on Public Accounts for 
the unexpired portion of the term 
ending on 30th April, 1960, vice 
Dr. P. Subarayan ceased to be a 
Member of the Committee on his 
appointment as a Minister.”

Mr. Speaker: The question is:
“That the Members of this House 

do proceed to elect in the manner 
required by sub-rule (3) of Rule 
254, read with sub-rule (1) of Rule 
309 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
one Member from among them-
selves to serve as a Member of the 
Committee oh Public Accounts for 
the unexpired portion of the term 
ending bn 30th April, 1960, vice 
Dr. P. Subarayan ceased to be a 
Member of the Committee on his 
appointment as a Minister.”

The motion was adopted.

1S-96 hrs.
MINES (AMENDMENT) BILL*

The Minister of Labour and Em-
ployment and Planning (Shri Nanda): 
Sir, I beg to move for leave to intro-
duce a Bill to amend the Mines Act, 
1952.

Mr. Speaker: The question is:

“That Leave be granted to intro-
duce a Bill further to amend the
Mines Act, 1952”.

The motion was adopted.
Shri Nanda: Sir, I beg to introduce 

the Bill.

lt.97 hr*.
M otion r e . re p o rt op com -
m ittee o f  parliam en t on  
O ffic ia l la n gu a g e—contd.

Mr. Speaker: The House will now 
t%ke up further consideration of the 
Allowing motion moved by Shri 
Govind Battabh Pant on the 2nd 
September, 1959, namely:

’That this House takes note of 
the Report of the Committee of 
Parliament on Official Language laid 
on the Table of the House on the 
22nd April, 1959."

'  The hon. Prime Minister.
Shri Bra) Ra) Shtfb /Mrce»bad>.\ 

Hay we take it that the debate will 
bfe continued till Monday?

Mr. Speaker: I think we shall finish 
it, today. All that was asked for was 
s|»me extension of time. We shall sit 
t*Il 6 O’clock as we have been doing 
f<)r the past few days. The non-offi- 
c ial business will start at 3*30 p .m . 
That will leave us 2) hours. Thus, from 
now, we will have 2 hours.... (In- 
tferruptions.) We can go on talking 
endlessly about this. There must be 
inclusion of this debate. I have call-
ed upon the hon. Prime Minister.

(fcgfta) :
4 ftww «PT!rr irprr j

gTPRT Tt KfTOT
*TT«r»rf«ptt 1 frufVfMtaT

f  Pf  <rrar flft
* f t 1

1 1

I

www : *rnr vtf «rftorr
1 1

•Publiibed in the Gazette of India Extraordinary I^it n—Section 2, dated 4-f-59.
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Win WW1 (W  IfR IH n  *rfl 
(aft WyUdU T̂fT'P1) : *l^W,

*r$ $ ft  f«w ^  s9nifT*n 
1 5 ^  far, wtpr nr wnnar *t 
y£ *  *fix f irm  n  p , 5 >  w m  

sfff i
Start Viswanatha Reddy (Rajam- 

pet): Sir, if the hon. Prime Minister 
speaks in Hindi, we shall not be able 
to understand.

■ft mmr *rm> («t^ t r ) : 
^m«ft *  i

1S.09 hrs.

[Mr. D e p u t y - S p e a k e r  in the Chair]

Shri Jawaharlal Nehra: Mr. De-
puty-Speaker, Sir, after the minor 
excitements that we experienced a 
little while ago, it is a little difficult 
to come back to the calm atmosphere 
ot a debate on language. Although 
perhaps this debate on language has 
not been quite as calm as it might 
have been and there has been some 
excitement and some passion introdu-
ced into it, yet, even while this debate 
has been going on and important 
questions were considered—because 
the question of language is very im-
portant—I have had a vague feeling 
that the debate was slightly out of 
date or will soon be out of date. Why 
do 1 say so? Because this whole de-
bate, this whole approach is governed 
by a static conception of India, as if 
India was not changing and India is 
not what it is. We carry on in the 
old way. What is happening in India? 
Apart from the rest of the world, a 
new world is growing up. It is
coming in upon us with giant strides, 
even though many of us may not 
Quite realise it In two ways it is 
coming in upon us, and both ways are 
such that they will affect the question 
oMaaguage more than, if I may say 
>o with respect, any decision of this 
Ĥ u m; or, rather, the decisions of this 
Home will be governed by these 
forces.

<433 Motion re:
Committee of 

Parliament on Official 
Language

What are those forces? One is the 
obvious fact of the growth of, call 
it democracy, education, vast numbers 
of people coming into the field of 
political decision. Whether it is by 
means of elections or otherwise, all 
these people come in and a vast num-
ber of them, a great majority of thm 
have no background of a foreign 
language in them. That is a tact of 
life. It is not a question of choice. 
It is so. And the more they come 
in, the more they will change the 
scene—for good or bad is a different 
matter, opinions may differ. We who 
sit here, many of us, belong to a 
generation which was brought up diffe-
rently, that is, brought up through 
the medium of English, through 
English as a medium of education. 
Obviously, that is not being repeated 
even now in India, and will still less 
be repeated in the future, so that the 
whole context of this argument is 
changing.

The second point, which I think .is 
important to bear in mind, is that the 
new world that is growing up in 
India is going to be a scientific, tech-
nological and industrial world. We 
talk about Five Year Plans and all 
that. We talk in terms of stame pro-
ject here, some there. But if you 
look at the whole picture, it is a pic-
ture of an entirely and absolutely 
new world growing up in India. It 
is the industrialisation of India, it is 
the industrial revolution coming to 
India in the middle of the twentieth 
century, rather belated no doubt, and 
trying to catch up with the develop-
ments of the twentieth century.

Now, may I ask, what has all that 
got to do with language? I say it 
has everything to do with language. 
We seem to think of language as 
something either writing in govern-
ment files, may be for the primary or 
secondary schools, or may be for a 
mushaira or kavi sammelan. It is all 
that, of course, I do not deny it; but 
it is something vast and something 
basic which moulds the people, and 
it has moulded all the activity* and
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occupation of the people. If this in-
dustrial revolution comes here, as it 
is coming and it is bound to come, it 
changes the texture of our thinking 
and it introduces words without num. 
her which you have to use in these 
new occupations, and all the efforts of 
Dr. Raghu Vira and Seth Govind Das 
cannot meet that situation, whatever 
it may be. They may produce volumes 
after volumes of artificial words, so- 
called translations. Nobody will accept 
them, you can take it from me, 
because that language of science and 
technology will not come out of your 
class-room or translator's room. It 
will arise from the people who arc 
working there.

These are two major developments 
that, I say, will affect language, 
because they affect our entire life, and 
the decisions that you may make will 
really be governed far more by these 
vast developments than by some tech-
nical resolution that you may or may 
not pass. I just wish to say that this 
is the background with which I 
should like to approach this question, 
with which J should like the House to 
approach this question, because, if I 
may say so with the utmost respects 
to this House, we Members of this 
House are able men, experienced men, 
but by and large we do not repre-
sent the scientific, technological, in-
dustrial world; “industrial" not in 
the sense of ownership of industry, 
but of the engineering side of it.

This is the world we are entering 
into, and this revolution is coming 
on. That revolution, as it has affected 
other countries, powerfully affects 
language, thousands and thousands of 
new words coming every year from 
technology, science etc., and those 
people who suggest to set up some 
translation bureaus for it I respect-
fully aay, have no conception of the 
meaning of those words. Transla-
tions of some scientific words and 
symbols which have grown out of 
certain contexts and conditions can-
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not be done so easily as if it is an 
artificial thing coming out from some 
slot machine; H is important to re-
member that.

Now, having said that and unbur-
dened m y B e l f  to that extent, I should 
like to say that this Committee of 
which my friend and colleague the 
Home Minister was the Chairman has 
done I think quite a remarkable 
piece of work. I do not pretend to 
agree with every line that they, have 
written and I do not want anybody 
here to agree with every line that 
they have written. It was, after all, 
a very difficult problem, people tiiink- * 
ing quite differently being brought 
together in a large committee and 
miraculously agreeing, except for one 
or two or three or two and a half, 
whatever it may be. It really is re-
markable that this measure of agree-
ment was brought about. Of course, 
when you seek such a measure of 
agreement you give up something 
here, something there, which' I may 
like, which many of the hon. Mem-
bers may like. I agree. But, broad, 
ly speaking, it was rather a remark-
able feat and a feat which I doubt 
if anyone else except my colleague 
the Home Minister could have brought 
about. As I say, I do not like some 
emphasis here or some lack of em-
phasis there, but broadly speaking, in 
the way it has come out, I think it is 
a worthy report.

Now, some days ago or some weeks 
ago I had occasion to speak in this 
House on Shri Anthony's resolution 
on the English language, and it was 
my good fortune to say something 
which pleased Shri Anthony as well 
as some others. I am grateful to him 
for that. Whatever I said then—of 
course, I hold by it completely—I was 
not laying down any statute or law, 
1  was emphasising an approach, a 
mental approach. I was not consi-
dering what words to use in a Bill 
or something like that, but a mental 
approach to this problem.

SEPTEMBER 4, 1»M
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Let us consider the facts Apart 
from our wishes, one of the basic 
facts today »  that the medium of ins-
truction has become the language of 
the region, the great language of 
India, whether it is Tamil, Telugu, 
Marathi, Gujerati, Hindi, whatever 
you may like Ttoat is the basic fact, 
and the basic change that has come 
over India is coming over India which 
will produce a generation utterly un-
like the generation to which I belong 
to is this, that education will be 
through an Indian medium and not 
English Apart from some people who 
may consider English as their mother 
tongue, which is a different matter, 
that is the basic change

I do not understand the importance, 
the relevance or the significance of 
this argument about Hindi—Engbsh 
etc I am coming to that But once 
you grasp this basic fact that the 
great regional language of India are 
now progressively the media of ins 
truction, then you will appreciate the 
revolutionary change that is coming 
over India—for good or bad is an-
other matter It is an inevitable 
change which has to come, and I think 
it is a right change, although I realise 
that there are certain risks and 
dangers in it—I mean to say risks and 
danger of a certain measure of sepa-
ratism I realise that But you couio 
not put an end to those risks by 
ignoring a problem, you have to face 
it

So the first thing is this major fact 
and it is that major fact that pro-
duces a certain result on the position 
of English in India I want you 10 
realise that it is not a question of 
Hindi-English, it is a question of tht 
14 languages—or more than 14, if you 
like, even though they are not in the 
Constitution—principally, for educa-
tion being carried on through that 
media That creates a situation
which is broadly different from the. 
time when many of us who went 
through schools or colleges got our 
odufeation through the medium of 
9nfHMk H »t is the basic truth
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Therefore, English inevitably becomes 
in India a secondary language It is 
no longer the primary language It 
does not matter what you may say 
about it, it becomes that The House 
knows very well the importance I 
attach to Engbsh, and I shall come to 
that presently The basic fact is 
that English becomes a secondary lan-
guage in India It is not the medium 
of instruction It is a language to 
learn as a secondary language, maybe 
some learn it as a compulsory secon-
dary language, but it is a language 
which is a secondary language and it 
can never quite occupy that place in 
our mind because it has lost that 
place in our educational system except 
for a few That is the first, basic 
fact to be remembered

The second is, obviously we require 
some kind of common language link 
and the Constitution has said that 
Hindi should be that common official 
language link Remember it is for 
official correspondence or whatever it 
is—official work—between the States 
Having found, apart from any decision 
in the Constitution, that the position 
of English is bound to go down in 
that way, it will come up in another 
way as I would point out The argu-
ment that may be advanced for English 
to be this kind of official language 
for India really becomes very weak 
if you realise the first fact Today, 
as somebody has said, there are plenty 
of arguments in favour of English 
In fact, the fact is we do much of our 
work in English as everyone knows, 
and by a decree you cannot change 
it, because we have grown up mto 
that Tomorrow it may not be the 
case and the day after tomorrow 11 
will still less be the case These are 
the facts You cannot ignore them, 
whatever your likes or my likes ma> 
be

Therefore, you have a variety of 
reasons into which I need not go, but 
you have to have that common bind-
ing link for the langukge of India 
You may again criticise Hindi; it Is
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not good enough, it has not deve-
loped enough It is there I will
tor a moment accept all your cn>
ticisms still, the fact remains, and 
it can reasonably be argued that no 
other Indian language, other than 
Hindi, would be more suitable Mind 
you, I do not say that Hindi is m 
the slightest degree better than any 
other Indian language In fact, I firm-
ly believe that some of the Indian 
languages are richer in content and 
have a better literature than Hindi 
But that does not take away from 
the fact that all the languages have 
to develop and to influence each 
other

Now, the real basic opposition, I 
take it, comes from a fear that Hindi, 
if it comes in, will mean a disparity 
for the non-Hindi knowing areas I 
say undoubtedly it will be a dis-
parity Let us face that Let us not 
try to get over it and say anybody
can learn it in a fortnight or m a
month or a year It will be a dis-
parity for a considerable time I say 
a rule must be laid down by which 
we do absolutely nothing which 
creates a disparity for non-Hindi- 
speaking areas, in regard to matters 
like services and other things Let 
that be quite clear I am quite clear 
about that

Shri Mahanty (Dhenkanal) Will 
you accept the quota system as was 
recommended by the Commission7

Shri Jawaharlal Nehru: I am sorry 
I do not know what the quota system 
is, and I cannot accept anything I 
do not know or understand Take 
services I am perfectly clear in my 
mind that for any foreseeable 
there should be no compulsory bar—
compulsory knowledge of Hindi_to
the recruitment of people in the ser-
vices None at all If a man does not 
know one word of Hindi, still, he 
ought to be able to come in at that 
stage. But I would certainly have 
him learn Hindi Of course, 1 want 
him to learn it at an earlier stage
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too Very probably he will I am 
merely saying that thii feeling of dis-
parity should vanish Shn Frank 
Anthony said, “Oh, the Prune Minis-
ter said that there will be no impost, 
tion of language Therefore there 
should be no compulsory test in Hindi 
after coming in" I do not see how 
that follows It is not a question of a 
compulsory test in Hindi We may 
very well have compulsory test in 
English Do yoTl object to that? I 
think every person who co m e s  into 
the All-India Services ought to pass 
a compulsory test in English Will 
Shn Frank Anthony object to that7 
Probably not I want that wider 
knowledge

Suppose, an all-India officer is going 
to Madras I would insist on his 
having a compulsory test in Tamil 
These are the normal things that are 
done for convenience of administra-
tion and everything The man for 
the all-India service ought to know 
the language of the place he works 
in He normally tries to learn it 
Whether he knows it well or not I do 
not know We send people abroad To 
whatever country we send them, 
people m the Foreign Service are re-
quired, as a compulsory thing, to 
learn certain foreign lenguages Each 
person has to choose one or two or 
sometimes three foreign languages 
So, you must not look upon it as an 
imposition When I said that there 
should be no imposition of Hindi, 
what I meant was this Whether it is 
Madras, Andhra, Kerala or whatever 
part it may be, I do not wish to 
impose a language on that State in 
the sense in which the State will take 
it I know if they have a sense of 
pressure or imposition they react 
against it I do not want that If 
the State of Madras says, “We do 
not want compulsory Hindi", let ♦*»»" 
not have compulsory Hindi in their 
schools As a matter of fact, there ace 
more people learning the language 
voluntarily than perhaps in any other 
place in any other way. So* I waat 
to remove this sense at
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I want to remove this idea that they 
will Buffer in service or in the work 
or whatever it is. I want to remove 
that sense. I want all these things to 
develop voluntarily and in a spirit of 
co-operation and«it is for us to adjust 
ourselves from time to time to' these 
developments.

In this matter, as I said on the last 
occasion, we have to be flexible in our 
approach; no rigidity. I do not like 
dates and all that. We start move-
ments and processes working which 
lead in certain directions and which 
we gradually adjust ourselves to.

I come to English. I had said that 
English should be an associate or addi-
tional language. What exactly did 1 
mean by it? Well, I meant exactly 
what that means. That is to say, 
English cannot be, in India, anything 
but a secondary language in future. 
In the nature of things mass educa-
tion will be in our own languages. 
English may be taught as a compul-
sory language—I hope it will be—-to a 
large number of people; it cannot be 
to everybody but to a large number. 
It remains as a secondary language. 
But I say that Hindi, whenever it is 
feasible, comes into use progressively 
more and more for the inter-State 
official work. But English should 
have a place there; not a limited place. 
That is to say, English can be used 
by any State in writing to the Gov-
ernment or writing to each other. 
Remember that this internal State 
work will be done presumably in the 
State language. English comes in only 
on the question of dealings on the all- 
India scale between States. To that, 
it should be open to anybody and to 
any State to do that in English. There 
is no limitation on that. We en-
courage them to do it in Hindi; if 
they can they can do. But there is no 
limitation. I say there is no limita-
tion of time even to that, except when 
people generally agree,—and I had 
said that those very people in the 
naiUfflndi-speaking areas who might 
be jm oted should agree. I am per- 
**$Fagr««able.
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I would submit to this House and 
more especially to our colleagues from 
the Hindi-speaking areas that if there 
is one thing—there are many forces 
at work in favour of the spread of 
Hindi and they are spreading Hindi 
and it is becoming richer—that is 
going to come in their way, it is 
sometimes their over-enthusiasm and 
the way they approach this subject 
which irritates and rightly irritates 
others. It ‘(irritates me. I do not 
know about the non-Hindi-speaking 
areas.

Then there is another thing. The 
type of Hindi they produce is really 
a most extraordinary one. I am not 
worried about it; it is only irritating. 
Because I said that Hindi or any other 
language that will come up in India 
will come up from the masses; not 
from literary coteries.

Yesterday Acharya Kripalani was 
talking about Madrasi English, Ben-
gali English, Bombay English and 
all that, which is completely right. 
But we have, today very much so, 
a Bengali Hindi, Madrasi Hindi and 
Bombay Hindi developing. To my
ears, it is rather painful to hear. But 
I put up with it; there it is. But 
just like there is Bengali Hindi, there 
is Seth Govind Das Hindi and Dr. 
Raghu Vira Hindi. What Hindi are 
we going to have really? This busi-
ness of some kind of slot machine 
turning out Hindi words and Hindi 
phrases, that kind of approach is an 
artificial, unreal, absurd, fantastic and 
laughable approach. You cannot do 
it. If you try to do it, you will put 
your mind in some kind of steel- 
frame which cannot understand
anything or progress at all. It can 
only recite perhaps some slogans by 
rote. That is all It can understand 
nothing else.

Coming to another aspect of
English, the aspect that English has 
to be an associate additional second-
ary language which can be uaed by 1 
anyone who wants to use it in ttutt 
central sphere, I mean, even though
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Hindi it the oftcial language, English 
Is used too, and I expect that pro-
gressively the uie of it will become 
less end leu. It does not nuke any 
great differences whether it takes a 
certain period or double that period, 
a little more or a little less; I do not 
mind.

Take another aspect of English to 
which I attach great importance and 
that is the technical and scientific 
terminology. There is no very great 
difference, although there is some
difference, between the 'terms in
English, French, German, etc.
Broadly speaking, the scientific terms 
approximate, though their endings 
may be different That is, there is 
something which might be called 
international scientific and technologi-
cal terms. I am strongly in favour 
of not Hindi only, but every language 
of India trying to have identical
scientific and technical terms. I do 
not say that every word should be 
absolutely the same and I do not want 
well-known words to be rejected 
Well-known words, whether in Hindi 
or Tamil, of course, will be used. But 
it is not a question of well-known 
words; it is a question of this vast 
ocean of language that is streaming in, 
fhe technical language, which cannot 
be- reproduced. If you could translate 
it. adequately, even if you did it, even 
then you do the wrong, because you 
would be separated from the rest of 
the world in regard to those words.

It is necessary tor us in the modern 
world to find as many common points 
of knowledge as possible. We cannot 
change and we need not change the 
literary part of our language. Hurt 
has developed and will develop. But 
to far as this unknown region, which 
is getting more and more known is 
concerned— the scientific, industrial 
and technological region—we should 
develop to the best of oar ability a 
common language in India, which is 
ab» common for international pur-
poses.

Shd Bam Sana. (Gauhati): for 
the European language Greek is the 
common pool. What is the common 
pool here?

An Hon. Member: Sanskrit

8feri Jawaharlal Nehru: No, no. I 
do not say Sanskrit or any other. It 
is true that words like Oxygen origi-
nally came from Greek or I*tin as 
a rule. I say you have to adopt 
thefn bodily, not every word, but 
common words you use. Any ordi-
nary man does not ask your opinion 
as to what he should call a bicycle. 
He calls it a bicycle and be dons 
with it But there are those gentle* 
men living in Lucknow who insist on 
c Jling it tlV’P I .FTO is a very 
good translation.

Shri Frank Anthony (Nominated— 
Anglo-Indians): Longer than that

SJiri Jawaharlal Nehru: You could 
translate many things like that but 
every villager knows what a bicycle 
is. You go about translating it and 
say, “No; bicycle comes from some 
foreign language”. That approach is 
not good enough.

This is a very important matter— 
your absorbing this vast number of 
technical words in the form, as far 
as possible, that they are used inter-
nationally. It does not matter if they 
come from Greek or Latin. It does 
not matter if they come from UnglUW 
But the point is, it is a body of lang-
uage which you are not using for 
show. You want that knowledge; you 
want to advance industrially, techni-
cally, technologically and scientifically. 
You want to advance fast and every 
obstruction in the way will delay 
your advance or progress in that 
direction, which is — for'us to 
mike good.

I need not say again about numerals. 
It is absolutely essential that we 
should use the international nnynwU 
We might use any flowery way of 
writing we like, but in busbMMb to
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science and technology, generally the 
international form of numeral* should 
be universal in India in all the lang-
uages and should be the common 
factor for foreign languages too. Not 
that I abject to any other form being 
used, but one should encourage in 
every serious work—I do not mind 
novels having anything—in every 
statistical work, the use at inter-
national numerals which immediately 
puta us on a line with others. You 
can take a book in almost any lang-
uage— Russian, German or Japanese. 
You do not know the language, but 
it is a statistical book and you can 
easily understand it, because all the 
figures are in that form which you 
know. You understand the numerals. 
The headings you can change and 
you can marginally note it, so that 
you can use the world's statistical 
tables. In Japan, they have adopted 
this; almost everywhere in the world 
they have adopted this. Immediately 
tfte door opens out to the world's 
numerals, to the world’s statistics and 
everything; if you keep your statistics 
in that way, the world looks at your 
statistics. If you insist on keeping it 
in a particular way confined to you, 
you are cut off from the rest of the 
world. So, these things are obvious.

Language, of course, is a very 
vital thing. But behind it is some-
thing much deeper. It is the reaction 
—action and reaction and counter-
action—of two powerful pulls. One 
is the pull of the past, which is im-
portant and which we have to main-
tain. The other is the pull of the 
future. The pull of the future means 
the pull of what might be called the 
modem world, of science, etc. I do 
not think that it would be right at 
all for us to ignore the pull at the 
past It is vital to us; we have grown 
up in it For all that India is after 
5,000 years, we cannot cut it off. 
Among other things, that is where 
language comes in.

I have on a previous day expressed 
faf gm t admiration of Sanskrit, 
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I do think that there is one thing 
which can embody the greatness at 
Indian thought and culture in the 
past; it is Sanskrit, which has been 
built up. We do not talk Sanskrit 
now no doubt, but the Indian lang-
uages of today have either directly 
descended from Sanskrit, or the 
Southern languages have been closely 
allied with it. The background of 
thought, of culture, whether it is 
Tamil, Telugu, Malayalam and what 
not, is closely allied to the back-
ground of thought and culture of tne 
northern languages because of Sans-
krit and its effect on the whole of 
India. I do not say all of it is good; 
we have to change it; we have to dis-
card something, but there are the 
roots on which India has grown up. 
I think if we cut away those roots, 
it will be Very very bad for us; we 
become superficial human beings. 
Therefore, with all my admiration of 
foreign languages or English,—I want 
English to continue for a variety of 
reasons, as I have said—I can never 
ask our people to transplant their 
roots to English roots. It cannot be 
done and it would not be done under 
our democratic adult suffrage. It 
does not matter what you argue about 
it, but this would not be done. 
Therefore, it is important. Language 
comes in as an important and as a 
continuing link for ages past, and that 
link has transferred from Sanskrit to 
our modern Indian languages. That 
is one thing, the great events of the 
past and the heritages that we have. 
The other is the future to which we 
look forward, a future which may be 
called, to a large extent, influenced 
by modernism and the like, the 
modernism of the future, the spirit of 
the age, call it the Yuga Dharma, 
which is science, which is technology 
and the like. And I say so with all 
respect that all the languages of India 
put together cannot produce it in the 
f̂oreseeable future, unless you have 

recourse to something else, to some 
other languages—of course, our lang-
uage will be growing rapidly and our 
languages, I hope, will be developed 
with heavy books and fldnirfwg fa

BHADRA Ur 1M1 (S4KA) Report of
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science—because we have to spend 
Bullions and millions. Because, the 
moment you go to higher regions, it 
cannot be re-produced by artificial 
translations and text-books. It is 
something «ntirely different.

Therefore, the real conflict in the 
mind of India today is—language is 
only a part of it—how to bring out 
a synthesis from this past, from this 
heritage of the past to what we want 
in the present. That is the conflict 
and it is a basic conflict. I do not 
know what the ultimate result of this 
will be.

I referred on the last occas&ion I 
spoke here to a lecture delivered by 
a very well known author and scien-
tist about the two cultures. He was 
talking about England and the two 
cultures were literary culture and the 
'Culture of modern science. He said 
there was conflict even in England. I 
imagine, if that is b o  in England, what 
about this country where we are just 

t barely entering the age of science. 
We glibly talk in terms of science. 
We are out of that age. Our minds 
are out of it. If I use industrial 
words, a rich man may buy up a 
textile mill and may make money 
out of it—rich people go on becoming 
richer and richer—but he undersands 
nothing about industry. He can buy 
an expert and make money out of it, 
but he is not an industrialist; he 
knows' nothing about science.

So, that is the basic conflict in the 
soul of India and many other coun-
tries too—this past that we value and 
that must be valued and the future 
that we ought to have if we want to 
survive. Because, we cannot survive 
with all the past that we have got, 
unless we add to it the future, the 
future of science, of ’technology and 
all that How far we can bring 
about that synthesis, the future will 
show. I hope it will, because there 
is no other way.
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Now, in our aprpoach to language, 
broadly speaking, we should be 
flexible, because the moment rigidity 
comes in, difficulties come in, opposi-
tion comes in. And if we adopt this 
approach which is given, I think we 
shall succeed both on the issue of 
language and on that basic issue, the 
synthesis between old and the new.

Sardar Huluun Singh (Bhatinda): 
Mr. Speaker, I, am grateful to your for 
giving me this opportunity to express 
my views on language. Originally I 
had no intention, and I have been a 
silent member of this House since I 
was elected to this office. But yester-
day there were certain observations 
made by my friend, Shri Prakash Vir 
Shastri, which provoked me that I 
should certainly reply to certain as-
pects that he touched upon. Because, 
I had been associated with certain 
things to which he made reference, 
therefore, I think it is my duty to 
make certain things clear.

So far as the report of this Com-
mittee is concerned, by and large, 1  
agree with it. Whatever may have 
been my views in the Constituent 
Assembly and whatever I might have 
said there, which was quoted also, 
since it was adopted by the Consti-
tuent Assembly certainly I have been 
an ardent supporter of Hindi and 
never have I opposed it. That ques-
tion is settled and we agree that is 
the Rashtra Bhasha. The only ques-
tion that has been aTgued here is 
how soon it should come and with 
what pace it should come. The diffe-
rent tones that were expressed here 
shows that there were differences 
about this. So far as English and 
Hindi are concerned, the hon. Prime 
Minister has referred to th«m and I 
would not go into thcfce facts just at 
present. Because, within the time 
that I have at my disposal I want to 
take up the case of my own State, 
as that is a subject that is really in 

the forefront now.

SSPmCBCR 4, ISM
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Sfart Prakash Vir Shastn sa id  that 
be felt pained that even the condi-
tions that prevailed during the time 
of Maharaja Ranjit Singh and the 
British rule were not being permitted 
in Punjab So far as Hindi was con-
cerned, referring to perhaps what 
Shri Ajit Singh Sarhadi said, he 
said

“ w r t  « f t r  an
swrc 5rT?r

*  im  nw i sftsr^t
sjWN 5? '3*T% «T ^•T *T
SfT̂  *ft srfgfwT 5$ l”

*mr mx vi»̂ i ^

"3ft fi?«rf?r «n<rr r  # tf*t 
Tŵ fYcr t  *nw MY,
ŝft

1”
I could not appreciate what he 

meant If he meant tnat m the 
period, Maharaja Ranjit Singh’s rule, 
Punjabi was not there I have only 
to say that even Hindi was not there 
As the Prime Minister observed only 
a little while ago, it is not an easv 
job to change a language, when it 
has been the language of administra-
tion for a long time There was 
Persian at that time Maharaja 
Ranjit Smgh had no time enough, his 
rule was not long enough, to change 
it If hi ‘had ruled long, he might 
have changed it We also have been 
trying We decided it in 1950 and 
said that we would change it by 
1965 Let us see It is not easy job

*ftg«nrfafiraft
snsRTT 

TT3 T ’■mgnrgf f e  v f iw N  w a  ?n*rr 

ft*’n’arr Ttntfl-d 
*iWt % trow
• f t f * R l t
a rt mw trr wPwrfai ^  «fr, 
fiwfir tow  *  ^1% , tfrr
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M t % 3ptc * am 1 it?
vftnrrc «tt i

Sardar Hnkam Singh: He has doite 
well to invite my attention to that 
because I anticipated that. He 
thought that now Hmdi has not that 
opportunity which it had previously; 
every language could flourish, every 
citizen had the option to take any 
language that he liked, but that is 
being denied in Punjab to Hmdi. I 
think I am interpreting him rightly. 
Then I will move on

I wanted to say that so far as the 
official language was concerned, dur-
ing Maharaja Ranjit Singh's time it 
was Persian Durmg the British 
period it was Urdu or English

He has, of course, a little later 
said—

§*T sw ift far
* *1?  «P$r ftf A *nr«rcr*T
3Tpn*i TT *ri<Vin ?̂TT <JR &
jjw %^»rr 1

ft? mrrfigr? # w ^ft
'Wrur ^  

f t c f Y  ^n=ft m q » r
*csft 1”

It is a strange contrast That shows 
the attitude and the approach Shri 
Sampath also had referred to my 
speech in the Constituent Assembly 
and this could be associated with me 
also I had said m the Constituent 
Assembly that really I was a great 
supporter of Hmdi but this fanaticism 
of Hmdi zealots has dirven me bade 
This was read out by Shn Sampath 
So this could be associated with me 
as well But now the strange con-
trast that my hon friend makes is 
really very curious He says that 
hon Members have said that be-
cause they showed overzealousness we 
lost that liking or we began to liate
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Hindi Even if that much u true then 
he takes the other side that he is not 
prepared to say that because

“ifRST aTCTf%? ^ J
ŜTRT W  fa t »[5*t % l"
Now, is that a proper contrast to 

be made here? He can say that 
if

Shri Tyagi (Dehra Dun) May I 
take the liberty of saying a word? I 
just want to inform my hon friend 
that the Gurus were not Sikhs at all 
They were our Gurus. You have 
usurped them

Sardar Hukam Singh: I am sorry
if I have usurped them This is not 
my intention.

Mr Speaker: He wants to say 
something again by way of a personal 
explanation

jurranftrsrrwt
q  * * t  hj i  it

f  ft? im  f̂t urfa- 
smr «nr * 5  ^
«r«»r eft f i r a f w  arramT 1
t f h f t  f a f r r e r w r

^ 5T$ ^5T fo  ffsft «TT?t5R 
f $ * f t  %  m  «n?ift*raT «ft s rtr

ft  t o
% $ w  *rm «pt spftir ^ t  mx *r*KiT fa 
Hjftr *m?fr urtfRpr =^r vrc»>r

X ^ i t  % ^ * i r ^ t » r 5  
$ l # j f r W C T  T O * < f t + K f % ^ T I f a ?  
SWT JTR ?J»TT7T ff t» ?*r fa*
5 * r ^ t r ^ » n  ^  i ^ f t a r f

m f *  t o w  t w t

%f?r M t *nf far̂ T«r vt ?n*rr *fi i  1

Mr. Speaker: No men explanations 
now.
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Sardar Hukam Singh: I have read 
out those portions that he himself 
uttered and again he has repeated 
them I am not misquoting hfag Hiis 
is on record. I do not say that he 
said that in those words or that he 
had developed that ghana He said 
that ht would not say that because 
Master Tara Singh had started this 
movement he will develop the 
ghmna against the Gurus. There 
ought to be a proper comparison 
between the two He could develop 
a ahrana against Punjabi, against the 
Sikhs or against anybody but there 
was no cause to bring in the Gurus 
here This is my point and not the 
one that he is referring to

Now, I come to

Shri Braj Baj Singh What about 
Shri Tyagi’s remarks7

Sardar Hukam Singh: I have con-
ceded his point

Shri Tyagi. Do you mean to say 
that they were Sikhs7 The Gurus 
were all Hindus Does he mean to 
say

Mr Speaker* The discussion is on 
language and not on religion

Sardar Hukam Singh. The com-
plaint that he has just now made is 
that there ought to be no imposition 
of Punjahi Now I come to this 
point Everybody knows that Punjab, 
as at present constituted, is a bilingual 
State It is because it contains two 
distinct regions One is the Hindi 
region comprising of Hanana and 
the other is the Punjabi region They 
have been granted and recognised. 
The Government has demarcated 
them It is agreed that the Hindi 
region has Hindi as the mother tongue. 
Nobody denies that The Sikhs also 
concede that We are agreed that 
the Hindi region people have got 
Hindi as their mother tongue But 
then we say that the Punjabi region 
has got Punjabi as its mother tongue. 
That is denied by Shri Prakash Vir 
Shaitrl
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An Hon. Member: This should not 
be dose.

Sudir Hokxm 8infh: I am coming 
to that just now It is denied that the 
Punjabi region has got Punjabi as the 
mother tongue The case of the Arya 
Samaj was, I should say, beautifully 
stated by Shn Ghanshyam Singh 
Gupta He sent me a copy of his book

An Hon. Member: He has sent that 
to us also

Sardar Hukam Singh: “He termed 
Hindi as the Arya Bhasha To an 
Arya Samajist, Hindi is not only a 
National language, but also a lang-
uage of his culture and religion, next 
only to Sanskrit"

That is quite right He does not 
speak of mother tongue He says, 
Hindi is not only a National lang 
uage, but also a language of his cul-
ture and religion” Then he gives 
the figures of those who speak Hindi 
and Punjabi He takes the figures 
from the census He takes down the 
figures of the Hindus and the Sikhs, 
and considers the Sikhs as Punjabi - 
speaking and the Hindus as Hindi-
speaking He argues that the Hindi 
region is by and large Hindi-speak-
ing with only 4 per cent Punjabi-
speaking people but the Punjabi re-
gion has 55 p**r cent Punjabi-speak- 
ing and 44 per cent Hindi speaking 
people What is the basis7 That he 
has explained in his own note on 
page 8 He says

“For reasons given in the pre 
vious paragraphs"

that is, the one I have referred to, 
namely, that it »  the language of bis 
religion and culture

“For reasons given in 1fae pre-
vious paragraphs I have presum-
ed the Sikh population as going in 
for the Punjabi language and the 
non-Sikh Hindu population as 
going in tar the Hindi language”
|Ie has divided the population into 

two portions and on the basis of 
religion coxununity he hat put
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them down into two compartments 
saying that these are the PunjaM- 
speakmg and these are the Hindi-
speaking paof>le

Now, this is the only trouble that 
is there in the Punjab If hon Mem-
bers were to appreciate it the whole 
trouble lies behind this issue, namely, 
whether really it is the religion that 
should regulate and determine as to 
what the language of a person is 01 
whether it is the area or the region 
that should really determine the 
language that is prevalent there If 
this were to be appreciated the whole 
trouble would go and also if my hon 
fnend Shn Prakash Vir Shastri were 
to admit that really it does not depend 
on religion It is the language of the 
people wherever they might be For 
the Bengalis, the Tanuhans and the 
Telugus it is not based on the diffe-
rence in religion If some Sikh here 
—and so many are doing that—em-
braced another religion and gave up 
his Sikh religion, with that change 
would his mother tongue also change? 
It would not, it would continue.

Therefore thiB division that he 
makes and on which he bases his 
argument that the Punjabi region is 
bilingual and therefore the mother 
tongue also is Hindi and Punjabi is 
not right I am not talking of the 
Rashtrabhasa So far as that position 
of Hindi is concerned, that is not 
denied That must be understood 
first of all Both m the Hindi region 
and in the Punjabi region Hindi has 
got that status Everything should 
be accorded to it what is its Nobody 
denies that and nobody disputes that 
Now we come to the regional bhasa. 
Our claim is and we maintain that 
m the Punjabi region it is Punjabi 
that is the mother tongue What is 
that Punjabi region* It is the 
Jullundur Division of old with a few 
small areas, I Amntsar District and 
portions of Lahore District that were 
added to it The partition has not 
made any difference at all. Whoe-
ver Shri Gupta has taken doWn in 
this book the figures of religkm he



645S Motion re: SEPTEMBER 4, 1999 Report of 9456
Committee of

[Sardar Huluun Singh] 
has not taken down the figures in 
the returns of language in those 
censuses. In 1941 these figures could 
not be tabulated as there was 
trouble. The Arya Samaj maintained 
that every Hindu should retain 
Hindi as his mother tongue.

Every Hindu in P u n jab : that was 
the circular that was issued.

Shri Bn] Raj Singh: By whom?

Sardar Hakam Singh: Arya Samaj, 
vachovali.
14 Hnu

far querr tr ^  *rrpT
& '
Mr. Speaker: It is no good; the hon 

Member has spoken.

T O T  s n ^ I T  ^  %  fa R T
o t t t  » r c r  #  f t *  t  
« r c  s r f i m  f t r w  t v\x y *  srf?r?R T  

• •

Mr. Speaker: 1 am not going to 
allow this. Sardar Hukam Singh may 
go on.

jwtm wk wnptft. *  ^  ̂
«rr

#*s?r i

*  s w  irrrA: 4 <wr
^ T T  TT^?TT £  I

Mr. Speaker: I am not going to 
allow. How many times?

SariUr Hokaxn Singh: I have not 
gWen this. It is on page 9 vt Mr. 
Gupta’s book. It says-

"While in the Punjabi region
the percentage of the Punjabi
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language group is OS against 44,
I rather said 45; it is less; oi the
Hindi language group.”

« ft s w im ht pA inanr«n^rv,

I

Mr. Speaker: There is no meaning 
in his going on m defence ot Mr. 
Gupta. He said something. It is open 
to any hon. Member to criticise. He 
has already had his turn.

Sardar Hakam Singh: This is denied 
by my brothers Hindus that Funjabr 
is the mother tongue of the Hindus 
living m the Punjabi region

I was just telling the House that in 
1941, the attempt to collect census 
figures of population on the basis of 
language and script was given up 
because there was some trouble The 
same thing was repeated in 1951 An 
attempt was made by our Govern-
ment But, then too, it had to be 
given up m the middle because there 
were certain fights, quarrels and other 
things That could not be done The 
only last census figures that we have 
got are of 1931 and 1921 I might just 
inform the House that in 1931, out of 
every 1000 persons living irt this 
Punjabi region as it is now called, that 
is the Jullundur division which was 
so called, 955 were returned as 
Punjabi-speaking.

An Hon. Member: 995

Sardar Hukam Bingh: Sorry; 1 was 
wrong. Out of every 10,000, 9955 were 
returned as Punjabi-speaking. In the 
Census of 1921, it was 9988. This was 
the position. JThat remained. No other 
census has been taken.

The Partition could not make any 
difference. Whoever came from that 
«de, they were not Hindi-speaking 
people. They spoke Punjabi. There 
is the Amritsar district; Lahore people 
have come. They are all Punjabi- 
speaking. Those that have come from
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a distance, they were not Hindi- 
speaking. Therefore, when it u now 
maintained that Hindi is not the 
mother tongue of those Hindus who 
are living there, that creates trouble

In 1948, immediately after the 
Partition, the question arose m 
Jullundur The Municipal Committee 
passed a resolution that the medium 
of instruction shall be Hindi The 
District Board passed another resolu-
tion that it shall be Punjabi in the 
Gurumukhi script Both the resolu-
tions were sent to the Commissioner 
He set aside both of them and said, 
they should be thought ever again and 
modified It is to be seen that if in 
iiPAP, jmw? iKfta- Aon&ttuu; AWy- anr Ar 
be told that Punjabi would not be the 
medium of instruction even m 
Jullundur division, where would it be7 
Out of 10,000 people, 995S people speak 
Punjabi Then too, the medium 
of instruction is to be something 
different I am not doubting the posi-
tion of Hindi so far as Rashtra Bhasha 
is concerned This was the origin 
when this rub was created

My friend has said that it is not a 
new thing that a Punjabi Suba is 
being asked This is a legacy of old 
times From the pre-partition period, 
they had asked for a Sikh State He 
did not perhaps mention Azad Punjab 
They had asked a Sikh State That 
still continues though the garb is 
different This was the thing he said.

In 1952, when Shri Prasad’s resolu-
tion was being discussed, the Prime 
Minister had referred to this fact and 
stated, if somebody asked for a Sikh 
State, T would Aot concede it Then 1 
stood in my seat and put a question to 
the Prime Minister whether anybody 
had asked it He said, I realise that 
no responsible person has asked for 
it TIiis is m the debate

I should say this was the earliest 
book that was published by the Gov-
ernment of India' India's Minorities 
It was just after the Partition There 
also it has been observed:
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‘The Sikhs also have expressed 
t^elr confidence in the Union and 
it$ leaders In a Press Conference 

November 29, 1947, Master 
T*ra Singh, the leader of the 
Akali party

1 h*ve my differences with the Akali 
par̂ y Just the other day, I went to 
Bikaner and his men organised a great 
demonstration against me with black 
fogs, mu.rda.bad and everything It 
should not be understood that I am 
just spousing his cause That is only 
foil* days back

Pfeadlt K. C. Shanna: That might be 
welcome which was in accord with 
Ahnfr

s%rdar Hukam Singh: This murda- 
b«ds it would not have been welcome. 
Thî  was what he said-

“We shall continue to support 
tf\e Congress and the Union Gov- 
el*nment in its task of reconstruc- 
t]bn The Nationalist Sikh Society 
rt*presenting nationalist Sikhs 
Passed a resolution m December, 
^47 stating that the right placc 
f̂ r the Sikhs now was in 
ttte Inidan National Congiess and 
they should offer their whole-
hearted support so that with their 
cbmbmed efforts a glonous India 
"ught emerge”
So far as the pre-partition period is 

concerned, I might just make a passing 
reference Then too, we have not 
denianded any separate Sikh State. 
Re3lly an attempt was made This can 
be seen from the representation that 

made to the Cabinet Mission We 
hac[ stated that we wanted a United 
Ind]a, but if the Muslim League’s de- 
mahd was to be met and India had to 
be divided, some place should be given 
to \iS as well This was, I can say 
nov/> my leaders are there, with the 
concurrence of the Congress leaders. 
When the Cabinet Mission had given 
its plan, it was the Congress that 
canle out saymg that it was unfair to 
the Sikhs and their right should be 
protected Nobody can say that even
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before the Partition, we had asked for 
anything that waa not palatable to our 
Indian Nationalist leaden. We had 
always been supporting the unity of 
India. We never wanted that India 
should be divided

After that also, I might just remind 
hem. Members, they may have read 
an article of Maharaja of Patiala. The 
other day it apperared in the paper 
In the Tribune, this article was there 
He had said that he had been called by 
Lord Mountbatten to Delhi, in hu 
Secretariat Mr Jinnah was there 
They were invited to a dinner. Mr 
Liaquat Ah Khan and Begum Liaquat 
All Khan were there He wa< 
offered, because he was then the 
Chancellor of the Chamber of Princes 
also Bhopal had been removed 
because he wanted a separate, I 
should say Rajasthan or whatever it 
was, with all the Princely States

Aa Hon. Member: Princely area

Sardar Hukam 81ngh: It was
the Maharaja of Patiala who had come 
out to fight it He was elected as the 
Chancellor. He has said in so many 
words that this had been offered to 
him so far as Rajas were concerned, 
Rajasthan and so far as the Sikhs 
were concerned, a Sikh State

"I had had prolonged talks with 
Master Tara Singh

This also he has said
“There were two aspects One 

was based on the idea of a Rajas-
than and the other one for a sepa-
rate Sikh State—Punjab minus
one or two districts in the South 
In some ways I had quite a good 
deal to do with that I told Mr. 
Jinnah that I would not accept 
either of the two proposals ”

Now, to say that we had either accept-
ed or asked for such a thing is not 
fair to us
Then, I come to language again, why 

it has created so much trouble

i  MU R e p o r t & f f e
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Mr. Sleeker: What wee the attitude
of lord Mountbatten?

An Hoo. Member: He wanted it

Sardar Hakam U ifki He wanted to
encourage U. That is clear in many 
other records, though I should not 
deal with than

About the imposition, I want to just 
put it to Shri Prakash Vir Shastrl 
when he says that Bhasha is just like 
a mother He has said it in the begin-
ning of his speech that bhasha is just 
like a mother; very good, I agree with 
him, but does he confine it only to 
Hindi or to the other bhathat also?

Pandit K. C. Sharma (Hapur): It 
was true of the old, but not now

Shrt Tyagi: The others are step-
mothers.

Sardar Hakam Singh: Exactly, that 
was what I wanted to say, that we 
cannot maintain that only Hindi is the 
real mother and the others are step-
mothers We must respect Hindi, and 
I do respect Hindi, I would challenge 
anybody on that, I yield to none in 
my respect for Hindi, I am eager to 
read Hindi, rather I know it I have 
studied Sanskrit also But now the 
thing is whether really they have that 
regard for the matnbasha also, whe-
ther that should be thrown away or 
that has to be recognised m some 
respect That is the only dispute

I might, just m a lighter mood, refer 
to the observations made by Shri 
Prakash Vir Shastri yesterday They 
were very interesting He said that 
when a child is borne, he begins to 
recite the alphabets of Hindi, namely

W, *T, ?, f , 3*i

Shri M. R. Krishna (Karimnagar— 
Reserved—Sch Castes) That is ao in 
all languages

Sardar Hakam Singh: In all
languages? But what did he mean? 
He meant the Devanagari script in the



fcfftt Motion m

north, not the other languages. He 
mrnkfained flat when a child is born, 
lie begins to recite the alphabets of 
"the Devanagari script He -was talk-
ing of the script I can Just quote 
Um

8 fcrl Tyagi: The child does not 
know the script at all

Sardar Hnkam Singh: If I have 
not understood it correctly, then hon 
Members may correct me This is 
-what he says:

"few  srpffar iftt few  aNrrfHT
qr ^  fafa «pt  fairfor ferc »rarr 

tt  i *iSt ^ xrffsrr

V f *?t aft fafa t  Tt
sntfirv^r^ mm *
w ra l 1 1  r ^ r  snra ^ a r r  *n?nr 
% ?nmt ?rt «t?ht 5i®r aft ^
fwi'lfll I, f3RT T̂OT *r <1dl
$ ,  ^ n < r( t  f a f a  *PT «T?T5TT W f f T  

^ tc TT | , w v w i r ? ? r ? r T ? ^ r r ^ ^  

f t a T  £  ”

Shri Keshava It is so in all
languages, even in Kannada

Sardar Hnkam Singh- I am talking 
-of the Devanagari script He further 
says*

* 3W  srcw t fajT*T <  *T3r s p  $T

5it^ f  <fr * t  * r ^  V  srrc 3 j *

X>rT (t, <rt a m r  r t #  #• * *  v 'rirri* 
f t  arrai t  ?ftr *tt wt ^  ^ m r

«#t wnf) |t^ « v *mraT$ i

WOT* JW fcŝ  iJSfSft *t*TCfT 
* f t m  a t  w r o r  3 *r t ? t  s ^ ^ ft  f a q w a  ?r^t 

f W t  i

"w  «ft«T VST ^
f  t  H*rar 11

d k  w t  i t m  a t

aiS L& D -4.
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3J*«PT% Tt# «T*RI1^r 
jPwt n * tf 3ff*t ffcPT
s^t^JTt l”

to w  # 1% frrtt
*|fe W T V f a * # T^tl  i
{lardar Hnkam Singh: People have 

said that when a child is born, he 
be^ns to weep that there is a fall in 
his life, because he was just in lofty 
heights and now he has fallen to the 
ground That is how it is interpreted, 
because usually he weeps If that 
wê e the belief, then I have no quarrel 
wifh Shn Prakash Vir Shastri If this 
is the attitude, then I was jus^ think* 
mg of those mothers who do not know 
these alphabets w *tT ? f , 3 , 3» 
What would they be doing9 They do 
not inspire their children at that tune 
They do not know it themselves Many 
of the mothers even m Punjab might 
not be knowing it, and yet it is said 
th*t the child begins to repeat that 
script

gihrl Braj Raj Singh 99 per cent of 
th£ Hindi-speaking mothers do not 
know the script, because they are 
illiterate

$ardar llnkam Singh: Quite right 
BiJt the child, as soon as he is born, 
knows it and begins to weep like that! 
If this were the position

fUr Speaker. There seems to be a 
sntall confusion between the script 
a n d  the language

Sardar Hnkam Singh. then one 
winders what they would be thinking 
about other languages If it is thought 
and believed that this is inspired, that 
this is a language or a script or these 
are sounds that were made by God, 
of inspired, because they have not 
b#en taught by any human being, 
then what would they be thinking 
about the other scripts or other sounds 
or other languages?

An Hon. Member. That is the diffi-
culty- J

BHADRA IS, 1881 ($ARA)
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Sardar Hukam Sinfh: But he says.
JTT ^  ^  STS^T « r ? T  ?rta T  I  M  

* 3  «rf?PS *  JTff WrYr TTo .fro

’ffto ft»  ^  sf̂ TT
What would such a person be think-
ing about the others7 What would my 
hon friend be thinking about the 
others7 That rather causes concern in 
my mind, that he would not have the 
same regard for other languages or 
other scripts as he has for this And 
that brings me back to the observation 
of Mr Gupta that this is ‘the language 
of our religion and culture* Now, this 
was exactly what weighed even with 
the States Reorganisation Commission, 
because they said that Sitois have 
sentiments towards Punjabi, and 
Hindus have sentiments toward* 
Hindi That is quite right They said 
that sentiment is arra>ed against 
sentiment

I only put it before the House that 
let the sentiments on both sides be 
taken away Let religion be divorced 
from this language problem, let this 
culture and other things be taken 
away; from it; I am sa>ing this though 
I have a complaint when Mr Gupta 
says like that I say that Sikhism is 
a distinct religion My hon friend 
here has just said that Sikhs are 
Hindus; but if they had believed like 
that, then there would not have been 
the order of the President that only 
those Scheduled Castes would get 
these concessions who profess the 
Hindu religion

Shri Vajpayee (Balrampur) 1 do 
not agree with that order

Sardar Hukam Singh: That is a 
different thing But did he ever raise 
his voice when that order continued7

Shri Vajpayee: May I put a
counter-question to my hon friend7 I 
entirely agree with him that language 
has nothing to do with religion, or that 
religion should not have anything to 
do with pol’tics But why is it that 
the Hindu non-Sikhs of the Punjab 
have been driven to this position that 
they are prepared to disown their own

Parliament on Official 
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mother-tongue7 Has the communal 
politics of the Akalis got nothing te> 
do with it7

Sardar Hukam Singh: Yes, accoiv 
dmg to him, that may have been the 
cause But then, let us take the facta; 
let us remove all these extraneous 
things from that What is the mother- 
tongue

Shri Vajpayee: Causes cannot be
removed to this House There are 
reactions on the other side also. My 
hon friend should not present only 
one side of the picture to the House* 
simply because ht is in possession at 
the House

Sardar Hukam Singh: Should I 
present Shri Vajpayee’s picture then?

Shri Vajpayee: He is expected to
present the facts on both sides.

Sardar Hokam Singh: No, I an  
certainly representing what is right- 
according to me, and when my hon. 
friend has a chance, he can certainly 
present his side, I have no objection.

What I was driving at was that thi* 
had caused great trouble, because tho 
language has been disowned It may 
be a reaction, I need not doubt it or 
quarrel with it, it may be the reaction* 
Maybe the fault might have been am 
our side But then too, we have to 
see whether there is any mother- 
tongue in the Punjab region or not. 
Granting that we made mistakes, and 
we ought to be punished for that, 
should the language be driven out at 
Punjab7

Shri Tyagi. No,, no

Sardar Hukam Singh: This was what 
was said when the Hindi agitation waa 
going on

Shri Kalika Singh (Azamgarh): 
May I seek a clarification7 1* thee* 
any difference between Punjabi 
and Hindi7 There might be difference 
between Hindi and Gurmukhi. Bat
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i i  there any difference between 
P un jab i and H indi’

Sardar Hukam 8it| h : T h u  is what 
people like G rierson and other experts 
who exam ined the question have said, 
that this is a distinct language, and 
aow that it is there as a distinct 
language m the Eighth Schedule o f 
the Constitution as w ell, w e  need not 
go behind that

M r. Speaker: It is said that all these 
N orth Indian languages like Hindi, 
P unjabi, Bengali, M arathi are all 
opabhramsas or dialects o f Sanskrit

Shri Hem Baraa (Gauhati) Thev 
belon g  to the Indo-European group

Sardar Hukam Singh: Swam i
Ram eshwaranand, w h o was the presi-
dent o f  the Hindi agitation, I suppose, 
said—and I am  reading from  the daily 
Pratap, w hich is n o  friend  o f  m in e—

^  trmr

Shri Tjragi: Is it Hindi or  U rdu9

Sardar Hukam  Singh: It is Urdu

Shri Bnj B aj Singh: Hindi agitation 
has been  conducted in U rdu9

Shri Prakash V ir Shaatrl: On a
point o f  order

J? ret * far fa*?*
=5n$ctTf fa «pft <T3rw k: *ni«r

mm
srm  w ?*# jt? *?r 

<rr ft? tsiw v) urffar w  cp 
5 ?mit OT3T o t  ant

53- g r a T  ^  ^ t* T T  3TT T f T  % <TT 

fa* T̂5TT $ fr
3 m  T f r 't T H T  ^ iffW  t fr r  f M -

ftxn: up* ^  1

Mr. I fM k a r : A point o f  order has 
been  rfised . I  on ly  wanted to  know
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about this question O f course, any 
hon M em ber sometimes digresses 
from  the subject-m atter on hand 
'Therefore, any other hon M em ber 
need not g o  on answering it unless it 
com es from  a responsible M inuter in 
w hich case it w ill be  the attitude o f 
(governm ent

N ow, the hon D eput}-Speaker has 
referred to all this I thought it arose 
on ly  from  S h n  Prakash V ir Shastn’s 
speech Is it all contained in the 
R eport under discussion?

Som e Hon. M em bers: No, Sir

M r. Speaker* They also agree w ith 
S h n  Shastri

Sardar Hakam  Singh: No, not >that 
I am com ing to that

The status that has been given to 
regional languages is denied to 
Punjabi even under the regional 
settlem ent It is to b e  adopted up to  
the district level I have not com -
plained against it, because I was a 
pftrty to that settlement, and I stick 
to it But the other side does not 
allow  it to  be  worked

M r Speaker* Even up to the district 
leve l7

Sardar Hukam Singh: Even up to 
the district level

1 am even now  an adherent o f that 
settlement I do not go beyond it I 
d o  not ask for  anything further I am 
still there where that settlement was 
madf* That is quite all right That 
should bfc worked But he r e fe n e i  
to it He refei red to it twice, once 
wflen he spoke on the debate on the 
President’s Address A t that time, he 
had reminded us that those events o f 
1947 might be repeated Again, yes-
terday also he referred to the spirit 
prior to 1947 being revived or some-
thing Hke that

I have taken enough time I w ill 
be  brief M y only  complaint is this 
I  was reading Swami R am eshV ara- 
natid’s statement that these people
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have got some hatred. The Punjabi 
language might not be as developed at 
present as other languages. But that 
is the fault of its sons and not of 
Punjabi itself, because we have been 
under the suppression of English and 
Urdu both Even in Mahar&j Ranjit 
Singh’s time, that part of India was 
being attacked every year. There 
was a mixture every time There-
fore, it could not allow Punjabi 
to develop

Shri Tyagl: But your poetry is
very good

Sardar Hukam Singh: Swami
Rameshwaranand had said.

iTT'Tr TO ?TiTSt
wtrr £ ’

—the language is Punjabi, only the 
script is Gurmukhi—

' *i * ■fq'r imr n r. ?frr snmc  J X
■*rr<?T r f»TH 3f«rrfr
Tf. f

1 do not want to say anything about 
it It may even be defective It is 
less developed. It may be, though I 
do not agree with it But let that 
argument be conceded Then too I 
would ask; was there a child bom m 
the whole world who would disown 
his mother and claim a mother better 
dressed and better equipped9 If it is 
really our mother, is there any 
instance in the whole world where 
this mother-tongue had been denied? 
It is said that there is imposition. The 
only thing that is said is that the 
mother-tongue should be taught in the 
school Would it be an imposition? 
If English was the compulsory langu-
age, was it imposition? If even now 
m schools, there are compulsory sub-
jects, should not the mother-tongue be 
taught in the schools9 It is said that 
they should have the option, whether 
they want to read it or not. They do 
not want to read their mother-tongue? 
It is a disease that has to be diagnos-

ed and unless some Iremedy is applied 
to it, how can the cure come?

It is for the country to see that this 
trouble that has been there, and where 
so many attempts have been made, the 
last one being the Regional Formula, 
is solved That settlement, which is 
called the Regional Formula is • 
settlement to which we stick even 
now. There is no trouble at all. But 
the complaint is that it is imposition 
of Punjabi On whom? On the 
speakers of Punjabi—that they should 
read it On those who have this as 
their mother-tongue only I agree 
there When it is said that the Hariana 
people should read it, really there can 
be an objection We never asked for 
that, that it should be compulsorily 
read m Hariana; because Punjabi was 
not being given the regional status in 
the Punjabi region itself, and the 
State had to be kept together m the 
larger interest, it was desired that 
both languages might be learnt. There-
fore, m Hariana also this principle was 
applied Otherwise, there is no impo-
sition or no compulsion on that 
account

Now I come to this conclusion.
My hon friend referred to this 

trouble He will excuse me if I have 
taken up his speech and criticised 
some of his observations. I did ao 
because it gave me a clue to find out 
what the trouble was Therefore, I 
referred to it Otherwise, I have very 
great respect for him He speaks very 
sweet language He is a learned man. 
I do not have anything to say against 
him But I had picked it up because 
he had made certain observations on 
matters with which I had been con-
nected. Therefore, I had to say such 
things.

I was glad to hear the Home Minis-
ter say yesterday when he answered 
that question that the Government 
stuck to the decision that had 
taken. But I put it to him: If Ae 
trouble is being created and people*** 
not agreeing to the situation as It tl
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now, it is no fault of ours Even 
when Punjabi was not given that full 
statu* of a regional language, then too 
we agreed We still adhere to that 
We only make an appeal, that this 
formula which was arrived at after 
mature consideration, should be 
enforced

Mir. Speaker: Dr M S Aney I 
ind from the list of speakers who 
have already spoken that Mysore has 
aot participated in the discussion

Dr. ML 8. Aney (Nagpur) I will 
not take more than five minutes

Skit Th*nu Filial (Tirunelveli) 
Tamil Nad has not spoken

Mr. Speaker: Three Members from 
Tamil Nad have spoken

Shri Thanu Filial: That is from the 
•tfcer aide

Mr. Speaker: From any -side

Shri naan Filial: It is a subject 
with which we are concerned

Mr. Speaker: Three hon Members 
team Tamil Nad have spoken. Mysore 
haa not been called at all

Sardar A. S. Saigal (Janjgir): 
From Madhya Pradesh, no one has 
spoken.

Aa A a . Member: Seth Govind 
Da# haa apoken.

larger A. 8. Salgal: Seth Govind 
Ifea was a member of the Committee 
He haa apoken. Others have not got 
Mbw to apeak. We want to express 
•qr views on the Report

Hut r m t  ftnthimrr From Madhya 
Wnadnsh, X have spoken.

Jfr. luah ir. Beth Ctovt&A Sea baa 
«M H . then Pandit Brij Narayan 

bee spekea. 8hii Frank 
4*dttap bee «la» tftfun.
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Sardar A. 8. Saigal: Shri Frank 
Anthony is not from our Party

Mr. Speaker: I am not dividing 
time according to that

mvHwim (5«sk) s^r

•ftwfl TW (HPF—

fasRT
1

Dr. M. S. Aney. During the 
debate on this motion for the last two 
days, I have been trying to under* 
stand what are the common points 
among Members who have participat-
ed In spite of the excited nature of 
the debate and the fact that conside-
rable heat was at times imported into 
it, I was surprised to find that most 
of the speakers—in spite of the heat 
that was generated—have considerable 
common ground among themselves So 
I would first enumerate those four or 
five important points which I consider 
as common ground among them all.

First is that Hmdi must be the 
official language of the Union. I find, 
even among those who advocate the 
cause at English with great eloquence, 
there was no dispute about this propo-
sition which is recorded in the Con-
stitution a« well aa accepted in the 
Report itself that Hindi shall remain 
aa the official language at the country.

The second proposition »  that 
English should not be allowed to 
occupy the first place. That fact haa 
been clearly put by the Prime Minis-
ter in his speech on the motion 
brought by Shri Anthony the other 
day, and today in his usual expressive 
way he has repeated that fact Out 
English shall get a secondary place 
and not get the first or primary 
or prominent place it occupies today. 
These two tacts are admitted.

the third fact la that all the Indian k i(p w f  maatkaed ia the Snhartaia
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to the Constitution are recognised aa 
national languages National language 
does not mean only Hindi Many 
people are under this impression 
because we want it to be used as the 
official language. All the languages 
entered in the Schedule to the Con-
stitution are recognised as national 
languages I use the word ‘recognised’ 
for this reason that there are several 
languages also which are national but 
they are not recognised in the Consti-
tution They have also a claim to be 
recognised as national languages pro-
vided there are enough people who 
speak them and they are developed 
Then recognition will come in

Aa Hon. Member: These 14 langu-
ages are also not recognised by the 
Constitution but only by the Congress 
and by convention (Interruptions)

Or. M. S. Aney. TTien, the fourth 
is that dulodgmg of English should 
take place gradually in proportion to 
the development of the national langu-
ages of India In making themselves 
progressive, great care should be taken 
to secure the consent and co-operation 
of non-Hmdi-speaking population The 
progress should, in fact, be by persu-
asion and cooperation and not bv 
imposition These principles are borne 
in mind in the debate by all persons

The fifth is that it is not expedient 
at present to fix the time limit in the 
opinion of certain sections and that 
too very responsible and very respect-
ed sections of the House for the matter 
of that

While ell these propositions stated 
above show a very great degree of 
unanimity on what may be called the 
fundamental position, it was somewhat 
surprising that the debate at times 
assumed a foipn of an excited discus-
sion. The reason for this excitement, 
in my opinion, is that there is an ele-
ment of uncertainty in all this about 
the future of the official language of 
the Union All these points are there 
Members are agreed that Hindi should 
be the official language Yet they feel

a sense of uncertainty as to the period 
when it is really likely to get the 
place of the official language. Aa that 
uncertainty is there, it make* a person 
feel that the debate is in some way aa 
unreal one If I mistake net, mgr 
friend Acharya Knpalani’s speech was 
more or less of this nature. He said 
that the report by itself has made 
things very flexible and in a satirical 
way he referred to the speech of the 
Prime Minister and said that it practi-
cally threw water over the whole 
thing and made the whole thing look 
something entirely unintelligent That 
is the purport of what he said I do 
not quote exactly his words

There is this kind of uncertainty 
about the future, about the time that 
Hmdi is likely to be put in its proper 
place as an official language We 
must do something to remove this 
uncertainty I believe many of thip 
difficulties put forth in the course of 
the debate are likely to be resolved

What is our present position7 We 
have got independence After our 
independence we have got a national 
flag, we have got a national song also. 
In spite of dissentions we have got all 
these things In the Constitution we 
have succeeded, almost by unanimous 
opinion, in having a national language 
or official language But the country 
does not know when it can have Ita 
own national official language

I think certain things can be tried 
immediately, to remove this uncer-
tainty It is not exhaustive It is 
capable of being improved and modi-
fied also

The medium of higher education 
should be the national language of the 
State in which the educational Insti-
tution is situate A programme of this 
displacement can be drawn with the 
help of educationists to be carried out 
within 10 to 15 years English should 
be studied as a language but should 
not be the medium of instruction. 
That is exactly the point nU A the 
Prime Minister has emphasised today.
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Immediately it. is triad to introduce 
Hindi or the national language of the 
State as the medium of higher educa-
tion in the University, confidence will 
grow among the people that they are 
getting a gradual replacement of 
English from its present position, and 
to that extent it will raise Hindi to 
its proper position. That confidence 
can be created by taking steps. The 
Prime Minister today has very rightly 
-emphasised that you cannot educate 
your people in a foreign language. 
Tou have to educate them in laws and 
sciences and If you keep the medium 
ot Instruction a foreign language, it 
«an never infiltrate through the peo-
ple and there cannot be a full realisa-
tion of education and culture. Hie 
difficulty is there. You have to change 
the medium of instruction and that 
Aould be the national language of the 
people of the region in which the 
institution is situated.

The second thing is this. On all 
occasions and ceremonies of national 
importance or of universal nature the 
official pronouncement should be in 
■the Hindi language. Our venerable 
and revered President many times 
does it; he delivers his addresses and 
even addresses the House in Hindi. 
That is a very good example set by 
him. Our Prime Minister also delivers 
his addresses on many occasions in 
Hindi, which should be copied and 
Imitated by other people on import-
ant occasions. An attempt should be 
wade to make all responsible prono-
uncements in the Hindi language. If 
we do that, a new sense of reverence, 
a new sense of urgency and a new 
sense of confidence about this—that 
we intend to introduce Hindi as the 
official language of this country—will 
grow among the people and this kind 
of uncertainty will certainly dis-
appear.

,It is an intricate problem. But I put 
it for the consideration of those who 
have to take the necessary steps. Our 
Diplomats abroad should use Hindi 
tor speeches and correspondence. If 

present incumbents of these offices 
atre not dble to do that, they may take
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the help ot qualified Hindi scholars ia 
this respect

I may give you a short story. Many 
years ago I was coming from Simla 
to Delhi. In my compartment there 
was one member of the then Japanese 
Embassy sitting with me. I happened to 
take out my diary and began writing 
something in it. He was sitting by my 
side. He asked me what I was writ-
ing and I told him that I was writing 
in my diary. He asked me why I was 
writing in English and he further 
asked me whether I put down my own 
thoughts and personal ideas also and 
other impressions also in the 
language. When I said that I did so, 
he felt it was rather strange. I felt 
considerably embarrassed and even 
humiliated at the remarks he made. 
Since that day, I changed my habit.
I do not claim to be a great student 
of Hfodi-os Seth Govind Das is. But 
from that day, I had made up my 
mind not to write anything in my 
diary in English. That was about the 
year 1935 or 1936. Whatever 1 wrote 
in diary, I did in my mother tongue 
and not in English. People cannot 
understand if a man speaks English 
If two Indian boys studying in Russia 
speak in English, the Russians wonder 
if they have got no Indian language..
.. (.Interruptions.)

An Hon. Member: English is as 
good as an Indian language.

Dr. M. S. Aney: In order to keep 
up our self-respect and to rise in the 
esteem of our people, not only the 
political domination should go but 
even the intellectual domination should 
go. We would then come to our own. 
This thing can be done if our diplo-
mats take care to study the Hindi 
language and make use of it while 
reading out their speeches. People 
coming from any other nation, sitting 
in the U.N., speak in their own langu-
age except the Indians who want to 
speak in English and pride themselves 
as having spoken much more idiomatic 
English than the Englishmen hJwmW. 
What kind at English we speak? , W f 
friend Acharya Kripalani yeatwdky



6475 Motion re: SEPTEMBER 4, 1959 Report of
Committee of

Parliament on Official
Language

[Dr. M. S. Aney] 
has said that after all our studies, it 
is the Babu English except in the case 
of exceptionally brilliant men like our 
Prime Minister or Mahatma Gandhi or 
Ramaswamy Mudaliar or Shrinivasa 
Shastri or Rabindranath Tagore. If 
even the papers of those who have 
passed their iVI.A, examinations or the 
konours in English were submrlted to 
linguistic scholars in England for 
valuation, not many will get the good 
marks that they had got. So, if some 
steps as I have indicated are taken the 
element of uncertainty will disappear.

I have heard several speakers and 
particularly Shri Frank Anthony. I 
was going to call him Mark Antony. 
He is my old friend. He wanted to 
impress upon all of us that bccause of 
English we had got Independence and 
we are what we are today and that if 
we tried to dislodge that language 
from its high pedestal and bring it 
down, we would be ungrateful in spite 
of these obligations towards that lan-
guage. That is what he implied. I 
want to make it clear to all those who 
are protagonists of the English langu-
age that their belief that we won inde-
pendence because we studied and 
spoke in English is entirely wrong. I 
want these remarks to be carefully 
listened to by all cur friends here. I 
have no hesitation in saying that the 
problem of India’s Independence 
would have remained eternally un-
solved had it been left to be solved by 
the English-knowing people of India. 
It was the strength and the sacrifice of 
the millions of non-English knowing 
sons and daughters of India \mder the 
leadership of far-seeing and courage-
ous leaders like Lokmanya Tilak, 
Aurobindo Ghose and Mahatma 
Gandhi that won India’s Independence. 
Had it been really left to the English- 
knowing people, it would be the cult 
o f moderation that would have 
remained in power to this day and the 
demand for independence might not 
have even come at all. In spite of the 
opinion that was held by the English- 
knowing people it was the masses 
■nder the leadership of these great

men and farseeing prophets that won 
Independence. We have won physi-
cal Independence for India in 1947. 
There is also what you call the tech-
nical and industrial independence. We 
are preparing ourselves for that. But 
India’s mental and moral enslavement 
will continue till English language 
continues to occupy the prominent 
place that it has today. The sooner 
We put an end to it the better. We 
cannot rise to our full moral and 
spiritual stature without drinking deep 
at the fountain-head of our culture, 
the Sanskrit language and without 
speaking to the common man through 
Hindi and other Indian languages 
which are either born of her or adopt-
ed and fostered by her. Sir, I support 
the motion.

Mr. Speaker: Shri Subramanyam.
He v/ill take 5-7 minutes and then 
Shri Khadilkar also will take not 
more than seven minutes. I will call 
the hon. Minister at 3.

A ' ^  ^ irVr irtiT f  I

14.48 hrs.
[M r . D e p u t y - S p e a k e r  in the Chair}

Shri T. Subramanyam (Bellary): 
Sir, the issue before the House is o f  
momentous and historic importance. 
Even before we achieved self-rule we 
made the cause of Hindi as a part of 
our national movement and Mahatma 
Gandhi had made it an item o f our 
constructive programme.

Then at long last our country which 
was subjected to foreign rule for 
centuries became free and now we are 
entermg into an era of great respon-
sibility. This is a formative period 
through which we are passing and the 
issue before the House today will giv« 
the direction whether the progress has 
been healthy or otherwise. We adopt-
ed democracy and it is a welfare- 
State with socialist pattern and if we 
have to associate people actively fe
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the vai-ious programmes of our State 
and if we have to make all these real 
and significant, then it is necessary 
that we should adopt the regional 
languages as the official language in 
the various States. Already seven 
States have adopted their regional 
languages as the official language of 
their respective States. Now, there is 
a shift from English to the regional 
languages as the media of instruction 
in the various institutions, in the sec- 
onttery schools and in the colleges. 
Therefore, we are passing through 
times with very great rapidity. We 
have only to see that it should be as 
smooth as possible. Our country is a 
multi-lingual country and we have 
developed a unity. Having achieved 
freedom,, it is the first responsibility 
to see that we protect this freedom.

Hindi is bound to be not only the de
jure but de facto official language of
our country and the language of our 
people and of our nation. We have 
only to see that there is no conflict 
between Hindi and the regional lan-
guages. This change-over should be 
as smooth as possible. In this con-
text, Hindi must absorb as many terms 
as possible from the various regional 
languages. There has been a definite 
proposal that in the matter of evolving 
the terminology for scientific and tech-
nological purposes, there should be 
uniformity among all these regional 
languages. Otherwise we wiU be 
creating an era of utter confusion. If 
all the 14 regional languages were to 
evolve different terminology for 
sclence'^and technology or for adminis-
tration or for law in their various 
regions, then not only our whole tinity 
will be jeopardised but we will be 
rendering the task of students and the 
youths of this country absolutely diffi-
cult and impossible.

Tterefore, I welcome the idea of 
kaviog a Standing Commission of 
sdfflitists and technologists to frame 
a sort of glossary for technological and
scientific terminology. Naturally, 
this terminology has to approximate 
mostly to English or to the inter- 
•ational terms. Thla a matter to 
be welcomeiL
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Then, I hope that this task will be 
taken up as early as possible, because 
already time is passing and in the 
various States different terms are 
being evolved. This will make for 
confusion. If this has to be avoided, 
then this task should be taken up as 
early as possible.

One difficulty which has been expres-
sed from the non-Hindi areas is with 
regard to services. That is not a very 
important factor, but still that is an 
important factor. It is gratifying, it 
is heartening, that there has been a 
large measure of agreement with 
regard to this. Yesterday, we all felt 
gratified when we saw Shri Anthony 
almost agreeing with Seth Govind Das 
with r^ a rd  to the Prime Minister’s 
assurance that English will continue 
as the associate or secondary language 
even after 1965. Up to 1965 EngUsh 
will be the principal language and 
Hindi will be the secondary language, 
after 1965 Hindi will be the principal 
language and English will continue as 
the associate or secondary language. 
No date is to be fixed' with regard to 
such continuance.

One or two hon. friends tried to 
make out that there was a difference 
between what the Prime Minister said 
and what the Home Minister stated. 
It is not true, because the Home Min-
ister stated that Parliament has the 
right to continue the use of English 
after 1965 for such purposes and till 
such time as the Parliament may so 
decide. Moreover, in the Report o f  
the Parliamentary Committee he ha»' 
stated that officers above the age of 45 
need not leam Hindi. It is also stated 
that for the present there should be 
no restrictions in the use of English. 
Even with regard to services it has 
been suggested that there should be 
lower standards when people enter 
the services and once they find entry 
into the services while in training 
they should try to leam some more 
Hindi. This morning the Prime Min-
ister was saying that actually there 
should be no disability at all at the 
time of entry into the services for  
those offlciala coming from non-HindR
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Tenons. Therefore, we have the larg-
est measure of agreement with 
regard to this issue, viz. that Hindi 
.should be the principal language after 
1965 and that English should continue 
«s the secondary language. It will 
.satisfy, I feel, all sections of the House.

In the end, Sir, I only want to tell 
■my Hindi friends that time is on their 
side. Hindi is bound to come, Hindi 
is coining in all parts of the country. 
Coming from the south, Sir, I would 
like to assure them that we are anxi- 
>ous to make the cause of Hindi suc- 
'Cessful. It is our cause as well as 
theirs, it is our language as well as 
theirs. It is the national language, 
•and it is bound to become the official 
'language of the Union and all our 
people. While we develop our regi- 
'onal languages, I would like to say, 
we shall not ignore the cause of 
Hindi.

With these words, Sir, I support the 
‘motion.

Shri Khadllkar (Ahmednagar): Mr. 
Deputy-Speaker, Sir, as the time at 
my disposal is short, I will try to be 
very brief. We are a multi-lingual 
nation, and to evolve a common lan-
guage policy for a multi-lingual na-
tion is a very difficult task. I do 
appreciate the labours put in by the 
Committee that was appointed by this 
House, and what they have done, ac-

cording to me, is that unfortunately 
they have considered the dead-line as 

.something sacred, or sacrosanct.
But when they considered the dead-

line of 1965 as something secret and 
wanted to adhere to it, they have not 

. looked lb other problems of prior pre-
paration. Are we in a position to 
change over, I would like very hum-
bly to ask the Home Minister because 
he has said that progressively we are 

..going to do it It is a very well 
worded document, I would say a 
very diplomatically worded docu-
ment. There is no fanaticism reflect- 
•ed anywhere, fanaticism of the Hindi 
, side or the other side as welL But 
/with &31 that balanced document 
"before us, I am afraid there . Is one 
•difficulty. The other day and also
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today our Prime Minister stated in 
broad terms what should be the na-
tional language policy. If It could 
be translated in practice aa a policy 
document, I would fully endorse it

Why do I say this? It is because, 
as I pointed out, there are two pulls. 
There is a certain amount of fanati-
cism on the side of the Hindi people. 
They do not realise it is their res-
ponsibility, because they are in aa 
advantageous position. How many 
Hindi writers there are who ta n  
devoted themselves to the study of 
other regional languages in enter te 
assimilate what ia good in them? It 
is their duty. Are there people with 
missionary zeal who are conducting 
this work? They have done nothing. 
They think that by the sheer weight 
of majority they will carry on. That 
is a wrong pblicy.

I would like to sound a note of 
warning to the other side also. Lan-
guage is bom and developed out of 
social intercourse. It is a force at 
social integration, and in our country 
we must realise, whether we like it 
or not, our unity was realised because 
of the foreign language, foreign domi-
nation and during the course of 
foreign administration. Are we in 
our zeal to implement certain recom-
mendations here and now going to 
destroy this unity? Because, what I 
feel is that as a result of this policy, 
as a result of Hindi being imposed, 
people are taking to the regional lan-
guages and a certain regional patriot-
ism is growing. I am seeing a flssi- 
parous tendency all around. I have 
seen the recommendations taf the 
Madras .Legislature. Because Hindi It 
coming in, whether they have deve-
loped their regional language or not 
—at the university stage or at the 
administrative stage they are hurry-
ing up with the task—they have de-
cided to turn to Tamil. What I would 
like to suggest is, this tendency aha 
should be stopped.

As tiie Prime Minister rightly said, 
there are two pulls. There is a tevi- 
valist pull by people lflce Settt Cknrlad 
Das, Shri Punhottam Du TVodnn. 
and periiaps Dr. Aney s it
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with that enthusiasm They are look-
ing to the past There is another
pull, the pull of our time which is 
looking to the future, the new scien-
tific age While deciding this policy, 
unless we keep the balance and
hasten a little slowly, we axe likely 
<to ruin whatever we have achieved 
so flir

I do not consider,—let me make it 
very plain,—English as a foreign lan-
guage Indo-Aryan languages are
.foreign in that sense When you 
assimilate a language, it develops in 
course of time local languages 
Because of the English language—the 
Minister of State knows very well— 
we were together Because of this 
cross-ferti baa titan of ideas our Indian 
languages like Marathi, Bengali or 
for that matter Kannada, have deve-
loped We cannot just brush it aside 
If we lose this contact, this process of 
cross fertilisation of ideas our lan-
guages would not grow We have 
developed the Marathi pilose poetry 
and the different forms of literature 
because at this cross-fertilisation 
That is the case with all Indian lan-
guages Let any pandit come here 
and contradict me In fact, our 
drama was very much influenced by 
Shakespeare and others Therefore, 
do not just say out of a false sense of 
patriotism that English is Something 
foreigri Why do I say this9 It is 
not that I am less patriotic But I say 
this tw  this reason If we are cut 
off from the broad current of scienti-
fic development then, what is likely 
to happen’  Hie next generation that 
is coming up, which is very eager to 
catch up with the progress tof the 
West and the States like the Soviet 
Union and others will suffer I would 
like to pomt out one thing about the 
Soviet Union I have looked into the 
■figures One of the foreign languages 
which is taoght there is English and 
It Occupies first place in the teaching 
of foreign language Even China 
has got to look to It So, are we 
going to change over to Hindi, in our 
w *  to change over to Hindi, even 
tor flie taAdal purposes give up the
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study of English? Then we will be 
cut off from the western wind, a wind 
which we welcome in the matter t i  
a new scientific age which we wont 
and where we are eager to catch 1 9  
with the spirit of the development te 
China, Soviet Union and 01 the west-
ern world Are we going to be cut 
off because there is a certain amount 
of narrow patriotic concept about 
language* This is the problem

IS h n *
It is not a question of a simple 

change Tomorrow morning, by 
law, you can change, but you will do 
incalculable harm, especially to 
administrative unity Particularly 
after the States Re-organisaticn Act, 
which is being completed now, we 
see certain fissiparous tendencies 
all nound The ‘statehoods’ within 
the nation are trying to assert them-
selves to the detriment of national 
interests In certain policies there 
are pulls You cannot evolve any na-
tional policy regarding planning and 
so many other matters Therefore, I 
would appeal to our venerable and 
honourable Home Minuter who has a 
fund of wisdom to realise this The 
resolution before us says, “we are 
taking note of’, etc Let it remain 
there Let us “take note” But when 
it comes to the translation of a cer-
tain policy in a multi-lingual nation 
like ours, a policy of guiding the day* 
to-day affairs of our country, guiding 
the academic life and laying down 
the foundation of a new intellectual 
and scientific development in this 
country you have to be cautious I 
would appeal to him that he should 
hasten slowly as, by temperament, he 
is always known to be

With these words I conclude

The Minister of Home Affairs (Shri 
G B Font). Mr Deputy-Speaker, 
Sir, I regret that I have not been able 
to be present in the House during 
most of the speeches that have been 
delivered since the day before yes-
terday I have, however, gonettutotftfk

BHADRA IS, 1881 (SAKA) Report of
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[Shri G. B. Pent] 
the test of the speechee> It is not 
necessary now for me to make a long 
speech because really we ere not 
having an ordinary debate. This re-
port was laid before this House so 
that hon. Metnbers may express their 
views and those who have to consider 
this report may have before than the 
views expressed by hon. Members of 
this House and that the decisions may 
be taken after getting as much of 
light as may be possible.

On the whole, I think the discus-
sion has been conducted ii\ a manner 
befitting the dignity of this House. 
Language is a thorny and almost an 
explosive problem, but the speeches, 
though sometimes there has been a 
little heat, have been, on the whole, 
marked by restraint. Anyway, there 
has been no trace of acrimony and 
bitterness. Differences of opinion 
have been expressed in a manner 
which is in keeping with the status 
and the position of this House, this 
august Lok Sabha and the hon. 
Members thereof.

I do not know if there is really any 
difference between the proposals that 
are embodied in the report and the 
consensus of opinion as expressed in 
this House. If there is any difference 
in any quarter, it is because of mis-
understanding or because the Mem-
bers concerned have not or may not 
have had sufficient time to gb through 
the report The report has made de- 
faite recommendations which are in 
accord not only with the views of the 
lumbers of the House in general but 
also la accord with the spirit of har- 
maaj, unify and emottonal integrity 
which deserves the Ant and foremost 
place fat the consideration, of an oar 
problems.

Shri Ifcank Anthony is just coming, 
and X am reminded of the questions 
he has put to me. One of them rela-
ted to Hie'assurance, which had been 

by the Prime Minister. He 
wanted me to assure him that that 
— iwmn will be respected. I beg to 
ftwtten the propriety of such a quee- 
« t a . th e  Prim e M hrirtar la H e

head of the Government The Prime 
Minister is the leader of our party. 
The Prime Minister is the leader ot 
the country. So anything that he 
says must be respected by everyone 
of us. To put any question of this 
kind nather shows that the questioner 
does not appreciate the position qf 
the Prime Minister or the relation-
ship that exists between him and the 
members of the Government Well, I 
on my part cannot think of raising 
such questions even if an issue Were 
to be raised between Shri Frank 
Anthony and Shri Barrow; I think 
they always go together; if they want 
they can always rally!

Then, too much of emphasis alto-
gether undesirable, was laid on the 
point that the amendments that were 
notified and which had been placed 
for consideration on paper had been 
objected to. Shri Frank Anthony 
sometimes told us that he bewailed, 
as cm Occasions, that the lawyer gets 
the better of him.

Shri Frank Anthony: All of us.

Shri G. B. Paat: On this occasion 
he seems to have lost all sense of 
law. So it was by way of compen-
sation that he adopted an attitude 
which even a man acquainted with 
the elementary tenets of constitution-
al law would not have.

I have had the privilege of being 
associated with the Prime Minister 
far a long period end I believe and'I 
understand his better than
Shri Prank Anthony) also I have 
benefited greatly by such association. 
Set to put a question like that la 
hardly fair. X would ask, if actions 
cannot satisfy, can words da?

What was the case on (hie parti-
cular report Itself? Shri Vfcspk 
Anthony was a Member of the Ova* 
mittee. He know* what e0oci» ware 
made t*y,»e t? see th*t no a gj#
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mendation was incorporated in this 
Committee's report which did not 
carry the support of the non-Hindi- 
Members or the Members who had 
"been elected from non-Hindi-speak- 
mg areas in that Committee Can 
ânything be better proof of my desire 

and anxiety to handle this problem in 
such a way as would give satisfaction 
to the citizens living in nton-Hindi 
areas9 1 am glad Shri Anthony has 
withdrawn his note of dissent— 
better late than never—but about the 
others, not a single note has been put 
in by any Member whb belongs to the 
non-Hmdi-speaking areas They have 
all unreservedly accepted the report 
its contents end the proposals and the 
recommendations Then, have I not, 
in fact earned out in effect what tha 
Prune Minister said today, long 
before that statement to which Shn 
Anthony referred, was made here The 
statement was made about a fort-
night or three weeks ago, but this re-
port was signed about four months 
ago and the proceedings of the com-
mittee, which lasted for about two
years were held from month to
month and throughout I had acted 
pnmanly for achieving unity I had 
stated at the very outset that the
test and merit of our report would be 
assessed not by the char a-ter of our 
recommendations, but by the unani-
mity of the people who have to pro-
duct this report So, from the
beginning I have worked for them 
and I am glad that we all succeeded

I had not been able to convert Shn 
Anthony but good sense prevailed 
and he withdrew his minute of dis-
sent Then, he asked me, “Will you
not take away these paragraphs from
the report and also these proposals 
that appear in the report*” I do not
know if he expected me to say “yes’. 
Have I the poWier to do so7 Would it 
be fair to the other Members7 Can
any Member of the Committee make
any changes he likes in it any time,
even if they emanated from a very 
respectable quarter, simply because 
be has been asked to do so7 Was that 
a fair queabonfr

Shri Vnak Anthony: On a point of 
explanation. I did not ask for my 
amendment to the report itself. Ik Is 
not possible under the Constitution. 
I asked, whether in terms of what 1  
considered to be the Prime Minister's 
assurance, in fact consequential 
amendments would not follow 
whether in the Hbme Minister’s 
advice to the President certain conse-
quential amendments would not be 
necessary, not in the report itself 
Nobody can touch the report

Shri G. B. Pant: I am glad he ac-
cepts that So far as the rest goes, 
it is not possible for anyone to say 
what he will do with respect to any 
matter Firstly, to deal with these 
matters m a very technical way, to 
take two or three words from a long 
speed) and to interpret them as 
though they were part of a statute, so 
that other hands may be tied down, 
is not, I think, by itself a generous 
way of dealing with this big problem. 
That has to be dealt with in a manner 
which will be conducive to the best 
interests of the country

Then he asked, “Will the Home 
Minister deal with it or will the Cabi-
net deal with it7’’ If the Home 
Minister has become something like a 
red rag—when I use the words “red 
rag”, I do not m any way indicate 
that the other person should be a 
bull, but if the Home Minister is a 
red rag, it must be understood that 
matters of this type must be consider-
ed by the Cabinet and not bv any 
single Ministry

Shri Frank Anthony I only wanted 
to know whether the President will 
act in his individual capacity or on 
the advice of the Cabinet

Shri G B Pant: That is a question 
which has to be determined in (he 
light of the Constitution Does the 
Cbnstitution empower or impose the 
duty on the President to deal with 
these matters in his individual capa-
city7 I am not aware of any such 
provision myself
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Shri Prank Anthony: I only want-
ed a clarification

Shri G. B. Pant: You knew better; 
•till you said it I had made certain 
remarks when I had the privilege of 
mniHnfl this motion After hearing 
those remarks and after observing 
my conduct in this committee conti-
nuously for two years, was it fair for 
Shn Anthony to create an atmos-
phere of suspicion unnecessarily7

Shri Frank Anthony: On a point of 
exptanation I do not think the Home 
Minister is being fair either to him-
self or to me I never] pointed a 
finger of suspicion at the Home 
Minister I certainly pointed a finger 
M my Hindi-speaking friends I 
never mentioned the Home Minister 
there In fact, in the very com-
mencement of my minute of dissent, 
f paid a tribute to the outstanding 
tact and courtesy of the Home Minis-
ter and I said, but for the Home 
Minister, the committee would have 
broken up in disorder; we would have 
broken one another’s heads Nobody 
but the Home Minister could have 
produced tjiat report I have said 
that

Shri G. B. Pant: But you have
withdrawn that minute!

Shri Prank Anthony: I nevei
painted a finger at the Htome Minis-
ter

Shri G. B. Pant: Thank you for
that

Mr. Deputy-Speaker: Along with
that minute, that compliment also is 
withdrawn I

Shri G. B. Pant: What I said is this

“I am happy, and I hope hon. 
Members of this House will be 
gratified to find that not a single 
member from any non-Hindi areas 
has appended any note of dissent, 
or expressed any view, which would 
be discordant with the proposals 
contained in the ztSport They hftd 
a hand and share in evolving these

proposals and they have unreserv-
edly a d o p te d  this report, which was 
the result of our joint labours. This 
unanimity is the greatest asset and 
I feel that m the circumstances in 
which we are, we must lobk at these 
things from a correct perspective.

“Language is a vital force, it is a 
force for good, it u a bond of 
unity, but it can also be a force for 
division, tor disintegration So, 
while bearing m mind the nattonst 
requirements end the need of hav-
ing a common link for binding 
together all parts of India emo-
tionally, culturally and administra-
tively, we should remember that it 
is only through the co-operation, 
active co-operation, tof all sections 
of the Indian community that we 
can make rapid advance If we 
show any resentment or if in our 
efforts we try to run fast, we may 
sometimes fall down and not be 
able to cover the ground that we 
may have lost

“So, we have throughout adhered 
to this basic principle In fact, on 
the first day we met, I had the pri-
vilege of telling my fellow mem-
bers of that committee that the test 
of our success will be measured, 
not by the character of our pro-
posals so much, as by complete un-
animity among ourselves We want 
to promote emotional integration 
m the country We want to con-
solidate our mdependence We have 
also to remember that we are pass-
ing through difficult times And we 
have to see that even if we feel 
that our aspirations are not being 
fulfilled we do not adopt such 
measures as will create disunity or 
as will deprive us of the ct>-opera-
tion of non-Hindi speaking people 
in advancing the Union languages 
for Union purposes That has been 
the main principle that we have 
placed before ourselves

So, there could be no room for doubt 
about my general attitude to this 
problem, not only now but—I think 
Shri Anthony knows—from the tint*
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at the Constituent Assembly as to 
how I handled this question then. 1 
do not consider it necessary to refer 
again to the decisions of the Com-
mittee, but there are one or two 
points which have to be remembered

As 1 said, the Language Commis-
sion has not stated its views about 
the continuance of English after 1965. 
It said that the time is not yet ripe 
for taking any definite decision, but 
we have definitely stated in our re-
port that we cannot think of replac-
ing English completely—as was con-
templated when the Constitution was 
framed—by 1965. English must con-
tinue after 1965, in acctordanre with 
the wishes of Parliament, for such 
purposes and for so long as may be 
necessary. There should not be any 
deadline and there should not be any 
time-limit for it. We have made it 
clear that so far as these questions 
are concerned, they have to be treat-
ed Ja a flexible way, as ngidity will 
only recoil tin us

Similarly, about other matters 
which have been touched upon here, 
we have said that all regional lan-
guages are entitled to full scope in 
the fields of administration, educa-
tion, culture and so on in their res-
pective States, and that Hindi and 
regional languages should be deve-
loped simultaneously so that each 
may help the other We have also 
said that the pace of growth of HinCU, 
its progress and advancement, will be 
determined by the degree of active 
co-operation that we can get from 
the people living in non-Hindi areas. 
The more we have this understand-
ing, the greater will be the speed and 
the smoother will be the progress. 
So, in every way, we have tried to 
place before ourselves the demand of 
a country which has a number of 
languages and which has been fed by 
a foreign language, if I may be per-
mitted to use the expression, for 
about 150 years. We have placed 
before ourselves the demands of that 
country. But we know the handi-
cap* under which we labour and we 
know the difficulties that we have to 
face and we also know that any
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false step that we take, instead of 
being of any help to us, will retard 
our progress further We have also- 
said that Hindi should be simple, and 
should become the composite lan-
guage. It must assimilate not only- 
styles that are consistent with its 
genius, but also words from all Indian 
languages, so that it may well be re-
garded as the language of the Union 
of India We have also suggested 
that, so far as the future is concern-
ed, our efforts should be to train peo-
ple m Hindi in n'on-Hindi areas with 
greater zeal, greater energy and great-
er vigour than we have done so far. 
We have definitely stated. not only 
about services but generally, that 
whatever we may do, we must bear 
in mind that the least inconvenience, 
the least dislocation and no disadvan-
tage should be caused to any section 
of the community

In so mr as services are ctonremed. 
Or. Knshnaswami made a remark 
which was altogether, I think, mis-
conceived He said that we had sug-
gested m the report that a committee 
should be appointed to examine the 
proposal for having two compulsory 
papers, one in Hindi and the other in 
the indigenous language. That is not 
so We have said that there will be 
three compulsory panors in a way 
one in English, one in Hindi and one 
in another indigenous language, the 
latter two being of an equal standard 
so that all who enter the examination 
should be able to answer the ques-
tions in a manner which may ntot 
cause any disadvantage to one or 
confer any undue advantage to 
another.

Then, we have also suggested that 
in the subordinate services an ele-
ment of bilinguism should be intro-
duced, even in the Central services, 
so that the Central employees in tha- 
regions, who have to do most of the 
work in the regions, may 1 rform 
their tasks in the regional language 
and may learn the Union language to 
the extent that is necessary to enable 
them to maintain their contacts with 
the Centre. That is again a new pro-
posal that has been made there. So
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that, about services we have taken 
good care to see that no one, whe-
ther belonging to non-Hindi region or 
to a Hmdi region, u  placed at a dis-
advantage and that all have to com-
pete an equal terms

Then they pointed out that after 
due notice has been given Hindi may 
be adopted as a medium of examina-
tion along with English But we have 
suggested that an expert committee 
Should also be set up to see that if 
regional languages can be adopted as 
media of examination So, there also 
Dr Knshnaswami was confused

Then, £hn Nagi Reddy, I think, 
made certain remarks I do not want 
to deal with them at length But he 
forgot that the recommendations of 
this committee had been supported 
by Shri Dange by Professor H N 
Mukerjee and also by Shn Nayar 
So, the leaders of the Communist 
Party were all in agreement with the 
sentiments and the views expressed 
in this Report In the circumstances 
I would like him to re-examine his 
own position and also to see whether 
what has been said liere does not re-
present the views of his Party also

Acharya Kripalam made a very en 
livening speech I think a great deal 
of what he said was quite true and 
correct. But so far as the efforts of 
the Government of India to advance 
the cause of Hindi are concerned, 
they have not perhaps been suffici-
ently publicised If the difficulties 
under which this work has to be done 
are borne in mind, I think there will 
be no ground for any dissatisfaction 
~We have not been able to prepare any 
time-schedule because we wanted the 
principles to be settled and final deci-
sions to be taken on the Report 
before any time-scheduled for the 
future could be prepared

This debate really, as I said, is not a 
debate I had placed the Report 
'here and the scope, strictly speaking, 
was very limited But the debate has 
covered all aspects of the language

* problem I am glad that it has done

and as circumstances change, II a  
necessary to review the ptostttoa and 
the situation so that views formed 
tinder one set of circumstances may 
be revised in the light of the rhaages 
that are taking place

I think, as the time fixed for me is 
over, I should conclude

Mr Depoty-Speeker: I Shall aow
put the motion formally to the vota 
of the House The question is:

“That this House takes note of 
the Report of the Committee of 
Parliament on Official Tj«gn»p 
laid on the Table of the House on 
the 22nd April, 1959”

The motton was adopted

15 S3 hrs

RE BUSINESS OF THE HOUSS*

Mr. Deputy-Speaker: The House
will now take up Private Member** 
Bills and Resolutions Motion to be 
made by Sardar A S Saigal

Shri N. R. Munlswamy (Vellore): I 
have got a submission to make. This 
non-official business will go on for 24 
hours and we will sit till six o'clock. 
The half-an-hour discussion to be 
raised by me was to come at live 
o’clock I want to know whether it 
will be by-passed or we will sit be-
yond six o’clock and take it up at six 
o'clock

Mr. Depnty-Speakar: We outfit take
it up some other day if the House is 
not prepared to take it up after six 
o’clock today

Shri N R. Mnaiawaay: May I know
when’

Mir. Deputy-Speaker; I cannot say 
that definitely I shell have to consult 
the programme that is already Bun-
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i M h  (Shri Saiya Nuaysu Stake); 
It eaa be taken up on Monday.

Nr. Deputy-Speaker: On Monday it 
«an be taken up.

l&Mhn.

OCOfMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

F o r t y - n i n t h  R e p o r t  ^

Sardar A. S. Saigal (Janjgir): Sir, 
X beg to move that this House agrees 
with the Forty-ninth Report of the 
Committee on Private Members’ Bills 
and Resolutions presented to the 
House on the 2nd September, 1958

Mr. Deputy-Speaker: T he qu estion
tr

"That this House agrees with 
the Forty-ninth Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 2nd September, 
1 8 5 9 . ”

T he m otion  was adopted

'15.35 hrs.

RESOLUTION RE: REFERENCE OF 
THE TIBET ISSUE TO THE UNO— 
eautd.

Mr. Deputy-Speaker: The House
will now resume further discussion of 
the Resolution moved by Shri Atal 
Bihari Vajpayee on the 21st August, 
IM8 regarding reference of Tibet 
iakoe to the UNO.

Oat of 2 boon allotted for the dis- 
m nlon of the Resolution, 38 minutes

have already been taken up and 1 
hour and 33 minutes are left for Mi 
further discussion today.

Shri Braj Raj Singh may continue 
his speech.

But there is one thing that I might 
say in the beginning. There is such a 
large number of hon. Member* who 
have expressed- their desire to speak 
that the time they take should be 
limited to the minimum. I think tan 
minutes each might be enough.

Shri P. K. Deo (Kalahandi): Sir
you promised that the time would be 
extended by say, one hour.

That is within the discretion of the 
Chair.

Mr. Deputy-Speaker: I will look 
into it if I have given any promise. 
But even then the time-limit would 
be ten minutes

Shri Shnee Narayan Das (Dar-
bhanga): There arc some amendments 
of which notice has been given.

Mr. Deputy-Speaker: I am sorry
that I forgot them. But the reason 
for that was that they were all be-
yond the scopc of this Resolution. 
Shri P. K. Dro’s amendment says 
that for the word ‘refer* substitute 're-
open \ That would not be covered. 
Then he says that after the words 
Tibetan iisue’ add the words ‘and re-
fer the Chinese aggressive in roads to 
India' Tiiat would be out of order 
as it i" beyond the scope of this 
Resolution. We cannot refer to a 
friendly country in such a manner. 
Then there is Shri Shree Narayan Das' 
amendment That also refers to cer-
tain matters that ought not to be 
brought in this Resolution. I will 
give them an opportunity to speak 
and I think that ia all that they 
want

Dr. Gohakar (Yeotmal): My 
ment is also* there.

ta  L S D - 7 .
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The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Time could be extended a 
Kttle, say, by another half-an-hour or 
an hour, if you like.

Shri P. K. Deo; At least by one hour.

Dr. Grohokar; My amendment is 
there. I think it is perfectly in order.

An Hon. Member: There are other 
amendments also.

Mr. Deputy-Speaker: Which amend-
ment.

Dr. Gohokar: The one in my name. 
It is in list No. 3.

Mr. Deputy-Speaker: Shri Kalika
Singh’s amendment is there. That is 
very argumentative and it touches. . .

Shri Kalika Singh (Azamgarh): 
Taken as a whole it is in order.

Mr. Deputy-Speaker; I have seen it. 
It says;

“This House is of opinion that 
Tibet is an integral part of China, 
and as such, it is within the do-
mestic jurisdiction of the People’s 
Republic of China to solve the 
Tibetan tangle in the best possi-
ble manner. Failure of China to 
solve the tangle may result into 
mass g:enocide and breach of in-
ternational peace which may at-
tract the provisions of U.N. Char-
ter for intervention............

I do not think it would be advis-
able to discuss all these things here 
or bring them up here thus. Shri 
Qohokar’s amendment........

Shri Radha Raman (Chandni 
Chowk); My amendment is there ih 
list No. 2.

Mr. Deputy-Speaker: Shri Gohokar’s 
amendment says, for the words ‘refer 
the Tibetan issue to the United 
Nation’, substitute ‘support the Tibetan 
itoue if brought in the United Nations 
Organisation.” That is in order.

Shri Radha Raman; My amendment 
is in list No. 2. It is amendment No. 
4.

Mr. Depiity-Speaker: Shri Radha
Raman’s amendment says, for the ori-
ginal Resolution, substitute—

‘This House approves of all the • 
steps which Central Government 
has taken so far in respect of the 
Tibetan issue and is further of 
opinion that suitable steps such as 
would lead to a Conference of 
Bandung Powers at an early date 
be taken to consider and resolve 
this question in the larger interest 
of Asia and maintenance of peace 
in it’ .

Things like convening of Bandunf 
Conference and others cannot be cov-
ered by this Resolution.

sft WTF5T ) :

f t  I  ^ ^

f ^  g w r I  I

^  f  3^ ?T
^ f  f ,

gTfiT I  I

I  'T̂ T fW  % 5TK
tTfTT f ^

f  ?r %5T fTff i ^  f t  ?R

H f  f  f  '17̂  ^  H
^ ^ f  1̂- p

^  11 ^  fd-ssid ^  ?TT3rr?V 
^ ;?5arT | ffT

'•mr m ifrv ;;rrjn | 1

m ^ TT̂ '51^
^  srr ^ n

^  5m  W  '4T gTTf
ITTT I

^  jTf imrr #  jrf %

h- - - 
c: ■
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W  % fff $  WPU I IF WT?

% 3 9 ft  fir Tttf t t  5 3  jww fVm 
*nrr *flr t o  fr  fc*n 3 jc* 
JTOfor *ft g f |  1 frfr*  fare wr% *r ^  
tpr *rf*$ «rc *3  t o  ?mr *  t o  
*W  f t  TOT <ftr sprerT $ f r  q* 
lft*«T*Rr *T5TT ST# $ I TO*
q r  s n r rfa r r  »r?Rft j f  $  * f t r  «nr jt?  ftp
aWT |»T * «T5 *THT fr  fffgMM 
j p p r o r  ftn a n r < tt ?r£t t $ -  f ^ T R  
ip J I W ?  %  J T C , T O  T O T  JTifr 
*n*TT fv  ^  ^  sn̂ rrTT tft faster <rr 

$  1 « r n *  >ft «nnc ifto t o  ?rr? t f  
wro t |  f r  ftorcr = r̂ t t  rrr f^wr |  
eft ^  fir c n m  $  f r  ? *r  » t f t  § * t  f  
f r  ^ r  *?t Tt u raw ian^ sr̂ f¥r & 
T O T t  5*T p f t T T T  ^rr%  # , j j t  t o t t  ? * t  
« i m  sprfr f  1 r n f ^ r  v t f  v t  t i s j
? t  * n |  ar? uTar *5t ^ r  T t  
'nW e ^t Tijft 5TTcft IpfiNt <RVTT 
3ft T^t 3TRft  ̂ 9T? ft *!**• 'sMh 3ft
dmiOrm im m U n  I R %  ?t,
#IUTWWI<fl O TT *r «TTO t, 3* «rf*- 
T T * f
f% w ffr t t  Fratft * tttt  ^  
sr^mT T?[t pto *r$ Tf ft? frapr 
fTwn^t T̂ t t, 'sĤ i ^  rJrnr 
t t  fl%tO 1̂ 5ft *15 f̂t sî fl *m 
|  1 5fPi>«i v  fa ir jtft *ft 
fcwr arm f r  *fcr T t ait <ng?ft s t t t t
«ft TO^ft ST̂ TrTT f?W*T TT T^t 
$, ?ft *ft «T? TfJTT «T»»rT fr  ^  * 3R 
TO W  **f* % *P? TOf?t IT5 *TR ft*TT
^ p f  n r  f v  w f f i p  f a » r  a

«ww f, r̂sf?r ^rm «w»r
|, fiWU VT WOT %,
f i w r r  *S t *n r » r  w f i f #
vnc ftPBw wnrw ^ rr ^i?wt eft 
'wctf i f  1 1 tn|w 

fc  ipr wr wr iPT̂ ft wywr vt 
i «nran % w

Ira* «ft *Ftm g aft -& m
Tt % *pjFft grrfrr ^snn r

m »r *t p t  A  »rw »ft «p?ht 
r̂̂ srr % ftr mr?r ^pvtt t o  «pw 

*rf ^ t t  «tt fatf ?TT*
^  f » r  « r ^ f t  sraprm  *pt ? ? t ^  f  a tf t  
?TT5 *r <̂T ^t TOfp- vt ^54t ^nf^ 
f%  5»t «ft ? n ^ t  s n r*m r v t  s? r sft 1

«tT TOt n̂ nft v  fiwtt w  
T f  #  1 * R f t ^  v  a V  « r -  T O  ^ P T -ft  f f t  
y*r^TTT^t TT??t I %ftrar aft SPRTPT
5*rr̂  Hwpi s t o  J^rnr ̂  5j»raT |
f% ^  *HTOT jR msft ^ t  t  I 
»? ^  ^TT  ̂ f%
snrnr *nt wt^r ^  f  fr  jpnftr ^  
t o  n5? *m55T vr »T̂ qr sr̂ t 

fd *« l(1  ¥  * T ^ F T  «PT q g l  <T5nTT 

^t H*PrTT  ̂nr s; arm ^  arr »prtt | 
qV ^  «reftir «Trr ««5t an *r^ft | » 
??r^rvT^T%an#%^it^ ^ fin r 
sft ^TaTTJft # f ^ i  ^ pft#  =̂ t «ft t f t r  JF fT  
'TT fr  3rrft Ttf̂ TT >̂T SR!f <l̂ ( 35RT 
» n n  «?t w V  ?TTj? it j ? r r  srw r > ft

-row arr 1 1 ®r? ̂ rf ̂ ft ??ftw 
?r̂ t | art 5#tfr ?t 1 ftftssr
4 ^  ?t msrr t t  ^  vjPTT r̂nprr 
jj Pu ?*r sŝ r vt »r*[w Tn? *m5̂ r # 

, pr % am ?fT afr w w  tt^? ?r«r *st
srairnr âr̂ q- & to r  $$ ^  r̂rarr ^  

*T9MRT TT  ̂ 5̂ 5 ^1*11 5T$f ^
m »m?«rT f  % **■ *!̂ t *ram t  1 
vra*ftr tt  itm jrtt  ̂ 1 «rr«r ft
*rr«r ir? tft  «n?r I  f a  ^  ^
jpt vjf; ĵ f?r «Ft VTVP" t
?TT? »t ?*r Prw TT nur ?msT T̂|fr f  
WqT TO ?TTf TT ?Ht55T Ĥ RT TP? ^
«rrr  ̂7 Tr^ r̂nrî  P rt % tft
9 W 9 T a n f e * j s t T T  t o p  # r ? P T  * p r * w r  ^

aifr ̂  p  sî r «n: w  ^  ftw*t 
Nun amrr ̂  Pf mfeT ^t ww m i n
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[•ft tar TW ftlfj
t  «IT *T| pRf *p tRT 1 , 5f«TO

% ' ^  «bpotq|*rr# *rr?ft wra 
| i  a r r # w r a r w m
f c * r & i t  p r t m r f ?  ? n r c r r i t f o r t f $ f a  
1G*? # 'TR It JPWT % WJff St 

i t  f  art firw R r %  jw st «rc j p r r t  
« I W  5 t ,  S r f a R  i t  Wfffl $  f o r  foTCT W T $  
% 5f*pn Ti Tnnftfir =srw Tft w #  

* f t  ^ r « r  a r r #  i s *  t w  ^  i  
f o r  T p s p f f a '  * r t r  « r t  P u R i d i
« . * % *  i t #  ? r r ? f t  | ,  i *
«SRTT t  % Z m  fore ^TfR^spt Vt%5T 
* t  a r r #  f o r  j f o r a r  v t  « m  ? r c #  j w p t  
« f a r  #  itzr s r r # ,  w  « r c s  &  c r ^ r  a r r #  
f o r s P p r r v  a f t  s r  sri safe* f ,
* t  w  ? r  f ,  #  f*r?r a n#  *r”k  a ft stvnftx 
anra «frfocfit)T tp^  |,  grot Per
f ? * T #  *> t * r t f i r $ r  vk i % / ¥ *  * w r  f  f r t t  
*p»wrr?r fPrqT »? fnf^r *7# #
^  ̂  ̂ V ̂  ;?»m fw?r vt'tt i t  »n i
f * T O T  SFTRvr j ^ f  I  for f ^ W R T  %  •T U I-

f a r  |  %  f f - r ^ r  w irrfcr v f r  T $  
«ffc jrfr wnf itsft £ tft f^nrn 
t m  | ,  sinfo ?r i t  *r foRfar 

i f^??rFT ^  *Rfar»£?fr?, 
f a s s ? r  | ? t t  * j * r  | ,  s r f j r t f f f r f  ^  t  

??rf?ra s rw  *r?rr stft w ̂  fa srcrf 
*r i t  i %for* *tpt %, ^rr<t
ifcft r 3̂  it# m  ^ qf ^tsr stft 
’Rt m«nr $-r> i siTfoa
* n f $ r  s r t f o r  « r n r  * * r r *  *rr*r ^  % i 
W W  5*T WT iff ' *ft^
W T^ft « T « r  i t  STTcft t  » W
tanff v  ait wrvm  it# an ^ t  t
^T% qRTMW ?T»TT r̂fjRfft̂ r TTS?f 
Tt 5TT# apt ^ftfim ifft SfTcfttm 
w r t  ^  PwwRft f  aw far* w  *n$ 
frwrwpKT ?r*z&r $ ^st# v tt 
w tct ^ r  iRrr |  «ftr ftw arqj 
viv#k vt m  ^ w t T?r t  ?rg[

•% *n j pw »ft ^nr w ar | i

?pk * t v r ^ fv r t ?  f»n»WTi 
for «r f t  f *r « s  ¥*nprT for i t  <rf 1 1
^  Trsj ̂  5T5ff ir# JHPT1 1 A »n| #t
iT F n r r  j f v  ^ r r r < r r c f«r f t ^ t  
«R5T f v n  *T*TT I  I W ft T T  W i f f
^ t P n f l f  v t  «i?f v t f w  ¥ Y  t̂ t  ■=qjt
11 H t < R f»<llH I*iWW

J T T R  5fT flTOFBTarr* |  • WT ?W «ft 
?ft»T r̂ w * f l R f t t a < r c  « n m
TT5JT 4 f t  q r ^ f t ^ r
# §yft!5T «w !f# j t t t t  «pi wrerrwr 
*15 ^  for v M »ft %  • T n r f r v t  v t  ^  
5n ®ft #  ^rai ?rt * f t r  Jf1w sr 
^ t  ® n f ^ ^ T f o r * n 5 r < t
ar^cTT ^ t  1$»ra *r$ !̂ r§aT |  ft? ^ r  
%m*rg*r%5r t t
T | ,  j f ^ T T  q>t ^T«rHTRl‘ «Pt SWTUT I 
V̂*ft ’rmfxvtvt fas^r 3T TfrraT srr 

T | T  |  « r t r  aft f a w f t  anraT | ,  aft
«T§T ^ t  fJtO T  *t  T j H  ^ T ^t 3RCTT | ,  

SR tTT «Ft S T T ^ -5 T « r<  forJIT 3TT T f T  
3 ^ r t  *r qfr^ra + w  s>t

T t f 5 r 5 r # 3 i T T i t |  v t r  *r? v tfo rw fE t 
3iT |  for ^  enffnrr spt ai^r «nr
^ 5» m  i t  a n#  1 w  a r §  v t  v t f o m  
it #  ^  4 mim % %  cpF wf?r i t  fs w s 
sr^ r -& i t a T  1 1 

15.48 bis.

[Shr i Bar man  in the Chaw] 
# £RT T P *J ^  ^ n f t  5 ^  5f^f V T
^%<it 1 q?ft ^ r a  #  w r  fonrr an# 1 

fi? 5 F a H  ^ t  ^ r v i t  t « t  f * r w  # 
5 « l  trfvpr w>?»t ^sr# , K W T  i t  
vnft t  1 istot vnw | for
urar , ft*T ^pio ’tft® v t  « w  ' j f f  

«rr# 5 *T  ^ K s r p r fft  
5̂T \ f ft^ W .^r ^CffC
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4ft, 'TOi^srevi’iRFrivn^^tvtfiro 
^OTnwnniT vrmj^« 

ftf w n  t̂«nr fa vtf itt wtttt 
w r w  v t f  * f t  w w r  f t ,  o t w  

ft* t f t  y ^ g - f  f t ,  f t r f t J W T r * n r » f r  
vfiv* I f t ,  I P I T  3 *T  y r tV T T  ^ T  a n ^  
l r̂'TT m»4i f̂t^RT̂ rtTm>t*n*inn 
f*r a s ft  #  ' s n f ^  i w  s m r n  q r  f * r  
• t o  v t  * n « m r  f o m u r t  i 
fcfa«T ??ft %  s m  s t * t  u f ' * f t  ^ r t

. f t r r r  f a  * t  s ft 5 i*T  |  * f  *
faPB fifURT t̂ *1W#fH<£V
5T^T » R T  t  ^ 5 t  T T ^ R T T

f t f  spt v&* w h  «rar I  a rffa  
f q r O  s n t f t  t f t  y ref l q a i T t  ^ t  
s w i R R  5 * n t  *ttjt#  s q f c *  f t  » to t
| ,  ? * T r f t  < W *ft fT 5 T T  V T  S ^ T  'ft IF T
inrr I  i ^  %
*pt  ?pr *srcr £ fa h «p%^i aft t  

a r r H ^ T C V T C ^  J J f T a r T T f T t f a  
| f t w < r r ? * n r f t * t o T T  

^ n f l  ^  I f * T T ( t  ^ftHT T T  jj t  *1^ 1,
f * n *  « m  w *  *  t o t  * ? r  «rnsr 
•rtftrcr «R tut $ fa * f  £fnrft <tt, 
f i n *  W’ T 't c  ^ *5 r r  « p t 3 m  w r * J f  
STC5T ^ *T T  f t  «T*IT |  a ft % ’T ’ T fn *< in

wft oNftum vt rtar arftv
O p g W H  *?t«rr^tt « t t  v n f t ^ » r a T  
(  i firs^r *  «rw % w k  f*?rfr irpft
^  JPRT HITT t, ŜT*T, fafaW,
^ r n r  < A t  * f m  s w r f t  ^ t ,  ^ r  * w
T T  *W 7 T  fl|T * P U  $ , W TTT «TT T O T  t  
fftx  * f  «R IT T  f f 'J R T T ^  q rT fTTTflrfc  I 
$<fr if f *  v i t  w  ■ arrf^ 7 
f t  | P w t  *  r j a j f  v r #

« if r tw r  a ft v » f t » T T j f
^ '^ t f r  i *  * n * m T f  fa tv n h r  

fawrarit 
vhti n f  I  f a  * i r » r  

> < # 5 r f t ,  vn s m  f w  n [ftn n  %

to the UJUO.
Wf ŜV «rr «tbt # i t < I M v  

fa Hfrf *t*fr % $ ,
jtt aft fasft »p  ^  =nff ?$*nr 'mpft, 

ft, aft j i$ ^ f t  f  fa 
gf îT if W ftr t i«5 ’ ft . vf-wst 
W®sr jPpjt ^  w  <Rf w
T O ! fanx faur arftr faajt<Tf «<«# 
fa fawRT ^  aft 5«s 5*rT | aifsrfa** 
fa#  ij5* ^t xnfhnrr ^  «ft^
W SW*r 1 5lf̂ F *tm*rt vt ft «wr 
^  *rf t?p vtfim f  i f̂ r ar* % f»r
TtftlW V? jf'PTT M ^  «R*Pf *̂11# 
*ft i «mr ft^t «n(f % h^ rt  Tn? 
« ^ ? f t  H t  JWT f5T t̂ )BraiT
tft fSf w  STCT Tt f̂T âRT

>it *rtr ^ to  spRiwr
>FT ?nn}!T VT?TT I % fa !f W M  gfsHlT ^
aft qfrferfH f  ^  ^ >?ftw
f  fa *PJW # an̂  %
v w :  mFTT far Ĥ r f> w?ft i

f#  5Pr*rt ^ mu m  apnrar- 
vnm f>77TT mff^, gPniT % vfav % 
ufar »i«?t vt m«r ?n?n ^rf^, 
o t  sppt *nc fa finaRr »f 5 ^ gvr f  

»ra5r gw | i fasRr xrsfhRTT 
^t w  % M  &  jPwt % aft ift jprt 
vnftr rr«5 f , *tt *râ cf ’ft ^
f% W!5F ft flwl W
r̂ sj t  ^nff$ «fk w  siw % fat

V t  *<»l«jT W I T  n l | < l  f a  9 ^  f t W I f
^ aft f  ̂  fa*rr f  ^r% ^  fs*iT f̂*n, 
f i n w  ?  aft i h t r  f a * n  |  ^ 8 %

vt »ft§ fz^r Tim »#k 'far 
wftour vt *fc»T <R*rr «r#*rr i «w &Fr 
m *R T  |  f a  f f ^ f « I H  % 5TP?faF wnc
«TT <lf fraifa v*  ?pf ^  w  
fim r <PF i<hrvr «nt %, %fa*r 
ftpRT t  wr ^ f w*w ^  f W  
| » f t w w  ^  w « p *r  T i^ f  |  t f t r  n  < !«« 
% «( win ^  f  fa w  «lf ̂ f *ww 
{  f t f  w a r  ^ l f  i f t  t< r W 8 " r  T f W
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«JO#

[aft Tar wr fa?] 
merr t, faft w  iftf %brt wsw
T|*TT ĴTfOT t  ^  w  HT? % *1
«R pfr | wt wf fiwRf ^  wpwsr 
tit «nfcrr w ffc faw fcr *t i ^ -  
ftflffcrnr aruifvwnT 3 1̂ rr f  

gvvtgykiTTanw^^lf^rfsm'At1

*  v?r T̂cfi t, %

« *  if arrm ? ftf *? ^

fanrf 35ST ft ^  ^wt  +^h

$, n̂> cot *f>̂*T | firaft jfan # wrfNr 
«$?i wtft $ i *pnc «nvf %^yT * 

f  at 5* *? vm
f a  * 3  t n *  w r  w i w  fc»iT i *  

m fTW. f^W R  H 9IT 
Bsrar f , 3% ^tw ft wfpF 
vfo % 5RIH <fr fWft, f*% ftp ft*i" 
n̂*T ¥T ’ TW** t> ^

m m  f  I ŝr % ^  ^

j^Rlt «ft w  v*M . ^  
ftrr *rr ^  ®RP ̂

1 1  ?* tr fwft »PT*n % fasrsr 
% *r f i^  1 1  wfa* h *rm *r?rr f  
ftr «#r ?r^ **«> *m  3m
vra vtf *f*n wrtnr 
|fspfT Ht 5nfw 1T̂ IT

it i

Shri P. K. Deo: I wholeheartedly
support the resolution which hss been 
so ably moved by my boo. Wwd 
Shri Vajpayee on this Tibetan issue. 
The whole purpose of my tabling me 
amendment was this, that I thought 
that the Tibetan question was already

pwnrfmg coofideratian in th* XTâ ed 
Nations, and so, there wou!4 W #* 
question of referring the issue to 
them; the appropriate thing would £• 
to reopen the Tibetan question in th» 
United Nations forum.

Ob the lftth November, ISM, we 
learnt from an announcement tpm 
Lake Success Quit the question at 
Chinese aggression and invasion m 
Tibet had been referred to the Vailed 
Nations by the then Tibetan Govern-
ment Formally, it was raised in the 
Steering Committee of the Gcnenf 
Assembly of the United Nations by* 
Mr. Castro, the representative of XI 
Slavador. He very correctly pointed 
out that under article 1 . Paragraph I 
of the Charter of the United Nations, 
the United Nations must maintain 
international peace and security, even 
though Tibet was not a member at 
the United Nations, because the U.N.O. 
must not only maintain peace among 
the member-States but the main 
obligation of the U.N.0 was to main-
tain international peace throughout 
the world

It was only on the firm assurance 
of India that the Tibetan question 
could be peacefully solved and that 
Tibetan autonomy would be safely 
safeguarded by peaceful negotiations, 
that this adjournment was done on 
thi3 Tibetan question; and there has 
been no final decision on the Tibetan 
question; therp has been no res 
judicata. It has been pending con* 
sideration since then, and it could be 
reopened at any time by any member 
of the UN General Assembly

While taking part in the discussion, 
India’s representative, the Jamsahek 
of Nawanagar had said that :

“The Chinese forces have ceased 
to advance after the fall <1 
Chamdo, that is, 480 kllOTSjHw 
from Lhasa. Indian GovemflMnt
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are certain that the Tibetan ques-
tion could tte settled by peaceful 
mefinU and such a settlement can 
safeguard the autonomy which 
Tibet has enjoyed for several 
-decades, while maintaining its 
historical association with China ”

He further said

“My delegation considers that 
tt̂ e best way of attaining that 
objective would be to abandon 
for the time being the idea of 
including the question in tfie 
agenda of the General Assembly ”

'Sir, I would request you to mark the 
words for the time being’ The
whole question was shelved for the 
time being From the recent occur-
rences, you will notice how disillu 
sioned the Jamsaheb was at that time 
when he suggested such a measure 
The Chinese forces did not stop at 
Chamdo, they forcibly occupied Tibet, 
they massed their troops along the 
Indian border and invaded and
occupied certa n portions of the
Indian territory

Sir Tibet is of considerable strate-
gic importance to India The 
Thirteenth Dalai Lama declared the 
complete independence of Tibet, just 
as Nepal broke away all sorts of 
allegiance with China for all time 
Tbet is an autonomous government, 
and has never permitted—any inter-
ference m its internal administration 
by the Chinese Further, in the 
Second World War Tibet did not 
compromise by throwing her forces 
on the side of China So you can 
very well see that Tibet has all along 
maintained an independent status so 
•far as her internal administration is 
Concerned

In 1950, it was on the assurance of 
India that even the USA voted for 
the adjournment of the Tibetan ques-
tion Mr Gross of the USA at that 
time pointed out that he had voted 
for the adjournment motion on the 
feet that “the Government of India 
mart directly concerned in the subject

matter and whose territory banters 
on Tibet hoped that the Tibetan ques-
tion could be peacefully and honour-
ably settled”

I beg to submit that m 195d the 
Tibetan question was not rejected, it 
was simply adjourned

Lately, we find that the Chin age 
dragon has been spreading its fangs 
from the roof of the world oa India. 
U was possible because of the lati-
tude that we have shown to tike 
Chinese for so long, and because at 
our traditional good behaviour 
towards our neighbours

I most respectfully subnut that it 
was on the initiative of India that the 
Tibetan question was shelved, and it 
is now the sacred duty of Indif to 
reopen the Tibetan question in the 
United Nat ons especially when the 
Chinese have not only crossed and 
penetrated into Indian territory but 
have thrown a challenge to India's 
integrity and sovereignty

The Sino Tibetan agreement of 1961 
which was possible because of the 
goodwill of our Government, and 
which recognised Tibetan autonomy 
under Chinese suzera Jit> has been
thrown to the winds and Tibetan 
autonomy and Chinese suzerainty 
have not ban icconciled by peaceful 
means

The people of Tibet have been 
denied the fundamental rights of 
liberty and security of life We have 
seen that freedom to live and freedom 
of movement have been denied to the 
Tibetan people Freedom of worship 
4nd religion has been completely 
\ olated Thousands have been but-
chered, and thousands have been put 
to torturousl> cruel methods and 
fotced labour There is an organised 
and planned attempt to annihilate the 
personality and the individuality of 
Tibet and to completely wipe it out 
from the map of the world

I most respectfully submit that 
that has been done in Tibet liwswnte
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to genocide whim has been retorted 
to by the Chinese on -the helpless, the 
unarmed and the peace-lov-ng Tibetan 
people; and this has surpassed even 
(he outrages of Hitler in tha Bnlsc'i 
'camp

It was on the initiative of India, 
Cuba and Panama that a resolution 
on genocide was passed India has 
been champion ng such cases all along 
It was on India’s initiative that the 
resolut on on genocide was passed It 
said that genocide is a matter of 
international concern as it is a crime 
against humanity The convention on 
the prevention and punishment of the 
crime of genocide was passed by 55 
votes to 0 That was passed just one 
day prior to the Universal Declara-
tion of the Human R ghts by the 
United Nations These two conven-
tions were passed without a single 
note of dissent from any member So, 
you can very well imagine what an 
amount of goodwill from the whole 
world was there behind those two 
conventions or resolutions

Now, what is genocide9 It is said 
in that resolut on that genocide, 
according to that convention, means 
any of the following acts committed 
with intent to destroy in whole or in 
part a national, ethnical, racial or 
religious group, namely (1) killing 
members of the group, (11) causing 
serious bodily and mental harm, etc 
It provided that the crime should be 
pun shed, and the trial should be by 
an international tribunal

I most respectfully submit that the 
misdeeds of China are clearly proved, 
that China has committed genocide 
and should stand tnal by an inter- 
nat.onal tribunal and should be 
punished. By ‘China*, I mean the 
People's Republic of China, regard-
ing whose admission into the United 
Nations, we have been advocating so 
much. Further, China has denied the 
'Tibetans the right of self detemina- 
>4hm

In this connection, I may draw yonr 
attention to the famous resolution am 
the right of self-determination. Aa t 
had pointed out previously, this tin* 
also, India along with six powers 
initiated the resolution in the UJf.O. 
on the rght of self-determination 
which clearly suggested the appoint-
ment of a commission which at th» 
request of any ten members of the 
UNO would examine any situation 
resulting from alleged denial or 
inadequate realisation of the right of 
self-determination In this case, India 
was the prme mover behind the 
resolution

In the case of Tibet, we have found 
that the right of self-determination 
has been denied to the Tibetans, 
genocide has been committed on 
Tibet, and the integrity of Tibet haa 
been violated The aggressive atti-
tude of the Chinese has proved that 
imper alism is not the monopoly of 
European countries It can spread 
even to Asia and it can be ut lised to 
suppress and to victimise weaker 
nations

16 hrs

Tibet has completely unmasked 
China as a wolf in sheep's clothing. 
Communist imperialism is worse than 
western imperialism, because they 
claim themselves as the liberators of 
the down-trodden countries We have 
seen what ‘liberation’ has meant to 
the Tibetans recently India has no 
political axe to grind, but m view of 
the historical role that India has play-
ed for the right cause and in view of 
the manner in which India haa 
championed the cause of the down-
trodden, dependent and weak coun-
tries, it is just right that India 
rise to the occasion and reopen Hm 
Tibetan question in the General 
Assembly of the United Nations

In the case of Morocco, AigiKfe 
Indonesia and in the fin fin T*rrfifti 
action against Egypt, India haa all 
along s ded with, the weaker patten*
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which have been subjected to 
the imperialism of aggressive bigger 
powers. Even the stand taken by the 
United Nations in the case of Korea 
has clearly proved........

Mr. Chairman: The hon. Deputy-
, Speaker had said in the very begin-
ning that there are a large number 
at Members who wish to speak. So if 
any one Member speaks beyond the 
time-limit, it will curtail the oppor-
tunity of others.

Shri P. K. Deo: 1‘ will not speak 
beyond the time-limit. I will just 
take five minutes more.

Mr. Chairman: By my watch, he 
has already taken 12 minutes.

Shri P. K. Deo: Let me have three 
minutes more.

Mr. Chairman: I hope he will con-
clude within that time.

Shri C. B. Narasimhan (Krishna- 
giri): On a point of order. Of course,
I do- not want to disturb the hon. 
Member who ss on his legs.

Shri P. K. Deo: He is taking up 
my time.

Shri C. R. Narasimhan: I am apolo-
gising for raising the point of order. 
Can we have the debate in a manner 
which spoil our friendship with other 
nations?

Shri Vajpayee (Balrampur): What 
is the point of order? There is no 
pejnt of order.

Shri C. ft. Narasimhan: According 
to our rules, we should not in our 
debates offend friendly countries.

Mr. C ta ta p u : Here mention is
made of relations of Tibet with China 
and in th*t connection, it was said 
that the Government of India had 
sided with the weaker nations. As 
far at that goes, anything relating to 
Tibet mb  come in. But the only 
thing fe that the time-limit should be

* 4-
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stand India took in the case of Korea,, 
you will find that India approved of 
the enforcement of collective mea-
sures against armed attack on the 
Republic of Korea by North Korea.

I submit that India has always play-
ed that historical role. In this con-
nection, I would crave the indulgence 
of the Prime Minister to repeat a few 
words from his famous speech on 3rd 
November 1948 in the United Nations. 
This is what our beloved Prime Minis-
ter said then:

“It was an astonishing thing that 
any country could still venture to 
cling to that doctrine of colonial-
ism, whether by direct or indirect 
rule. After all that happened 
there, there will be not mere 
objection to that situation but an 
active struggle against any and 
every form of colonialism in any 
part of the world”:

1 request the Prime Minister to 
remember these famous words he 
spoke there and act accordingly.

On the 5th June, 1959, the Interna-
tional Commission of Jurists........

Mr. Chairman: If he goes on quot-
ing like this, there is no time avail-
able.

Shri P. K. Deo: This is the last one.
Shri Kalika Singh: This is Chinese 

attitudel
Shri P. K. Deo: On the 5th of June, 

1959, the International Committee of 
Jurists at Geneva have clearly stated 
after going into the evidence that 
deliberate violations of the funda-
mental human rights have taken place 
end there has been a prima facie case 
that the Chinese have made an 
attempt to destroy the national ethni-
cal, racial and religious activities of a 
group, by killing the members of the 
group and by causing serious bodily 
harm to the members of the group.

In theae ctrcifmstancea, I do aaft<- 
think that there can be a bettar (MW-
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and a batter cause for India to rate 
in the United Nations and far the 
United Nations to intervene and act.

Mr. Chairman: Shri Shree Narayan 
On. I think those who have tabled 
-amendments should be given a chance 
first. Shri Shree Narayan Das.

Dr. Gobobtr: Sir, my amendment
'ha* been allowed.

Mr. Chairman: Shri Shree Narayan 
Das.

Dr. Gohokar: Sir, 1 beg to move-

In the resolution,—

for the words “refer the Tibetan 
issue to the United Nations"

substitute "support the Tibetan 
issue if brought in the United 
Nations Organisation.” (6)
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ansfTrtt ftftwr T t fa  fiP4V 4ft
a r w T 4 f t  m  w m  % t f t  f * m  4tt 
«rc?iT tot îveft | w  wm 4ft *ft f « .  
W«NtsT4ftaT  ̂\ %4nr«nR4Ff4!TT^
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ft  JPW ^  * 1*  % f *
«*rwr »r «ww ^  wwr «rr

FT 9*W.f £  fa *TCRT *  ffcSfRTCT
v t  $ef fircrn# ft  w o t  «ft
^ f t r ^ ^ l r a K r f t  < T 3 fa **5 rvTm *rm
« i w  n̂r<rr «rr frft*

t  vfK wr WJW TT*5
#  *** sre?r artf 3r ftr»Rft anraT vr aft 
ire* $ 3*nrr «Ptf frar ansrr | «frc 
%m ip* ?>-t *tstt Hiff | ?ft snwarr 
j  f t  fyydH  «t nwftterr ?t f*r
«TC fiWTT VWT ’PT f̂t ? fe
fs  «rc ftwR *vrr tfk ,rpt$
*fr * fe  It f  ?r <it firsrrc wtot i 

a re w n ft *  ?rr htc *  r f t t f t  * * % * t  TTWfrr 
% *frfr £t ** W  'pt **t ̂ smt 4 
*rosT?rT j  f t  *r*ft grf r̂ tflr
w r r ^  JT^t t  i * * r P w  q w r t  
s f e  *t j i j t  «pt a ;fe  % %fn

*r? f̂inrr vr spr - § ?frc f̂trar % 
i r k  tft  frri wk *m w *  n 
w  *r t f r * *  *  fa *r  f t :  *  ^  Jifr v r  

*ff “ fW *r ^TT fcr ?tk  ^  ft  
^  ?*T srnr n wrRnr *tp t farar $ 

VR ftferarT ^jffacT sr? «ph> ̂
V T T  ffT  *fi? * f a c T  o'T'TT f t  ^ fe F T T  #  ^ t

<pr* m *  t f ?  £ s m  % fa^n: 
f i m 5 t*rft*>T«rra*n <3rm*rr w *  
ft?qr «rri ?rrfsn: ?**it w r  |  
xft* ’W/ r̂ sRrr | ^ flŵ fcTf
y f» ?*r£ &n «nc
vt%ssr f̂-r; vr“f$ <rk A s*wtt f  ft 
f̂ gCTt’T 4.1 «T3?n: *fk t o  v [  ^ 
t p n t  s m *  »TTf f f f t w  5TTT ^5t 3T5T
vtfcrar ^ fr*T ft  rftr
srrfiwr ?rd^ r̂ ^  Pnr ^it «ftr 
trfe ^ t t  cfr ar? f t  ft » n  i 

s  «tt vx: wh tc 
f s  «pt &  v t  w « f t  f g r ?  f »  
Jrtwr fr  w « m  ^  ftff | i 
f « f i p ?  fipsrar t ft  WRPWT t  5W »r

* *  ^  ( S A tL A )  R t f v r m c *  o f  *&8 
the Tibet Ism? 

to the VJf.O.
^nrw nr v c #  «if M  «jrrfsg*nr «< rw t * m  
Vte ft# f vc $fcprr v  3ft i&t wrtf* 
ŝr | vn *  s  f»r swF?r #  Pwrr- 

V r e f  arr^ ^  q ?  ^<rr f t  

% ? w r  ^t w  arr̂  ^ m«t *rw **i$ 
VtFljl ft  5T̂ f I 3T?WT3ft # ^tf «w*r 
^tst 5WT ^f=r<r ^ r  «rat
’f w  5r«rw *r fVcrsr ^<t t  ̂ i

Dr. Ckdiokar: Mr. Chairman, Sir,
far as the resolution moved by Shxi 

Vajpayee and the amendment that haa 
b̂ en allowed by you are concerned. 
1 do not think that Shri Vajpayee will 

against my amendment. Because 
îs main object in moving this resolu- 

^ n  is to get this issue discussed 
fa the United Nations General As- 
8embly So, whether Government 
wtints to take this issue by themselves 
°* not, when it comes up in the 
Uhited Nations, I wish the' Govern* 
mtent should support this issue in the 
^wfembly

We have to look at this issue from 
Write a different pont of view, 
because so many facts have come out 
Q4w. The Dalai Lama is present in 
°4r country and he has explained so 
mkny facts If you remember, in his 
8tlitement of June 20th, he said that 
the 1951 agreement which was signed 
between Tibet and China was signed 
UI\der duress and was signed at the 
PPint of the bayonet The Tibetan 
representatives were compelled to 
8>%n it and they were thereatened to 
>* they dirt not sign it tho Tbetan 
territory would be violated Again, 
the seai which they used on this 
®8reement was not a real seal. It 
whs a fabricated one So we have 
to look at this agreement from all 
thfcse different points of view The 
very fact that China thought it neces-
•Bly to conclude an agreement with 
Tiljet shows that China herself recog- 
nl̂ ed the political position of Tibet- 
So, agreement which was conclud-
ed ^  1951, as has been shown by the 
°*lai Lama, was under duress ««4 
at the point of the bayonet So, I M l
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tkukt the agreement cannot stand any 
more

Our Government which concluded 
mx agreement in 1954 did not know all 
these facts We took the 1951 agree-
ment between Tibet and China to be 
true and at its face value we conclud-
ed the 1954 agreement When we now 
know from the Oalai Lama that the 
tMl agreement was under duress, we 
mist look at our 1954 agreement from 
this point o f view also We have to 
Deview all ou r past positions taking 
into consideration these new facts 
If the agreements of 1951 and 1954 
4o not stand and if we go to the his-
torical background, then we find that 
as far back as 1906 when an Anglo- 
Chinese convention was held in Peking 
In 1906 m this convention, the Chinese 
Government withdrew the suzerain 
right over Tibet and gave all those 
rights to the British Government who 
were then the rulers in India Tkus 
show* that China did not claim any 
fovereignty even in 1906 They only 
transferred the suzerain rights They 
did not have the sovereign rights 
?ven in 1906 Whether any nation is 
existing or not, the test that could 
be applied to see whether it exists or 
oot is the de jure and de facto aspects. 
Whatever de jure rights China had, 
were transferred in 1906 If we look 
to the position of the Government of 
Tibet, we And that it was generally 
self-governing Or at the most, if 
Somebody says some other power had 
suzerain rights over it, I might even 
say that it was autonomous to some 
extant, but we find that after 1909. 
China was never in possession of this 
Tibetan territory So, the Chinese 
claim that they held some sort of 
claim over Tibet is wrong I feel that 
from 1906 at least, Chinese cannot 
eijun any sovereignty or suzerainty 
over Tibet

H wa* from this convention at 190* 
Hurt India claimed sane sort oi Con-
cessions over Tibet Kven India did 
bM claim any sovereignty, emit ma- 
«■!» eanaessUms were given Van Wfil

fiad that a treaty between India and 
Tibet was ratified in 1914, when Chinn 
was never consulted Jf China had 
any claims over Tibet, China Would 
have been consulted then But this 
never happened This also shows that 
China did not object to the 1914 rati-
fication, which was about fhe 
McMohan line

With the Dalai Lama’s statement, 
everything is clear We must review 
our relations with Tibet in the light 
of these circumstances In my amend-
ment to the resolution of Shn Vaj-
payee, I have requested the Govern-
ment to support this issue in the UJf 
Assembly Our Government, I learn, 
feel that it will be a sort of inter- - 
ference m the internal affairs of 
China But I feel quite differently, 
because if we take all these facts and 
our relations and Chma’s relations 
with Tibet from 1906, it is a question 
of Chinese intervention in the inter-
nal affairs of Tibet since 1951 and not 
otherwise So when this issue is 
brought before the United Nations 
Assembly, I want our Government to 
support this issue

If we do not take this issue to the 
UN Assembly, I am sure some otter 
country, which is a member of the 
UN, will surely bring this issue 
Another point which I want to stress 
here is that we have been supporting 
Chma's membership in the tJN.O. I 
feel m the present circumstances, we 
must review the situation, because up 
till now we were friendly with China, 
but now our relations have been 
strained So, we must look at this 
from a different point of view It is 
said that if wfe take this issue and 
make China a member in the UN.O 
then China will act with some res-
ponsibility But I feel that it is 
generally not so We have Sound that 
in the case of South Africa, Rittia 
and France also, though they are 
members of the UN.O., they hate net 
acted many times in accordance wilfc 
the spirit of the UH Charter. So, I  
fed that even if CMna bBC0i>s» a



me to us. X think with the position 
she will get in the U.N., she will try 
to wield ter influence and carry .pro-
paganda against democratic countries. 
So, I feel that we should not any more 
champion this cause. With these 
watcht, I reQuest the Government to 
support the Tibetan issue, if it cones 
before the United Nations General 
Assembly in the com.ng session.

lfcM hrs.

L<Mr . D e p u t y  -S p i a k e r  tn the Chair.]

Shri Joachim Alva (Kanara). I 
oppose the motion moved by my 
eateemed friend, Shri Vajpayee, with 
to many emotion and passion, though 
with sincerity. We are in a very 
crucial stage in the history of the 
world and right m our own land we 
have been conquered by almost many 
countries of the world—the British, 
the French, the Dutch, the Portuguese 
the Moghuls, the Japanese and now 
even perhaps the Chinese may be 
threatening to invade our territory. 
China and India have been friends 
down the centuries. Chinese have 
come down here as travellers and I 
have heard from Chinese that they 
have read the stories of Chinese 
travellers about our great past. But 
ti»e speech delivered by my hon. 
fr end. His Highness, if it were to be 
implemented—unfortunately he is not 
in his seat—if, unfortunately, what-
ever he said is implemented, we shall 
make a bonfire of our friendship with 
China aod we shall throw India into 
danger and every line oI our frontiers 
will be >a extreme danger. Today we 
had very reactionary speeches in this 
House. Just when the China lobby is 
being eliminated in the Congress oI 
the United States of America, unwit-
tingly a Chinese lobby is being built 
up in thk very Houae. That we shall 
i ŝehxtely oppose. We shall alao 
rasoUitely oppose if ever China were 
to touch an inch of oar territory.

4*  4WU MMrtwr: They have 
rtwdy 4ftM.it

ttefwrence oj 65a* 
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to the UJf.O.
Mr. Deputy-Speaker: Order, order.

Shri Joachim Alva: The Prime 
Minister hâ  stated that the Mac- 
Mohan line is by usage, by historical 
precedents and by agreement our 
border line And we shall fight for 
that border line, whether it is the 
Chinese, the Russians, or the British, 
or the Americans We shall not 
agree to have an inch of foreign do-
mination m our land. We shall live 
and die for our country and only 
when we die shall we preserve our 
hard-won freedom This Parliament 
shall fall to pieces if our freedom is 
gone Gone are the days when we 
went to jail and when going to jail 
was an easy thing, or not so difficult 
Now it is a very difficult thmg to keep 
our freedom going, and the world has 
become so small. And yet His High-
ness, the Maharaja, whose adherents 
are partners in our administration of 
Orissa, makes a written speech on 
that question which is reactionary 
which, if accepted, our border wilt 
crumble down to bits

I ask my Chinese friends: are they 
prepared to invade India? I am sure 
m their heart of hearts they do not 
want to invade India I ask my own 
people are you prepared to go for 
a war with China? There are lobbies, 
whispers, suspicions and mistrust and 
so it is tune that we take a full view, 
of the great policy enunciated by our 
Prime Minister, a policy which has 
been bom down the ages for 2,000 
years We have tolerated every kind 
of man, whether they are Britishers 
or other foreigners But if there is 
any incursion we will be up against 
it As I said. I am also one of those 
who will not allow an inch of our 
land to be taken by any country

But we must take note of another 
factor and that factor is that the 
Chinese people are also very inscrut-
able people During the last two 
years I have been to London and 
Moscow. I have visited all the bor-
ders like the German-Polish border 
and the Turkish-Soviet border so 
much so when I met Mr Gromyko*

mmtm  in the U4*.. it will be of so

ftesdhtfcm re: BBAPBA » ,  1S81 «SAKA)
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the Foreign Minister and Mr. Adnan 
ttendares, the Turkish Prime Minis-
ter, they said they do not generally 
'permit others to speak about the rival
• countries: “we allow you to talk of 
'Turkey" “we q}low you to talk about 
Russia”, because they felt that I was 
hailing from the land of the great 

"Mahatina who brought peoples toge- 
<*her.

When General Ayub Khan was here 
yesterday the whole event was over- 
ahadowet), though it was a historical 
event When he came here I was 

"the only Indian M.P. who was at the 
Palam airport. I went there as a 

And 1  «UJ>y tell you lns&- 
ly that General Ayub Khan is a 
different type of man, a man of few 
words, a man who nobly said: “for-
get and forgive" in one line

Are you going to war against the 
‘Chinese? What is China? Let us have 
a background of China There was 
Manchu China and Sun Yat Sen’s 
China. Then came the Red China. 
Then came the untouchable China 
that you know. Lastly came the re- 
"bellious China. You know what 
was Manchu China and Sun Yat Sen's 
China. Manchu China was exploited 
by the nations of Europe in a manner 
that the Chinese were worse than 
dogs. A few millionaires of ours in 
Bombay, made money when the
Opium War was waged. Have you
any idea as to how many rich men
became richer in Bombay and are
still millionaires in their mansions 
because they made money out of the 
ppium War when the Western powers 
thrust opium on the helpless Chinese* 
Hie Chinese were treated as dogs, 
were worse than Indians and worse 
than what we were under the British 
Let us not forget fhat background. 
They are gallant and inscrutable race.

Through the kindness—  (Inter-
ruption). I am explaining their back-
ground. I art coming now........

Mr. Depnty-BjMkev: At lent some 
tthne...........

- Iflartifm Avar Through Me 
kindUMi at...........

l b  !>epaty.Spe>kerl At least soxne- 
ttHMtf at certain intervals he should 
look towards the Chair also.

flkfi -learhlm A lva : I shall not look 
towards anybody else.

Through the kindness of an ea- 
teemed ambassador of ours, Dr.
Khosla, one of India's most popular 
ambassadors abroad, I had a long 
chat with one of America’s ablest 
ambassadors, Mr. Leslie Johnson, in 
Prague sitting down at two o'clock in 
the morning in October, 1957. Mr. 
Leslie Johnson and Mr. Wang, the 
Secretanes-General of the American 
and Chinese Delegation respectively 
at the Geneva Conference carried on 
negotiations for the release of Ame-
rican prisoners After hearing Mr. 
Leslie Johnson, who is now U.S-A. 
Ambassador in Thailand, I do not un-
derstand why the Chinese threw away 
the chance of releasing just live or 
six American prisoners. The Ameri-
cans, as I heard from Mr. Johnson—I 
do not think I am giving away any 
secret—were ready to go for a second 
stage and the second stage might have 
ended in the recognition of China by 
the United States. But lo, the Chi-
nese built an iron wall and said, "We 
shall not release these five or si* 
prisoners”. For the sake of five or 
six prisoners, world tension had been 
kept up When I heard the story 
from the mouth of Mr. Leslie Johnson 
as early as two o’clock in the morning 
in Prague, I wondered where India 
came, why India did not interfere and 
brought the ■Chinese and the Ameri-
cans together and got those five pri-
soners released That was human 
consideration

Bat today we do not need pedlars. 
We do not need intermediaries to 
bring China and us together. Today 
we have to talk it round the table 
If you want to go to.arms, by aft 
means go to arms, though we have 
nev*r teen. But we are not fdag 
to throw our precious liberty
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the dustbin* by sudden freaks of anger 
and take away what we have given 
by the right hand. Seven times we 
.have moved it in the forum of the 
United Nations. It does not matter 
if the resolution that ig moved may 
be thrown to the wolves. Bat seven 
times we have moved in the United 
Nations that China be admitted. 1 
j*y, China is still considered an un-
touchable in the U.N.O. Would you 
not feel it as a nation if you are the 
matters of this land and if you are 
not admitted to the club of the United 
Nations? If you are not admitted 
would you not feel it? There are rules 
of the club and if you are admitted 
to the club- you are bound by the 
rules. To keep the Chinese out of 11 
is an injustice and the sooner this is 
mended the better it is. Here we 
stand and sponsor a resolution that 
Nations but with the left hand we 
China be admitted to the United 
Nations but with the left hand we 
say that the Tibetan issue be taken 
up.

I was looking at the map of the 
'world for El Salvador. I have noth-
ing to say against El Salvador. El 
Salvador I could not locate irt the 
map though I took the aid of my 
«steemed friend Dr. Ram Subhag 
Singh. I could not find El Salvador 
on the map. But in the year in 1950 
or so, a year after Red China declar-
ed independence. El Salvador moved 
that Tibet be discussed. I do not 
know anything about what His High- 
tiess the Jam Saheb said. I hope the 
hon. Prime Minister will say about it. 
But be assured that even though I 
am a practising Roman Catholic, 1 
say that the record of the Roman 
Catholic and Protestant Churches in 
China has not been altogether credit-
able. They have been pedlars. They 
have been the casinos. They have 
run even insurance company and what 
not—these missionaries. This is the 
way Chin* was treated and that is 
liow they became rebellious against 
•everything. If they are coming down 
to our borders and if they are show- 
-in* their strength we shall take It 
calmly and firmly. We hare been 
21* LSD —6.

to the U.N.O. 
the followers of Gandhi.
We have been brought up during the 
last SO years in the spirit of non-
violence. I have seen the effect of that 
spirit of non-violence in the Chanceries 
of Europe and in the Capitals of 
Europe where people honour you for 
your foreign policy. If you are going 
to throw your foreign policy in the 
dustbin we shall not be honoured.

And what is it that Kingsley Martin 
say?

Mr. Depnty-Speaker: The hon. 
Member’s time is up.

Shri Joachim Alva: I want to take 
three or four minutes more. It is 
very important.

Mr. Depnty-Speaker: Two nfinutes.
Shri Joachim Alva: Sir Kingsley 

Martin, Editor of the New Statesman 
and Nation, who visited Bhutan and 
Sikkim barely two years ago, wrote 
a long article on Tibet. If anybody 
wants I will hand over a copy of it 
to him. I bought a dozen copies of 
the New Statesman. Do you know 
what he said at the end of that art- 
cle?

“They are fools indeed, whe-
ther in this country, America or 
in India who would be glad to see 
Nehru compelled to abandon 
Indian neutralism and come forth 
as a champion in the cold war.”

These are the last lines in his article.

What do the Egyptians say? 
Al Ghamouria, the Government organ 
at Cairo, whose Editor had come to 
India recently, in its issue of April 
20th says:

‘China must respect the right 
of India to accept (Tibetan) re-
fugees and India should prevent 
the Dalai Lama from making any
statements insulting to China----
India is the biggest country 
following a policy of positive 
neutrality. Nothing will force 
her to change her position. It is 
better for China to win her than
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to push her into a bloc she doe*
not wish to be in__ India and
China are neighbours and should 
live like good neighbours."

Lots of advices have come to us. 
Our Army has moved on. They know 
their business. After all, you and I 
cannot take arms. We may talk as 
much as we like. We have entrusted 
the defence of our country to our 
Defence Forces. The major business 
of our defence forces is to help the 
civil authority in distress and also to 
guard our frontiers and they are doing 
their job. But, the time will come 
when we will have to sit around a 
Table and discuss what is the effect. 
Remember, we in India are also dis-
turbed that the Chinese have not said 
a word about Kashmir. 'Marshal 
Bulganin and Mr. Khruschev, when 
they were in Kashmir, made an un-
equivocal declaration that Kashmir 
belongs to India. We have not heard 
anything from the Chinese. If we 
are the friends of the Chinese, let us 
tell them that we expect the Chinese, 
like the Russians to say that Kashmir 
belongs to us. If they have been 
nibbling Ladakh little by little, let 
us not forget that we are the inherit-
ors of power from the British. What 
did the British do in Tibet? My hon. 
friend His Highness the Maharaja
could not........ (The time bell rings)
__ Only two more lines, Sir.

What did the British do in Tibet, 
just in this century?

“We killed several thousands of 
the brave ill-armed men; and as 
the story of the fighting is not 
always pleasant reading, I think it 
right, before describing the puni-
tive side of the expedition, to 
make it quite clear that military 
operations were unavoidable— 
that we were drawn into the vor-
tex of war against our will by 
the folly and obstinacy of the 
Tibetans.*’

This is by Mr. Candler in his book, 
Unveiling of Lhasa. He participated

in the Yeung husband Expedition 
to Lha;a. He also described hit hor-
ror at the squalor, the dirt and the 
cruelty that the British found in 
Tibet. No doubt, he says, the Tjwny* 
employed “spiritual terrorism" to 
maintain their system of rule and 
justified it by their own dread of an. 
age of materialism and reason........

Mr. Depaty-8peak r̂: The hon.
Member must resume his seat now.

Shri Joachim Alva: One more' 
sentence.

Mr. Deputy-Speaker: Order, order; 
I have rung the bell* three times. Shri 
Hem Barua.

Shri Joachim Alva: With these 
few words, I oppose the motion that 
the master be referred to the United 
Nations General Assembly.

Shri Hem Barua (Gauhati): Sir, 
this Resolution purports to refer the 
Tibetan issue to the United Nations 
and I welcome this Resolution whole-
heartedly.

In the context of this, the question 
that is naturally asked is, under what 
provision we refer this Tibetan issue 
to the U.N.O. A very wide issue is 
involved in it We find there is a 
flagrant violation of the human rights: 
enunciated in the Universal Declara-
tion adopted by the U.N.O. on the 
10th December, 1948. The basic 
human rights constitute the Bible of 
the civilised world. China, by adopt-
ing the law of the jungle subjugating 
the people of Tibet to a reign of blood 
and terror, has not only violated the 
fundamental principles of the Dec* 
laration, but has also outraged the 
conscience of the civilised world. At 
the same time, I feel there is a viola-
tion of the Bandung spirit, a spirit that 
tried to create an atmosphere of 
mutual goodwill and understanding’ 
among the nations of the world and « 
spirit that has been so carefully nur-
tured by our Prime Minister into a 
positive philosophy.
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There are 80 articles in the Decla-

ration. I do not want to analyse each 
one of them against the background 
of the Chinese action in Tibet. But,
I take a particular article of it, that 
is article 8 which says:

"Everybody has the right to 
life, liberty and security of per-
son.”

Events today under Chinese authority 
in Tibet of murder and naked bar-
barism in that country only prove 
it to the hilt that this very human 
right is soaked in blood and that 26 
the blood of innocent people in that 
small country. I can substantiate 
what I have said elaborately from 
the report of the International Com-
mission of Jurists that was recently 
published in Geneva. I can just tell 
you that there is unabashed gang-
sterism stalking the land from one 
end to the other. And with the in-
vasion of the country by Chinese 
forces, the debacle is complete. Tibet 
today appears to me to be vast 
slaughter-house.

I would just refer you to the press 
conference at Mussoone on the 20th 
June 1950. where a question was 
asked by a journalist in the following 
terms:

“An Indian report filed with 
the International Commission of 
Jurist; says that 65,000 Tibetans 
have been killed in fighting with 
Chinese occupation forces sino* 
1956. Is that correct?”.

And the Dalai Lama said:
“The number of Tibetans kil-

led in fighting the Chinese occu-
pation forces since 1956 is actually 
more than the Indian report."

I
This shows that more than 65,000 
people were killed in Tibet since 1956.

Tt is on this specific issue, namely 
the violation̂  the naked violation of 
the human rights enunciated in the 
Universal Declaration of Human 
Hights of the UNO that we can bring

this matter before them or refer the 
Tibetan issue to the UNO and thus 
justify the moral heights that) we 
have attained today in the eyes of 
the world.

It is not that alone; there is a prima 
facie case of genocide against China. 
There are positive instances to prove 
that there has been indiscriminate 
air attack on the innocent people 
not actually engaged in hostilities.

Now, may I draw your attention 
to the fact that the contracting par-
ties to the genocide convention of 
1948 undertook twprevent and punish 
genocide, a crime against the law of 
nations? This makes it obligatory on 
all the nations who participated in 
that convention that whenever there 
is a ca'e of genocide in the world, 
they should bring it to the notice of 
the parent organisation, that is, the 
United Nations Organisation. A moral 
responsibility devolves on India as 
well, which was a party to that con-
vention. When there is a clear case 
of genocide in Tibet, it devolves on 
ur to bring this to the notice of the 
UNO.

In this connection, I would just like 
to quote the appeal made by the In-
ternational Commission of Jurists, 
which says:

“The Commission, therefore, 
earnestly hopes that this matter 
will be taken up by the United 
Nations. For, what at the moment 
appears to be attempted genocide 
may become the full act of geno-
cide.”

There can be another argument also, 
and this is very often advanced. Peo-
ple say that this is an internal prob-
lem of China, and we should not have 
anything to do with it. The People • 
Da ly of China also claims it; that 
also claims sovereign rights over 
Tibet. It says:

“The People’s Republic of 
China enjoys full sovereignty 
over the Tibetan region----there
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can be no doubt whatever about 
this, and no Interference by any 
foreign country or by the United 
Nations under whatever pretext 
or xn whatever form will be tole-
rated”

This claim to sovereign rights is an 
anachronism, It is historically un-
tenable, and it does not have any 
historical foundation whatsoever 

During centuries of relation bet-
ween China and Tibet, whether rela-
tions of peace or of war, no Chinese 
Government have ever claimed the 
right to sovereignty over Tibet That 
is also a fact Now, the very fact that 
China was forced to enter into an 
agreement with Tibet shows that Tibet 
was independent, it shows positively 
that China did not enjoy sovereign 
rights over Tibet 

The preamble of the agreement 
states

“The Central People’s Govern-
ment appointed representatives 
with full powers to conduct talks 
on a friendly basis with the dele-
gates with full powers of the local 
Government of Tibet”

The very words of the preamble 
prove that it is an agreement not 
between a paramount country and a 
subordinate country but between two 
sovereign States 

After the Second World War start-
ed. after the Far Eastern debacle in 
1943, China wanted to establish 
means of communication through 
Tibet, but Tibet denied those rights 
to China and maintained her autono-
my or rather independence 

I want to quote a despatch sent by 
the Head of the Far Eastern Depart-
ment of the British Foreign Office to 
the Counsellor of the American Em-
bassy in London That was on 7th 
August 1942 It says

“In fact, the Tibetans not only 
claim to be but actually are an 
Independent people, and they 
have in recent years fought suc-
cessfully to maintain this free-
dom against Chinese attempts at 
domination”

I can justify it by reference to Shri 
Nehru's book Glimpses of World His-
tory There he says about China

“So China lost Manchuria and 
much else, and Japan continued 
to threaten the rest of the coun-
try Tibet was independent”

This is on page 842 of that book

The sovereign right of China over 
Tibet and the subsequent agreement 
of 1951 were effected under the threat 
of bayonets and bullets Therefore, it 
cannot be an internal problem of 
China alone It is an international 
problem I feel that China has to bê  
contained because of the recent bor-
der incidents There is some design 
on their part I know there is a book-
let by Mao Tse-Tung where he says 
that there should be a Federation of 
the Mongoloid people who are on the 
periphery of China, people who live 
on this periphery of the Himalayas 
all belong to the Mongoloid group of 
people There is a pointed reference 
made by Chou En-Lai when he said 
in April Last that there are ‘undeter-
mined frontiers with our southern 
neighbours At the same time, they 
have not yet ratified the agreement 
under which the MacMahon Line was 
drawn up in 1914

All these facts show that they have 
certain designs here I would say that 
there was recently at the Inter-Parlia- 
mentary Union’s Conference In War-
saw a reference by a Russian represen-
tative, Govkin, in which he said 
positively that the fault lay with 
India and did not lie with China

These are the things We have to 
view the entire problem in the con-
text of these developments When 
we view the entire problem in fhe 
context of these developments, we feel 
that liberty is butchered, freedom is 
slaughtered—Tibet is a vast slaughter-
house, as I have already said—and 
all sense of human values are sacri-
ficed at the altar of expansionism, and
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there is a threat to the security and 
solidarity of our borders as well.

All these things call for a ready re-
ference of the Tibetan issue to the 
UNO and such action will be justi-
fied.

Shri Brajeswar Prasad (Gaya) Mr 
Deputy-Speaker, Sir, The Govern-
ment of India can neither raise the 
question of Tibet nor support it if it 
is raised by someone else in the Unit-
ed Nations Organisation The agree-
ment between China and Tibet has no 
validity in the eyes of international 
law, because Tibet is not an interna-
tional personality

Shri Surendranath Dwivedy (Ken-
dra para) It is an independent coun-
try.

Shn Brajeswar Prasad: We have 
also endorsed this position by saying 
that Tibet is an integral part of China 
and that China’s sovereignty exists 
over Tibet

The division between North Korea 
and South Korea was recognised by 
the United Nations Organisation 
Tibetan autonomy, on the other hand, 
has never been recognised by either 
the United Nations Organisations or 
the League of Nations or by any other 
international organisation Tibet can 
become independent if Russia and 
America invade China As long as 
this condition is not fulfilled, Tibet can 
never become free

Therefore, it is futile to raise the 
question of Tibet in the United 
Nations Organisation An anti-Com- 
munist front cannot be formed by 
raising the question of Tibet m the 
United Nations Organisation Any 
new anti-Communist front, if formed, 
will go the way of the Rome-Berlin- 
Tokyo Axis Russia and America 
have started embracing each other 
Any conflict between India and China 
will jeopardise the interests of the 
black and the coloured races in gene*
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ral, and of India and China in parti-
cular more of India than of China, 
because China has become a nuclear 
power Any conflict between India 
and China will facilitate a political 
settlement between Russia and 
America on terms advantageous to 
the latter. Similarly, any collabora-
tion between India and America will 
lead to the same result.

If we antagonise China on the ques-
tion of' Tibet, Russia will support 
Pakistan on the question of Kashmir. 
Let us try to liberate Kashmir first 
before we talk of Tibet For Heaven’s 
sake stop talking about Tibet. The 
threat of the establishment of the 
Karachi-Peking-Moscow axis looms 
large on the horizon Russia is with 
China on the question of Tibet Let 
there be no mistake about it. There 
are people who think that Russia is 
giving only routine support to Chma 
on the question of Tibet I differ from 
this view It will be a political blun-
der of the gravest magnitude to anta-
gonise China at this hour when the 
threat of a political settlement bet-
ween Russia and America leading to 
the establishment of white hegemony 
over the black and coloured races 
looms large on the horizon

The central problem of international 
politics is not that of a conflict either 
between Russia and America or bet-
ween communism and democracy It 
is one of conflict between the black 
and coloured races on the one Side and 
the white races on the other The 
menace of white hegemony can be 
liquidated by the integration of Russia 
with the Afro-Asian land mass. 
Russia can be integrated with the 
Afro-Asian land mass if India and 
China are integrated into one politi-
cal unit The alternative to the inte-
gration of India and China into one 
political unit is the division of the 
world either between Russia and 
America or between Russia and China.

An Hob Member: In case of inte-
gration who will be the Prime Minis-
ter’
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. Shri Fence Gandhi (Rai Bareli): 
Raja Mahendra Pratap.

Shri Brajeswar Praaad: Sovereign 
nation States have become obsolete. 
The f ta t u s  quo cannot be maintained 
by any strategem whatsoever. I do 
not give my support to the cult of 
self-determination. It led to the out* 
break of the Second World War (In-
terruptions). The Second World War 
was fought at the altar of Polish in-
dependence. Where is Poland now’  
And, was the independence of Poland 
worth the price paid? Poland led to 
the tragedy of Hiroshima and Nagas-
aki

An Hon Member: What about 
Tibet?

Shri Brajeswar Prasad: One thing 
leads to another A war between 
India and China may be the result of 
our championing the cause c<f Tibetan 
autonomy. A war between India and 
China may lead to the outbreak of a 
nuclear war on a global scale.

President Wilson championed the 
cause of self-determination The re-
sult was the outbreak of the Second 
World War. We also championed the 
cause of self-determination. The re-
sult was the vivisection of India.

17 hrs.
Military security is not possible in a 

world of sovereign Nation States 
' India, China, Russia, America, Eng-
land Prance and Germany ferl threa-
tened by one another. AM nation 
States are enemies of one another by 
virtue of the imperatives of power 
politics, in a world of anarchy. There 
are no permanent friend or enemies 
All big nation States are gangsters 
and small nation States are just like 
prostitutes. They either go with the 
highest bidder... (Interruptions ) or 
are liquidated by force of arms. A 
full-fled(ed settlement between India, 
China and Russia will facilitate the 
achievement of the <joal of (Interrup-
tions.) a world government whicih is
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the only solution of the problems of 
insecurity.

Swami RamsnamU Tlrtha (Auran-
gabad): On a point of order, Sir. 
Issues of high international impor-
tance are being discussed and the 
manner in which the hon. speaker is 
speaking is most reprehensible...
(Interruptions,)

Shri Brajeswar Prasad: I am sorry 
that my friend has not been able to 
follow me.

Mr. Deputy-Speaker: He has finish-
ed his speech, I suppose.

Shri Brajeswar .Prasad: Let me_
have a few minutes more, Sir.

Mr. Deputy-Speaker: Order, order.
I have called the Prime Minister.

Shri Jawaharlal Nehru: Mr.
Deputy-Speaker, Sir, The Resolution 
moved by the hon. Member appears 
to be a fairly simple one, simply- 
worded But as the course of this de-
bate has shown, behind that Resolu-
tion lie high international issues and 
big problems with big consequences. 
Now, I suppose everyone in this 
House has a feeling of the deepest 
sympathy at the sufferings of the 
Tibetan people There is no doubt 
about that As everyone knows, we 
have given refuge and asylum not 
only to the Dalai Lama but to nearly 
13,000 others. In fact we have given 
refuge to everyone who came. I can-
not remember the case of a single 
person whom we denied refuge in 
this case, in regard to Tibet. That 
itself was evidence of our feelings in 
this matter.

But feeling apart, our sympathy for 
the Tibetans apart, what exactl> 
should we do about it? What exactly 
should we do even, let us say, to give 
expression to those feelings of sym-
pathy? Some hon. Members have 
delivered rather brave speeches as to 
the evil deeds perpetrated by other 
countries. It is easy enough to talk 
about them and it is easy enough -ip
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find many faults ip the ways the 
countries behave. But, if a country 
like India has to function, we have 
to function in a mature way, m a 
-considered way, in a way which at 
least promises some kind of results. 
It is absolutely—I should say respect-
fully—pointless for us to make brave 
gestures and it is worse than point-
less if these brave gestures react and 
rebound on us and injure us or in-
jure the cause which we seek to pro-
mote.

So far as this question of Tibet is 
concerned, we may look at it from 
many points of view- historical, cul-
tural and other contacts with India, 
China, etc. It is a long and chequered 
history and one need not go into it. 
When a country lias had a long and 
chequered history, it supplies enough 
material for any party to support any 
claim. The Chinese claim that Tibet 
was subject to their sovereignty or 
suzerainty—I do not know what word 
they use—for hundreds of years. The 
Tibetans claim that they were inde-
pendent for many periods except 
when they were forced into some kind 
of subservience Now, really this may 
be interesting to the historical stu-
dents, but it does not help us. It is 
a fact, of course, that for a period of 
40 years or so, for all practical pur-
poses, ever since the Manchu Dynasty 
fell or a* little after that, Tibet was 
practically independent; even so not 
hundred per cent, even so China never 
gave up her claim. But in effect it 
was independent

As I said, it does not help us very 
much. Of course, if this question 
arose in the Internationa] Court of 
Justice at the Hague—of course, it 
will not; such questions do not arise 
there because national States do not 
take them there and China, anyhow, 
has nothing to do with the Interna-
tional Court of Justice at the Hague— 
they might consider all these ques-
tions.

The two or three main considera-
tions are that internationally consi-
dered, *t4bet has not been considered
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as an independent country. It lias 
been considered an autonomous coun-
try but under the suzerainty or sover-
eignty of China. That was the ease 
before India became independent, with 
the United Kingdom, with Russia— 
not only the Soviet Union but the 
Czarist Russia previous to that—and 
these were the main countries con-
cerned. Hie rest of the world did 
not pay the slightest attention to 
Tibet except that it was some kind 
of a land of mystery.

That being so, when India became 
independent and we inherited more or 
less the position as it was in British 
days, both the advantages and the 
disadvantages of it, well, for a moment 
we carried on. We did not like many 
things there—I mean to say the extra-
territorial privileges that we have 
there which certainly were relics of 
British Imperialism in Tibet. We did 
not like that particularly, but we 
were too busy for the first year or 
two to interfere with anything

Then came this Chinese incursion 
or invasion into Tibet. At no time 
had we denied Chinese overlordship 
of Tibet, you might call it what you 
like That has been the position all 
along Even in recent years we have 
not denied it Even after indepen-
dence, even before the People's Gov-
ernment of China came there we had 
not denied it. In fact, we had some-
what functioned as if we accepted it.

Now, when this came we had to 
face a difficult situation in law, and 
constitutionally speaking we could 
not say anything because of the posi-
tion we had accepted and the world 
had accepted. Nevertheless, we were 
rather pained and upset at the way 
things were happening, armies march-
ing, and what appeared to be a forci-
ble conquest and occupation of Tibet 
We sent some notes in those days, 
some one or two notes politely worded, 
expressing the hope that this question 
would be peacefully solved. I am 
afraid, the replies we got from file 
Chinese Government were not equally 
politely worded At that time. X am 
speaking from memory...
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As Hon. Member: That Is « fact.

Slnri Jawaharlal Nehra: That Is a 
fact. I am talking about the sequence 
of events; that I am speaking from 
memory.

Then, a country, El Salvador, a 
member of the United Nations spon-
sored some kind of a motion chi Tibet 
in the United Nations. It was a 
motion for the inclusion of the item 
on the agenda of the General Assem-
bly and with it was a draft resolution 
condemning, what they called, the 
unprovoked aggression in Tibet and 
suggesting the appointment of a com-
mittee to study the appropriate mea-
sures to "be taken.

Now, there was some discussion on 
this question of the inclusion of the 
item on the agenda. The representa-
tive of India, and I believe the repre-
sentative in this particular case was 
the Jamsaheb of Nawanagar, pleaded 
that this matter might be settled 
peacefully and it would be better not 
to take it up in this way. He added. 
I believe, that we had received some 
assurances from the Chinese Govern-
ment that they wanted to settle it 
peacefully by negotiation, and there-
fore the inclusion of this item on the 
agenda be adjourned. This suggestion 
was supported by the United King-
dom, the United States of America, 
Australia, Soviet Union, and for its 
own reasons no doubt, even by what 
might be called Kuomintang China in 
Formosa. The item was postponed. 
The postponement was agreed to.

On what basis did the Jamsaheb 
say that we had received assurances 
from the Chinese Government? I am 
sorry I have not got the exact papers 
with me, but so far as I can remem-
ber, we had received a message from 
the Chinese Government in answer to 
our representations and to our re-
quests to the effect that they wanted 
to settle it by negotiation and in a 
peaceful way. In fact, I think they

som ew h ere n ear th e eastern bovdetfe 
o f T ib e t

Also, some representatives of the 
Tibetan Government sent by the 
Dfrfai Lama were to proceed to Peking; 
to discuss this matter. In those days, 
ur>til quite recently, the easiest and 
simplest way for a person going from 
Lpasa to Peking was via India. It 
w?s much more difficult to go via the 
GPbi desert and all that. In fact, even 
after the People’s Government of 
Cfiina came into power, on several 
oe’edsions they sent their representa-
tives or their other people via India 
to Tibet. It was simpler: from Cal-
cutta right up to Gangtok in Sikkim 
arid through Nathu La onwards. The 
Tibetan representatives, on their way 
ttf Peking, came to Delhi. It was 
i»ore or less natural. Also, I suppose, 
tfrtey wanted to consult us. This hap-
pened ten years ago, and I have no 
v fry  clear recollection of the sequence 
of events. I know they remained in 
Delhi for rather a long time; why 
exactly it was not clear to me. Any-
how they did. It was this sequence 
0< events that led us to make that 
suggestion in the United Nations, and 
tpe matter was not discussed.

Afterwards, as a matter of fact, 
tjiere was no proper negotiation with 
tpe team that the Tibetans sent. Long 
before they reached Peking, the other 
developments took place in Tibet. I 
tpink the Chinese army started march-
ing again and the Dalai Lama and his 
representatives came to an agreement 
yrith them. Maybe, of course, the 
agreement might have been under 
compulsion of events, under pressure, 
put it was an agreement signed oa 
pehalf of the Dalai Lama, etc.

May I say this in this connection?* 
■fhe hon. Member Shri Vajpayee 
stated that the Dalai Lama came to 
the 17-point agreement with Chins 
because of certain assurances that I 
^ave him and further that this war 
?fter the Chinese Prime Minister's,
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visit to India He has 80t these things 
rather mixed up There was no ques-
tion of my giving any assurance, and 
the Chinese Prime Minister had not 
come to India and X had not gone to 
China I had not met the Chinese 
Prime Minister at the time of this 
so-called 17-point agreement between 
the People’s Republic of China and 
the Dalai Lama’s Government, what-
ever it was So, the question of any 
assurances from us does not come in 
at all The only thing that we accept-
ed was—based on the message receiv-
ed from the Chinese Government— 
what the Jamsaheb said in the United 
Nations Security Council, namely, that 
the Chinese said they wanted a peace-
ful settlement of this question and on 
the basis of that, it was not consider-
ed

After that, there was this 17 point 
agreement in which some stress was 
laid on the autonomy of Tibet Again 
it would be wrong to say that this 
stress on autonomy was included there 
bccause of our pressure and our 
desire Certainly, it was our desire 
undoubtedly but when the agreement 
was concluded wc were not there, we 
were not asked to express our opinion 
It was between the Chinese Govern-
ment and the Tibetans So it is not 
correct to say that they had given us 
an assurance which they broke later

What happened was that, several 
years afterwards, when Premier 
Chou En-lai came here, wp had talks 
about Tibet and the Dalai Lama too 
was here at that time The talks I 
believe were really initiated by 
Premier Chou En-lai and he wanted to 
explain to me—he did explain—what 
their position was m regard to Tibet, 
not because he was answering some 
charge made by me or because he 
thought that it was incumbent qn him 
to do so, but because he felt—I take 
it—that we had friendly relations and 
he had to try to convince me of 
China’s position and case

He began by telling me that Tibet 
had always been a part of the Chinese 
State* ‘always’ meaning for hundreds 
and hmylreda of years Occasionally

when China was weak, that sovereign-
ty was not exercised properly, but ha 
said Tibet had always been a part of 
Chinese State That was his case He 
further added but Tibet is not China 
proper It is part of the Chinese 
State It is not the Hun people there 
Chinese are the Hun people, but these 
are th* Mongols, Manchus Tibetans, 
etc Tibet, he said, is not a province 
of China It is an autonomous region 
of the Chinese State and we want to 
respect that autonomy That is what 
he told me In fact, he went on to 
say that some people imagined that 
we want to thrust communism on 
Tibet That is absurd, because the 
Tibetans socially speaking, are so 
backward that communism is very far 
from the Tibetan state of affairs now 
But he said, certainly it is a very 
backward State and we want to make 
them progress socially economically, 
etc

Even then that is, three years ago, 
some trouble had started internally In 
Tibet or rather on the eastern border 
of Tibtt particular'v m an area which 
was not m Tibet proper, but it was 
Tibetan really in population—the 
Kham area which was on the eastern 
border of Tibet but inhabited by 
Tibetans The portion had been incor-
porated in China a little while ago I 
forget when—not now anyway, but 
previous to all this The Tibetans 
there, the Khampas, did not take 
kmdlv to certain Chinese measures, 
because although the Chinese Govern-
ment left Tibet proper more or less 
untouched in the sense of any so- 
called land reforms or any other 
reforms politically they held Tibet 
firmly But they did not interfere— 
that is what Premier Chou En-lai told 
me “We do not wish to interfere, let 
them gradually develop themselves” 
But m this eastern part which was 
considered a part of China—they 
treated it as a part of China—this 
ultimately led to the Khampa rebel-
lion there, a kind of guerilla rebellion, 
which had already lasted for a fair 
tune a year or more, when Premier 
Chou En-lai came here three years 
ago We did not discuss that But he- 
referred to it and said we do not wisht,
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to interfere with the Tibetans, with 
their internal structure, internal auto* 
iiomy, social custom, religion or any-
thing; but we would not, of course, 
tolerate rebellion and foreign inter-
ference etc Well, I do not know 
what he meant or thought when 
he said foreign interference or im-
perialist interference, but I find that 
they had some kind of a kink in their 
minds, not so mudi, I think, of India 
havmg anything to do with it, but of 
foreign countries, United Kingdom or 
America somehow making incursions 
into Tibet, because they had got those 
countries in their mind They have 
not quite realised that the United 
Kingdom has absolutely no interest in 
Tibet since they left India They just 
cannot reach it They have no means, 
no representative there, they have 
nobody there even to give them any 
news And, to my knowledge, neither 
has the United States, in fact The 
only representative in Tibet of any 
other country is that of India, the Con-
sul-General, probably the Soviet 
Union also, possibly also Mongolia 
But what I meant to say was there 
were no Europeans or Americans 
Anyhow this is what he told me the 
rebellion is going on So, we had this 
talk and you may call it what you 
like But it was more an explanation 
to me It was not some kind of an 
assurance extracted by me from 
Premier Chou En-lai I say this 
because people might say oh, you did 
this because of that guarantee given 
to you It was not a guarantee m that 
sense It was certainly something 
which, when I heard, pleased me, 
about the autonomy of Tibet etc But 
I have no business to call him to 
account saying “you guaranteed and 
you are not doing it”, in that sense, 
though I must say that I was pained 
when, because of other developments, 
the structure of the autonomy broke 
down completely 

Well, this internal revolt in Tibet 
gradually spread month after month, j 
y d f after year It spread slowly from 
the east westwards And I have per-
sonally little doubt that the great 
majority of Tibetans, even though they

did not during this period participate 
in it, sympathised with it; I have no 
doubt about it And that is for obvi-
ous reasons, not on any high grounds 
but for the simple reason that the 
Tibetans, like others, have a strong 
nationalist sense, and they resented 
those whom they considered outsiders 
coming in and upsetting their life and 
all the structure in which they lived 
So, this spread and then other tilings 
happened

One need not go into the detailed 
history but the trouble in Lhasa itself, 
partly of course, I think, may have 
been caused by various activities of 
the Chinese governors Where a ruler, 
an outsider, an alien ruler has to deal 
with the population which is not 
friendly, well, the relationship can 
well be imagined It is not a healthy 
relationship The ruler is afraid, the 
people are afraid, both of each other 
And when fear governs the relations 
of two parties, it is likely to lead to 
bad results In fact, wherever a coun-
try is a subject country, that is an 
unhealthy relationship Well, that led 
to this upheavel in Tibet and the 
Dalai Lama’s flight from Lhasa, com-
ing to India «nd so on and so forth 
After that I have no accurate news 
of what has happened

I think we may broadly say that 
there has been strong military pres-
sure on several parts of Tibet and the 
Tibetans enjoy far from autonomy 
under the military government there 
It may be that the stones that we hear 
about happenings inside Tibet are 
exaggerated, because most of the 
stones inevitably come from refugees, 
and refugees, however good they may 
be, having suffered themselves, are apt 
to give rather a coloured picture, and 
the picture is not of what they have 
seen or what they have heard 80, it 
goes on increasing So, it may be that 
the stories are exaggerated But as a 
responsible person I cannot repeat 
those stories till I have some kind of 
a proof But whether they are exag-
gerated or not there can be little doubt 
that a great dea} has happened in 
Tibet which is deplorable and that the 
people of Tibet have suffered much
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and that it can certainly not be said 
that f̂t is a happy family living to-
gether.
17-Mfcn.

[Mu. Spxakzr tn the Chair]
Previously when this matter came 

~up before this House I said that our 
-approach to these problems was gov. 
«rned by two or three factors Among 
these I mentioned two—our sympathy 
for the Tibetan people and our desire 
to maintain friendly relations with 
China Now that may appear to be 
something contradictory and it does 
m the present context slightly contra-
dict each other. That is the difficulty 
■of the situation But that does not get 
away fro n our bij c approach which 
is governed by these two factors The 
third factor, of course, is and always 
will be the integrity of India and the 
freedom of India It is our first duty 
to protect that

Why do I say that9 Because I want 
to repeat that any step that we may 
take now cannot be taken in a huff, 
if I may say so, because we are angry 
and we do something regardless of the 
consequences of that step We work 
not only m the present but for the 
future—for the distant future I have 
always thought that it is important, 
even essential if you like, that these 
two countries of Asia, India and China, 
should have friendly and as far as pos-
sible co-operative relations It is a 
remarkable fact of history—and I do 
not think you will find it duplicated 
elsewhere at any time—that during 
theso two thousand years of relation-
ship between India and China they 
have not had any kind of military 
conflict. It has been a cultural rela-
tionship It has been to some extent 
a trade relationship. It has been a 
religious association. Throughout these 
long periods, they were not passive 
•countries. They were active, positive 
countries. They went in those days, 
not like the later days m India when 
We did become a passive, inert coun-
try, tied down by caste and do not 
cross the seas and do not touch this 
man and do not see that man—that 
type at country we developed—our
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people went on adventures. They 
went all over the south eastern seas. 
They established colonies. They estab-
lished, not imperia'ist colonies, but 
independent colonies. In fact the 
effect of India all over the south 
eastern region was tremendous. You 
see it today. So also was the effect of 
China there So these two great big 
powerful countries were constantly 
meeting and yet there was no conflict. 
It is a remarkable fact of history. 
Certainly nowhere in Europe will you ' 
find such a thing or, for the matter 
of that, m Asia.

Now it seemed to me that m the 
future it would be a tragedy not only 
for India, and possibly for China, but 
for Asia and the world if we develop 
some kind of permanent hostility. 
Natural'y friendship does not exist if 
you are weak and if you are looked 
down upon as a weak country. 
Friendship cannot exist between the 
weak and the strong, between a coun-
try that is trying to bully and the 
other who accepts to be bulbed Whe-
ther it is an individual or a group or 
a country that does not happen It 
is only when people are more or less 
equal, when people respect each other 
that they are friends So also nations. 
But subject to that wc did work for 
the friendship of India and China. 
May I say that in spite of all that has

* happened and is happening today, that 
is still our objective and we shall con-
tinue to work for it That does not 
mean that we should surrender in any-
thing that we consider right or that 
we should hand over bits of territory 
of India to China to please them That 
is not the way to be friends with any-
body or to maintain our dignity or 
self-respect. But, in the long run, it 
is of importance for these two great 
countries, whatever their internal 
structures and policies might be, to be 
friends.

I know that, sometimes, it is diffi-
c u lt  to feel friendly when one hears 
things that irritate, that anger, when 
we see that our people have not been 
treated even courteously, when we 
receive communications team the

BHADRA 13, 1881 (SAKA)
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Chinese Government, which are sin-
gularly lacking in even ordinary po’i- 
teness All that is irritating But, 
then, it is easy enough for any one to 
get angry and irritated It is neces-
sary for people who hold responsible 
positions not to allow themselves to 
be irritated, certainly to maintain the 
dignity of the country and the conti-
nuity of our policy too

Many people charge us *What 
about your famous Panch Shetl, where 
are those five principles, dead and 
gone and buried or cremated7” Call 
it whatever you like That indicates 
a completely wrong approach to this 
question What is Panch Sheel’  
Panch Sheet or the five principles,— 
they did not become principles because 
they were embodied in a treaty be-
tween India and China—they stand by 
themselves, principles of international 
relationship which we hold to be cor-
rect and we shall hold to them even 
if all the world says ‘no’ to Ihtm 
Of course, it is obvious that if the 
other party does not agree to them, 
that relationship does not subsist The 
principles remain true all the same 
When people are wise enough, they 
come back to them Therefore there 
is no qeustion of Panch Sheel failing 
It may be, if you like, the question of 
India failing or China failing But, 
the principles remain This is the 
outlook

If you will permit me to go slightly 
outside the purview of this Resolution, 
we have to face certain difficult situa-
tions on our borders and elsewhere 
the treatment accorded to our people 
in Tibet by the Chinese authorities I 
may inform the House that the first 
thmg that I do every morning is to 
open a bunch of telegrams, a pretty big 
bunch I should imagine that in every 
bunch there are at least five or six 
dealing with this affair either from 
Peking or Lhasa or Gyantse or 
Yatung, just the latest happening*, the

latest developments Of course, the 
telegrams we get from Gyantse, 
Yatung and Lhasa cannot tell Us about 
the happenings in Tibet, because they 
have no communication with the rest 
of Tibet They can only see more or 
less round about the Consulate or the 
Trade agency and tell us what are the 
happenings today There are petty 
problems arising Almost every morn-
ing, usually, at least, I start the day 
not m a too pleasant mood, because of 
these messages I try to overcome 
that I am getting accustomed to some* 
extent to do that

We have got to deal with these diffi-
cult problems these border incidents 
If anyone asks me, as they sometimes 
do, what do the border incidents indi-
cate frankly, I do not know what 
might b® m the minds of the other 
partv whether it is just local aggres-
sive nes, or just to show us our place, 
if I may use a colloquial phrase, so* 
that we mav not get uppish or whe-
ther it is something deeper I do not 
know

I might inform the House that only- 
last evening we received a fairly long' 
reply from the Chinese Government 
That is a reply to the protest I had 
sent a few days ago about these inci-
dents on the North East Frontier 
border It is a fairly long reply It 
will, naturally, require very careful 
consideration But, broadly speaking, 
the reply is a repudiation of our charge 
that they had come on our territory, 
that they had started firing on our 
patrol there and charging us with 
having come on their territory and* 
having opened fire on them* that is, 
complete conflict in the facts, rever-
sal of the facts here

An Hon. Member: Reversal of th*
MacMahon Line
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Shri Itwifeiriil Nehru: Of course, 
we shall examine that reply carefully 
because it is a long and more or less 
argued note, with lots of places men. 
-tioned and other things And we 
shall send them a rep'y fairly soon, 
tfhat is, in the next two or three days

May I also repeat what I said here 
that before this House rises in this 
session, I hope to place a White Paper 
before the House containing corres-
pondence between the Chinese Gov-
ernment and our Government ever 
since the treaty between India and 
China in regard to Tibet, that is, dur-
ing the last five years, so that the 
House may have thr background of 
nrhat has been happening?

Now, all this is there We have, 
on the one hand, naturally to protect 
our borders And when I say that, 
I want to hold myself and somewhat 
restrain my poweilul reactions so as 
not to go too far, m, let us say, mili-
tary measures and the like, because, 
when nations get excited and all their 
prestige is involved, then, step by step, 
they are driven often in wrong direc-
tions So we try, at any rate, to 
ba ance balance in the sense of a firm 
policy where we think we are in the 
right, nevertheless, with always a door 
open to accommodation, a door open 
to a settlement, wherever this is pos-
sible

Broadly speaking, m regard to this 
'border, that is, the border incidents, 
as I have just mentioned, they say 
-that we have committed aggression 
Now, it is a question of fact, whether 
this village or that village or this 
little strip of territory is on their side 
or on our side Normally, wherever 
these are relatively petty disputes, 
well, it does *eem to me rather absurd 
lor two great countries or two small 
countries immediately to rush at each 
other’s throat and to decide whether

1881 iSAKA) flefcrtnca of 6550 
thr Tibet Issue 

to the UNO 
two miles of territory are on «i^» 
or on that side, and especially, two 
miles of territory in the high moun-
tains, where nobody lives But where 
national prestige and dignity is involv-
ed it is not the two mileg- of territory, 
it is the nation’s dignity and self-res- 
pe< t that become involved in it And, 
therefore, this happens But I do not 
wish, in so far as I can, to press the 
issue so far that there is no escape for 
either country because their national 
dignitie,, aie involved, except a re-
course to arm» That is not, I hope

Dr Ram Snbhag Singh: What is 
the boundary, according to the latest 
report7 What is the boundary which 
they have indicated according to the 
latest reply that we have received 
from them9

Shri Jawaharlal Nehrn: How can I
say that without a large map, all 
kinds of little things about villages 
and all that9 The present dispute 
about that matter is relatively a small 
matter whether it may be two miles 
this side or that side is not a very big 
thing, but I do not know what their 
map is, here, there and elsewhere So 
far as I am concerned, I have often 
stated how our frontier from the 
Burma border right up to the Bhutan 
border is the MacMahon Line, we hold 
by that

Shri Achar (Mangalore) Do 
they

Shri Jawaharlal Nehru: Please
al ow me to continue Please do not 
attach too much importance to what 
appears m the newspapers I speak 
with a little greater authority on this 
subject

ThatSs the MacMahon line, and we 
hold by it, and we think it is highly 
objectionable, highly improper tor the
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Chinese Government to go on issuing 
maps colouring hall of the North 
Eastern Frontier Agency, one-third of 
Assam and one-third of Bhutan as if 
they belong to China That is really 
an affront I can understand some- 
th ng happening for a little while, and 
some mistake, but a continuing thing, 
to be told year after year for ten 
years that ‘Oh, welt, we shall look 
into it when we have leisure’ is not 
a good enough answer That is so

But having accepted broadly the 
MacMahon line, I am prepared to dis-
cuss any interpretation of the Mac-
Mahon lme, minor interpretation here 
and there,—that is a different matter— 
not these big chunks but the minor 
interpretation whether this hill is 
there or this little bit is on that side 
or this side, on the facts, on the maps, 
on the evidence available That I am 
prepared to discuss with the Chinese 
Government 1 am prepared to havp 
any kind of conciliatory, mediatory 
process to consider this I am prepar-
ed to have arbitration of any authority 
agreed to by the two parties about 
those minor rectifications, where they 
are challenged by them or by us, 
whichever the case may be That is 
a different matter I say this because 
I do not take up that kind of narrow 
attitude that whatever I say is right 
and whatever the other person says 
is wrong But the broad MacMahon 
Line has to be accepted and so far as 
we are concerned, it is there and we 
accept it

The position about Ladakh is some-
what different The MacMahon Line 
does not go there That is governed 
by ancient treaties over a hundred 
years old between the then ruler of 
Kashmir, Maharaja Gulab Singh, who 
was a feudatory of the Sikh ruler of 
the Punjab at the time—this was in 
the thirties of the 19th century—on 
the one side, there was the treaty of 
1842 and on the other side, the ruler 
of Lhasa and the representative of the 
Emperor of China, which resulted in 
Ladakh being recognised as a part at 
Kashmir State.

to the U.N.O.

Now, nobody has challenged that. 
Nobody challenges it now. But tb* 
actual boundary of Ladakh with Tib«rt 
was not very carefully defined. It 
was defined to some extent by British 
officers who went there. But X rather 
doubt if they did any careful survey. 
They marked the line It has been 
marked all along m our maps. They 
did it As people do not live there, by 
and large, it does not make any diffe-
rence It did not make any difference. 
At that time, nobody cared about it.

Now, the question arose. We are 
prepared to sit down and discuss those 
minor thmgs But discuss it on what 
terms7 First, treaties, existing maps 
etc Secondly, usage, what has been 
the usage all these years Thirdly, 
geography By geography, I mean
physical features like water-sheds, 
ridge of a mountain, not a bit of plain 
divided up Those are convenient
features for international boundaries.

I have gone out of my way to refer 
to these various matters in connection 
with this Resolution which deals with 
a simpler issue Coming back to this 
particular Resolution, quite apart from 
the sympathy which the hon Mover 
and some other hon Members feel for 
the Tibetans, if we take an action, it 
should be justifiable in law and in 
constitution and we should hope for 
some results, some results which will 
help us to achieve the objective aimed, 
at

Looking at it from the point of view 
of justification, the United Nations 
may come into the picture for two 
reasons One is, violation of human 
rights and the other, aggression Now, 
violation of human rights applies to 
those who have accepted the Charter 
of the United Nations, in other words, 
those members of the United Nations 
who have accepted the Charter. 
Strictly speaking, you cannot apply 
the Charter to people who have not 
accepted the Charter, who have not 
been allowed to come into the United 
Nations.
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S«condly, if you talk about aggres-
sion, aggression is by one sovereign 
independent State on another. As I 
told yftu, in so far as world affairs 
are concerned, Tibet hag not been 
acknowledged as an independent State 
for «  considerable time, even long 
before this happened—much less after 
Therefore, it is difficult to justify 
aggression.

Now, you may say that these may 
be rather legal pleas But I am mere-
ly pointing out a constitutional aspect 
of and the difficulties and the proce-
dures involved.

Hien, I come to a certain practical 
aspect And that is what good will it 
achieve? Suppose we get over the 
legal quibbles and legal difficulties It 
may lead to a debate in the General 
Assembly or the Security Council 
wherever it is taken up, a debate
which will be an acrimonious debate, 
an angry debate, a debate which will 
be after the fashion of cold war Hav-
ing had the debate what then will the 
promoters of that debate and that
motion do7 Nothing more They will
return home After having brought 
matters to a higher temperature, fever 
heat, they will go home They have 
done their duty because they can do 
nothing else

Obviously, nobody is going to send 
an army to Tibet or China If that 
was not done in the case of Hungary 
which is m the heart of Europe and 
which is more allied to European 
nations, it is fantastic to think they 
will move in that way in Tibet Ob-
viously not So, all that will happen 
is an expression of strong opinion by 
some other countries denying it and 
the matter being raised to the level 
of cold war—brought into the domain 
of cold war—and probably producing 
reactions on the Chinese Government 
which are more adverse to t'ibet and 
the Tibetan people than even now 
So, the ultimate result is no relief to 
the Tibetan people but something the 
revene of it

The question, both from the consti-
tutional and the legal point of view, 
la not clear. In foot, persons who have

examined it think that it is diffi-
cult to bring it there And, from tfce 
practical point of view also there is 
no good result Then, what exactly 
is the purpose of taking that subject, 
except maybe to satisfy some kind at 
urge to show sympathy or to show 
that we are angry I  can understand 
that urge certainly But we must not 
allow the urge to take the reins into 
its hands and take us away with it 
to unknown regions and dangerous 
regions Therefore, I am unable to" 
accept this resolution and I  would 
suggest to the House also not to accept 
it

(ssrosyc) 
s$ts*r, »sst* v  s  s«s 5? art

1 1  f a s  s « p f t  s  srcrrr s w r  fta rr  $
S  « R W T S  & T T  g  % fa < T  f a ? ? t *  S S 'T T
f a d *  fonrr 1 s s v t  s j s s i s  fi?  s r  
s  m  *rrpn fa ft* s  sro
*ft ^  svr i '

f s » r s  *>t s s f T T  s m  $  i 
q s s t  t i t  s «r firssRT m  s s s  s ^ p s  t r s |  
s s  3  35T s t  ^ s r  f a  w h  s * t  s
" r s T ^ f s r t s f s f s f a  s s s s s s t o w w t  
S T C ^ t S t f a  filW S  * t  S T O T T  *TTf%
^  S T S  T W  ap S T O  ? S  f t  S T S S t

s t  s r s  v t  s f a s i s  ? s  s i s  
qpT 5T*7T«r I  fa fS»KT *PTFTT Vt Jffrfs

v r  srti^r s ift  f a s r  * i s r »
S i S  S  fs s s a  S  S S  fa*7T I S l S  ^  
f s a i s  V  W S *  w ftS cS  v t  
vtfarer v t ww src,jr s  s  s
V?T ST f»P STS SRS %SS f?WS ^
^TT*reRir v t  s r  s s c t s s t  o t  s ^ t  $
S fa P  S 5 S  S ?  |  f a  W T

%  s i s ,  * is s t  s*=$s f s s w n f t  «Ft
S T S  s f t f a s  T g S T  I s f e  S T T S  S T V T C
*St ^  s t s t  f a  fira rs  v t  sw s ir rfs  Sr 
s s  f t s r  f t  srcft tft s p o t  v t  s t e  
? s  s p j  v t  s i t  s s s s t  ft? ft i 
£ f a s  s *  v  aft w ra rc  f s fr p fr
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# # £  **# f s  wrcr ¥t * w  «njf 
4  ftr * m  *«rf jt t t  wr *srt **r 
ftjrr arr crwrr i ,  *rtr k*pt **t «ft#
*t in# w m  ti **r m  Ttf wtot 
* tz  ^ T t *  i *q#w rt *tt*tt vt
**ta trrfiwf Tt ^rrff ^ w r  
fwr, *f!r »pB3tT tw  fw>srr «ffr 
-fHVT piiw  t o  ?  i fr^  vrr **nt- 
*P?T f?t*TOTO ## T SW ft faMRTT 
«**?* *  Trnsr tt  T?r«r ^  *rar 
|  ? wt wrf*n»rr «rk o t t  «T«ft ^  
Tr«rrr t  «t«t %«rar * m  tfte s t#  ’  
m  ftwnr v> w»te»ft fk ir ft tifo  #  
» !R # t t t  tit  f a r  #  a ir w  V T ' * T « f r  ? 
«ror fa«w %m irffcrw tfr Tsrr t t
*TT»TT ? *=T JTCTt TT Tt$ 3WT 
folT TOT I

TOR »Pft *t # T?T fr  ■ 3*TTt
•*Mn tit* % wpt f*mr tst# ^  t  
**frt w  t̂fir fr *rm fcr | i 
- f̂tr fr wr ?*r miPwim fr tit fimr 
’ n ^ f i  Ŝ raT % fnrt fr staff 

$, fr*j t o  *r? 3H Ptoi
-TT STSTT IRJT StaT ? fiRT H?t*T<T »TT

^Rft Or smrift ? 5* qftr fr *tEft 
*cns# % t o t  ?*r w M v i i  T t  
V M T ^ t TT TO$«f T T #  fr ^ + K  'fljt 
t t  h t #  i $*r g frrm  T t  * t  stR ft 
*rrs# f  t o t  w f c  fa n  p r  ntarr ^ t  

•w i * e n T t  mrr T t  *??r ;r$r t t  a r #  i 
i t ^ t t  fr  tit f * m r  $ ,

i m  W TTT«r £*# *fifTT HitftTT %
<tt wtfrTT totst sp r̂t tt*? # 

-^5T# fr *PTT 5 ^ f * R  f w r  I $<C H m
fpr h^ rt  tt*? *r* f  ttraftrr ^ *rreffflf
T T  SI^T ^5T# f  I $ T  «T5T 
rvrfim tffRT TJ«? nn % WlT Tt 
TTR̂ T, WT f*T W  5f̂ T Tt ^srt f
•apftfr fir wnRt t  ft? frw %
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T t  3 r m  t t *  %  n « r m  f » r  w w f f  T t
f?r t t#  tt  «ftr Ttf y w  ttw  h#
I  «

^ % m  ftw r % ^  Tt 
rt*5 fn? ti #  tt  ««iw  ftarr (it
frrr irtw m  «tt ̂  f*r tt^

# ftWRT TT  ̂f  ftWRr
% iwnr Tf #  arPTT 1 «ftr 
ftt«W ¥t ftlTHRT % trtftw ^ tit
^r ftww tt#  $ ifrfin? ^  y f

% p̂rr̂ r Tt *?t #  1

«w feiwr % Hrrar Tt *?r #  an#
fr qsnrer ft»rr ht ^  ? A
otwbt 5 fr  w rr fofar <nrT * 
T̂ *rVr ftrsrcr ^ avhsr ^t «wnf
5TRT % tTJJSTT ̂  ?ft A
 ̂ T f wrrar it̂ bjt ft*rr 1 Irrwr tt  

w  fr?r # wt ^  *n*rT fr 
nrf^r tftt Ttf *ra tt  ♦tot t t  
flT̂ T I  ? «ftr «ft W lf 3TOT
t  v*m  Tt w ta  ^t | jPmT Tt
*rft % ’TPTi
kttt?t ^ft «m rr ^  f r  ^
Tt «fKT tts? ti* ti ^  srm «rrff(j 1 
STTPT *nft 3ft «W Sft SflRTPT Tt ’TM ' 
fr ^fTTT TT# f  ?ft ^  W Tf «n»TT 
j»5t «rftH Tt *TK% fr ’ff FTTT TT# f  I 
WTT «ft 5^Tf HTOT H*nH# f  fT filWRt 
Tt *nTCTT Tt TI«f f̂*T # #  «TT# 
fr 5*5 'TPT ftTT ?ft # *PTIflJT j  PF WTCf 
Tt JWT Tt ^SHT I TOR

gft # tit  W » ?  f W  f r  « W T  
*ftr tH  ^ r  ftwer % *rnw Tt 
TI«J ^  # ?m5*IT ?ft HTO f*!<t 
sftffrwrfrtti f*T5PwT^*ftr1Wt 
5̂T Tt *r5  ̂ n r  m# fr ^  t ' t  ’SfT# i 

m  f r  ^sf wro *nj t|#  ft? H  w w
*iff muT ? ** w " i
ti f# tpriTT aft vrfMJffa # w
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WTOf if IfPT ^  TfT $
vHH?t W*ff fMfa t*!T T̂fflp? I *jfr
* *  $fcrr | fa  sftrftfa *tiw % *t
%TT *JR<.fT Ufcwnfl # *PT ^
f[ % MKfl *(ft VHMWl W Hlft 
jftlftfa?* WK ^  | q* WTT *ft 
*r$ jnnft *  ’Rwrsr <r ittot
^IWIHt Vt ¥7 % SRfJ «!̂ lf VT *T1»
$ i m r  *pft 5* ^  * <rtr 5 ^  
aPafHfir^  % ^st 5 3  ^  $ 1 ijfi 
*x | ftraa; % *rara tc  ^  tf&srcr *r 
f^mT 1 tafarj o t t  *nrs
T O R  W*T ftl**RT % SPFT Vt *T# 'i&Kfl 

?ft fa «PI^ % SSCT ITo
# *rcftar t wt  $, (p r  vtf v’k  ^ t

35RTr $ ?ft TTTOT *t
snnfar t o i  ^Tffi? 1 flrapfr wit ?pt̂  
fpnfa *t#  ftr*fr *Hf«r<$ jPwr vt vtf
*ft *5T «TT«t iT# *?T I wrftR filSRT
3  $*rrct ^wf«nF«fa&$»rfti***r% 
*rc% vfar qgnvifa Twft $, fa***r 
5jnrr qffeft ^5T $ 1

q<v qftrita m n .  «mrvrt 
# T W f ^  35T̂  SST «Ft ’
Mr. Speaker: Order, order. This is 

not the first time that the hon. Mem-
ber is moving his motion. He has 
moved his motion and spoken on it. 
If any explanation has to be given to 
what has arisen out of the speeches 
that have been made for or against, 
he can do so by explaining a few 
points. He cannot make a second 
speech as the one which he made at 
the time at moving the motion.

Shri Vajpayee: I am only explain-
ing a few points.

Mr. Speaker: The hem. Member is 
not doing that. He has reopened the 
whole thing.

wvM I: 4" f̂iprr 'mprr jr 
fa «ppc  fH»rcr % wrrar fatft «ftr fcr
*  3SPOT ift 
SIS XJS.D.—8.

to the ZUi.O.
$  *»* arFHT ^Tfsr£ fa qstfcr *  m w  
^ f̂t vsftvr tot $ w  % *F**r if 
to^t*?t wt | ? anjJmfNfM’ 

1 I^STTRinft-aft#
^  m?FR % ^fe^hr vr vtt CTsifavr 
*$rfal»T$ I

ftror % otto qr wrw^flm 
vfen?*rt $ 1% i f t  $ Sfa*r # jw  
Tn? ^ artf % «mm fiwra: 
stott «CTtftr*tf ??rftwnftii#fcrT 1 

"TTHITO "Sdtenr fR  55̂ r I  I
%p r  $*r #  Amur

f  ?flT ^  #yRT TF? ^  ^ 3THT
^ t t  t  ?ft far ftw  % *nm  m  ’frr
TT 3TFT 5 BJ SWPT ^TT I W
vvox % ^  fr ttott ^ fa j r
faw «TR*TT «rft?T 
#?RT Tt 3Pm> I ffrSRT V 
T O  faw %
R̂iiRr vt array v t  t iftr v̂ vfN̂ ir

*TT 79TT XT9X l̂ai ?ft
ftnT fa T O  »F̂ 8JT q m

fâ rr 1 5*r snvrr ^ fa vror
T O R  f ^ T  %  v f i r  j f t f t r  « R T  t  ’
w  fw  t ?5̂  w5t ^ ?
*wt  iiftww ^  iftfir «nsrinwr ^  

 ̂? «nfar Risr t  ^  sptf t t  vt 
r̂rfN»̂ 4» % fini ?«t ^wrr

W T 35T T|t 7 ^  fiRT fa
s r̂cf 5rw vt anî  *rw % fasw 

w w i jpr 1

4 T̂cr *ftr ^ r r  g 1 
w ?r % <tomr fam | fa *frr 

Tl f̂ ^  ^ ^ xiflN 1 ft
jttt far -jsi^I 1 Pre^ n̂rar 

trreft^5»r w sw ^ t^ rsr^ t 1 #fa*r 
wr (rttjt ift qftftsfir #  vx stotr vt 
&  *sti W  mmwrr | 1

^ ? r  TT*5 ^ HHT
^  ^  | «ftr ft*
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4 ,  «PTT 3 *P Ft ^  WT
Vfip! €1 #̂ «RT tl«? #*r 4
^  ¥t? 4  srwrar g f t  w  in *wr
|f¥>nT?r wxvTT^RTxr^^hr^<hT 
*rt rtir fk*rrt % Jrmrar vt fr<T ? i 
«m r jflwr m ift as w w  
vt ^srn <rt **m «*nfa v* ? » 
*»ft f*r fcww % furwr *t *st% *t 
fa n  sf$r tft for *frr aft 53 

v c Tfr | w * t  ^  p* "sto vt 
#JW TT*5 $f Jrt̂ T ftnrt % ,f?n? 
<npr w f 1 wrftrc, tor 4  % *fr, 

Sr tirom *r *f <nr $ f t  *f 
*rcf *rret «ftr f* s*r«ff *t

anrj 1 form <hth v rp t  %
fTPTTT *PC ft a vwl 1 1 *ftn v w w r d
|, furtt fft*rr qr vww vr* mm 
( 1  f*rrt trwnrr 1 «fk 
svm»rft f t  «n^ i  f*r R̂t*rr % ***** 
A *Tff V tf Vt faTT *Tff t  1 4 *PTCTCTT 
j  f*r w  'rW % w w  vt <sohi 
•tTfl ’̂i *t(K *  w  % infar vptt 
ftr ¥f ^  ststw vt Ffhm Jif 
f t H i* f t w m  $61 IRRfs$W vfe- 
*rnfff % r̂ror VXTR fir«RT % 
f t  n# #  *r ssr innc xrror^t **rcn 

vrn iR  fn »n  arcm *  si* & 
«nnf hwt % «w  | «fk ^srn ^  t̂ 
tcbt | f t  f*r **r sran* *t Ht^TT 

i

It hn.

Mr. Speaker: There is aa emend*ment moved to this motion.
Shri Gohokar: I beg leave to with­draw my amendment

The Amendment was. by leave, vrith- draum.

« wdw iow re: *366Senion of Lofc •Sabha at Hyderabad or Bangalore
Mr. Speaker: Tfee question is:

"Ibis Houae is at opinion that Government should refer the Tibetan issue to the United Nations".
The motion toot negatived

1S.*1 hn.
RESOLUTION RS: SESSZON OF LGK SABHA AT HYDERABAD OR BANGALORE

4t **m  *lr wmt («i»*rt*r): 
w h w t *rfta *f, » n ft  w  fw *r #  f t w  
wft *T*RU %  4  ^  f t  T f t  *ft |
»TP5  4  MWH r̂fFt̂ T art
T f t  j ,  I^RT 4  KTTOT ^ t  I^nST 1 ¥ f n  I  1 

STRrn % ^  1 1  —

fr r  fW T » t f  r w  t  f%  wtwt- 
m  ̂  irfW ?  srftri* srRm w r  
4  | j r u i w 4 « w « r r J i ^ r t ,tT  4  f t ^ r  
m f f ( *  1

*ff JWTPT «r ?rft VFTTTtff
w  wtiv 'Jfrww
% t^ir wf?r i t  ^ r  n » r w  i5t n r v m f f
•pt irf<ilH(Mw 4t VX9TT ftrer vt <?ftr>T
irmr ins vr: fwrr ?rnTT 1 1 ifJrrr 

 ̂ f t  rr vmr v  ftwrtft 
ft# y? 4 w& vfwn unsr % inrflf 
5fT mi fr  srwirwrw TT*r fr rr j 
^  sum  vt w  ̂  Tfr
jfi ^ f t t « i w ^ 8Tm ftftwr 
m̂*r ft^ t ntr?w4 % t o  f  *nsft antft

•ft I W f T O  «TT 3W f t  T T T O T ^
m  ftw m  ̂  jw  w  m  tftr

«fr 1 « n f t R TR  ift 
^r«m«TTOw44«<N1lw«m <Wpt  
« t w  w f  ^rrat y n ?  f t  w r  |  W k  
«nft«tR W  W f  WIT
w  i|?r *ft *m ft f»r % t w  ft 
<nir | 1 fv fa ; <nr w  a«rtir 
^frtnr »»|f ftnn an « w r  | f t  ftwft

SSmaSBKR 4, 199ft
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unHwf % w  1 1 1
Tfw mtmwwh t  it  f*ntr «wr
«TC % |*T Tt gWTKHI <WR«T TT 
flWT $>fiR r^*T*fw ftnrw Frfltf 
«rf |, ^fipm i*fr 1 1  fr  5*  ftror 
T^frstf % fin* f*r %ctf fcr 
tn w rft.................

Seuian of LeJe 6$62 
Sabba at Hyderabad 

or Bangalore
Mr. Speaker: It is pest 8 o'clock. 

The lx>n. Member may continue his 
speech on the next day.

' U.03 bn.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, the 
September 7, 1959/Shadrp 16, 1681 
(Safea).
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O R A L ANSW ERS 
Q U ESTIO N S
S.Q.
So.

1x3a

1133

Subject

T O

wFree-trade Area 
Europe . 

Dem onstration before 
Indian consulate at 
L bau

X134. Heavy Blectncals 
Ltd.> Bhopal 

1x3$. M ovable properties o f 
displaced persons . 

1x36. M eeting o f press 
correspondent with 
Naga Rebels .

1x38. Indians in Goa Jails
1139- U .S .A . Trade M is-

sion
1144. U . S. Trade with 

India
1x40. D isplaced persons 

in Fandabad Indus-
trial concerns 

1x41. State Trading Cor-
poration

1142. Rise in p n ceo fD h a l
1143. Service conditions 

o f film  labour
X146. Press Plots in D elhi 
1x49. Im port restrictions 

on non-ferrous metals 
X150. Pakistan Interna-

tional Airways Plane
1x51. Dandakaranya Project 
1x53. M inim um  wages 
XI54. Labour employed 

by contractors 
X155. Docum entary film  

on  exportable goods 
1156. Corporation for 

dosed down indus-
tries . •

SJi.Q.
N o.

10.

XI.

U .S . Rocket bases in 
Pakistan .
Rise in price o f sugar 
in  Madras State 

National and G nnd- 
lays Bank dispute

6301—49 
COLXTMXt

63OI—O3

6303-04

<304—07

6307—10

6310—12
63X2— X4

63IS— t7

6317-X8

6318—20

6320—22 
6322—24

6324—26
6326-27

6327—29

6329-30
6330—33
6334-35

6336-37

6337-38

6338—40

WRITTEN ANSWERS TO 
QUESTIONS—contd.

W R IT T E N  AN SW ERS T O  
Q U E STIO N S .

*4 -
NO.

1x37. H indi T ype W riters 
1X45- Dandakaranya Scheme 
1x47. M odernisation o f 

cotton textile and 
Jute M ills

6340-44

6344—46

6347-^49

6349—6402

6349
6349-50

6350-5X

S.Q.
Ho.

1148.

1152.

” 57.
n$8.
xx59.

1160.

XX61.

XI62.

1163.

1164.

1X6$.

1 X66.
1167.
1168

XI69.

1170.
1171.

XI72.

*X73.

1x74.

XX75-

1176.

XX77-
1178.

U.S.Q.
No.

« 45-

*146.

Subject

International Film 
Festivals

Hindustan Antibiotics 
Ltd.

Thermom eter Factory

Cement production

Indian Davis Cup 
Team  in U .S.A .
Ukai Irrigation and 
Power Project 

Industrial Estate at 
Gauhati (Assam)

Block Advisory 
Boards

Pakistani Police At-
tack on Axnurka 

Calcutta D ock W or-
kers (Regulation o f
Employment) Scheme 

Distribution o f raw 
films l

Prom otion o f exports

Indian exports

Entry o f Pakistanis 
into Indian Terri-
tory
Compensation to dis-
placed Lim ited con-
cerns

Dandakaranya Scheme

Ptr Cbpita National 
Incom e
Cure for “  R oot-rot ”  
in plants

Export o f handloom 
cloth
Ancillary and feeder 
industries

Speeches and writings 
o f Netaji Subhas 
Chandra Bose 

Death sentence for an 
Indian in Pakistan 

Steel quota for Bombay 
Loanees in Punjab

Labour Co-opera-
tive Societies in D elhi 
H oliday Homes for 
Factory W orkers.
Punjab

Counora

6351

6351-52
6352 

635*-53

6353

6353-54

6354

6354-55

6355

6355-?#

6356
6356

6357

6357-5*

6358
6358-59

6359

6359-60

6360

6360-61

6361

6361-62
6362

6362-63

«S63

6363



W R IT T E N  A N S W E R S  T O  
Q U E STIO N S— e o * id . 

U.S.Q. S u b ject
No.

2147* Enhancement in  its* 
tutory rate under 
B n p o y tc1!  Stale I t  
tunnce Scheme 

3148. Radio Sett 
2x49. Educated Unemploy-

ed in Punjab
2150. Small Sode and 

Cottage Industriei in 
Bombay

2151. Community Receiv-
ing Seta for Bom-
bay

2152. P. I. B. Branch 
Offices in Bombay .

2153* Export o f Black 
Pepper to  U .S A . . 

2154. Productivity Team s' 
visit to America and 
Japan

2155- Unsold handloom 
goods in Orissa

2156. W ool development
Council

2157. Lemongrass oil
2158. Small Scale Indus-

try
2x59. Coffee Marketing 

System
2x60. Indian Political Pri-

soner in Malaya 
2x61. Youth Employment 

and vocational Gui-
dance Section 

2162. Employment oppor-
tunities in Punjab 

2x63. Markets at Janpath 
and Irwin Road

2164. Survey o f  Graduate 
Employment

2165. Indian Nationals 
in Ceylon

2x66. Labour Inform ation 
Centre, D elhi

2167. Sericulture
2168. Developm ent Projects 
2x69. Calcutta— Durgapur

G as-O lid 
2x70. Exports to  Burma 
2171. Conversion o f  Provi-

dent fu n d  Scheme 
2x7a* Heavy Foundry For-

ge Projects 
2x73* Tea Guarantee Fund 
3x74. Em ployee's State 

Insurance Scheme . 
2175* M ining Boards

9*85 PSm u t Dk m *]

CoLvacm

6364
6364

6364-65

6365

6365-66

6366

6366

6366-67

6367

6367-68
6368

6369 

6369

6369-70

6370-71 

637* 

637a

6372-73

6373

6374
6374

6374-7J

6375
6375-76

6376

6376-77
6377

6377
6378

WRITTEN ANSWERS TO QUESTIONS—contd. 
U.S.Q. Subject 

No.
2176. Central Trade Union 

Organisations 
. Em ployee's State 
Insurance Scheme 

Subsidised Indus-
trial Housing Scheme 
Ad-hoc Committee 
for Small Industries 
Cement Factory in 
Jammu and Kashmir 
Im port licences in 
Jammu and Kashmir 
Cinema matinee shows 
Sindri Fertilizers 
and Chemicals Ltd,

2177-
2178.

3x79.

2x80.

218X.

2182.
*183.

2184. Displaced Persons in 
Bihar

2185. L ifting o f  Indian 
Cattle by Pakistanis

2x86. Institute o f Char-
tered Accountants 

2x87. Naga hostiles

2188. Conference o f  State 
Rehabilitation M inis-
ters

2189 Conference o f Region-
al Settlement
Commissioners

2190 AU India Radio

2191 A ll India Printing Ink
Manu&ctiuers As-
sociation

2192 Sale o f cars by  dip-
lomats

2193 Export Promotion
Councils

2x94 Dandakaranya Scheme

2195 Government Adver-
tisements 

2x96 Export o f  Tussar Silk

2197 W atch Factory at
Methupalayam

2198 German Tourists in
Naga Hills 

2x99 Datta Nagar Nursery .

2200 Tea and Coffee pro-
duction in Madras 
State

2aoi Talks on  disputed 
area in Assam

2202 Radio signals

2203 N iyogi Committee on
Transport

COMTMHI

6̂ 78

6379 
6379-80

6380

6380

638X
6381

6382

6382-83

6383-84

6384
6384-8J

6385-86

*966

6386
6366-87

6387

6388

6388-89
6389

6389
6390

6390-91

6391
6391-9a

6392

6393-93
6393-94

<W4
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W R IT T E N  A N SW E R S T O  
Q U E STIO N S—eontdL

U .S.Q .
No.

Subject Co uj mnb

1204 Export Trade whh East
Asian Countriea 6394-95

>20$ Nangal Fertilizers and
Chemicals Ltd. 639$

2206 M edium Scale Indus-
try in M anipur 6395

2207 A .I.R . Cuttack . 6396

2208 Foreign Tourist* 6396-97
2209 News bulletin o f A .I.R . 6397
a s ie  Ha} Pilgrims 6397-98
2211 Coal Depots Sites in

New Delhi .  6398
2212 Kingsway Camp 6398-99
22 r3 Refugee peasants in

Tripura 4399
2214 Shankar Market, New

Delhi . 6399-6400
22x3 Firing by Pakistani

Forces 6400
2216 Industrial develop-

ment o f Punjab 6400-01
3217 Industrial development 6401-02

M O TIO N S FOR ADJOURN-
M E N T . . . .  6402— 23

T he Speaker withheld his 
consent to  the moving o f 
eight adjournment mo-
tions given notice o f by 
the following members 
regarding die situation 
anting out o f disturbances 
in Calcutta and other 
places in W est Bengal, 
the consequent disloca-
tion o f communications 
and the calling in o f 
troops to meet the sixu»- 
tkm in Calcutta.

Sarvashrt S. M . Baneriee,
Jagdish Awasthi, Pra- 
kash V ir Shastri. A . K .
Gopalan, T ridib Knmar 
Chaudhuri, V . P. Navar,
Ptabhat Kar, M . Elias,
K T .K . Tangamsni, T .
C . N . M enon. Shamrao 
Vishnu Pandekar. Sar- 
joo  Pandy. Kansari H sl- 
der, S . C . Guota, Braj 
Rid Silt^h, Bibhti Bhu- 
m n D a i Gupta and Aral 
M n i Vajpayee. Pandit 
Bntf Narayan, MBn4eshH 
and Shrimad R e n  Q w - 
kxavartty.

PAPERS L A ID  O N  TH E
t a b l e  . . . .

(0  Vivian Bos« B osid o f  
Inquiry’s Report o f  the 
Lite InMsmnoe Qotpaca- 
tion Inquiry.

(S ) T he advise o f  the Union 
Public Service Comm is-
sion in Shri H . M . Patella

(«ri) The advice o f the Union 
Public Service Com* 
m foion  in Shri G . R . 
Katnat’s -case.

( » )  Government Resolu-
tion N o. F. 15/58-HS 
dated the 27th M ay, 1959

M ESSAGES FROM  RAJYA 
SABHA . . . .

Secretary reported the fol-
lowing messages from  
Rajya Sabha.

(1) That Rajya Sabha had 
no recommendations 
to make to Lok Sabha 
in regard to the Cen-
tral Excises and Salt 
(Amendment) B ill. 1939, 
passed by Lok Sabha on 
the 25th August, 1959.

(n) That at its sitting 
n eldon  the 2nd Sep-
tember. t9$9 Rajya 
Sabha had agreed with-
out anv amendment to 
the O il and NatueaJ 
Gas Commission Bill, 
1959. passed by Lok 
Sibha on the 20th 
August, 1959.

{a f} That at its sitting 
held on the 3rd Sep-
tember. 1959 Raft* 
Sabha had agreed with-
out any amendment 
to the fs&owiag Bills :

(x) T he Rajasthan 
and Madhya Pra-
desh (Transfer o f  
Territories) n il, 
J959. Passed by
Lok Sabha on M  
11th August, 1999*

* * *

CotiBMM

«P3

6424-2?



[Daily  Draat]

Co l umns
M ESSAGES RFO M  R A jY A  

SABHA—contd.

(* ) T he Government 
Savings Banks
(Amendment) Bill*
1959, PM*ed &Y 
Lok Sabha on the 
31K August, 1959 

(t«0 That at its siftiAg 
held on the 2nd Sep-
tember, 1959 Rajva 
Sabha had passed the 
Criminal Law (Amend-
ment) B ill, I9S9*

B IL L  PASSED BY RAJYA 
SABHA L A ID  ON  TH E 
TA BLE  6425

Secretary laid on the Table 
the Criminal Law (A m end-
ment) BiU, I9S9 as pas-
sed by Rajya Sabha

REPO RT OF C O M M ITTEE 
OF PRIVILEGES L A ID  
ON T H E  TA BLE  6425

Tenth Report was laid on 
the Table

C A LLIN G  A T TE N T IO N  
T O  M A TTE R  OF U R-
G E N T PU BLIC IM -
PORTAN CE 6423—2*

Shri Supakar called the 
attention o f the Prime 
M inister to the talks held 
between the President 
o f Pakistant and the Prune 
Minister o f India on the 
1st September 1939

The Prime M inister (Shri 
Jawaharlal Nehru) made 
a statement in regard 
thereto

ELEC T IO N  T O  CO M -
M ITT E E  6430- 3*

The M inister o f Parliamen-
tary Affairs (Shn Satya 
Narayan Sinha) moved 
for the election o f  one 
M ember o f  Lok Sabha 
to be the member o f 
Committee on Public 
Accounts. T he M otion 
was adopted

B IL L  IN TRO D U CED

The M ines (Amendment) 
Bill

M O TIO N  RE. REPORT 
OF C O M M ITTE E  OF 
PARLIAM EN T ON OF-
F IC IA L  LAN GU AGE

Further discussion on the 
m otion to consider the 
Report o f Committee o f 
Parliament on Official 
Language continued The 
M inister o f Home Affairs 
(Shn G  B Pant) replied 
to the Debate and the 
m otion was adopted

REPO RT OF CO M M ITTE E  
ON PR IVA TE  M EM -
BERS* B ILLS AN D  
RESOLU TION S AD O P-
TE D

Forty-ninth Report wai 
adopted

PRIVATE M EM BERS’ RE-
SO LU TIO N  N A G A T IV - 
ED

Further discussion on the 
Resolution re. Reference 
o f the T ibet Issue to 
the U N O . concluded 
and the Resolution was 
nagatived

PRIVATE M EMBER’ S RE-
SO L U TIO N  UNDER D IS -
CU SSION

Shn Praka'h Vir Shastn 
moved the Resolution re 
Session o f  Lok Sabha at 
Hyderabad or Bangalore. 
The discussion was not 
concluded

AG EN D A FOR M ONDAY 
SEPTEM BER 7, 19WI
BHADRA 16,1881 (SAKA)

Discussion on the motions 
re Vivian Bose Board 
o f Inauiry’s Report o f 
L ife Insurance Corpo-
ration Inquiry.

COLtTBSN*
6431

6570

<49*

6493—6560

6560—62




